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UPDATED STATUS RELATED TO WASTE TO ENERGY PLANTS IN
COMPLIANCE TO HON’BLE NGT ORDER DATED 13.01.2025 IN O.A No 536/2024
IN THE MATTER OF NEWS ITEM TITLED "WASTE TO ENERGY: SMOKESCREEN
OR SOLUTION?" APPEARING IN THE INDIAN DEVELOPMENT REVIEW DATED
27.03.2024)

1.0 Background
Hon'ble NGT vide order dated 13.01.2025 in O.A No. 536/2024, News item titled

"Waste to energy: Smokescreen or solution?" appearing in the Indian Development
Review dated 27.03.2024, directed in para 6 & 7, are reproduced below:

“6. The Report of CPCB does not indicate actions taken against Waste to Energy

Plants not complying with the norms and other provisions of MSW Rules.

7. Learned Counsel for CPCB submits that the requisite action will be taken and
all the relevant information will be compiled within two weeks by the CPCB and
presented before the Tribunal. Hence, we permit the Member Secretary, CPCB
to file a fresh affidavit within four weeks indicating the updated position”.

Further, in para 5 of the order, the Hon’ble NGT observed the following regarding the
CPCB report dated 10.01.2025, as stated below:

i. The Report discloses the existence of 15 Waste to Energy (WTE) plants in 7
States and information is yet to be provided by the States of Goa, Karnataka,
Uttar Pradesh and Uttarakhand. Therefore, the correct number of WTE plants

in operation is to be clarified by CPCB in the next report.

i. There is no explanation provided about actions taken against the non-
compliance of three WTE plants monitored in Delhi (during 2020-2022) where
values of HCI and Dioxin were exceeding except for imposing environmental

compensation.

iii.  The report filed by CPCB before the Hon'ble Supreme Court in Civil Appeal No.
13120 of 2017 on monitoring of WTE plants at Okhla in Delhi had disclosed

compliance during October, 2024.

iv.  There is no disclosure about disposal of bottom ash or its proper utilisation in

making bricks.

v. Some plants are burning waste of low calorific value, and thereby causing either
excessive emissions or not meeting designed performance efficiency. CPCB

should disclose actions taken against those plants using low calorific value.

A copy of Hon'ble NGT order is attached as Annexure |
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2.0 Action Taken Report
2.1. Report dated January 10, 2025 filed by CPCB

CPCB had previously filed Report dated January 10, 2025 in compliance of
Hon’ble NGT Order dated 12.11.24 on the matter. The report had been compiled,
based on the information provided by concerned SPCB/PCCs. As per the report,
there were 15 WHE plants in the country. Four States/UTs namely Goa, Karnataka,
U.P and Uttarakhand had not provided requisite information. Besides, gaps w.r.t
compliance w.r.t provisions of SWM Rules including compliance with incinerator
stack emission norms, leachate disposal standards, disposal norms for flyash and
bottom ash, minimum Calorific value of waste burnt in the WtE plants were
observed in the information provided by the SPCBs/PCCs. Further, detail of Action
against the non-complying WtE Plants had also not been provided. Gaps, as
identified by CPCB, in the reports submitted by the concerned SPCB/PCCs had
been highlighted in the Report dated January 10, 2025 submitted by CPCB. Copy
of the Report submitted by CPCB is placed at Annexure Il .

2.2 Meeting Conducted by CPCB

CPCB convened a meeting on February 07, 2025 through video conferencing with
SPCBs/PCCs in compliance with Hon'ble NGT order dated 13.01.2025. The observed
gaps in the previous report as indicated by Hon'ble NGT were explained and
SPCBs/PCCs were requested to provide complete information on WtE plants in the
prescribed by March 13, 2025. Presentation made by CPCB during the Meeting is

placed at Annexure llI

2.3 Communications issued to SPCB/PCC

As the concerned SPCBs/PCCs had not submitted requisite information till
13.3.2025, CPCB vide letter dated 13.03.2025 (Annexure-lV), requested all
SPCBs/PCCs to provide updated information related to Waste to Energy (WtE) plants
operating in their jurisdiction, by March 22, 2025

2.4 Information received from SPCB/PCC
In response to CPCB's letter dated 13.01.2025, Madhya Pradesh PCB has provided

updated information and the remaining four States namely, Goa, Karnataka,
Uttarakhand and Uttar Pradesh have also provided the information. (attached as

Annexure-lV)
The updated details of WtE Plants are as given below:

26 States/UTs have reported that no municipal solid waste (MSW) incineration-based
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Waste-to-Energy (WtE) plant are operational in their jurisdiction. These include A&N
Islands, Arunachal Pradesh, Assam, Bihar, Chandigarh, Chhattisgarh, DNH & DD,
Goa, Himachal Pradesh, Jammu & Kashmir, Jharkhand, Kerala, Ladakh,
Lakshadweep, Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Puducherry,
Punjab, Rajasthan, Sikkim, Tamil Nadu, Tripura and West Bengal.

Ten (10) States have provided the details of 21 MSW incineration based WHE plants
operational in their region namely Andhra Pradesh (02), Delhi (04), Gujarat (02),
Haryana (01), Madhya Pradesh (02), Maharashtra (02), Karnataka (01) Telangana
(02), Uttarakhand (03 RDF based boilers in Paper Mills which utilizes MSW along
with auxiliary fuels) & Uttar Pradesh (02).

2.5 Joint inspection of 4 WtE plants in Delhi

In the matter of Writ Petition(s)(Civil) No(s). 13029/1985, M.C Mehta Vs. Union of India
& Ors.,CPCB conducted inspection of the Waste to energy (WtE) Plants located in
Delhi jointly with Delhi Pollution Control Committee (DPCC). Three WtE plants located
at Okhla, Ghazipur and Bawana were covered in the inspection conducted during
March 21-23, 2025. The monitoring/sampling of stack emissions, ambient air quality,
Fly ash and bottom ash, Solid Waste samples (for Calorific value), treated leachate
and ground water were carried out by M/s Shriram Institute for Industrial Research
(SIIR) (engaged by DPCC) in presence of the inspecting team of CPCB and DPCC.
The analysis of the same were carried out by the said laboratory SIIR. The fourth WtE
plant located at Tehkhand could not be inspected, as it was shut down for maintenance
during this period. Analysis of data received and report preparation is currently under

progress at CPCB.

In view of above, updated status of WtE as received from SPCBs/PCCs is given
in Table | and the summary status is given in Table 2:
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Table 1: Updated Compilation of information provided by SPCBs/PCCs related to operational MSW incineration based W{E plants

SI. State/UT Validity Validity of Capacity & Calorif | Bottom WLE Parameters | Noncompli Actions CPCB Observations

No. /Name of of Authorizati Power ic ash/fly ash monitored in monitored ance taken
WEE Consen o under generation value & disposal last 5 years as per observed against

t under SWM Rules | (TPD/MW) (Kcallk | method (6) (Yes/No) (Schedule - | as per non-
&Dateof | 4 - ) lof SWM | Column8 | complia
receipt Water Rules, nces
M Act(2) | @ " ™ 2016) @
®)

1 Rewa Expired | Yes 500 TPD (6 1598 Generation: Emission: | Compliant Not e Treated leachate
MSW (valid MW) 1850-t§%r&ash: Yes PM, SO,, applica analysis not
Energy upto Fly ash December NOx. CO ble provided
Solution | 31.12.2 1% :

2024 & & HCL. e All parameters of
Pvt Ltd, 024) Disposal: January 2025 | Dioxin & stack  emission
P Langfiling furans, including Total
(2.04.25) Heavy Dioxin & Furans
metals were monitored
Ambient and found
parameter complying with

bottom ash, nonms
fly ash. » Ambient Air quality

monitored near
WLE plant &
parameters found
complying with
norms
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e Bottom & Fly ash
analysis for
selected Heavy
metals found
complying with
norms. However,
relevant
parameters under
HWM rules such as
Arsenic, Cadmium,
Lead, Chromium
were not tested to
confirm that same
is nonhazardous.
Disposal of ash to
be ensured as per
SWM rules, 2016 .

Jabalpur Expired | Expired 600 TPD: 1879 Generation: Yes Stack Large Show e All parameters in

MSW (Under (11.5 MW) Bottom ash: | 7-14 Feb Emission: | quantity of cause Stack emission &

Pvt. Ltd renewal 15% 2025 PM. NOx mixed notice treated leachate as

Kathonda | ) so waste issued prescribed in
Fly ash 2

. stored Schedule-ll of
1.5% Ambient:

Jabalpur, .y No effective SWM Rules, 2016

M.P NOx S0, Mmeasures for have not been

(02.04.25 Disposal: ' bottbmiash monitored

) Landfilling disposal; * OCEMS and
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laccumulation
increasing
over time.

Online

monitoring
system not
functioning
effectively.

Ladder
under stack
monitoring
system
damaged,
preventing
monitoring.

ETP found
non-

operational

Leachate
Treatment  Plant
(LTP) found
nonfunctional
during inspection.

Inadequate bottom
ash utilization
reported

Relevant

parameters under
HWM rules such as
Arsenic, Cadmium,
Lead, Chromium
were not tested in
bottom & fly ash to
confirm that same
is nonhazardous.
Disposal of ash to
be ensured as per
SWM Rules, 2016 .
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Bidadi
Waste to
Energy
Plant,
Bidadi,
Ramnaga
r
Karnatak
a
(7.04.202
5)

Yes

Not
provided

600 TPD,
(11.5 MW)

2400

Generation:

Bottom ash:

30%
Fly ash 4%

Disposal:
Landfilling

No

(Operational
since
19.12.2024)

Following
parameter
are being
monitored
through
OCEMS

PM, SO,
NO,, CO,
HCI, Oz

Compliant

Not
applica
ble

Authorization
details not
provided

The KSPCB
has not
monitored the
plant manually,
however  the
same is being
monitored
through
OCEMS.

All parameters

covered in
Schedule l
were not
monitored

Bottom ash &

fly ash were not
tested to
confirm that
same is
nonhazardous.

Treated
leachate
analysis not

8
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provided

The plant has
been reported
compliant by
the KSPCB,
however  all
parameters

stipulated under
Schedule |l of
the SWM Rules
were not
monitored.
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Siddharth
Papers
Ltd.
U.S.Naga
r
Uttarakha
nd

(2.04.25)

Yes

Not
provided

185 TPD
RDF & 135
TPD
Auxiliary
fuel,

(6 MW)

4000

Average
generation
30% ,
handling &
disposal not
provided

Yes

6.03.2025

Stack
Emission
Parameter
s
monitored

PM, SO,
NOy, CO

PM (170.5
mg/Nm?
found
non-
compliant.

Under

process

Authorization
details not
provided
Specific

information on
disposal of
bottom ash and
fly ash not
provided.

Treated
leachate
analysis not
provided

All parameters
covered in
Schedule 1l of

SWM Rules
were not
monitored

Action taken on
reported
noncompliance
is under
progress by
UKPCB

10
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Siddhesh | Yes Not 185 TPD 4000 Average Yes Stack PM (162.6 Under |e Authorization

wari provided RDF & 135 generation 6.03.2025 Emission mg/Nm? process details not
Paper TPD 30% , Parameter | .found provided

Udyog Auxiliary handling & s non- « Spécific

Pvt Ltd., fuel, disposal not monitored compliant. information oh
Kashipur (6 MW) provided disposal of bottom
Hittarakha PM, SO, ash and fly ash not
nd NO,, CO provided

(2.04.25)

e All parameters in
Stack emission &
treated leachate as
prescribed in
Schedule-Il of
SWM Rules, 2016
are not monitored

Action taken on

reported
noncompliance is
under progress by
UKPCBs

11
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Bahl Yes Not 149 TPH 3620 Fly ash Yes Stack compliant. Not « Authorization
Paper provided generation: 6.03.2025 Emission Applica details not
Mills Ltd., Approx. 1.5 Parameter ble provided
i 0,
Kashipur, to 1.75 % s ‘ « Spécific
Uttarakah (Landfilling/ Lo information on
nd Road/Brick 3 disposal of bottom
(2.04.25) industries) PM., SO, ash not provided
NOy, CO eTreated Leachate
analysis not
provided
e All parameters
covered in
Schedule-Il of

SWM Rules were
not monitored

Rollz Yes Not 75 TPD 1200- Average Yes Stack Compliant Not ¢ Authorization
India provided 2000 ash (3.07.2024) Emission applica details not
Waste generation Parameter ble provided
. 0,
Manage 5 25_A" s ) e Bottom ash & fly
ment Pvt. hf':mdhng & monitored asiweranottasted
kd., disposal: to confirm that
Deenanat landfilling in .
) PM, SO, same is

hpur, low lying ’

) NO,, CO nonhazardous
Ghaziaba area ’

e All parameters in

12
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d
(8.04.202
5)

Stack emission &
treated leachate as
prescribed in
Schedule-Il of
SWM Rules, 2016
are not monitored.

Treated Leachate
analysis not
provided

The plant has been
reported compliant
by the UPPCB,
however all
parameters
stipulated under
Schedule Il of the
SWM Rules were
not monitored.

Rollz
India
Waste
Manage
ment Pvt.
Ltd.,
Bahadarp
ur,

Yes

Not
provided

340 TPD

1200-
2000

Average
ash
generation
15-25% ,
handling &
disposal :
landfilling in
low lying

Yes

(3.02.2025)

Parameter
s
monitored

Stack
Emission:
PM, SO,
NO,, CO

Compliant

Not
applica
ble

Authorization
details not
provided

Bottom ash & fly
ash were not tested
to confirm that

same is

13
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Ghaziaba
d

(8.04.202
5)

area

nonhazardous

All parameters in
Stack emission &
treated leachate as
prescribed in
Schedule-Il of
SWM Rules, 2016
are not monitored.

Treated Leachate
analysis not
provided

The plant has been
reported compliant
by the UPPCB,
however all
parameters
stipulated  under
Schedule Il of the
SWM Rules were
not monitored.

Jindal Urban Waste Management,Visakhapatnam ,Andhra Pradesh

Status same as in
Report dated
10.1.25 submitted
by CPCB as
updated

information  not

14
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provided by
Andhra Pradesh
SPCB

10 Jindal Urban Waste Management, Guntur Limited ,Andhra Pradesh -Do-

11 Goodwatts WtE Jamnagr Pvt., Gujarat -Do-

12 Jindal WtE Ahmedabad Pvt. Ltd., Gujarat -Do-

13 Integrated Solid Waste Management Facility at Murthal Village Sonipat District, Haryana -Do-

14 Anotny Lara Renewable Energy PrivateLimited, Waste to Energy, Pimpri Chinchwad, Maharashtra -Do-

15 Bhumi Green Energy Pvt. Ltd., Sangli, Maharashtra (19.8.24) -Do-

16 Hyderabad MSW Energy Solution Ltd, Telangana (9.1.25) -Do-

17 Dundigal WtE Pvt. Ltd Telangana (9.1.25) -Do-

18 East Delhi Waste Processing Company, Ghazipur, Delhi Plant jointly
inspected by
CPCB & DPCC in
the matter of Writ

Petition(s)(Civil)
No(s). 13029/1985,
M.C Mehta Vs.
Union of India &
Ors. Complete
monitoring results
awaited. Report
under preparation

15
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19 M/S Delhi MSW Solutions Ltd (Delhi) ,Bawana Delhi -Do-
20 Timarpur Okhla Waste Mangement Company Ltd. Delhi -Do-
21 Tehkhand Waste to Electricity Project Ltd. , Delhi

Plant to be jointly
inspected by
CPCB & DPCC in
the matter of Writ
Petition(s)(Civil)
No(s).
13029/1985, M.C
Mehta Vs. Union
of India & Ors as
the plant was
under shutdown
for maintenance
during March 21-
23, 2025 ,when
the remaining
three WHE plants
in Delhi were
inspected

16
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Table 2. Status of WEE pants as per report dated 10.1.2025 and April, 2025

Sl. Issue As per Present Remarks
No 2) Report dated Report (5)
(1) 10.1.25 JApril, 2025
submitted by 4)
CPCB
(3)
1 Total No. of 15 21 (including 4 | Six (06) additional WIE plants were
WLE WILE plants in | reported : three by Uttarakhand, one
Delhi for which | by Karnataka and two by Uttar
reports are | Pradesh SPCB.
under
preparation at
CPCB).
2 Compliance with SWM Rules, 2016
2a | Authorization | Valid: 07 Valid: 04 Concerned SPCB/PCC(Andhra
Not valid: 02 |Not valid:01 | Pradesh .Gujarat ,Telangana,
Uttrakhand,Karnataka , Uttar
wot Not Pradesh ) to ensure that WtEs
provided: 06 | provided:12 ; . o a e o o
operational in their jurisdiction
have valid Authorization
2b | Incinerator All All Concerned SPCB/PCC(Andhra
Stack Parameters Parameters Pradesh, Gujarat, Karnataka
Monitored:01 | Monitored:01 | Maharashtra,Telangana,
All All ,Madhya Pradesh Uttarakhand &
Pararicters Patainoters Uttar Pradesh) to monitor stack
hot it emissions as per Schedule Il (C
Monitored Monitored ) 'of SWM Rules
14 16
2c | Bottom ash / | Analysis Analysis Concerned SPCB/PCC(Andhra
Fly ash | done:04 done:01 Pradesh, Gujarat, Karnataka

analysis and
disposal
method

Analysis not
done :(11)

Disposal

Analysis not
done :16

Disposal

,Telangana,

Maharashtra,Madhya Pradesh

Uttarakhand & Uttar Pradesh) to
17
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method method provide analysis report of
provided provided :13 | bottom & fly ash analysis report
:(13) not and ensure that the
not provided | provided:04 disposall/utilization is as per
. provision of the Rules
(02)
2d | Leachate Analysis Analysis Concerned SPCB/PCC (Andhra
Analysis Provided :02 | Provided: 2 Pradesh, Karnataka Gujarat
Analysis not | Analysis not ,Telangana,
Provided : 13 | Provided : 15 Maharashtra,Madhya Pradesh
Uttarakhand & Uttar Pradesh) to
provide information on leachate
management and treated
leachate analysis as per SWM
Rules
3. Overall Compliance status and ATR
3a |No. of WtE | Compliant Compliant Concerned SPCB/PCC(Andhra
reported 06 07 Pradesh,Haryana,Telangana,
complying by Nori- Non- Maharashtra) to take necessary
the Compliant: Compliant: against the WtE plants which are
SPCB/PCC 02 04 found to be non-complying with
the stipulated norms
Not provided | Not provided
: 07 -]
3b | Status of | ATR on non- | ATR on non- | Concerned SPCB/PCC(Andhra
receipt of | compliance compliance Pradesh,Haryana Gujarat
ATR in case | provided: 01 provided: 02 | ,Telangana,Maharashtra,Madhya
of non- |\ Not Pradesh ,Uttarakhand) to take
complying provided: 10 | provided: 10 necessary action and provide
WLE from Action taken report to CPCB
concerned
SPCB/PCCs

Note: * Information in Column 4 has been reported for 17 WEE plants as has been reported
for only 17 plants as reports for 4 WLE plants inspected in the matter of Writ Petition(s)(Civil)
No(s). 13029/1985, M.C Mehta Vs. Union of India & Ors is under preparation.
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3.0 Observations & Conclusions:

Vi.

Vii.

As per updated details, there are total 21 MSW incineration based WtE
plants operational in 10 States/UTs namely Andhra Pradesh (02), Delhi
(04), Gujarat (02), Haryana (01), Madhya Pradesh (02), Maharashtra (02),
Karnataka (01), Telangana (02), Uttarakhand (03 RDF based boilers in
Paper Mills which utilizes MSW along with auxiliary fuels) & Uttar Pradesh
(02).

i. The concerned SPCB/PCC(Andhra Pradesh ,Gujarat ,Telangana,

Uttrakhand, Karnataka , Uttar Pradesh ) to ensure that WtEs operational

in their jurisdiction have valid Authorization

The concerned SPCB/PCC(Andhra Pradesh, Gujarat, Karnataka
Maharashtra, Telangana, ,Madhya Pradesh Uttarakhand & Uttar Pradesh)
to monitor stack emissions as per Schedule Il (C ) of SWM Rules

iv. The concerned SPCB/PCC(Andhra Pradesh, Gujarat, Karnataka

,Telangana, Maharashtra,Madhya Pradesh Uttarakhand & Uttar Pradesh)
to provide analysis report of bottom & fly ash analysis report and ensure

that the disposal/utilization is as per provision of the Rules

The concerned SPCB/PCC (Andhra Pradesh, Karnataka Guijarat
Telangana, Maharashtra, Madhya Pradesh Uttarakhand & Uttar Pradesh)
to provide information on leachate management and treated leachate

analysis as per SWM Rules

The concerned SPCB/PCC(Andhra Pradesh, Haryana, Telangana,
Maharashtra) to take necessary against WtE plants which are found to be
non-complying with the stipulated norms and submit Action taken report to
CPCB

Letter dated 11.04.2025 has been issued (Annexure V) communicating
the above non-compliances to concerned SPCBs (Andhra Pradesh,
Gujarat, Telangana, Uttrakhand, Karnataka, Uttar Pradesh, Madhya
Pradesh, Maharashtra, Haryana and Uttar Pradesh) and to take immgist:

action. s %Am,gx{ X

(Divya Sinha)

Scientist ‘F’

Central Pollution Control Board
15.04.2025

f
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Annexure- |

Item No. 14 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 536/2024

News item titled "Waste to energy: Smokescreen or solution?" appearing in
the Indian Development Review dated 27.03.2024

Date of hearing: 13.01.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Ms. Suman Arora, Adv. for CPCB
Ms. Praveena Gautam, Mr. Pawan Shukla, Ms. Tissy Annie Thomas &
Ms. Akansha Tyagi, Advs. for MoEF & CC (Through VC)

ORDER

I In this original application, registered suo motu, the Tribunal is
considering the efficacy and effectiveness of the Waste to Energy Plants

that are operating in the country.

2. In terms of the earlier direction, the Central Pollution Control Board
(CPCB) has filed the response dated 11.11.2024 disclosing the compliance

status of Waste to Energy Plants as under:

“4.4 Compliance Status of WtE plants

As per the Annual Report provided by SPCBs/PCCs for the year 2021-
22, there are thirteen waste-to-energy plants operational in India
(Andhra Pradesh 2, Delhi-2, Goa-1, Haryana-1, Madhya Pradesh-1,
Maharashtra -1, Telangana 1, Uttar Pradesh-3, West Bengal-1).

Further in compliance to Hon'ble NGT order dated 15.5.24 in O.A No.
536/2024 matter, CPCB issued a letter dated 7.08.2024 to all
SPCBs/PCCs requesting information on WtE plants in their jurisdiction
in the prescribed format. A copy of CPCB letter is attached as
Annexure-IIL

In response to the CPCB letter, 30 SPCBs/PCCs have provided the
information & 06 SPCBs/PCCs namely Arunachal Pradesh, Delhi,
Himachal Pradesh, Karnataka, Uttar Pradesh and Uttarakhand have
not provided the requisite information.

20
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3.

In response to the CPCB letter, 30 SPCBs/PCCs have provided the
information & 06 SPCBs/PCCs namely Arunachal Pradesh, Delhi.
Himachal Pradesh, Karnataka. Uttar Pradesh and Uttarakhand have
not provided the requisite information.

The following 24 SPCBs/PCCs have reported that there is no
operational municipal solid waste (MSW)-based Waste-to-Energy
(WEE) plant in their regions, namely: Andaman & Nicobar, Assam,
Bihar. Chandigarh, Chhattisgarh, DNH & DD, Goa, Jammu &
Kashmir, Jharkhand, Kerala, Ladakh, Lakshadweep. Manipur.
Meghalaya, Mizoram, Nagaland, Puducherry, Punjab, Rajasthan,
Sikkim, Tamil Nadu, Tripura, West Bengal, and Odisha.

06 SPCBs/PCCs, namely Gujarat, Madhya Pradesh, Telangana,
Haryana, and Maharashtra & Andhra Pradesh have reported that
they have operational municipal solid waste (MSW)-based Waste- to-
Energy (WtE) plants. Summary of information provided by the 6
SPCBs/PCCs related to WtE plants is attached as Annexure-IV.

Based on the information provided by SPCBs/PCCs, there are 9
operational SWM based WtE plants in 6 States/UTs. It is observed
that out of 9 WtE plants, 6 have been monitored by concerned
SPCBs/PCCs. 5 WtE plants have been found compliant & one plant in
Maharashtra was found non-compliant w.r.t. Particulate matter and
action was taken by Maharashtra PCB.”

During arguments, learned Counsel for CPCB has handed over the

note containing the updated status in this regard which mentions as

under:

“2.2 Information received from SPCB/PCC

In response to CPCB letters dated. 15.05.2024 and 11.12.2024, total
32 States/UTs have provided the information (Annexure-V).

In addition to that, 25 States/UTs have reported that no municipal
solid waste (MSW) incineration-based Waste-to-Energy (WtE) plant
are operational in their jurisdiction. These include Arunachal
Pradesh, Andaman & Nicobar, Assam, Bihar, Chandigarh,
Chhattisgarh, DNH & DD, Himachal Pradesh, Jammu & Kashmir,
Jharkhand, Kerala, Ladakh, Lakshadweep, Manipur, Meghalaya,
Mizoram, Nagaland, Odisha, Punjab, Rajasthan, Sikkim, Tamil
Nadu, Tripura Puducherry & West Bengal

Seven (07) States have provided the details of 15 MSW incineration
based WtE plants operational in their region namely Andhra Pradesh
(02), Delhi (04), Gujarat (02), Haryana (01), Madhya Pradesh (02),
Maharashtra (02) and Telangana (02).

Remaining 04 states, namely Goa, Karnataka, Uttar Pradesh,
and Uttarakhand have not responded to CPCB's letter.”
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4. Learned Counsel for CPCB submits that the information relating

to Waste to Energy Plants from all the States and Union Territories (UTs)

has not been received till now and tomorrow, the Member Secretary, CPCB

is going to hold a meeting of all the States/UTs to ascertain the status

of Waste to Energy Plants operating in their territory.

5: The report dated 10.01.2025 filed by CPCB also indicates that

the Waste to Energy Plants which are operating are not complying with the

requisite norms specifically in respect of following:

ii)

iii)

The Report discloses the existence of 15 Waste To Energy (WTE)
plants in 7 States and information is yet to be provided by the
States of Goa, Karnataka, Uttar Pradesh and Uttarakhand.
Therefore, the correct number of WTE plants in operation is to

be clarified by CPCB in the next report.

There is no explanation provided about actions taken against
the non-compliance of three WTE plants monitored in Delhi
(during 2020-2022) where values of HCl and Dioxine were
exceeding except for imposing environmental compensation.
The report filed by CPCB before the Hon'ble Supreme Court in
Civil Appeal No. 13120 of 2017 on monitoring of WTE plants at

Okhla in Delhi had disclosed compliance during October, 2024.

There is no disclosure about disposal of bottom ash or its proper

utilisation in making bricks.

Some plants are burning waste of low calorific value, and
thereby causing either excessive emissions or not meeting
designed performance efficiency. CPCB should disclose actions

taken against those plants using low calorific value.
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6. The Report of CPCB does not indicate actions taken against Waste
to Energy Plants not complying with the norms and other provisions of

MSW Rules.

7. Learned Counsel for CPCB submits that the requisite action will be
taken and all the relevant information will be compiled within two weeks
by the CPCB and presented before the Tribunal. Hence, we permit the
Member Secretary, CPCB to file a fresh affidavit within four weeks

indicating the updated position.

8. List on 16.04.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

January 13, 2025
Original Application No. 536/2024
dv..
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Annexure- ||

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 536/2024,

In the matter of:

News item titled "Waste to energy: Smokescreen or solution?" appearing in
the Indian Development Review dated 27.03.2024.

Index
S. No. Particulars Page No.
1. Details related to Waste to Energy Plants in compliance to the
Hon’ble NGT PB order dated 12.11.2024 in OA No. 536/2024.
2. Annexure — I A copy of Hon’ble NGT order dated 12.11.2024 in
O.A No. 536/2024.
3 Annexure — II A copy of Hon’ble NGT order dated 15.05.2024 in
O.A No. 536/2024.
4. Annexure — IIT A copy of response dated 11.11.2024 filed by CPCB
before Hon’ble NGT, PB.
S: Annexure — IV A Copy of letter dated 11.12.2024 issued by CPCB
to all SPCBs/PCCs.
6. Annexure — V A copy of letter dated 05.11.2024 issued by Andhra
Pradesh PCB to CPCB regarding information to WtE plants.
7. Annexure — VI A copy of affidavit filed by CPCB before Hon’ble
Supreme Court in Civil Appeal No. 13120 of 2017
462) fdx«&;’t""f

Filed by Adv. Adv. Suman Arora
Counsel for Central Pollution Control Board

Date: -10.01.2025

Place: Delhi
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DETAILS RELATED TO WASTE TO ENERGY PLANTS

(IN COMPLIANCE TO HON’BLE NGT ORDER DATED 12.11.2024 IN O
A No 536/2024 IN THE MATTER OF NEWS ITEM TITLED "WASTE TO
ENERGY: SMOKESCREEN OR SOLUTION?" APPEARING IN THE
INDIAN DEVELOPMENT REVIEW DATED 27.03.2024)

CENTRAL POLLUTION CONTROL BOARD

(Ministry of Environment, Forest & Climate Change)

“Parivesh Bhawan”, East Arjun Nagar,

Delhi-110032

10", January, 2025
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DETAILS RELATED TO WASTE TO ENERGY PLANTS IN
COMPLIANCE TO HON’BLE NGT ORDER DATED
12.11.2024 IN O.A No 536/2024 IN THE MATTER OF NEWS
ITEM TITLED "WASTE TO ENERGY: SMOKESCREEN OR
SOLUTION?"  APPEARING IN THE  INDIAN
DEVELOPMENT REVIEW DATED 27.03.2024)

1.0 Background

Hon’ble NGT vide order dated 12.11.2024 in O.A No. 536/2024,
News item titled "Waste to energy: Smokescreen or solution?"
appearing in the Indian Development Review dated 27.03.2024,

directed in para 3, are reproduced below:

“Learned Counsel for respondent no.l-CPCB submits that
though the reply was filed but it was filed belatedly, therefore it
has not come on record. A hard copy of reply of CPCB has been
supplied by the person present on behalf of CPCB in the Court.
Though Learned Counsel for CPCB has joined virtually but
there is some audio glitch at her end, hence we are not able to
hear her properly. That apart, we find that in the report the full
details of waste-to-energy plants that are not complying with the
norms have not been filed. Hence, we give an opportunity to
Counsel for CPCB to appear and produce all the materials and
details relating to waste to energy plants that are not complying

with the norms”.
A copy of Hon’ble NGT order is attached as Annexure I

CPCB has previously filed its response in compliance with
Hon’ble NGT order dated 15.05 2024 (Annexure II) on the
matter. The same is placed at Annexure III. The report covered
the provisions of SWM Rules applicable to the Waste to
Energy(WtE) Plants and the status of WtE plants in the country.
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As per the said report , following are relevant provisions of the

SWM Rules applicable to the WtE plants

i

ii.

1.

As per Rule 21 of SWM rules, 2016 non-recyclable waste
having calorific value of 1500 K/Cal/kg or more shall not be
disposed of on landfills and shall only be utilised for
generating energy either through refuse derived fuel or by

giving away as feed stock for preparing refuse derived fuel.

Para B of Schedule II of the SWM Rules specify the standards
for treated leachate for 19 parameters namely Suspended
solids, Dissolved solids, pH, Ammonical Nitrogen, Kjeldahl
N, BOD, COD, As, Hg, Pb, Cd, Cr, Cu, Zn, Ni, CN, Chloride,

Fluoride and Phenolic compounds

Para C of Schedule II of the SWM Rules, 2016, stipulates the
emission standards for 11 parameters namely Particulate
matter, HCI; SO,; CO; TOC; HF; NOy; Dioxin & Furan; Hg
& Compounds, Sb+ As & compounds; Cd+Th & Compounds
:Sb+ As +Pb+ Cr+ Co + Cu+ Mn + Ni +V + their
compounds. Following are the major compliances to be

ensured by the WtE plants as per Schedule II ( Para C):

e [f the concentration of toxic metals in incineration ash
exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary
Movement) Rules, 2008, as amended from time to time,
the ash shall be sent to the hazardous waste treatment,

storage and disposal facility.

e All the facilities in twin chamber incinerators shall be
designed to achieve a minimum temperature of 950
Degree Celsius in secondary combustion chamber and

with a gas residence time in secondary combustion
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chamber not less than 2 (two) seconds.

e Incineration plants shall be operated (combustion
chambers) with such temperature, retention time and
turbulence, as to achieve Total Organic Carbon (TOC)
content in the slag and bottom ash less than 3%, or the

loss on ignition is less than 5% of the dry weight.

iv. As per clause 16 of SWM Rules, 2016, The State
Pollution Control Board or Pollution Control Committee
shall monitor environmental standards and adherence to
conditions as specified under the Schedule I and
Schedule II for waste processing and disposal sites. It
shall also issue Authorization to the Waste Management

Plants.
2.0 Action Taken Report
2.1 Communications issued to SPCB/PCC

In compliance to Hon'ble NGT order dated 15.05.2024 in this
matter, CPCB vide letter dated 07.08.2024, requested all
SPCBs/PCCs to provide information related to Waste to Energy
(WtE) plants operating in their jurisdiction, including the
monitoring details & compliance with the environmental norms,

in the prescribed format.

Further in compliance to the order dated 12.11.2024, CPCB
issued reminder dated 11.12.2024 (Annexure-IV) wherein
SPCBs/PCCs were again requested to provide the complete
information related to MSW based Waste to Energy (WtE) plants

in their jurisdiction in the prescribed format.
2.2 Information received from SPCB/PCC

In response to CPCB letters dated 15.05.2024 and 11.12.2024,
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total 32 States/UTs have provided the information (Annexure-
V).

In addition to that, 25 States/UTs have reported that no municipal
solid waste (MSW) incineration-based Waste-to-Energy (WtE)
plant are operational in their jurisdiction. These include
Arunachal Pradesh, Andaman & Nicobar, Assam, Bihar,
Chandigarh, Chhattisgarh, DNH & DD, Himachal Pradesh,
Jammu & Kashmir, Jharkhand, Kerala, Ladakh, Lakshadweep,
Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab,
Rajasthan, Sikkim, Tamil Nadu, Tripura Puducherry & West
Bengal

Seven (07) States have provided the details of 15 MSW
incineration based WtE plants operational in their region namely
Andhra Pradesh (02), Delhi (04) ,Gujarat ( 02), Haryana (01),
Madhya Pradesh (02), Maharashtra (02) and Telangana (02).

Remaining 04 states, namely Goa, Karnataka, Uttar Pradesh,

and Uttarakhand have not responded to CPCB’s letter.

In addition to the fact that four SPCBs/PCCs have not responded to
CPCB?’s letters, it is further observed that the information provided
by the above seven SPCBs/PCC are incomplete w.r.t waste-to-
energy plants norms as per provisions of SWM Rules. Following

are the gaps observed in the information submitted by 7
SPCBs/PCCs w.r.t 15 WtE
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e Details w.r.t grant of Authorization of WtE Plants
has not been provided by Andhra Pradesh, Gujarat,
Haryana & Telangana SPCBs

o Calorific value of the waste incinerated at 03 WtE
Plants is below 1500 Kcal /kg ( should be
1500Kcal/Kg or more as stipulated under SWM
rules, 2016 ) viz. (at East Delhi Waste Processing
Company Pvt Ltd, Delhi , Integrated Solid Waste
Management Facility at Murthal VillageSonipat
District, Haryana, Rewa MSW Energy Solution
Pvt Ltd, Madhya Pradesh )

e All parameters stipulated under Schedule II of the
SWM Rules, 2016 for standards of incineration,
including dioxins and furans and complete
parameters of standards for treated leachate, are not

being monitored regularly by SPCBs/PCCs.

e Analysis of bottom ash and fly ash was not

done/not provided by SPCBs/PCCs.

e (Complete information regarding compliance status
of WtE plants w.r.t provisions of SWM Rules and
action taken on non-compliances observed has not

been provided by SPCBs/PCCs

The summary of information provided by SPCBs/PCCs is given
Table 1.0 . Further, it is to noted that there has also been
considerable delay in submission of information by several
SPCBs/PCCs. The dates on which the information has been
provided has been by the SPCBs/PCCs has been indicated in the
Table 1.0
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Table 1: Compilation of information provided by SPCBs/PCCs related to operational MSW incineration based WtE plants

State/U | Validi | Validity | Capacity Calo | Bottom WLE Paramet | Noncom | Actions | CPCB
T ty of of & Power | rific | ash/fly monitored | ers pliance taken Observations
Rlarme Conse | Authoriz | generatio | value | ash & in last 5 monitore | observed | against
of WtE | 0t atio n (TPD/ (Kcal | disposal years d as per | asper non-
n& under | under MW) 4) /kg) method (Yes/No)(7) | (Schedul | Column | complai

o Air/ SWM 5) (6) e -II of 809 nces

ate
. Water | Rules(3) SWM
0
Act Rules,
recei
?2) 2016)(8)

pt
Jindal Yes Informati | 1372 1500 | Bottom Yes, Not Not o Authorization
%"’532 onNot | TPD;(15 ash to 20092024 | g | provided | provide | details not
Manage provided | MW) low-lying . (PM) d provided
ment, . Fl
Visakha aeas 2 e All parameters in
Rit;; H asfl 0 Effluent: Stack emission &
(5.11.24) beick pH, treated leachate as

o manufactu . .
TSS, prescribed in
Hagunis. TDS, Schedule-II of

SWM Rules, 2016
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COD,BO not monitored .

e Analysis of
Bottom & fly ash
analysis not
provided to
confirm that the
same is non-
hazarodous prior
to disposal in low

lying areas.

e Details of
parameters not
meeting the
stipulated
standards to
confirm
compliance not

provided

e Action taken on

reported
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noncompliance not

provided.

e Not confirmed if
treated leachate
has been

monitored or not

Jindal
Urban
Waste
Manage
ment,
Guntur
Limited
(A.P)
(5.11.24)

Yes

Informati
on Not

provided

1620 TPD
(20 MW)

1500

Disposal
of bottom
ash and fly
ash under
planning

stage

Yes,
08.01.2024

Emission
:PM

Effluent :

pH,
TSS,
TDS,
COD,
BOD

PM
exceeded

slightly.

Not
provide
d

e Authorization
details not

provided

¢ All parameters in
Stack emission &
treated leachate as
prescribed in
Schedule-II of
SWM Rules, 2016

not monitored .

e Analysis of
Bottom & fly ash

analysis not

provided to
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confirm that the
same is non-
hazarodous prior
to disposal in low

lying areas.

e Action taken on
reported
noncompliance not

provided

eNot confirmed, if
treated leachate
has been

monitored or not.

East Delhi
Waste
Processin
g
Company,
Ghazipur,
Delhi
(7.1.25)

Yes

Yes

1300 TPD
(12MW)

1250

Diposal at
Ghazipur

dumpsite

Yes,
09.09.2024

Details

not given

No non
complian

ce

NIL

e Analysis of
Bottom & fly ash
analysis not
provided to
confirm that the

same is non-
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hazarodous prior
to disposal in

dumpsite

e Although
compliance has
been reported,
details of
parameters
monitored to
confirm
compliance is not
provided in

Column 8

eBased on previous
inspection carried
out during 2020-
21, non-
complying
parameters &
details of action

taken has been
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given as EC
imposition as Rs
20 Lakh. EC
deposited to
DPCC by the unit
Tehkha | No, No ( 2000 TPD | 1300-| Disposal: | Yes, Details No non NIL e Although
nd (under | under (25MW) | 2000 | Sanitary 4.9.2024 not given | complian compliance has
Waste renew | renewal ) Landfill ce been reported,
to al) Site (SLF) details of
Electrici Tehkhand/ parameters
ty Okhla monitored to
Project confirm
Ltd. ( compliance is not
Delhi) provided in
(7.1.25) Column 8
Timarp | No ( No ( 1950 TPD | 1300- | Disposal : | Yes, Details No Non NIL e Although
ur under | under (23 MW) 2000 | ESLF 3.9.2024 not given | complian compliance has
Oklha renew | renewal ) Tehkhand/ ce been reported,
Waste al) Okhla details of
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Manage parameters

ment monitored to

Compan confirm

y compliance is not

Limited provided in

(Delhi)( Column 8

7.1.25) e Based on previous
inspection carried
out during 2020-
21, details of non-
complying
parameters &
action taken has
been given as EC
imposition of Rs
10 Lakh. EC
deposited to
DPCC by the unit

M/S Yes Yes 1300 TPD | 1500- | Disposal: | Yes, Details No Non NIL e Although

Delhi (24 MW) | 1600 | atSecured | 28.9.2024 not given | complian compliance has

MSW Landfill been reported,
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Solution within the ce details of

s Ltd premises parameters

(Delhi) at MSW monitored to

(7125 facility , confirm

) Bawana compliance is not
provided in
Column 8

eBased on previous
inspection carried
out during 2020-21
details of non-
complying

parameters &
action taken has
been given as EC
imposition of Rs
25 Lakh. EC
deposited to DPCC
by the unit.
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Goodwa | Yes Informati | 7.5 MW 1850 | Disposed Yes, Emission | PM, Not e Authorization

tts WtE on not at Cement | 18.10.2024 | : SO,, provide | details not

Jamnagr provided plant NOx d provided

Pvt,, PM., SO, complyin eAll parameters in

Gujarat NOx g Stack emission &

(20.12.2 treated leachate as

4) prescribed in
Treated Schedule-II of
L SWM Rules, 2016
Not are not monitored
provided

eInformation
related to disposal
of bottom ash not

provided

e Analysis of
Bottom & fly ash
analysis not
provided to
confirm it is non-

hazardous is not
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provided

eDetails of
parameters not
meeting the
stipulated
standards to
confirm
compliance is not

provided

e Action taken on
reported
noncompliance is

not provided

Jindal
WLE
Ahmeda
bad Pvt.
Ltd.,
Gujarat
(20.12.2

Yes

Informati
on not

provided

15 MW

1300-
1750

Send to
SLF of
Ahmadaba
d
municipal
Corporatio

n

Yes,
23.10.2024

Emission

PM,
SOZa s
NOx

Treated

leachate :

PM,
SO,
NOx
complyin

g

Not
provide
d

e Authorization
details not

provided

eAll parameters in
Stack emission &
treated leachate as

prescribed in
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4) Not Schedule-IT of
provided SWM Rules, 2016

are not monitored

e Action taken on
reported
noncompliance is

not provided.

Integrat | Yes Yes, ( 8§ MW 1100- | Disposal Yes, Emission | Not Not e Capacity not
ed Solid Validity 1200 | Landfillin | 28.12.2021, | & provided | provide provided
Waste status not g 10.01.2023, | Treated d o Authorizaton
Manage provided) 30.09.2023 | leachate: validity status not
ment & All provided
Facility 16.03.2024

paramete s Spesific
at s

information on

Murtha monitore ;
I disposal of

d
Village bottom ash/flyash
Sonipat not provided
District e Calorific value of
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Haryan
a
(30.12.2
4)

waste is less than
1500 Kcal/kg as
required under

SWM Rules,2016

Details of
parameters not
meeting the
stipulated
standards to
confirm
compliance is not

provided

Action taken on
reported
noncompliance is

not provided.

Rewa
MSW
Energy

Solution

Yes

Yes

500 TPD
(6 MW)

1150

Disposal:
Landfillin
g

Yes,16.05.2
024

Emission

PM, SO,,

Non
provided

Not
provide
d

Calorific value of
waste is less than
1500 Kcal/kg as

required under
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Pvt Ltd, NOx, CO SWM Rules,2016

N e e Specific

o information on

! Treated disposal of
Leachate bottom ash
: Not /flyash not
provided provided

e All parameters
are not monitored
in Stack emission
& treated
leachate as
prescribed in
schedule-II of
SWM Rules,
2016 .

e Details of
parameters not
meeting the

stipulated

43



677

standards to
confirm
compliance is not

provided

e Action taken on
reported
noncompliance is

not provided

Jabalpur | Yes Yes 600 TPD: | 1650- | Disposal: | Yes2016 Emission | Not Not e Specific

MSW (11.5 2250 | Landfillin | onwards, g provided | provide | information

Pvt. Ltd MW) g Date of PM, d regarding date of

Kathon monitoring NOx, monitoring carried

da, not SO, out at the unit.

Jabalpur provided e All parameters in

- M.P Stack emission &

(19.12.2 treated leachate as

4) Lo prescribed in
Lesslinte Scheduledl  of
<ol SWM Rules, 2016
provided

are not monitored
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e Specific
information on
disposal of
bottom ash
/flyash not
provided

e Details of
parameters not
meeting the
stipulated
standards to
confirm
compliance is not

provided

e Action taken on
reported
noncompliance is

not provided

Anotny | Yes Yes 700 TPD | 1600 | Both Ash | Yes, Emission | Not Not e Analysis of
. ; ; Bottom & fly
Lara (14 MW) 1900 | disposed 16.05.2024 HCI, PM, provided | provide e

not provided
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Renewa at and CO, d to confirm it
ble Constructi | 28.06.2024. | NOx, :famdousmfi:
Energy on and SO; not provided
Private Demolitio e All parameters in
Limited n Waste Stack emission &
, Waste Processing Treated treated leachate as
to Facility Lenghais prescribed in
Energy, : NOt. Schedule-II of
Pimpri provided SWM Rules, 2016
Chinch have not been
wad, monitored
Mahara e Details of
shtra parameters not
(19.8.24 meeting stipulated
) standards to
confirm

compliance is not

provided

e Action taken on
reported

noncompliance is
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not provided

Bhumi
Green
Energy
Pvt.
Ltd.,
Sangli,
Mahara
shtra

(19.8.24
)

Yes

Yes

10 MW

2800-
3200

Disposal:
Sold to
brick

manufactu

ring units.

Yes,
28/09/2021,
2021, 2022
,2023 &
2024 latest
09/07/2024)

Emission

SOla
NOx, PM

Treated
Leachate
: Not
provided

PM

Warnin
g
Notice
&
Interim
directio

n issued

Analysis of
Bottom & fly
ash analysis
not provided
to confirm it
is non-
hazardous is

not provided

All
parameters in
Stack
emission &
treated
leachate  as
prescribed in
Schedule-II
of SWM
Rules, 2016

47



681

have not

monitored

Copy of
action taken
on
noncomplian
ce is not

provided
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Hydera | Yes Informati | 19.8 MW | 1500- | Disposal: Yes, Dates | Emission | Not Not e Authorization
bad on not 1600 | Landfillin | not SO, provided | provide | details not
MSW provided g provided NOx, PM d provided
Energy Cu. Pb eSpecific
Solution information on
el disposal of bottom
Telanga ash and fly ash not
£ provided
(9.1.25)
eDetails of
Monitoring of the
WHE plant not
provided
e Action taken on
reported
noncompliance is
not provided
.
Dundig | Yes Informati | 14.5 MW | Not Not Yes, Dates | Emission | Not Not e Authorization
al WtE on not provi | provided not SO, provided | provide | details not
Pvt. Ltd
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Telanga provided ded provided NOx, PM d provided
na Cu. Pb eCalorific value of
(9.1.25)

waste not provided

eSpecific
information on
disposal of bottom
ash and fly ash not
provided

eDetails of
Monitoring of the
WHE plant not
provided

e Action taken on
reported
noncompliance is

not provided
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3.0 Details as per inspection conducted by CPCB during October 2024

CPCB monitored the WtE plant at Okha (M/S Timarpur Okhla Waste Management
Company Limited, Okhala, Delhi) and submitted report in compliance to Hon’ble
Supreme Court order dated 18.09.2024 in the matter of 13120 of 2017 (monitored
on 17" & 22-23" October ,2024). The compliance status of the plant is given

below:

All the monitored parameters in stack emission were found within the

prescribed limit.

Bottom ash & fly ash analysis of the monitored parameters were found within
the permissible limits except for exceedance of Cadmium in Fly ash. The
concentration of Cadmium was found at 7.32 mg/L in the fly ash, exceeding
the prescribed standard limit of Img/L as per Hazardous and other Wastes

(Management & Transboundary Movement) Rules, 2016,

The report filed by CPCB on the matter is placed at Annexure VI

CONCLUSION :
In view of:

(a) The fact information with respect to seven out of fourteen operational
Waste to Energy Plants have been received by CPCB in the last 10 days; and

(b) Complete information w.r.t compliance of norms stipulated in SWM Rules
have not been provided;

and that so as to present full details of waste-to-energy plants as directed by
Hon’ble NGT vide order dated 12.11.2024, there is need to have complete
information from SPCBs/PCCs w.r.t. information sought by CPCB vide letter
dated 7.5.24 and reminder dated 11.12.24. In this regard, a meeting has been
scheduled to be convened on 14.1.25 with SPCBs/PCCs. Therefore, Hon'ble
Tribunal may kindly grant two weeks time for providing complete details of
waste-to-energy plants as directed by Hon'ble NGT vide order dated

12.11.2024, ’&y W
W

Divya Sinha

Scientist ‘F’

Central Pollution Control Baord
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Annexure |

Item No. 26 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 536/2024

News item titled "Waste to energy: Smokescreen or solution?" appearing
in the Indian Development Review dated 27.03.2024

Date of hearing: 12.11.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Respondents: Ms. Suman Arora, Adv. for CPCB {Through VC)
Ms. Praveena Gautam, Mr, Pawan Shukla, Ms. Tissy Annie Thomas &
Ms. Akansha Tyagi, Advs. for MoEF & CC (Through VCj
Ms. Malay Swapnil, Adv. for R - 3 (Through VC)

ORDER

1. The matter relates to the utility of waste to energy plants and their

sustainability in reference to India’s waste problem.

2. Reports on behalf of Respondent No. 3 and Respondent No. 5 were
filed earlier.

3. Learned Counsel for respondent no.1-CPCB submits that though
the reply was filed but it was filed belatedly, therefore it has not come on
record. A hard copy of reply of CPCB has been supplied by the person
present on behalf of CPCB in the Court. Though Learned Counsel for
CPCB has joined virtually but there is some audio glitch at her end,
hence we are not able to hear her properly. That apart, we find that in the
report the full details of waste-to-energy plants that are not complying

with the norms have not been filed. Hence, we give an opportunity to
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Counsel for CPCB to appear and produce all the materials and details

relating to waste to energy plants that are not complying with the norms.

% Liston 13.01.2025,

November 12, 2024
Original Application No. 536/2024
JG..

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
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Annexure ||

Item No.06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.536/2024

News item titled "Waste to energy: Smokescreen or solution?" appearing in
the Indian Development Review dated 27.03.2024

Date of hearing: 15.05.2024

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER

1. This original application is registered suo-motu on the basis of the
news item titled "Waste to energy: Smokescreen or solution?" appearing

in the Indian Development Review dated 27.03.2024.

2. The matter relates to the utility of the waste to energy plants (WtE)
and questions their suitability with respect to India's waste problem. As
per the article, Waste-to-energy (WLE) technologies allow for the recovery
of energy by burning or incinerating waste that cannot be recycled or
composted. Their benefits are considered twofold. One, they offer an
alternative waste disposal mechanism, diverting solid waste from
landfills. Two, through the generation of electricity or heat by burning
waste, they provide a renewable energy source that limits reliance on
fossil fuels, thereby reducing greenhouse gas emissions, However, the
article alleges that though WtE plants have seen relative success in the
European Union, environmentalists and scientists have warned that they

may not be a suitable solution for India's waste problem.

3. According to the news item, there are two pertinent issues with

incineration as a waste management solution in India-
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a. The quality of waste in India: As per the article, the potential of
a WtE operation to meet its energy production target depends on
the quality of its waste feedstock. Waste with low moisture
content and high calorific value would be ideal for incineration.
This includes materials such as non- recyclable plastics
(multilayered packaging, plastic bags, styrofoam|, contaminated
non-usable household textile waste, and non-recyclable
domestic hazardous waste, such as soiled paper, soiled cloth,
pieces of leather, rubber, tyre, and non-usable wood.

However. Domestic waste in India typically contains high
moisture content and has low calorific value, making it
unsuitable for efficient combustion in WtE plants, The news
item alleges that the WtE plants in India often receive mixed
waste, which includes organic, recyclable material. It alleges
that mixed waste has high moisture content and needs
supplementary energy to incinerate or it won't burn well. This
energy is typically fossil-fuel-based, which undermines the claim
that electricity produced by WtE plants is altogether clean.

b. Health and Environmental implications: As per the article,
incineration of mixed waste produces toxic particles, including
carbon monoxide, nitrogen oxides, and sulphur dioxide due to
inefficient burning. These particles can cause respiratory
ailments and also lead to chronic lung diseases, such as asthma
among people who live near WtE sites.

Another result of inefficient burning is the large discharge of
bottom ash This could be as high as 30-40 percent of the total
feed, which then ends up in open dump sites, contaminating the
groundwater and soil with its toxic chemicals. It is also

hazardous to waste pickers who work at these landfills.
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4. The news item raise the question that if India doesn't have suitable
waste for WtE plants and these plants are harmful to both human and
environmental health, why are more of these facilities being built?

5: It states that In India, an estimated 55 million tonnes of municipal
solid waste is generated annually by 377 million citizens residing in
urban areas. With an urban population that's expected to grow to 600
million by 2030 and to 814 million by 2050, India is set to generate 165
million tonnes of waste by 2030 and 436 million tonnes by 2050. The
waste composition and its characteristics are also subject to change
drastically, with a rise in dry waste quantities, a trend observed in major
cities, Therefore, there is an urgent need to adopt sustainable waste
management practices, with incineration and land filling relegated to the

back of the queue.

6. The above matter indicates violation of Solid Waste Management

Rules, 2016 and the Environment Protection Act, 1986.

7= The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

8. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon'ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

9. Hence, we implead the following as respondents in this matter:

(i).  Central Pollution Control Board, Through its Member Secretary,

Parivesh Bhawan, East Arjun Nagar, Delhi-110032.
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{ii). Ministry of Forest Environment and Climate Change, through its
Secretary, Indira Paryavaran Bhawan, Jorbagh Road, New
Delhi- 110003.

(iiij. National Environmental Engineering Research Institute, through
its Director, Nehru Marg, Nagpur —4400020.

(iv). Indian Institute of Technology, New Delhi, through its Director,
Hauz Khas, New Delhi - 110016.

{v). Indian Institute of Technology, Mumbai, through its director, IIT

Bombay, Powai, Mumbai — 400076.

10. Let notice be issued to the above respondents for filing their

response at least one week before the next date of hearing.

11. Liston 01.08.2024

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM
May 15, 2024
OA No.536/2024
HB
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1 8 Annexure il

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 536/2024

In the matter of:

NEWS ITEM TITLED "WASTE TO ENERGY: SMOKESCREEN OR
SOLUTION?" APPEARING IN THE INDIAN DEVELOPMENT REVIEW
DATED 27.03.2024
Index
Sr. No. Particulars ' Page No.
1. | Response on behalf of the central pollution control board
(CPCB) in compliance to Hon'ble NGT Order dated 15.05.2024
in O.A No. 536/2024
Annexure — I A copy of Hon’ble NGT order dated 15.05.2024.

1

3. | Annexure — IT & II (A) A copy of the inspections reports for
2021 & 2020

4. | Annexure— ITI A copy of letter to SPCBs/PCCs by CPCB dated
07.08.2024.

5. | Annexure — IV A copy of Summary of Information provided
by 6 SPCBs having operational WtE plants bases on RDF
(MSW bases)

6. |Annexure- V A copy of office memorandum regarding
classification on Buffer Zone Guidelines issued by CPCB.

7. | Annexure- VI A copy of Selection Criteria of Waste Processing

Technologies.

o~

(Filed by Adv. Suman Arora)
On behalf of Central Pollution Control Board

Place: Delhi
Dated: 11.11.2024
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 536/2024

In the matter of:

NEWS ITEM TITLED "WASTE TO ENERGY: SMOKESCREEN OR
SOLUTION?" APPEARING IN THE INDIAN DEVELOPMENT REVIEW
DATED 27.03.2024

REPONSE ON BEHALF OF THE CENTRAL POLLUTION CONTROL
BOARD, RESPONDENT No. 1.

. That the Honble NGT vide Order dated 15.05.2024 has issued notice to the
Central Pollution Control Board (CPCB) in the instant matter. A copy of the
said Order dated 15.05.2024 is annexed as ANNEXURE - I. That in
compliance of the said order the reply by CPCB is being made in the
succeeding paragraphs.

. That, CPCB is a statutory Board constituted under Section 3 of The Water
(Prevention and Control of Pollution) Act, 1974. It performs the functions
under The Water (Prevention and Control of Pollution) Act. 1974, The Air
(Prevention and Control of Pollution) Act, 1981, and The Environment

(Protection) Act, 1986.
Preliminary Submission:

. Hon’ble NGT registered O.A No. 536/2024 suo-motu on the basis of the news
item titled "Waste to energy: Smokescreen or solution?" appearing in the
Indian Development Review dated 27.03.2024 which highlighted the

following issues:
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¢ Mixed Waste handling and High Moisture and Low
Calorific Value of Waste: WtE plants in India often
receive mixed waste, including organic and recyclable
materials, leading to inefficient buming and increased
pollution. It has high moisture content and low calorific
value, making it unsuitable for efficient combustion in WiE
plants without supplementary fossil-fuel encrgy.

¢ Air Pollution Due to Incineration of mixed waste:
Incineration of mixed waste produces toxic emissions,
including carbon monoxide, nitrogen oxides. and Sulphur
dioxide, leading to respiratory ailments and chronic lung
diseases among nearby residents.

* Bottom Ash Generation: Inefficient buming results in the
generation of a large amount of bottom ash, constituting 30-
40% of the total feed. This ash can contaminate soil and
groundwater and pose health risks to waste pickers.

¢ Compliance to Stipulated Norms: The article alleges

potential violations of the Solid Waste Management Rules,

2016 and the Environment Protection Act, 1986.

4.0 CPCB’s Response to Issues raised in the News Article:
It may please be noted that the SPCBs/PCCs are required to submit
the Annual Report on Solid Waste Management (SWM) in their
jurisdiction as per provisions of SWM Rules 2016. Further CPCB
has also monitored several Waste to Energy (WIE) plants in
compliance of various Court Orders issued on the matter, Further
in compliance of EPR Guidelines notified by MoEFCC as
Amendment to PWM Rules, 2016 the Plastic Waste Processors

including the Waste to Energy Plants are required to register on
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the Centralised Extended Producer Responsibility (EPR) Portal for
Plastic Packaging developed by CPCB.

CPCB has accordingly prepared the response to the Hon’ble NGT
Order in subsequent paragraphs.

4.1 Mixed Waste handling and High Moisture and Low
Calorific Value of Waste:

Waste receipt at WtE plants depends on level of segregation.
Partial/not fully segregation leads to receiving wastes which may
include organic and recyclable materials. Such unsegregated
wastes may have higher moisture content and low calorific value,

impacting combustion in WtE plants and emissions thereto.

4.1.1. Provisions of Solid Waste Management Rules, 2016

a. Related to segregation of waste
As per Clause 4 of the SWM Rules 2016, it is the responsibility of
waste generators (individuals, households, event organizers, street
vendors, resident welfare and market associations, gated
communities and institutions with more than 5,000 m* area, hotels,
and restaurants etc.) to segregate, and store the waste generated by
them in three separate streams namely bio-degradable (wet waste),
non-biodegradable (dry waste) and domestic hazardous wastes, in
suitable bins and handover segregated wastes to authorized waste
pickers or waste collectors as per the direction or notification by

the local authorities.

Moreover, sanitary waste is required to be securely wrapped and
placed in the dry or non-bio-degradable waste bin and construction

waste is required to be stored separately and disposed of according
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to the Construction and Demolition Waste Management Rules,
2016.

The purpose of "at-source segregation of waste" is to enable the
efficient collection, transportation, processing, and disposal of
municipal solid waste (MSW).

Further, clause 15 of SWM Rules, 2016 stipulates the duties and
responsibilities of local authorities (Municipal Corporations,
Municipal Councils, Village Panchayats. etc.), which include
arranging for door-to-door collection of segregated solid waste
from all households, including slums and informal settlements, as
well as from commercial and institutional premises. They are
required to direct waste generators to avoid littering and ensure
waste is segregated at source for authorized waste pickers or
collectors. Local authorities to set up material recovery facilities
for sorting recyclable materials and transport segregated bio-
degradable waste to processing facilities, prioritizing on-site
processing. Additionally, they should educate workers and create
public awareness campaigns to promote proper waste segregation,
storage, and handover of segregated waste to appropriate parties.
It is the responsibility of local to collect and transport segregated
waste to processing and disposal facilities, usually managed by

private contractors.

b. Related to Criteria for Waste To Energy Process

Clause 21 of SWM Rules, 2016 specifies the following criteria for

waste to energy process:

Non-recyclable waste having calorific value of 1500 Kcal/kg or

more shall not be disposed of on landfills and shall only be utilised

0Jo
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for generating energy either or through refuse derived fuel or by

giving away as feed stock for preparing refuse derived fuel.

High calorific wastes shall be used for co-processing in cement or

thermal power plants.

The local body or an operator of facility or an agency designated
by them proposing to set up waste to energy plant of more than
five tonnes per day processing capacity shall submit an application
in Form-I to the State Pollution Control Board or Pollution Control

Committee, as the case may be, for authorisation.

The State Pollution Control Board or Pollution Control
Committee, on receiving such application for setting up waste to
energy facility, shall examine the same and grant permission
within sixty days.

(; Ry

\?'4\1-\,\.\ It is observed that although mixed waste is being sent for disposal

AL

oo | lat most of the WIE plants, these facilities have facilities for

| ./:Q‘ segregation of waste through mechanical and manual methods
0 based on density, size, and magnetic properties with the help of
manual sorting, magnetic separators and trommels. Segregation
facilities provided in a typical WtE plant include the following:
o Pre-sorting using trommels and ballistic separators to
segregate waste.

« Combustible materials form RDF sent to Boiler for
generating energy

« Organic fraction sent to windrows for composting. Coarse
segregation to remove larger particles.

« Refined compost undergoes further quality improvement.

« Remaining non-recyclable, non-compostable materials sent
to landfill
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Through aforementioned segregation measures, Refused Derived
Fuel (RDF) of higher Calorific value than mixed MSW is fed into

the combustion chamber of the boiler.

4.2. Air Pollution Due to Incineration of mixed waste:
Incineration of waste produces toxic emissions, including carbon

monoxide, nitrogen oxides, and Sulphur dioxide.

4.2.1 Emission norms for incineration as per SWM Rules, 2016

| Solid Waste Management Rules, 2016 (Para-C of Schedule-IT)
specify the emission standard for the incineration of municipal
solid waste (MSW) in India as given in Table 2.0:

Table 2.0: Standard for incineration as per Para-C of
Schedule-I1 of SWM Rules, 2016

arameter Emission standard
(1) (2) (3)

Particulates 50 mg/Nm* |Standard refers to half hourly
javerage value

HCl 50 mg/Nm® [Standard refers to half hourly
laverage value

SO2 200 mg/Nm' [Standard refers to half hourly
laverage value

ICO 100 mg/Nm® [Standard refers to half hourly
Iaveragc value

50 mg/Nm® |Standard refers to  daily
verage value

Total  Organic20 mg/Nm® [Standard refers to half hourly
I(ilrbon verage value

HF 4 mg/Nm'  [Standard refers to half hourly
average value
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NOx (NO andd00 mg/Nm’|Standard refers to half hourly
02 expressed a faverage value
NO2)
Total dioxins and0.] ng{Standard refers to 6-8 hours
(furans TEQ/Nm® [sampling.  Please  refer
uidelines for 17 concerned
ongeners for toxic
quivalence values to arrive at
otal toxic equivalence,
d + Th + their0.05 Standard refers to sampling
ompounds img/Nm?* ime anywhere between 30
inutes and 8 hours.
and itsf0.05 andard refers to sampling
ompounds mg/Nm? ime anywhere between 30
inutes and 8 hours.

As per note (g) below Clause C (Schedule-IT) of SWM
Rules, 2016

All the facilities in twin chamber incinerators shall be designed to

YP
‘\FR Ue( 5 34 ’ s
(o) - achieve a minimum temperature of 950 "C in secondary
RL Chaudhary \O . : ; o Lo
N.C.T. of Delhi N combustion chamber and with a gas residence time in secondary
Regd. No. 1513 /7 .
\ G /,\—\7’ combustion chamber not less than 2 (two) seconds.

ot
4.2.2 Details of air pollution control devices (APCD) provided
in typical WLE facility

As per information provided by the registered WLE facilities on the
EPR Portal, Air Pollution Control Devices (APCD) provided in a
typical WE plant include the following:

« Scrubbers: Used to remove acid gases from the flue gas

stream.

« Lime Spray Reactors: Neutralize acidic components in

the flue gases.
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» Activated Carbon Injection Systems: Adsorb dioxins,

furans, and heavy metals from the flue gases.

« Bag Filters: Capture and remove particulate matter,

including the activated carbon particles.

» Electrostatic Precipitators (ESP): Remove [ine

particulates from the flue gases using an clectrostatic

charge.

« Reaction Towers: Where additional treatment of flue
gases occurs, often using a combination of activated

carbon and other reagents.

» Scrubbing Systems: Ensure thorough removal of any

residual contaminants from the flue gases.

4.2.3 Inspection of WtE plants

CPCB, in association with the concerned SPCB/PCC, in
compliance of Hon"ble NGT Orders in OA No.640/2018 inspected
three Waste-to-Energy (WtE) plants namely M/s Timarpur Okhla
Waste Management Company Limited. M/s Delhi MSW Solutions
Ltd., M/s East Delhi Waste Processing Company [td. The
inspections reports for 2021 & 2020 are placed at Annexure-11 &
Annexure IT A respectively

Overview of the Stack emission monitoring results of the three

WIE plants is given below

M/s Delhi MSW Solutions Ltd, Bawana, Delhi.:

2020: All parameters found within stipulated norms

2022: Dioxin and Furans: 0.49 ngTEq/Nm® (exceeds limit of 0.1
ngTEqQ/Nm®). Other parameters (PM, NOx, SO2. etc.) within

stipulated norms.
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/s Timarpur Okhla Waste Management Com Limited

Okhla, Delhi:

2020: All parameters except Dioxin and Furan found within

stipulated norms

2021: Dioxin and Furans: 0,99 ngTEq/Nm® (exceeds limit of 0.1
ngTEq/Nm?), HCL: 198 mg/Nm® (exceeds limit of 50 mg/Nm?),
Other parameters (PM2.5, PMI10, NOx, SO2, etc.) within

stipulated norms,

M/s East Delhi Waste Processing Company Ltd., Ghazipur,
Delhi:

2020: PM, NOx, Pb not meeting stipulated norms, Dioxin & Furan

not monitored

2021: Dioxin and Furans: 0.49 ngTEq/Nm® (exceeds limit of 0.1
ngTEq/Nm?®), PM: 62.7 & 85.1 mg/Nm’ (exceeds limit of 30
mg/Nm?), NOx: 869 mg/Nm® (exceeds limit of 350 mg/Nm?),
HCL: 407 mg/Nm® (exceeds limit of 50 mg/Nm®), Other

parameters within stipulated norms.

| The compliance status of WtE plants is observed to be fluctuating,

+/ complying in some cases and non-complying in the others. It is

observed that WiE plants can comply with the stipulated norms
provided necessary operation and maintenance practices are in
place and adequate air pollution control measures are

implemented.

4.3 Bottom Ash Generation

Inefficient burning results in the generation of a large amount of
bottom ash, constituting 30-40% of the total feed. This ash can
contaminate soil and groundwater and pose health risks to waste

pickers.
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a. Analysis of Bottom ash
The analysis reports of the bottom ash of the three units inspected
by CPCB in Delhi (Refer Annexure-11I) is given in Table 3.0:

Table 3.0 : Bottom Ash analysis

F.NO. ’ WAE facilityWtE facility [:vn-:
Standard/Limit
PanmetmL . (Timarpur) (Bawans) )acility
AL (Ghazipur)

1. [Loss on 2.29 1.67 1.89

ignition

(for bottom

fash only) [<5%
2. |Arsenic 5 mg/| lBDL BDL BDL
3. |Cadmium |l mg/l [BDL [BDL BDL
4. |[Chromium [Smg/l 0.05 0.08 .52
5. [Mangancse 10mg/1 [BDL IBDL 3.01
6. }Lead Smg/l 0.03 E;DL 0.08
7. [Selenium [Img/I DI [BDI. [BDL
8. |Copper 25mg/l 0.29 0.01 1.52
9. [Nickel 20mg/l [BDL DL 0.42
10, [Zine 250mg/| 0.03 0.02 10.79
11. [Cobalt 80 mg/| lBDL DL 0.12
12. [Vanadium [24mg/| [Bm. IBDI. BDL.
13. |Antimony |15 mg/l ]BDL [BDL 0.36

Based on the analysis of heavy metals, it is observed that the concentration

of all the parameters are within the stipulated norms,
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b. Management of Bottom Ash:
As per information provided in the Centralized EPR Portal for
plastic packaging by registered WIE [acilities, average ash
generation from the incineration of municipal solid waste (MSW)
in a typical WiE plant ranges from 22% to 25% of the incinerated
quantity. The practices adopted for management of bottom ash in
a typical WtE facility include the following:

« Bottom ash is collected from the combustion chamber in
Waste-to-Energy (WtE) plants after the incineration of
MSW

« A magnetic separator is employed to extract ferrous

materials from the bottom ash.

+ The remaining ash is sent to the bottom ash handling

facility, where it is cooled and further processed.

» This process allows for the recycling of recoverable

materials, such as metals.

« Non-recyclable bottom ash is disposed of in sanitary

landfills or brick manufacturing

4.4 Compliance Status of WLE plants

As per the Annual Report provided by SPCBs/PCCs for the year
2021-22 , there are thirteen waste-to-energy plants operational in
India (Andhra Pradesh — 2. Delhi-2, Goa-1, Haryana-1, Madhya
Pradesh-1, Maharashtra -1, Telangana — |, Uttar Pradesh-3, West
Bengal-1).

Further in compliance to Honble NGT order dated 15.5.24 in O.A
No. 536/2024 matter, CPCB issued a letter dated 7.08.2024 to all
SPCBs/PCCs requesting information on WtE plants in their
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jurisdiction in the prescribed format. A copy of CPCB letter is

attached as Annexure-111.

In response to the CPCB letter, 30 SPCBs/PCCs have provided the
information & 06 SPCBs/PCCs namely Arunachal Pradesh. Delhi.
Himachal Pradesh, Karnataka, Uttar Pradesh and Uttarakhand

have not provided the requisite information.

The following 24 SPCBs/PCCs have reported that there is no
operational municipal solid waste (MSW)-based Waste-to-Energy
(WIE) plant in their regions, namely: Andaman & Nicobar, Assam.
Bihar, Chandigarh, Chhattisgarh, DNH & DD, Goa. Jammu &
Kashmir, Jharkhand, Kerala. Ladakh, Lakshadweep, Manipur,
Meghalaya, Mizoram, Nagaland. Puducherry. Punjab. Rajasthan,
Sikkim, Tamil Nadu, Tripura, West Bengal. and Odisha.

06 SPCBs/PCCs. namely Gujarat. Madhya Pradesh. Telangana,
Haryana, and Maharashtra & Andhra Pradesh have reported that
they have operational municipal solid waste (MSW)-based Waste-
to-Energy (WIE) plants, Summary of information provided by the
6 SPCBs/PCCs related to WtE plants is attached as Annexure-IV.

Based on the information provided by SPCBs/PCCs, there are 9
operational SWM based W1E plants in 6 States/UTs. It is observed
that out of 9 WiE plants. 6 have been monitored by concerned
SPCBs/PCCs. 5 WIE plants have been found compliant & one
plant in Maharashtra was found non-compliant w.r.t. Particulate
matter and action was taken by Maharashtra PCB.
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5.0 Guidelines/Documents Prepared by CPCB

5.1 Buffer Zone Guidelines

CPCB amended Guidelines on “Provision on Buffer Zone around
waste processing and disposal facilities and submitted to all
SPCBs/PCCs for implementation. The purpose of this Guideline
is to specify adequate separation distances between solid waste
management facility and its surrounding area having different land

usage characteristics. The guideline is placed at Annexure-V

5.2 Selection Criteria for waste processing technologies

CPCB has prepared a Guidelines on “Selection Criteria for Waste
Processing Technologies,”. This report provides detailed
guidelines for selecting appropriate waste processing technologies
including Waste to Energy based on various factors such as the
quantity and characteristics of waste, physical and chemical
properties, land availability, social factors, capital investment, and
treatment duration. The Guidelines are placed at Annexure VI

6.0 Conclusions

a. Technology for Solid waste processing, including Waste to
Energy, should be selected in compliance with the
Guidelines developed by CPCB on the subject

b. ULBs to ensure that Segregated waste is disposed at the
WIE plants. Necessary provisions for further segregation of
waste, as necessary, should be made at the WiE plant.

¢. The WILE facilities should ensure that proper operation &
maintenance facilities are followed. It should further
implement adequate air pollution control measures (o ensure

that the emissions from the plant meet the stipulated norms.
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d. WtE plants should ensure maximum utilization of Bottom
ash for beneficial purposes like bricks manufacturing etc.

and minimise the quantity disposed in the landfills.

e. The WIE facility should develop adequate buffer zone in
and around its premises, in compliance with the Guidelines
developed by CPCB on the subject

f. The concerned SPCB/PCC should regularly monitor the
WIE facilities 10 ensure that the WiE plants are complying

with the stipulated norms

7. That the answering respondent CPCB craves the leave of this Hon ble
Tribunal to file additional reply, if so directed.

8. That, in the light of the above submissions, it is respectfully submitted that
the answering respondent CPCB shall abide by the orders (s) and/or

direction(s) passed by this Hon"ble Tribunal in the instant case.

ey -
(Divya Sinha)

Scientist ‘F"
Central Pollution Control Board
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 536/2024

In the matter of:
NEWS ITEM TITLED "WASTE TO ENERGY: SMOKESCREEN OR
SOLUTION?" APPEARING IN THE INDIAN DEVELOPMENT REVIEW

DATED 27.03.2024

AFFIDAVIT

I, Divya Sinha working as Scientist *F" in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, do hereby solemnly affirm, declare

on oath and state as under: -

1. That I, the deponent herein is authorized representative to represent the
Respondent CPCB in the present case, and as such, | am well conversant with
the facts and circumstances of the present case on the basis of the information
derived from the official records, and hence, | am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.
2. That the accompanying reply may be read part and parcel of the present affidavit.

3. That the accompanying reply has been drafted and filed under my instructions
and authority the contents thereof are true and correct on the basis of the record
maintained during ordinary course of business of CPCB and available records
and documents and the contents of the same are read over and explained to me

and are not repeated herein for the sake of brevity.
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VERIFICATION
P 1oy 202
Verified at New Delhi on this day of 2024 that the contents of the

above reply are correct and true on the basis of the records of the case as
mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed
therefrom or mis-stated.

DEPONENT

fa=m fy=w1 / Divya Sinha

P ‘v | Sclentist F'
mwwﬁdwwﬁ
Control Board

(o) - f R oS / Mﬂ.wﬁmﬂm T W)
O 0 (Mo Exwironmens, Forest & Climats Changs, Govt of inda)
T 9 | Rt s, 38 arf e, ArER-1100%2

- MO LA ' i Parteahy Brawan, East Adun Negar, Dalhi- 110022

e S
-

12



35 Annexure - |

Item No.06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.536/2024

News item titled "Waste to energy: Smokescreen or solution?" appearing in
the Indian Development Review dated 27.03.2024

Date of hearing: 15.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER

1. This original application is registered suo-motu on the basis of the
news item titled "Waste to energy: Smokescreen or solution?" appearing

in the indian Development Review dated 27.03.2024.

2. The matter relates to the utility of the waste to energy plants (WtE)
and questions their suitability with respect to India's waste problem. As
per the article, Waste-to-energy (WLE) technologies allow for the recovery
of energy by burning or incinerating waste that cannot be recycled or
composted. Their benefits are considered twofold. One, they offer an
alternative waste disposal mechanism, diverting solid waste from
landfills. Two, through the generation of electricity or heat by burning
waste, they provide a renewable energy source that limits reliance on
fossil fuels, thereby reducing greenhouse gas emissions, However, the
article alleges that though WtE plants have seen relative success in the
European Union, environmentalists and scientists have warned that they

may not be a suitable solution for India's waste problem.

3. According to the news item, there are two pertinent issues with

incineration as a waste management solution in India-

18
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a. The quality of waste in India: As per the article, the potential of
a WtE operation to meet its energy production target depends on
the guality of its waste feedstock. Waste with low moisture
content and high calorific value would be ideal for incineration.
This includes materials such as non- recyclable plastics
(multilayered packaging, plastic bags, styrofoam|, contaminated
non-usable household textile waste, and non-recyclable
domestic hazardous waste, such as soiled paper, soiled cloth,
pieces of leather, rubber, tyre, and non-usable wood.

However. Domestic waste in India typically contains high
moisture content and has low calorific value, making it
unsuitable for efficient combustion in WtE plants, The news
item alleges that the WtE plants in India often receive mixed
waste, which includes organic, recyclable material. It alleges
that mixed waste has high moisture content and needs
supplementary energy to incinerate or it won't burn well. This
energy is typically fossil-fuel-based, which undermines the claim
that electricity produced by WtE plants is altogether clean.

b. Health and Environmental implications: As per the article,
incineration of mixed waste produces toxic particles, including
carbon monoxide, nitrogen oxides, and sulphur dioxide due to
inefficient burning. These particles can cause respiratory
ailments and also lead to chronic lung diseases, such as asthma
among people who live near WtE sites.

Another result of inefficient burning is the large discharge of
bottom ash This could be as high as 30-40 percent of the total
feed, which then ends up in open dump sites, contaminating the
groundwater and soil with its toxic chemicals. It is also

hazardous to waste pickers who work at these landfills.

16
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4. The news item raise the question that if India doesn't have suitable
waste for WtE plants and these plants are harmful to both human and
environmental health, why are more of these facilities being built?

5: It states that In India, an estimated 55 million tonnes of municipal
solid waste is generated annually by 377 million citizens residing in
urban areas. With an urban population that's expected to grow to 600
million by 2030 and to 814 million by 2050, India is set to generate 165
million tonnes of waste by 2030 and 436 million tonnes by 2050. The
waste composition and its characteristics are also subject to change
drastically, with a rise in dry waste quantities, a trend observed in major
cities, Therefore, there is an urgent need to adopt sustainable waste
management practices, with incineration and land filling relegated to the

back of the queue.

6. The above matter indicates violation of Solid Waste Management

Rules, 2016 and the Environment Protection Act, 1986.

7= The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

8. Power of the Tribunal to take up the matter suo-mofu has been
recognized by the Hon'ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

9. Hence, we implead the following as respondents in this matter:

(i). Central Pollution Control Board, Through its Member Secretary,

Parivesh Bhawan, East Arjun Nagar, Delhi-110032.

20
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{ii). Ministry of Forest Environment and Climate Change, through its
Secretary, Indira Paryavaran Bhawan, Jorbagh Road, New
Delhi- 110003.

(iiij. National Environmental Engineering Research Institute, through
its Director, Nehru Marg, Nagpur — 4400020.

(iv]. Indian Institute of Technology, New Delhi, through its Director,
Hauz Khas, New Delhi - 110016.

(v). Indian Institute of Technology, Mumbai, through its director, IIT

Bombay, Powai, Mumbai — 400076.

10. Let notice be issued to the above respondents for filing their

response at least one week before the next date of hearing,

11. Liston 01.08.2024

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM
May 15, 2024
OA No.536/2024
HB
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39 Annexure - || 2

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

Principal Bench, New Delhi
Original Application No. 640/2018
In
(Earlier 0. A. No. 22/2013(ric))

in the matter of: -
Sukhdev Vihar Residents
Welfare Association Applicant(s)

Versus
State Of NCT of Delhi Respondent(s)

Index
| se. |  Page
No. Particulars i No.

1. | Compliance Report of Waste to knergy Plants in Dethi in Original '
Application No. 640/2018 (Earlier 0, A. No. 22/2013(ruc)) in the matter of
Sukhdev Vinar Residents Welfare Association Vs State Of NCT of Delhi in

compliance to the Hon'ble NGT orders dated 09.10.2017 & 27.09.2018
respectively

2 Annexure-I: A copy of Hon'ble NGT orders dated 09.10.2017 & 27.09.2018.

>

=
(Dfvya Sinha)

Scientist-E
Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar,
Delhi- 110032

Date: 22.03.2021
Place: Delhi




40

Compliance Report of Waste to Energy Plants in Delhi

(Period: September-October, 2020)

As per Hon'ble NGT Vide its Order dated 09/10/2017, in OA No. 22 of 2013 Tuc &
dated September, 27, 2018 in OA No. 640/2018 (Earlier OA No. 22/2013)

%
v,-é*

CLEA“

SEF By

CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment, Forest & Climate Change, Govi. of India)
‘Parivesh Bhawan' C.B.D. Cum-Office Complex,

East Arjun Nagar, Shahdara, Delhi-110032
E-mail:divsinha@yahoo.com, Website- www.cpeb.nic.in

March, 2021
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1. Background

1.1.Hon'ble NGT in its order dated 09/10/2017 in OA No. 22 of 2013 Tuc, directed
Central Pollution Control Board to collect and analyse the samples of ambient
alr quality once in four months, and they shall also conduct at least two
surprise inspections and analysis be made in a year from M/s. Timarpur
Okhla Waste Management Company Ltd.

1.2. Further Hon'ble NGT vide its order dated September, 27, 2018 in OA No.
640/2018 (Earlier OA No. 22/2013), issued the following directions:

i. In pursuance of earlier order of this Tribunal dated 18.04.2018, joint
inspection of Waste to Energy (WIE) Plants at Delhi has been
conducted by the CPCB and the DPCC. Findings of reports are that
WIE plants at Okhla, Ghazipur and Bawana are non-compliant with
respect to the standards of Particulate matter.

ii. ‘“Directed CPCB to send a copy of its report to the project proponents of
Okhla, Ghazipur and Bawana Waste to Energy Plant for compliance
and conduct another inspection within one month in view of the fact
that the earller inspection was In February, 2018 and requirement of
carrying out inspection is in every 4 months We do not find any ground
to accept the prayer for reliving CPCB of its requirement in four monthly
monitoring. If there is a manpower constraint, it /s for the CPCB to
make any other appropriate arrangement for discharging its functions.
This cannot be the ground to avoid responsiblity under the binding
directions of this Tribunal®

ii. “It Js made clear that if the project proponents fail to maintain the
standards, even after carrying out the deficiencies noticed in the joint
inspection Report, CPCB may recommend the amount of
environmental damage required to be paid by them".

In view of above directions, monitoring was planned during September &
October, 2020 of Okhla, Bawana & Gazipur WiE plants. However, due to non-
working of the Waste to Energy Plant Ghazipur on 16.09.2020 monitoring
could not be carried out. The remaining two plants viz. Okhia & Bawana were
subsequently monitored by CPCB & DPCC joint inspection team during
September, 21-22, 2020 and September 24-25, 2020 respectively. The
members of joint committee i.e. representatives from MoEF & CC , expert
from IIT Delhi and represemative of Sukhdev Vihar RWA (For Okhla Waste to
Energy Plant) were informed vide email dated September 11, 2020 regarding
the inspection schedule. Representative from MoEF &CC, expert from T
Dalhi were not present during the inspection of Waste to Energy Plants Okhla
& Bawana and representative of RWA Sukhdev Vihar was not present during
inspection of Okhla. Further, subsequent to Ghazipur Plant becoming

Noe
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operational, joint inspection team from CPCB, DPCC and expert from IIT,
Dalhi monitored the plant on October 13-14, 2020. The inspection raports of
the three WIE plants Is givan in the following sections.

o
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Waste to Energy Plant Okhla
CENTRAL POLLUTION CONTROL BOARD, DELHI
cich
Name and address of the industry M/s Timarpur Okhla Waste
Management Company Limited,
Oid NDMC Compost Plant, Behind
CRR!, Mathura Road, New Delhi-
110025
Coordinates (Longitude & Latitude) Lat. 28.553672 & Long. 77.280838
Name of the occupier/contact person with Mr. Sandeep Dutt
Telephone Mob. 09958360016
Fax
E-mail
Date of inspection / monitoring September 21-22, 2020
Installed processing Capacity As per DPCC Authorization lettar
(as per consent) dated 21.05.2020 the unit has
capacity to process 1850 TPD
MSW for subseguent generation of
23 MW power.
Production status (on date of inspection) Operational
Actual Power Generation Details of power generation
ranges during the said inspection
Date Power Generation (MW)
Time Minimum Maximum
21.09.2020 6 AMto 6 PM 18.94 21.81
22.09.2020 6 AMto 6 PM 18.68 2111
3
Y AP
e A R
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7. Process Flow Diagram

The unit has own segregation setup of MSW having two trommels with ballastic
separators for segregation of MSW and production of RDF. The detalled materials
flow sheet is as given below;

I

IERT Lnachate Compest Fraction
{1522 e roas
Gt
8. Air Pollution -~ Emission Sources & Control
Sources of air pollution | Chimney Details APC Emission Quality
Equipment

Stack of the Waste to | 60 mirs Scrubber Stack Monitoring
Energy plant (Three followed by | Conducted by
boilers connected to one bag filters CPCB team &

stack)

results are
tabuiated at Table
-1

9. | OCEMS Status

Installed with stack & was found
operational during the inspection.

10 | Ambient Air Quality

(Conducted at two locations namely
Sukhdey Vihar & STP Okhla)

Ambient Air Quality Status are
tabulated at Table-2

et
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11.

Continuous Ambient Air Quality Station

CAAQMS not yet installed

12.

Bottom Ash & Fly Ash

Analysis resuits of LOI and heavy
metals in Bottom ash and Fly ash
are tabulated at Table-3

Table 1: Analysis results of the stack emission monitoring of the WtE plant Okhla

S. Parameters | Monitor | Standards | Standards @8 | Date of Sampling | Measured
No. by as per per Solid values
Consent to Waste 21-22 Seplomber,
Operate | Management 2020 Stack
issued by | Rules, 20186,
- | pPCC
1. PM 30 mg/Nm? | 50 mg/Nm? 107 [ 44
2 Hydrogen CPCB | 50 mg/Nm? | 50 mg/Nm? 168
Chiotide
3. S0, 100 200 mg/Nm?® BOL | BD
W N
4 NOx 350 400 mg/Nm* 903 | 85,
(NO and NOy mg/Nm? 6
axpressed
as NOp)
5. (o:9) 100 100 mg/Nm? 1.8
mg/Nm*
6. HE_ 0.5 mg/Nm? | 4 mg/Nm? BOL
7. Sb + As + Pb 0.6 mg/Nm? | 0.5 mg/Nm* 0.012
4+Cr+ Co+ Cus
Mn + Ni+ Vs
their
compounds
8. Cd + Th stheir 0.05 0.05 mg/Nm? -
compounds mg/Nm?
9. Po 0.1 mg/Nm?* Not 0.004
prescribed
10. Hg 0.02 0.08 mg/Nm? 80L
= mg/Nm?
11. Dicxin & M/s SR, 0.1 0.1 23-30.3040 0.89
Furans Delhi ngTEQNm | ngTEgNm?
12. Total Organic 20mg/Nm? 20mg/Nm* 72
Compounds(as
C) at 11%0;
5
A"ﬁ BN
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Table-2. 24 hourly average values of ambient air quality monitoring

Date of Monitored = Parameters | Prescribed Measured vaiues
sampling by Standard’ Sukhdev STP Okhla
(in pg/md) Vihar Location-ll
Location-1

21-23 CPCB PMo 100 85.66 72.33
September PM:s 60 78 39
2020 80 41.66 28.33

| 80 8.166 39

*National amblent air qualty standards as notified on dated 16.11,.2009 under the
Environment Protaction Act, 1986.

Table 3: Analysis results of Bottom ash and Fly ash

Date of Parameters Standard/Limit Measured values
sampling
21.09.202 | Loss on Ignition (for <5%* 2.29%
0 Bottom ash anly)
Bottom Ash Fly Ash

Arsenic 5 mg/* BDL BDL

Cadmium 1 mg/i* BDL BDL

Chromium 5 mg/* 0.05 0.28

Manganese 10 mg/¥ BDL BDL

Lead 5 mg/I* 0.03 0.05

Selenium 1 mg/* BDL BDL

Copper 25 mg/* 0.29 BDL

Nickel 20 mg/¥* BDL BDL

Zinc 250 mg/* 0.03 0.15

Cobait B0 mg/F BDL BDL

Vanadium 24 mg/¥* BDL BDL

Antimony 15 mg/* BDL BDL

*Standards prescribed by DPCC in the Consent to Operate.
*Concentration Limit to categorise as hazardous waste as per the Hazardous and Other
Wastes (Management and Tran boundary Movement) Rules, 2018, notified under the

Environment (Protaction) Act, 18886,

13. Status of validity & compliance of consent and authorization

Consent/Authorization Validity
| Under Water Act Valid till 24.09.2024
] Under Air Act Valid till 24,09.2024
6 N @\,
o ¥/ /
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14. Observations:

a. The processing capacity of the plant is 1950 TPD. However as informed, the plant
received only 1652.51 TPD of mixed Municipal Solid Waste (MSW) on 21.09.2020.

b. As informed, total RDF generation in the plant is approximately 1350 TPD. As per
the logbook RDF used as fuel in boilers on 21.08.2020 & 22.08.2020 is tabulated

at Table 4:
Table 4: RDF Feed Record
RDF Feed (21-09-2020)

S. No Feeding Duration Boller 1 Boiler 2 Boiler 3
1 06:00 07:00 17.8 17.3 17.6
2 07:00 08:00 171 17.8 17.2
3 08:00 09:00 16.9 16.8 16.7
4 09:00 10:00 17.4 16.7 17.7
5 10:00 11:00 17.0 18.2 19.1
6 11:00 12:00 18.0 17.0 16.9
7 12:00 13:00 17.4 18.0 175
8 13:00 14:00 18.0 17.2 17.8
9 14:00 15:00 18.0 16.8 16.1
10 15:00 16:00 17.6 17.2 17.9
11 16:00 17:00 23.4 16.4 17.7
12 17:00 18:00 17.2 16.6 17.7

Total Feed 215.8 2086.0 209.9
RDF Feed (22-09-2020)

S. No Feeding Duration Boller 1 Boller 2 Boller 3
1 068:00 | 07:00 248 18.2 18.5
2 07:00 08:00 17.2 186 18.8
3 08:00 09:00 2186 18.0 17.7
4 09:00 10:00 173 18.2 227
B 10:00 11:00 16.6 186 155
6 11:00 12:00 18.4 20.8 18.1
7 12:00 13:00 18.7 18.6 17.8
8 13:00 14:00 18.0 186 224
) 14:00 15:00 25.2 18.2 18.2
10 15:00 16:00 186 238 185
1 16:00 17:00 18.1 18.3 18.6
12 17:00 18:00 18.3 188 18.3

Total Feed 2338 2285 225.1
7
\ « S
QM Vo ’% @/
/
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c. All the three boilers along with pollution control devices were found operational.
d, The temperature of furnace was maintained between 850-1050°C.

e. Details of power generation during the said inspection is plotted at Figure 1.

Power Generation (in MWh) 21.09.2020
2200 21p.41 2151 .

2131

07:00 G8:00 09:00 10:00 11:00 1200 13:00 14:00 1500 1600 17.00 1500
G600 0700 0800 0MOO 10100 1100 12:00 1200 1400 1500 1600 17:00

Power Generation (in MWh) 22.09.2020

PR 710 N
0
s
20m
1850
1900
IS0

v
1700

W26 30 000 D L0 1200 13O0 1400 1500 1600 D0 | IR0

0G0 ORO0 OROD  0G0C J000  JN00 X200 0 II00 100 [ ISO0 1600 1200

Figure 1: Time vs. power generation plot dated 21 & 22" September, 2020

I. Itis observed that power generation during the monitoring (18.5-21.5 MW) less
than the rated power generation capacity (23 MW) of the plant.
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. Stack emission monitoring results are given in Table 1. Following are the
observations:

. The Dioxin and Furans values (0.99 ngTEq/Nm?) of stack monitoring
exceeded the permissible limit (0.1 ngTEq/Nm?) monitored by Shriram
Institute of Industrial Research (SRI), Delbi.

li. HCL parameter (198 mg/Nm?® of stack emission monitored by
CPCB exceeded the prescribed limit (50 mg/Nm?)

lii. Remaining parameters were within the stipulated norms.

h. Online Continuous Emission Monitoring System (OCEMS) for PM, SOz, NOx and
HCI in the stack emission had been instalied and it was found working at the time
of inspection. Result obtained from OCEMS on 21.09.2020 is plotted at Figure-2.
Comparison of OCEMS data with joint monitoring results is also tabulated in
Table 5. Comparison of OCEMS data with joint monitoring results reveals that the
OCEMS data Is not matching with the actual monitoring results, HCI level as per
actual monitoring is higher than that reported by OCEMS. Also levels of PM, SOz
and NOx as per actual monitoring is higher than that reported by OCEMS.

Table-5: Comparison of OCEMS and joint monitoring data of Stack emission

Si. No. Parameters OCEMS Joint
inspection
results

% PM mg/Nm? 15-20 4.4-10.7

2 HCL mg/Nm? 10-30 198

3. NO. mg/Nm?3 150-200 85-80

ry S0z mg/Nm?® 40 BOL

Stack_-Baoller-PM-{mg/Nm3) Normalized, 21,00.2020
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Figure-2: Online Continuous Emission Monitoring System (OCEMS) data for
PM, SOz, NOx and HCL on 21.09.2020.

l.  Ambilent Air Quality monitoring results are given in Table 2. It is observed that
PM2.5 (78 pg/m?) exceeded the prescribed limit (60 pg/m?) at Sukhdev Vihar
monitoring station. Remaining parameters were found within the limit of both
monitoring stations (STP Okhia & Shukdev Vihar).

| M/s. Timarpur Okhla Waste to Energy plant has placed order to M/s JITF
ECOPOLIS for purchase of Continuous Ambient Alr Quality Monitoring Station
(Copy enclosed),

ars " * 37 %
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Analysis reports of loss of ignition (LOI) and heavy metals in fiy ash and
bottom ash are in Table-3. It is observed that monitored levels of all the
parameters are within the specified limit.

Fly ash bricks manufacturing unit is installed but was not operational during the
inspection.

Piant has installed water sprinkling system for dust ssttiement.

To control the emission of fiue gas, the unit is using Ca(OH)2 and Hydrophobic
Organic Carbon (HOC) as dosing and approximately 172 Kg/h and 54.2 Kg/h
of Ca(OH)2 and HoC used for dosing during inspection on 21.09.20.

During inspection, Multi effect evaporator (MEE) was found operational for
treatment of leachate and the treated water was reused as process water.

As informed average 250 MT of inerts are produced every day and disposed of
at Jaltpur site.

Radloactive sensors are installed at gate no. 2 of plant.

Plant has maintained considerable greenery inside the premises and along
boundary wall.

15. Recommendations

I

iil.

Plant to properly control production process and pollution control equipment
to ensure that all parameters including Dioxin & Furans and HCI are within
the stipulated norms.

Plant should implement necessary measures to improve ambient air quality
(including PMzs concentration) in and around the plant.

OCEMS to be calibrated properly to ensure that OCEMS data matches with
actual monitoring resuits,

Okhla plants should utilize 100 % Fly ash for beneficial purposes like bricks
manufacturing etc. and time bound Action Plan to be submitted for the same.
The plant to specify the timeframe within which the online continuous ambient

air quality monitoring station shall be installed.

o T

Q)/
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~
Waste to Energy Plant Bawana
CENTRAL POLLUTION CONTROL BOARD, DELHI
e i
1 | Name and address of the industry | M/s Delhi MSW Solutions Ltd,
Pocket N-1, Sector-5, Bawana Industrial area,
Behind Pragati Power Plant
Delhi-110039
Latitude Extension: 28°47'58.36"N
Coordinates (Longitude " Longitudinal Extension: 77° 04'11.79°E
Latitude)
2. |Name of the occupler/contact | K Vijay Kumar Reddy
person with
Mob. 8821124350
Telephone arela@ra
Fax
E-mail
3. | Date of inspection and monitoring | September, 24-25, 2020
4. | Installed processing Capacity 2000 TPD Processing and Disposal facility
(as per consent) with 24 MW Waste to Energy Plant
5. | Production status (on date of | Operational
inspection)
6 | Actual Power Generation Details of power generation ranges during
the said Inspection
Date Power Generation (MW)
Time | Minimum | Maximum
24,09.2020 | 6 AM |
to 1,223 211
PM
25.08.2020 | 6 AM
o 6 214 20.1
PM
%
e ba
12
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7. Process Flow Diagram:

fiow sheet Is as given below:

}

[ Wasta to Enary 1

\ocaming MSW {1007,

Prasorting (Using
Trammal & Ballintic

The unit has own segregation setup of MSW having 13 trommels with 4 ballastic
separators for segregation of MSW and production of RDF. The detailed materials

i Jo{ e

—__

[

Motezure B Gasser losses
(24 22)

tanchota (822)
| alet

8. Air Pollution — Emission Sources & Control

Sources of  air | Chimney Details APC Equipment | Emission Quality

pollution

Stack of the Waste to | 60 mtrs Reaction  Tower | Stack Monitoring

Energy plant (Two (lime Spray | Conducted by CPCB

boilers connected to reactor), Activated | team & Dioxin & Furans

one stack) Carbon Injection | by M/s SHR, Delhi.
followed by Bag|Results are given in
fiters. Table-6

o —

13

2

A
>
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9. | OCEMS Status Installed with stack & was found operational

during the inspection.

10 | Ambient Air Quality monitoring Ambient Air Quality Status given in Table - 7
Conducted at two locations at near

mmdmeplarn“ﬂraatatbn

Bawana
11. | Continuous Ambient Air Quality  CAAQMS installed & was working
Station
12. | Bottom Ash & Fly Ash Analysis results of LOl and heavy metals in

Bottom ash and Fly ash result in Table-8

Table 6. Analysis results of the stack emission monitoring of the WTE plant Bawana

S. Parameters Monito | Standards as | Standards | Date of | Measured
No. red & | per Consent | as per Solid | Sampli | values in
Analys | to Operate Waste ng mg/Nm?
ed by issued by | Managemen
DPCC t Rules,
2016,
1. | Particulate Matter | CPCB | 30 mg/Nm? 50 mg/Nm® | 24.25 | 16.7, 12.8
2. Hydrogen CPCB | 50 mg/Nm? 50 mg/Nm? | Septem 3.35
Chioride ber,

3. SOz CPCB | 100 mg/Nm® | 200 mg/Nm?® | 2020 | BDL, BDL
4, NOx CPCB | 350 mg/Nm® | 400 mg/Nm? 17.7, 82.0
5. | Carbon Monoxide | CPCB | 100 mg/Nm® | 100 mg/Nm? 0

8. Hydrogen CPCB | 0.5mg/Nm3 | 4 mg/Nm? 8DL

Fluoride
7. | Sb:As+Pb+CriC | CPCB | 0.5mg/Nm® | 0.5mg/Nm? 0.058
0+Cu+Mn+Ni+ Vst
heir compounds
8. Cd+Ti+their | CPCB | 0.05mg/Nm*® | 0.05mg/Nm? -
compounds
9. Pb CPCB | 0.1mg/Nm? Not 0.006
prescribed
10. Hg CPCB | 0.02mg/Nm® | 0.05mg/Nm?3 BDL
11. | Dioxin & Furans 0.1 ngTEGNm* | 0.1 ngTEQNm* 0.49
12| Total Organic | pus 57 [~ 20mgNem’ ZmgNm® | 28.10.2 5.1
Compaunds{as 020
C) at 11%0s

* BDL for SO2 Is <1.0 mg/Nm?, BDL for HF Is <1.0 mg/Nm?, BDL for Hg < 1.0 jg/Nm?

"
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Tabie 7: 24 hourly average ambient air quality monitoring conducted by CPCB at WIE

Plant Bawana
Paramet | Dateof | Monitored | Prescribed Measured values
ers sampling by Standard’ Fire Station Near main
(in pg/m®) Bawana gate
Location-| Location-ll
PMio 23-26 CPCB 100 131.33 89.33
PMzs | September 60 84.00 40
NOz , 2020 80 36.33 17.00
S02 80 11.66 10.66

“National ambient air quality standards as notified on dated 16.11.2009 under the
Environment Protection Act, 1986.

TahloazNuly-lsnwmououndhnvymoh!ﬂnaomfnnhmdﬁym

Date of Parameters Limit Measured Values

sampling

t&“mﬂ’ oy | 1.67%
Bottom Ash Fly Ash

Arsanic 5 mg/* BDL BDL
Cadmium 1 mg* BDL B8DL
Chromium 5 mg/* 0.08 0.69
Manganese 10 mg/i* BOL BDL

- ;:n = Lead 5 mg/* BDL BOL

2020 Selenium 1 mg/* BDL 8OL

Copper 25 mg/l* 0.01 BDL
Nickel 20 mg/* BOL BDL
Zine & 0.02 0.04
Cobait 80 mg/* BOL BDL
Vanadium 24 mg/"* BOL BDL
Antimony 15 mg/l* BDL BDL

728




56

BDL: for Lead <0.013 ug/l, Selenium < 0.018ug/l, for Copper < 0.003 ug/, for Nickel < 0.003
ug/l, for Cobalt < 0,002 ug/l and Vanadium < 0. 16 ugh.

#Concentration Limit to categorize as hazardous waste as per the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016, notified under the
Environment (Protection) Act, 1986.

13. Status of validity & compliance of consent and authorization

ConsentAuthorization Validity

| Under Water Act Valid till 05-05-2021
(Copy enclosed)

Il Under Air Act Valid till 05-05-2021
(Copy enciosed)

14. Observations

During the inspection on 24-25, September, 2020 following observations were made.

a) The processing capacity of the plant is 2000 TPD. However, the plant receipts 2794
MT and 2800 MT of Municipal Solid Waste on 24.09.2020 & 25.09.2020 respectively,
which is more than the consented capacity of the plant.

b) The unit has own segregation setup of MSW having 6 trommels with blastic
separators for segregation of MSW and production of RDF. Ferrous waste is
segregated manually as well as through magnetic separator installed at conveyor beit
of ballistic separators. Plant Machinery Details DMSWSL Bawana is tabulated In
table 9:

Table 9: Detailed machinery used during segregation of MSW

Section Wise Equipment Name Number of Machinery
Pre Sorting Trommeis- 50 mm 6 No's
Ballastic Separator 4 No's
Preparatory Section | Trommels- 20 mm 4No's
Refinement Section Trommels- 4 mm 3 No's
Bio Mining Puzolana 1No's

c) As informed, total RDF generation in the plant is approximately 1500 TPD. As per the
logbook ADF used as fuel in bollers on 24,09.2020 is tabulated at Table 10:
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Table 10: RDF Feed Record on 24.09.2020

Sl. No. Time RDF Feeding (TPH)
1. 9-10 AM 54
2 10-11 AM 52
3. 11-12 PM 56
4 12-1.0 PM 58
5. 1.0-2.0 PM 56
6. 2.0-3.0 PM 52

d) Details of power generation ranges during the said inspection period is placed at
Figure 3. It is observed that power during the monitoring was less than the (20-22.5
MW) below the rated power generation capacity (24 MW) of the plant-although the
plant was processing waste at full capacity.
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Figure 3: Time vs. power generation plot dated 24 & 25" September, 2020,

g) At the time of inspection on 24.09.2020, plant tripped due to grid fluctuation (High
voltage) from 1 PM to 5.30 PM.

f) The two boilers and attached pollution control devices were found operational during
monitoring. The temperature of furnace was maintained between 1142-1162°C.

g) Stack emission are tabulated in Table 6. It was observed that:

l.  Dioxin and Furans values (0.49 ngTEq/Nm?) are exceeding the permissible
fimit (0.1 ngTEq/Nm?) monitored by M/s. SRI, Deih,

Il.  Remaining parametars were within the stipulated norms.

h) Online Continuous Emission Monitoring System (OCEMS) for PM, 802, NOx and HCL
in the stack emission had been installed and it was found working at the time of
inspection, Result obtained from OCEMS on 25.09.2020 are plotted in Figure-4.
Comparison of OCEMS data with joint monitoring results Is tabulated in Table 11.
Comparison of OCEMS data with joint monitoring results reveals that the OCEMS
data is not matching with the actual monitoring results. HCL level as per actual
monitoring is less than that reported by OCEMS. Also levels of PM, SO2 and NOx as
per actual monitoring is less than that reported by OCEMS.
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Figure 4: Online Continuous Emission Monitoring System (CEMS) data for PM,
S0z, NOx, and HCL on 24.09.2020.
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Table 11: Comparision of OCEMS data and Joint monitoring data of Stack

emission

SI.No. | Parameters ' OCEMS Joint
inspection
results

1. PM mg/Nm3 13.8-18.41 | 12.8-16.7

2 HCL mg/Nm3 15.02-19.48 | 3.35

3, NOx mg/Nm3 80.4-131.04 | 17.7-82

4, SOz mg/Nm3 0.01-786 BDL

i) Ambient Air quality monitoring results are given in Table 7. It is observed that PM2.5
(84 pg/m?) & PMyo (131. 33 pg/m?) exceeded the prescribed limit (60 pg/m? &100
pg/m?) at Fire Station Bawana. Concentration levels of the remaining parameters are
within the stipulated norms.

) Online Continuous Ambient air quality monitoring station (CAAQMS) has been
installed at faciiity & data is tabulated in Table 12 for 25.09.2020. It observed that
values of PMyo exceeded the standard limit at 12.00 noon (176 pg/m?), 2.30 PM
(166.5ug/m?), 3.15 PM (190.1ug/m? and 4.00 PM (202.1ug/m®) whereas the limit of
PMzs exceeded at 4.00 PM. Other parameters such as SOz (6-6.9 ug/m?), NOx (12.9-
19.5ug/m?®) were found well within the standard limit.

Table 12: Online Continuous Ambient air quality monitoring (CAAQMS)

data on 25-09-2020

Time Parameters

SO | NO NO: NOx PM1o PMs co

ug/m® |pgim® | ug/m® | pgm? | pg/m’ | pg/m® | mg/m?
12.00 6.9 -12 15.9 14.7 176 56.4 -0.46
noon
1.00PM |66 -1.2 17.0 15.7 353 -1.0 -0.45
230PM |56 -1.1 139 12.9 166.5 0.6 -0.42
3.15PM | 6.0 12 15.6 14.3 190.1 378 -0.38
4.00PM |69 -4 18.9 18.5 2021 68.9 -0.36

k) Analysis reports of loss of Ignition (LOI) and heavy metals in fly ash and bottom ash

v " gy O
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are in Table-B. It is observed that monitored levels of all the parameters are within the
specified limit,

I) Segregated rejects, bottom ash and fly ash are disposed into the sanitary landfill site
exisgting within the facility premise at Bawana.

m) Lime and activated carbon are used as a dosing agent in flue gas. Amount of dosing
used at the said Inspection Is plotted as Figure 5. The quantity of lime and activated
carbon doused is observed to be in the range of 572-867kg/h and 16-23 Kg/hr
respectively.

-t limeDosingin Kgs == Activated Carbon Dosing in Kgs
800
700 —_— — o ————
600 #—W‘
sm f— — - -

Dosing (KG) 400 -+~

300

200
100 G .

g f,.«»fx N@Wf

Figure-5: Amount of Lime and Activated Carbon used as dosing on 25-09-2020.

n) Leachate from Waste tipping floor, Windrows floor, sanitary landfill (within its premise)
and the open pre-processed storage Area, are treated in the leachate treatment plant
and treated water is being used for gardening, road wash elc.

o) Treated leachate analysis report is tabulated in Table 13. It has been observed that
the values of TDS & Chloride of treated leachate exceeded the standard fimit on Land
disposal. It is observed that treated leachate is not complying the stipulated standards
with respect to TDS & Chioride
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Table: 13: Analysis report of treated leachate of Bawana WIE plant

CBH50H) mg/l, max,

S. No | Parameter Land disposal Treated Leachate
(Standards as per analysis report
SWM Rules, 2016)
1. | Suspended solids, mg/l, max 200 26
2. | Dissolved solids (inorganic) | 2100 6744
mg/l, max.
3. | pH value 5510 9.0
4. | Ammonical nitrogen (as N), |- 1.7
mg/l, max.
5. | Total Kjeldahl nitrogen (as N), |-
mg/l, max.
8. | Biochemical oxygen demand (3 | 100 25
days at 270 C)
max.(mg/)
7. | Chemical oxygen demand, mg/l, | - 261
max.
8. | Arsenic (as As), mg/l, max 02 BDL
9. | Mercury (as Hg), mg/l, max - i
10. | Lead (as Pb), mg/l, max - BDL
11. | Cadmium (as Cd), mg/l, max - BDL
12. | Total Chromium (as Cr), mg/, |- 0.02
max.
13. | Copper (as Cu), mg/l, max. - BDL
14. | Zinc (as Zn), mg/l, max. - 0.08
15. | Nickel (as Ni), mg/l, max - BDL
16. | Cyanide (as CN), mg/, max. 0.2 -
17. | Chioride (as Cl), mg/l, max. 600 1564
18. | Fluoride (as F), mg/l, max : .
19. | Phenolic  compounds (as | - BOL

p) As informed, M/s. Waste to Energy plant Bawana has placed order to M/s. Spray
Engineering Devices Limitad for purchase of 200 KLD Low Temp Evaporator with
Mechanical Vapor Recompression (MVR) System.

q) As informed, after segregation 80 MT of compost is being generated per day and soid
to the market.
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r) Radioactive sensors are installed at entrance gate of the plant & was found working
on the date of inspection.

s) Storage and segregation process of MSW being done within a covered area.

1) The facility is collecting sofid waste since 2000 and legacy waste of about 0.8 Million
MT is being stored In an open area of about 8 acres. This waste is also being
processed in the plant.

u) Plant has maintained considerable greenery inside the premises,

a)

b)
c)
d)

e)

15. Recommendations

Plant should process the waste as per the consented capacity, The production process
should be optimized so that power generated from the plant is as per the consented
capacity of the plant.

Plant to properly control production process and pollution control measures to ensure
that all parameters including Dioxin & Furans are within the stipulated norms.

Plant should implement necessary measures to improve amblent air quality (including
PMz.s & PMio concentration) in and around the plant.

OCEMS to be calibrated properly to ensure that QCEMS data matches with actual
monitoring results.

Time bound action plan to be submitted for implementation of Fly ash and inert material
utilization measures.

Time bound Action Plan to be submitted for installation of Mechanical Vapor
Recompression (MVR) system for leachate treatment.

2
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Waste to Energy Plant Ghazipur

CENTRAL POLLUTION CONTROL BOARD, DELHI

-

cpch

Name and address of the industry

Coordinates (Longitude & Latitude)

M/s East Delhi Waste Processing
Company Ltd.

Adjacent to Veterinary Hospital
Behind Ghazipur DDA Flats
Ghazipur, Delhi- 110096

Lat. 28.622653, Long. 77.323398

Name of the occupier/contact person with

Mr. lype George

Telephone
Fax 8448692608
E-mail
|
3. | Date of inspection and monitoring October, 13-14, 2020
4. | Installed processing Capacity 1300MT of Municipal Solid Waste
(MSW) per day for the generation
of 12MW electricity.
Production status (on date of inspection) Operational
Power Generation Authorized 12MW

g ele

Actual Power Generation

Details of power generation
ranges during the said

inspection

Power Generation

range (MW) 6 AM-
6 PM

3.45-8.75

Date

13.10.2020

s —

B

RV,
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7. Process Flow Diagram

Inert + others

MSW (1000 TPD)

The unit has segregation setup of MSW which consist of trommels with blastic
separators for segregation of MSW and production of RDF,

$39 TPD

Leachates

ROF (461 TPD)

Leachate Treatment Plant

1

(187TPD) (170

Fly Ash Bottom Ash

TPD)

Treated Water Used for the
horticulture and Road

Washing

Electricity 12 MW

8. Air Pollution — Emisslon Sources & Control

Sources of air pollution

Chimney Details

APC
Equipment

Emission Quality

One boiller connected | 60 meters

with one stack of the
waste to snergy plant

Scrubbing
system

Given in Table -14

9. | OCEMS Status

installed with stack & was found

operational during the inspection.

10 | Ambient Alr Quallty

Conducted at two locations
(Ghazipur Police station location-1 & Delhi
Transco Limited Ghazipur Location-2)

Amblent Alr Quality results are

given in Table - 15

W
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11. | Continuous Ambient Air Quality Station CAAQMS installed but was not
working
12. | Bottom Ash & Fly Ash Analysis results of LOI and heavy

metals in Bottorn ash and Fly ash
are given in Table - 16

Table 14. Analysis results of the stack emission monitoring of the WTE plant,
Ghazipur monitored and analyzed by CPCB.

S. Parameters Monitored | Standard @ Standard | Dateof | Measured
No by § as per as per | Samplin Values
consent Solid g Stack-1
to waste (Average)
operate = Manageme
issued by nt
DPCC | Rules,2016
1 | Particulate Matter CPCB 30 50 mg/MNm® | 13-14 | 62.7, 85.1
_mg/Nm? October,
2 |HCL CPCB 50 50 mg/MNm? | 2020 |407
mg/Nm?
3 |80z cPCB 100 200 BOL, 3.4
mg/Nm? | mg/Nm?
4 | NOx (NO and NO2 CPCB 350 400 869, 104.3
expressed No2) mg/Nm? mg/Nm?
5 | Carbon Monoxide CcPCB 100 100 0
mg/Nm® | mg/Nm?
6 | Hydrogen Fluoride CPCB 0.5 4 mg/Nm? BDL
mg/Nm?
7 | Sb+As+Pb+Cr+Co+ crPCB 0.5 0.5 mg/Nm? 0.164
Cu+Mn+Ni+V+their mg/Nm?
compounds
8 | Cd+Thetheir CPCB 0.05 0.05 0.002
compounds mg/Nm? mg/Nm?
9 |[Pb CPCB 0.1 Not 0.019
mg/Nm® | prescribed
10 |Hg CPCB 0.02 0.05 0.21
mg/Nm# mg/Nm?*
L Dioxin & Furans | M/s SRI, 0.1 0.1 13.10.20 | 0.27
Delhi ngT"E’qlN ngTEQ/Nm? | 20
12 Total Organic 20mg/Nm? | 20mg/Nm? 9.4
Compounds(as C)
at 11%0;

o N il
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* BOL for SO2 Is <1.0 mg/Nm?, BDL for HF Is <1.0 mg/Nm?, BDL for Hg < 1.0
Hg/Nm?

Table 15. 24 hourly amblent air quality monitoring conducted by CPCB

Parameters Date of | Monitored | Prescrib | Measured values
Samplin | by ed
g Standar | Ghazipur Delhi Transco
d* Police Limited
station Ghazipur
location-1 Location-2
PMzs October | CPCB 60 127 215
PM10 13-15 100 273.66 404
NO2 80 42.833 31
S02 80 BDL 15.66

BOL for SO2 is < dug/m3

*National ambient air quality standards as notified under the air (prevention and
control of pollution) Act 1981.

Table 16: Analysis results of LOI and heavy metals in Bottom ash and Fly ash

:: plol'ng Parameters Limit Measured values In %
Loss on ignition
(For bottorn Ash <5%"* 1.88
13.10.2020 anly)
Bottom
ash Fly Ash
Arsenic Smg/l # BDI BDL
Cadmium 1mg/ll# |052 0.14
Chromium Smg/l # BDL BOL
Manganese 10mgi# |3.01 3.15
Lead Smg/l # 0.08 0.04
Selenium 1mg/l# BDL BOL
Copper 25mgh# |152 0.83
Nickel 20mg/l# | 042 0.20
Zinc 250mgn# | 10.78 11.43
Cabalt BOmgi# 012 0.11
Vanadium 24mg/l# | BDL BOL
Antimony 15mg/ ¥ | 0.36 0.05
A @:U'
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Note: BDL for arsenic <0.022 mg/l BDL for Chromium<0.002 mg/ BDL for
Manganese for Lead<0.013 BDL for Nickel BDL, 0.003 mg/! for Cobalt BDL< mg/l for
Vanadium BDL<0.16 mg/l

#Concentration Limit of categorise as hazardous waste as per Hazardous and Other
Wastes (Management and Trans boundary Movement) Rules, 2016, notified under
Environment (Protection) Act, 1986. Facility for fly ash and Inert material utilization
are yet to installed.

13, Status of validity & compliance of consent and authorization

Consent/Authorization Validity

| Under Water Act Expired on 08-12-2018, applied for
(Copy enclosed) renewal of the same

|} Under Air Act Expired on 08.12.2018, applied for
(Copy enclosed) renewal of the same

14.0 Observations

a. The plant is operating without valid consent. The plant was given Consent-to
Operate which was valid upto 08.12.2018. The unit has applied for renewal of

Consant.

b. The unit has segregation setup of MSW which consist of trommels with blastic
separators for segregation of MSW and production of RDF, However, the same
was not operational at the time of inspection. Operator informed that the same is

under maintenance.

c. Segregation of waste was being done In partially covered area.

d. The plant was receiving RDF from bio-remediation of waste from Ghazipur
dumpsite. No MSW was received from EDMC on that day. Hence, the plant was

operating at level much below as per its last consent.

e. The plant does not have compasting facility for wet waste and disposing wet waste

when generated in the dumpsite.

f. Average feed rate of the RDF to one boller was observed at 33 MT/hr. As per the
logbook total RDF used as fuel in bollers from 6 AM to 6 PM on 13.10.2020 is

given in Table 17.

X
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Table 17: RDF Feed Record

Time Fuel Feed to Boiler MT
6:00 AM 35.28
7:00 AM 35.1
8:00 AM 33.25
9.00 AM 35,89
10:00 AM 36.25
11:00 AM 28.95
12:00 PM 31.25
1:00 PM 32.25
2:00 PM 32.65
3:00 PM 33.25
4:.00 PM 31.58
5:00 PM 3258
6:00 PM 31.58

Total Feed 429.86

g. Details of power gensration ranges during the said inspection period is given in
Figure 6. The power generation on 13.10.2020 was in the range of 3.45-8.75 MW
which is much less than the rated power generation capacity of 12 MW. Captive
power utilization of the plant is about 2 to 2.5 MW.

Power Generation MW

-
o

8.648.75

Mw

w— Prower Generation MW

D = NN Y W

i
S S

Time

Figure 6: Time vs. power generation plot dated 13" October, 2020.
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h. One boiler along with pollution control devices was found operational. The average
temperature of furnace was maintained most of the time was 950°C.

I. Stack emission results are given in Table 14. The following are the observations.

i. Dioxin and Furans values (0.27ngTEq/Nm?) of stack menitoring exceeded ths
permissible limit (0.1 ngTEg/Nm?) monitored by M/s. SRI, Delhi.

il. PM (2.7 & 851 mgnNm’), NOx (869 mgnm?) and HCI (407 mgNm)
concentrations were exceeding the permissible limits (30, 350 & 50
mg/Nm? respectively)

iii. Remaining parameters were well within the limit.

j. Online Continuous Emission Monitoring Systemn (OCEMS) for PM, SOz, NOx and
HCI in the stack emission had been installed and it was found working at the time
of inspection except for monitoring PM. Results obtained from OCEMS on
13.10.2020 are piotted in Figure-7. Comparison of OCEMS data with joint
monitoring results Is tabulated in Table-18. Comparison of OCEMS data with joint
monitoring results reveals that the OCEMS data is not matching with the actual
monitoring results. HC| & NOx level as per actual monitoring was more than that
reported by OCEMS. Whereas, SOx as per joint monitoring is lower than the
OCEMS result.
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Figure 7: Online Continuous Emission Monitoring System (OCEMS) data for
NOx HCL, SOx, and CO on 13.10.2020.

Table 18: Comparison of OCEMS & Joint Monitoring data of the stack
emission

S, No. Parameters OCEMS | Joint
Inspection
results

1. PM mg/Nm3 Not working | 62,7-85.1

2 HCL mg/Nm3 4.86-51.13 407

3. NOx mg/Nm3 132.4-251.71 | B69-104.3

4, S0O2 mg/Nm3 5.79-98.25 BOL

5. Cco 11.35-105.61 | Not
monitored

Ambient Alr quality monitoring results are given in Table-15. It is observed that
PM25 & PMyo at Ghazipur Police station & Delhi Transco Ltd. (127 pg/m® & 215
ug/m® and 273 ug/m® & 404 ug/m® respectively) exceeded the standard of
prescribed limit (PM2.5 : 60 ug/m?® & PM10 100 pg/m?). Concentration levels of the
remaining parameters are within the stipulated norms.

Continuous Ambient Air Quality Monitoring Station (CAAQMS) was not operational
during the inspection.

Lime, Powered Activated Carbon (PAC) and Urea are used as dosing agents in
Flue gas. A graph has been plotted for Lime, Powered Activated Carbon (PAC)
and Urea used on 13.10.2020 during 6.00AM to 6PM as shown in Figure 8. The
quantity of Lime, activated carbon and urea doused is observed to be in the range
of 140-168kg/h, 4-6 kg/h and 20-28.32 Kg/hr respectively.

2 2 B
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Figure-8: Amount of Lime, Activated Carbon and urea used as dosing on
13.10.2020.

m. Analysis reports of loss of Ignition (LOI) and heavy metals in fly ash and bottom
ash are given in Table-16. It is observed that monitored levels of all the
parameaters are within the specified limit.

n. The plant is dumping Bottom Ash, Fly Ash & inerts at Ghazipur Dumpsite. WIE
plant Ghazipur is not utilizing Fly ash for beneficlal purposes like bricks
manufacturing etc.

0. Leachate Treatment plant has been installed and treated leachate is being used
for gardening, road waste stc.

p. During Inspection, Treated Leachate Treatment plant was found operational.
Treated leachate analysis report is tabulated in Table-19. It has been observed
that the value of TDS of treated leachate exceeded the standard fimit on Land

disposal.
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Table 19: Analysis report of treated leachate

S. Parameter Land Treated Leachate analysis
No disposal report

(Standards)
Suspended solids, mg/l, | 200 47
max
Dissolved solids | 2100 2532
(inorganic) g/, max.
pH value 5510 9.0 -
Ammanical nitrogen (as | - 3.0
N), mg/l, max.
Total Kjeidahl nitrogen | - .
(as N), mg/l, max.
Biochemical oxygen 100 18.2
demand (3 days at 270 C)
mex.(mg/)

Chemical oxygen | - 92
demand, mg/l, max.
Arsenic (as As), mg/, | 0.2 BDL
max
MBI‘CUI'Y (as Hg)- mg/l. =
max
Lead (as Pb), mg/, max |-
Cadmium (as Cd), mg/, | -
max
Total Chromium (as Cr), | -
mg/l, max.
Copper (as Cu), mg/, |- 0.03
max.

Zinc (as Zn), mg/l, max, |- 1.25
Nickel (as Ni), mg/, max | - BDL
Cyanide (as CN), mg/, | 0.2 .
max.

Chioride (as ClI), mg/, | 600 =
max.
Fluoride (as F), mg/l, max | - -
Phenolic compounds (as | - BDL
CBH50H) mg/l, max.
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q. Unit has not fixed radioactive sensors on the way of MSW loaded truck.

r. During inspection all drains within the premises were found chocked & MSW found
scattered on roads inside the plant.

s. Plant has not maintained considerable greenery inside the premises.

15. Recommendations

I.  The plant has to upgrade its production process and emission control
measures to ensure that the emission levels of all parameters including (PM,
HCL, NOx, Dioxin & Furans) are within the stipulated limits.

il.  Plant should implement necassary measures to improve air quality (PM2.5 &
PM10) in and around the plant.

iii. OCEMS installed in the plant to be calibrated to ensure that OCEMS data
matches with the actual monitoring results.

lv. The plant has to ensure that CAAQMS installed in their premises is
operational at all times and the display board for the same should be made
functional,

v. The plant should upgrade leachate treatment procedure so as to improve the
treated leachate quality before spreading over land.

vi.  The plant has to provide facility for treatment of wet waste,

vil. The segregation process of MSW of the plant has to be made operational to
improve efficiency of the plant.

vil.  The plant has to be obtained valid consent to operate from DPCC.

ix. The plant has to ensure that it is operational at full capacity when the joint
inspection of the unit is carried out so that the monitoring results are
conclusive.

x. Time bound Action Plan to be submitted for utiiization of fly ash and inen
material.

xl. Green Belt has to be developed around the plant as per Buffer zone
Guidelines for waste processing processing facilities issued by CPCB.

xii.  Unit has to fix radicactive sensors at suitable places to effectively monitor the
entering in the plant.

xiii, House Keeping needs to be Improved.

Name & (Ratnesh (Ramesh Chandra) Atanu Dey,
designation of Kumar), EE, DPCC Delhi RA-I, CPCB
inspecting Sc.'B', CPCB

officer(s) Delhi £ _S
Signature @_.y G’_/ M BVA
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A. No, 1168 of 2017
In
Original Application No. 22 of 2013 Tauc

Sukhdev Vihar Residents Welfare Association & Ors,

Vs,
State of NCT of Delhi & Ors.
CORAM : HON'HLE MR. JUSTICE SWATANTER KUMAR, CHAIRFERSON

HON'HLE DR. JUSTICE JAWAD RAHINM, JUDICIAL MEMBER

HON'BLE MR. JUSTICE RAGHUVENDRA §. RATHORE, JUDICIAL MEMBER

HON'BLE MR, HIKRAM SINGH SAJWAN, EXFERT MEMBER

Present: Applicant:

Ms. Alpana Podder, Adv, with Mr. Bhupender
Kumar, LA, Central Pollution Control Hoard |,
Applicant in M.A.

Respondent. @ Mr. Tarunvir Singh and Ms. Gunoet Khehar,
Advs,
Ms, Sakahi Popll, Adv. for Delkl Jal Board
Mr. Krishna Kumar Singh, Adv. for Ministry of
Eavironment, Forest and Climate Change
Ms. Priyanka Swami, Adv. for Nagar Nigam
Ghariabad
Mr. Hiraja Mahopatra, Adv. and Mr. Dinesh
Jindal, LO for Delhi Pollution Control
Committee

Date and Orders of the Tribunal
Remarks — |
Item No. |
12 M.A. No. 1168 of 2017
m It is contended that keeping in view of the expenscs

- involved, the fact is that the Central Pollution Control
Board does not have In house mechanism in  their
laboratones to analyse Dioxin and Ferrons.

The prayer is that instead of monthly it may be

made once in four months, We allow this prayer. The
Central Pollution Control Board 8 permitted 1o colieet and
analysc the samples of ambient air quality once in four
months, they shall also conduct at lease two surprisc
inspoctions and analysis be made In a year

With the above directions MA. No. 1168 of 2017

stands dispesed of. No order as to cest,

(Swatnnter Kumar)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 640/2018
(Earlier O.A. No, 22/2013)

Sukhdev Vihar Resldent’s Welfare Association
Vs.
State of Delhi & Ors.

CORAM : HON'BLE MR. JUSTICE ADARSH KUMAR GOEL,CHAIRPERSON
HON'BLE MR. JUSTICE 8.P. WANGDI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: Respondent: Mr, Nilava Bandyopadhyay, Adv. for
Project Proponent, Okhla Project
Date and Orders of the Tribunal
- Remarks ' - __ N !
Item No. 6 ’
‘7 |1, In pursuance of earlicr order of this Tribunal dated

27,2018 | i8.04.2018, joint inspection has been conducted by the
R Central Pollution Control Board and the Delhi Pollution

Control Committec. Findings in the report are that the
Waste-to-Encrgy Plants at Okhla, Ghazipur and Bawans ‘
‘ are non-compliant with respect to the standards of the |
! particulate matter. Following recommendations have been f

| made:

l “Recommendations:

| 1. To enswe better efficiency of the Plant and
| Power generation the unit should feed

segregated wastes.

2. Plant should adopt technologies to reduce
Moisture Content in RDF,

3. Fly ash utilization should be done rather
than dumping it on landfill site.

4. Unit shall install Fly ash bricks

| manufacturing unit.

‘ 5. Flow meters shall be installed at inlet and
outlet of Leachete treatment plant.

6. Plant should adopt technologies o improve
calorific value of RDF.

7. Plant shall be desgned for 30 35 years.”

2. The Central Pollution Contrel Bourd may send a

copy of its report to the projeet proponents of Okhila, |

Ghazipur and Bawana Wasteto-Encrgy Plant for

ccompliance and conduct another inspedtion within one
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78 Annexure - Il A

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
Principal Bench, New Delhi
In
Original Application No. 640/2018

(Earlier O.A. No. 22/2013)

In the Matter of: -
Sukhdev Vihar Resident’s Applicant(s)
Welfare Association
Vs.
State of Delhi & Ors. Respondent(s)
Index
3 Pa
= | Particulars -
No. No.
1.  Compliance Report of Waste to Energy Plants in Delhi (Period: February-
March, 2020) in compliance to Hon’ble NGT, PB order dated 09.10.2017
and 27.09.2018 in the matter of O.A. No. 640/2018 (Earlier O.A. No.
22/2013) titled as Sukhdev Vihar Resident’s Welfare Association. Vs. State
of Delhi & Ors.
2. | Annexure-I: A copy of Hon’ble NGT order dated 09.10.2017.
3.  Annexure-li: A copy of Hon’ble NGT order dated 27.09.2018. .
(Divya Sinha)
Scientist ‘E’

Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi-110032

Place: Delhi
Date: 24" September, 2020
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Compliance Report of Waste to Energy Plants in Delhi
(Period: February-March, 2020)

As per Hon'ble NGT Vide its Order dated 09/10/2017, in OA No. 22 of 2013 Tyc &
dated September, 27, 2018 in OA No. 640/2018 (Earlier OA No. 22/2013)

’a K\

= =

o w

7 i S
&G

OF cLean ©

CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment, Forest &Climate Change, Govt. of India)
‘Parivesh Bhawan' C.B.D. Cum-Office Complex,

East Arjun Nagar, Shahdara, Dethi-110032
E-mail:divsinha@yahoo.com, Website- www.cpcb.nic.in

September, 2020
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1. Background

1.1.Hon'ble NGT in its order dated 09/10/2017 in OA No. 22 of 2013 Tyc,
directed Central Pollution Control Board to collect and analyse the samples of
the ambient air quality once in four months, they should also conduct at least
two surprise inspections and analysis be made in a year” .

1.2.Further Hon'ble NGT vide its order dated September 27, 2018 in OA No.
640/2018 (Earlier OA No. 22/2013), issued the following directions

I.

ii.

In pursuance of earlier order of this Tribunal dated 18.04.2018, joint
inspection of Waste to Energy Plants at Delhi has been conducled by
the CPCB and the DPCC. Findings of reports are that WIE plants at
Okhla, Ghazipur and Bawana are non-compliant with respect to the
standards of Particulate matter.

“Directed CPCB to send a copy of its report to the project proponents of
Okhla, Ghazipur and Bawana Waste fo Energy Plant for compliance
and conduct another inspection within one month in view of the fact
that the earlier inspection was in February, 2018 and requirement of
carrying out inspection is in every 4 months We do not find any ground
to accept the prayer for reliving CPCB of its requirement in four monthly
monitoring. If there is a manpower constraint, it is for the CPCB to
make any other appropriate arrangement for discharging its functions.
This cannot be the ground to avoid responsibility under the binding
directions of this Tribunal”

‘It is made clear that if the project proponents fail to maintain the
standards, even after carrying out the deficiencies noliced in the joint
inspection Report, CPCE may recommend the amount of
environmental damage required lo be paid by them".

In view of above directions, monitoring was planned during January,
2020.However, due to Delhi Assembly Election it could not be carried out. The
Three Waste to Energy Plants were subsequently monitored by CPCB &
DPCC joint inspection team during February-March 2020. The members of
joint committee i.e. representatives fromMoEF&CC, expert from IIT Delhi and

Qe o
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representative of Sukhdev Vihar RWA (For Okhla Waste to Energy Plant)
were informed vide email dated February 19 & March 08, 2020 regarding
inspection schedule. Expert from IIT Delhi was present during inspection of
Waste to Energy Plant Okhla. RWA representative did not join the inspection.
The details of the monitoring have been covered in the following sections.

Waste to Energy Plant Bawana

CENTRAL POLLUTION CONTROL BOARD, DELHI

===

e e

Name and address of the industry

Coordinates (Longitude & Latitude)

M/s Delhi MSW Solutions Ltd.
Pocket N-1, Sector-5, Bawana
Industrial area,

Behind Pragati Power Plant
Delhi-110039

Latitude Extension: 28°47'58.36"N
Longitudinal Extension: [
04'11.79"E

Name of the occupier/contact person with

K Vijay Kumar Reddy

Telephone Mob. 9821124350
Fax laboratorynarela@ramky.com
E-mail

Date of inspection and monitoring

February 25-26, 2020

Installed processing Capacity

2000 TPD Processing and
Disposal facility with 24 MW Waste
to Energy Plant

Production status (on date of inspection)

Operational

Actual Power Generation

Details of power generation
ranges during the said inspection

Date Power
Generation
range (MW) 6
AM- 6 PM

25.02.2020 |18.3-20.8

26.02.2020 | 19.1-201

-

@y
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Process Flow Diagram:
DMSWSL PLANT PROCES SHEET
( Inceming MSW J
[ Weigh bridge

[ Tipping floor

v

Pre-sorting (Using
Trommels & Balllstic

Separators)

v
’Vm—l - ] ‘

l Windrow

Ash to — l =

Landfill Mansoon shed
Coarse segregation Rejects to
{Using Trommels) Landfill

l
===

Refinement section
(Using Trommels)

l

Compost
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[

8. Air Pollution — Emission Sources & Control

“Sources of air pollution | Chimney Details | APC Equipment | Emission Quality
Stack of the Waste to | 80mtrs Reaction Tower | Stack Monitoring
Energy plant (lime Spray | Conducted by CPCB
reactor), team & Dioxin &
Activated Carbon | Furans by M/s SIIR,
Injection followed | Delhi. Results are
by Bag filters. given in Table-1
9. | OCEMS Status Installed with stack & was found

operational during the inspection.

" 10 | Ambient Air Quality Ambient Air Quality Status
Conducted at two locations given in Table - 2.
11, | Continuous Ambient Air Quality | CAAQMS installed & was working
Station
12 | Bottom Ash & Fly Ash Analysis results of LOI and heavy metals in

Bottom ash and Fly ashare given in Table-
3

'13. Status of validity & compliance of consent

and authorization

Consent/Authorization Validity
| Under Water Act Valid till 05-05-2021
L (Copy to be enclosed)
Il Under Air Act Valid till 05-05-2021
(Copy to be enclosed)

14. OBSERVATIONS

During the inspection on 25-26, February,2020 following observations were made.

inspection

a) The plant has obtained consent to operate dated 22.02.2017 for processing of
2000 Tons per day of solid waste and power generation of 24 MW. Consent of the
plant is valid upto 05.05.2021.

b) The plant operated at full capacity during inspection. The plant processed 2430 MT
and 2487 MT of Municipal Solid Waste on 25.02.2020 & 26.02.2020 respectively.

¢) The rated capacity of the plant is 24MW, however the power generation at the time
of inspection was in the range of 18.3- 20.1 MW, thus although the plant was
operated at full capacity of waste feed, i.e., in terms of processing of waste, the
corresponding power generation was not up to the installed capacity.

d) Both the boilers along with pollution control devices of the waste to energy plant
were found operating at the time of inspection.

e) Radioactive sensors, installed at entrance of the facility were operational during

The segregation sections of the plant were found operational during inspection. It
was observed that the waste being fed into the boiler is segregated.

A
@/
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g) Ferrous waste Is segregated manually as well as through magnetic separator
installed at conveyor belt of ballistic separators.

h) The facility is collecting solid waste since 2009 and legacy waste of about 0.8
Million MT is being stored in an open area of about 9 Acres. This waste is also
being processed in the plant

i) Since commencement of trial operation of boilers in June 2016, approximately 400-
450 tons/day waste from the said stored waste is being used in the boilers. Project
Proponent informed that legacy waste will be consumed in next one year.

j) Online Continuous Emission Monitoring System (CEMS) for PM,SO,,NOx and HCL
in the stack emission has been installed and the same was found working at the
time of inspection.

k) Continuous Ambient air guality monitoring station (CAAQMS) has been installed &
the same was found working, at the time of inspection.

I) Segregated rejects, bottom ash and fly ash are disposed into the sanitary landfill
site existing within the facility premise at Bawana.

m) As per the monitoring results of stack emission, all parameters are complying with
the stipulated norms

n) PM.s and PM;, values of ambient air quality monitoring at both the locations were
exceeded the permissible limits. Concentration levels of the remaining parameters
are within the stipulated norms

o) Concentration value of Cadmium in the fly ash exceeds the permissible limit.

' 15.Recommendations

a)

b)

c)

d)

To ensure better efficiency of the Plant and optimum power generation the unit should
further improve further waste segregation.

The plant should take necessary measures to reduce fugitive emissions specifically
during material handling, soas to reduce PM¢& PM; s value concentrations in ambient
air

Required efforts to reuse the Bottom ash, Fly ash utilization should be made instead
of dumping it on landfill site.

The plant should identify the source of cadmium and minimize the same so as bring
the Cadmium concentration levels in fly ash within the stipulated limits. (1 mg/*)

Name & designation of | (Ratnesh Kumar), | (Ramesh Chandra)

inspecting officer(s) Sc.'B, CPCB | EE, DPCC Delhi
Delhi

Signature @ _\;ﬁ"/ Q-

@/
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Table 1. Analysis results of the stack emission monitoring of the WTE plant

Bawana.
S. No. Parameters | Monitore | Standards as | Standards | Date | Measured
d& per Consent | as per Solid | of | valuesin
Analysed | to Operate Waste Sam | mg/Nm®
by issued by Managemen | plin
DPCC t Rules, g
2016,
1 Particulate | CPCB 30 mg/Nm® | 50 mg/Nm® | 25- | 29.4,27.3
Matter 26
2 Hydrogen CPCB 50 mg/Nm® | 50 mg/Nm® | Feb, 13
Chioride 2020
3. SO; CPCB 100 mg/Nm® | 200 mg/Nm°® 352,328
4. NOy CPCB 350 mg/Nm® | 400 mg/Nm® 64.3,
_ 144.2
5. Carbon CPCB | 100 mg/Nm® | 100 mg/Nm’ 0
Monoxide
6. Hydrogen CPCB 0.5 mg/Nm® 4 mg/Nm® BDL
Fluoride
7. | Sb+As+Pb+ | CPCB 0.5mg/Nm® | 0.5mg/Nm” 0.005
Cr+Co+Cu+
Mn+Ni+V+th
eir
compounds
8. Cd+Th+ CPCB | 0.05mg/Nm® | 0.05mg/Nm” BDL
their
compounds
9. Pb CPCB 0.1mg/Nm® Not 0.002
prescribed
10, Ho CPCB | 0.02mg/Nm® | 0.06mg/Nm® BOL
i ?:'3:;::‘ 0.AngTEQNm® | 0.1ngTEq/Nm® g,ggjz:g
12. Total M/s SIIR, 26.0 34
Organic Delhi 3020
Compounds 20 mg/Nm’ 20 mg/Nm®
(as C) at
1% O,
* BDL for SO, is <1.0 mg/Nm®, BDL for HF is <1.0 mg/Nm?, BDL for Hg < 1.0
pg/Nm?
& .

gt
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Table 2: 24 hourly average ambient air quality monitoring conducted by

CPCB at WLE Plant Bawana
Paramet Date of | Monitored Prescrlbeg Measured values
. ers sampling by Standard Fire Station Near main
(in pg/m®) Bawana gate
Location-l Location-|
PMq 25-26 CPCB 100 309.33 268.33
PM; 5 February, 60 ] 216 203
NO; 2020 80 55.5 43.88
S0, 80 28.00 19.66

“National ambient air quality standards as nolified on dated 16.11.2009 under
the Environment Protection Act, 1986.

Table 3:Analysis results of LOIl and

metals in Bottom Ash and Fl

Date of Parameters Limit Measured Values
sampling
tfgfiggc:r%ngfhnonly) 5%’ 1.51%
gy Fly Ash

Arsenic 5 mgh* 0.01 0.01
‘Cadmium 1 mg/* 0.01 512
Chromium 5 mgn* 0.01 0.20
Manganese 10 mg/* 0.95 1.23

25Feb, | Lead 5 mg/* 0.01 0.15

2020 - s

Selenium 1 mg/l BDL BDL
Copper 25 mg/® 0.22 0.17
Nickel 20 mg/” BDL BDL
Zine 250mg/i* BDL BDL
Cobalt 80 mg/* BDL BDL
Vanadium 24 mg/i* 0.07 BDL
Antimony 15 mg/* BDL 0.12

BDL: for Lead <0.013 ug/l, Selenium < 0.018ug/l, for Copper < 0.003 ug/l, for Nickel
< 0.003 ug/l, for Cobalt < 0.002 ug/l and Vanadium < 0.16 ug/l.
#Concentration Limit to categorize as hazardous waste as per the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, notified
under the Environment (Protection) Act, 1986.

S
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Waste to Energy Plant Ghazipur

CENTRAL POLLUTION CONTROL BOARD, DELHI

Name and address of the industry

Coordinates (Longitude & Latitude)

P - ':‘\'
cpch

' M/s East Delhi Waste Processing
Company Ltd.

Adjacent to Veterinary Hospital
Behind Ghazipur DDA Flats
Ghazipur, Delhi- 110096

Lat. 28 622653, Long. 77.323398

2. | Name of the occupier/contact person with Mr. lype George
Telephone
Fax 8448692608
E-mail
lype George@ilfsindia.com
3. | Date of inspection and monitoring March 5-8, 2020
4. | Instalied processing Capacity 1300MT of Municipal Solid Waste
(MSW) per day for the generation
of 12MW electricity.
5. | Production status (on date of inspection) Plant was operating on 3.22 MW
power generation capacity on
08.03.2020.
Ba. | Power Generation Authorized 12MW
6b | Actual Power Generation Details of power generation

ranges during the said
inspection

Date Power
Generation
range (MW) 6
AM-6 PM

05.03.2020 |343-794

06.03.2020 |0.01-6.69
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e Process Flow Diagram
MSW
b Leachates
Inert material J
ROF l
Leachate
Treatment Plan
Boiler Imert material
Heat
Electridty
8. Air Pollution — Emission Sources & Control
Sources of air pollution | Chimney Details APC Emission Quality
Equipment
Two boilers connected | 60 meters Scrubbing Given in Table -4
with one stack of the system
waste to energy plant
9. | OCEMS Status Installed with stack & was found
operational during the inspection.
10 | Ambient Air Quality Ambient Air Quality results are
Conducted at two locations given in Table-5
11. | Continuous Ambient Air Quality Station CAAQMS installed but was not
working
12. | Bottom Ash & Fly Ash Analysis results of LOI and heavy
metals in Bottom ash and Fly ash
are given in Table - 6
13. Status of validity & compliance of consent and authorization
Consent/Authorization Validity
| Under Water Act Expired on 08.12.2018, applied for
(Copy to be enclosed) renewal of the same
I Under Air Act Expired on 08.12.2018, applied for
{Copy to be enclosed) renewal of the same.
9

Q- o>
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14.0 Observations

| The plant has been given Consent-to-Operate for processing of 1300 TPD of solid
waste and subsequent generation of power. Consent to operate was valid upto
08.12.2018. The unit has applied for renewal of Consent.

Il.  The plant is not operational at full capacity. The plant received 301.13 T & 228.32
T of mixed municipal solid (MSW) waste on 05.03.2020 & 06.03.2020 respectively
which was much less than the installed processing capacity of 1300 TPD.

IIl.  The power generation is in the range of 0.01 — 7.94 MW which is much less than
the rated power generation capacity of 12 MW. Captive power utilization of the
plant is about 2 to 2.5 MW.

IV. PM, NOx and Pb concentrations in stack emissions are exceeding the permissible
limits.

V. All values monitored in ambient air are within the stipulated norms,

VI. Continuous Ambient Air Quality Monitoring Station (CAAQMS) was not operational
during the inspection.

VIl.  Unit has not fixed radioactive sensors on the way of MSW loaded truck.

VIll.  The plant is dumping Bottom Ash, Fly Ash &inerts in Ghazipur Dumpsite WIE plant
Ghazipur is not utilizing 100% Fly ash for beneficial purposes like bricks
manufacturing etc.

IX. Concentration value of Cadmium in the fly ash exceeds the permissible limit.

X. On 06.03.2020 the plant was suddenly shut down at 2.58 PM due to wet RDF &
hence Dioxin & Furan Monitoring could not be carried out The plant remain shut
for more than a week and after that due to lock down the Dioxin & Furan
monitoring was not carried out at Waste to Energy Plant Ghazipur.

Recommendations

i. The plant has to obtain valid consent to operate from DPCC.

ii. The plant has to ensure that it is operational at full capacity when the joint
inspection of the unit is caried out so that the monitoring results are
conclusive.

iii. The plant has to take necessary measures to ensure that the concentration
levels of all monitored parameters in stack emission are within the stipulated
limits.

iv. Theplant has to ensure that CAAQMS installed in their premises is
operational at all times and the display board for the same should be made
functional.

v.  Unit has to fix radioactive sensors at some other suitable places from where
all the trucks loaded with MSW should pass.

vi. WIE plant Ghazipur should utilize 100% Fly ash for beneficial purposes like
bricks manufacturing etc.

vii. The plant should identify the source of cadmium and minimize the same so
as bring the Cadmium concentration levels in fly ash within the stipulated
limits. (1 mg/*)The plant should use the technology to bring PM, NOx and Pb
values of stack emission to well within limit.

Name & designation of | (Ratnesh Kumar), (Ramesh Chandra)
inspecting officer(s) Sc.'B’, gPCB Delhi EE, DPCC Deihi
Signature on"— i
. = B
10

129



763

90

Table 4. Analysis results of the stack emission Ghazipur
monitored and analysed by CPCB.
Standards as | Standard as
Measured
per consent per Solid
:'o Parameters Mon;tond to operate waste spu.n‘;l‘i::g :;'c“'?‘
y issued by | Managemen {Averigo)
DPCC t rules, 2016, e
| 1 | Particuiate Matter CPCB | 30mg/Nm® | 50 mg/Nm® 48.4,53.7
2 |HoL CPCB 50 mg/MNm* | 50 mg/Nm?* 35
3 | SO cPCB 100 mg/Nm® | 200 mg/Nm* 16.1,51.6
4 | NOx (NO and NO, expressed as
NO,) CPCB 350 mg/Nm® | 400 mg/Nm* 105.9, 872.6
5 | Carbon Monoxide CPCB | 100 mg/Nm® | 100 mg/MNm? :
6 | Hydrogen Fiuoride 5-6
ydroge CPCB | 0SmgNm' | 4mghNm | o0 | BOL
2020
Sh+As+Pb+Cr+CorCu+Mn+Ni+
Gl b CPCB 0.5 mg/Nm® | 0.5 mg/Nm®
0.347
8 | Cd+Th+their compounds CPCB 0.06 mg/Nm* | 0.056 mg/Nm?
007
& | Nok 0.112
[ CPCB 0.1 mg/Nm? prescribed
10 | Hg CPCB | 0.02mg/Nm® | 0.05mg/Nm? BDL
<D . \)" /‘y
/
11

1306



Table 5: 24 hourly ambient air quality monitoring conducted by CPCB.

91

Parameters | Date of Monitored | Prescribed | Measured values
Sampling | by Standard*

Ghazipur | Delhi Transco
Police Limited
station Ghazipur
location-1 | Location-2

PM; s March5-8, | CPCB 60 33 35

PMig 2020 100 99.33 46

NO; 80 28.33 375

SO, 80 0.833 8.166

BDL for SO; is < 4ug/m®

*National ambient air quality standards as notified under the air (prevention and

control of pollution) Act 1981.

Table 6: Analysis results of LOI and heavy metals in Bottom ash and Fly ash

| 5::: "’;‘ g Parameters Limit Measured values
Loss on ignition
(For bottom Ash <5%* 3.60
05.03.2020 only)
Bottom ash Fly Ash

Arsenic Smgi# |0.02 BDL
Cadmium 1mg/l# | 0.02 2.75
Chromium 5mg/l# | BOL 0.08
Manganese | 10mg/i# | 0.36 1.48
Lead Smg/# | BDL 0.19
Selenium 1mg/# |BDL BDL
Copper 25mg/ # | 0.21 0.03
Nickel 20mg/ # | BDL BDL
Zinc 250 mg/ # | 0.11 0.24
Cobalt 80mgN # | BDL BDL
Vanadium 24amgN# | 0.24 0.08
Antimony 15mgi # | 0.02 BDL

Note: BDL for Arsenic <0.022 mg/ BDL for Chromium<0.002 mg/!l BDL for
Manganese for Lead<0.013 BDL for Nickel BDL, 0.003 mg/l for Cobalt BDL< mg/ for

Vanadium BDL<0.16 mg/l

#Concentration Limit of categorise as hazardous waste as per Hazardous and Other
Wasles (Management and Trans boundary Movement) Rules, 2016, notified under
Environment (Protection) Act, 1986. Facility for fly ash and inert material utilization

are yet to be installed.

QY
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Waste to Energy Plant Okhla

CENTRAL POLLUTION CONTROL BOARD, DELHI

g e,

' N
X wj
cpais

Name and address of the induslry

Coordinates (Longitude & Latitude)

M/s Timarpur Okhla Waste
Management Company Limited,

Old NDMC Compost Plant, Behind
CRRI, Mathura Road, New Delhi-
110025

Lat 28.553672 & Long. 77.280838

Name of the occupier/contact person with

Telephone
Fax

E-mail

Mr. Sandeep Dutt

Mob. 09958360016

Sandip dutt@iindalcopolis.com

Date of inspection / monitoring

March 12-13, 2020

Installed processing Capacity

As per DPCC Authorization letter
the unit has capacity to process
1950 TPD MSW for subsequent
generation of 16 MW power.

Vide letter dated 15.01.2020,
MoEF&CC has amended
Environmental Clearance for
increase in Power Generation
from 16 MW to 23 MW

Production status (on date of inspection)

Operational

Actual Power Generation

Details of power generation
ranges during the said inspection

Date Power Generation (MW)
Time Minimum Maximum
12.03.2020 6 AM to 6 PM 17.68 21.20
13.03.2020 6 AM to 6 PM 17.84 2163
e 13
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Process Flow Diagram:

Conducted at two locations

pr—
MSW
J = .
| Inert & > Leachate
— v
RODF
A
L F
Leachate Treatment
/ Plant
[ Boller J
Bottom Ash
& Fly Ash
.- —
Heat
[ Electricity
8. Air Pollution — Emission Sources & Control
Sources of air pollution | Chimney Details APC Emission Quality
Equipment
‘Stack of the Waste to | 60mtrs Scrubber Stack Monitoring
Energy plant followed by Conducted by
bag filters CPCB team &
Dioxin & Furans by
M/s SRIIR, Delhi
Results are quoted
at Table -7
9. | OCEMS Status Installed with stack & was found
operational during the inspection.
10 | Ambient Air Quality Ambient Air Quality Status are

quoted at Table-8

1

Continuous Ambient Air Quality Station

CAAQMS not yet installed

Q.
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12. | Bottom Ash & Fly Ash Analysis results of LOI and heavy
metals in Bottom ash and Fly ash
are quoted at Table-9

13. Status of validity & compliance of consent and authorization
Consent/Authorization Validity
| Under Water Act Valid till 24.09.2024

n Under Air Act Valid till 24.09.2024

14, Observations

a)

b)

c)

d)

DPCC has renewed Consent-to-Operate of the plant vide consent order dated
21.05.2020 and it is valid upto 24.08.2024.

The plant received 1705 MT and 1630 MT, of mixed Municipal Solid Waste
(MSW) on 12.03.2020 and 13.03.2020 respectively. The segregation system
was working properly. However, complete segregation is not possible until MSW
is segregated at source.

All the three boilers along with pollution control devices were found operational.
The temperature of furnace was maintained between 950-1050°C.

The Dioxin & Furans value of stack emission monitoring exceeded the
permissible fimit.Concentration of remaining parameters are within limits.

The PM;y; and PM;svalues of ambient air quality monitoring at two locations
were exceeded the permissible limit. Concentration of remaining parameters are
within limits.

Continuous ambient air quality monitoring station is not yet installed at the unit
Online Continuous emission monitoring system (OCEMS) has been installed
and found operational during the inspection.

Quenched Bottom Ash, Fly Ash and segregated inert are disposed of at Jaitpur
site,

Radioactive sensors are installed at gate no. 2 of plant.

Plant has Installed water sprinkling system for dust settlement.

Fly ash bricks manufacturing unit is installed but was not operational during the
inspection. The plant operator informed that there is negligible market for fly ash
bricks because of high manufacturing cost.

Analysis report of Fly ash & Bottom ash reveals that all parameters were well
within the limit.

Plant has maintained considerable greenery inside the premises and along
boundary wall,

15. Recommendations

i.

The plant has to take necessary measures to ensure that the concentration
levels of all monitored parameters in stack emissions are within the stipulated
limits

The plant should take necessary measures to reduce fugitive emissions
specifically during material handling, so as to reduce PMio& PM. 5 value
concentrations in ambient air.

15
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iii. Continuous Ambient Air Quality monitoring station should be installed at the
earliest.
iv. Okhla plants should utilize 100% Fly ash for beneficial purposes like bricks
manufacturing etc.
Name & designation of | (Ratnesh Kumar), (Ramesh Chandra)
inspecting ofiicer(s) | 5. vgr cPCB Delhi EE, DPCC Delhi
lrSignature
Q= o

16
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Table :7 Analysis results ission monitoring of the
Okhla,
S. Parameters  Monitor | Standards Standards Date of Measured
No. by as per as per Solid Sampling values
Consent to Waste 12-13 March, 2020
Operate Management Stack
issued by = Rules, 2016,
pPCC
1. PM 30mg/Nm™ | 50 mg/Nm" 9.2 |85
2 Hydrogen CPCB | S0mg/Nm" | 50 mg/Nm’ 3.8
Chloride
3 S0, 100 mg/Nm” | 200 mg/Nm’ 189 304
a. NOx 350 mg/Nm” | 400 mg/Nm® 516 | 63.7
(NO and NO;
o)
as NOy)
5. co 100 mg/Nm’ | 100 mg/Nm® 2
B HF 0.5 mg/Nm” 4 mg/Nm” BDL
7. |Sb+As+Pb 0.5mg/Nm’ | 0.5 mg/Nm*
+Cr+ Co+
sl 0.028
Ni+ V+ their
compounds
8 | Cd+Th+their 0.05 mg/MNm® | 0.06 mg/Nm” BDL
compounds
9. Pb 0.1 mg/Nm”’ Not 0.005
prescribed
10. Hg 0.02 mg/Nm” | 0.06 mg/Nm® BDL
1. Dixon & Furan 0.1ngTEYNm® | 0.1ngTEg/Nm’ 0.3037
Total M/s 13.03.2020 57
12, Organic | SIIR,
Compounds | Delhi 20mg/Nm? 20mg/Nm’
(as C) at
11% O2

17
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Table-8.: 24 hourly average values of ambient air quality mon
Date of | Monitored A Parameters | Prescribed Measured values
sampling by Standard Sukhdev STP Okhla
(in pg/m?) Vihar Location-l|
Location-l
12-13 CPCB PMo 100 136 164.66
March, PM; « 60 69 80
2020 NO; 80 35.33 37.833
SO, 80 1.33 0.833
Table 9: Analysis results of Bottom ash and Fly ash
Date of Parameters Standard/Limit Measured values
sampling
12.03.2020 | Loss on Ignition <5%"* 2.36%
(for Bottom ash
only)
Bottom Fly Ash
Ash
Arsenic 5 mg/l* BDL 0.01
Cadmium 1 ma/* 0.17 0.10
Chromium 5 mg/I* BDL 0.35
~ Manganese 10 mgh* 1.94 0.11
Lead 5 mg/* BDL BDL
Selenium 1 mgf' BDL BDL
Copper 25 mag/l’ 0.21 1.34
Nickel 20 ma/* BDL BOL
Zinc 250 mg_ll: BDL 2.16
Cobalt 80 m BDL BDL
Vanadium 24 mgh BDL BDL
Antimony 15 mgh” 0.03 0.26

*Standards prescribed by DPCC in the Consent to Operate.
*Concentration Limit to categorise as hazardous waste as per the Hazardous
and Other Wastes (Management and Trans boundary Movement) Rules,
20186, notified under the Environment (Protection) Act, 1986.

Q-
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08 Avmergee T

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A. No. 1168 of 2017
In

Original Application No. 22 of 2013 Tuc

Sukhdev Vihar Residents Welfare Association & Ors.
Vs,
State of NCT of Delhi & Ors,

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER
HON'BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON'BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Present: Applicant:
Ms. Alpana Podder, Adv. with Mr. Bhupender
Kumar, LA, Central Pollution Control Beard ,
Applicant in M.A.
Respondent, : Mr. Tarunvir Singh and Ms. Gunest Khehar,
Advs.
Ms, Sakshi Popli, Adv. for Delhi Jal Board

,‘f Mr. Krishna K + Adv. for Ministry of
] Environment, tomt%ﬂ-l“ te Change
Ms. Priyanka Swami, v.éi_br Nagar Nigam
Ghaziabad "
Mr. Birsja Mahopatra, '3?! ! Mr. Dinesh
Jindal, LO for Delhi ”‘i?ouuqn Control
Committee -

Date and Orders of the Tribunal 1

| Remarks |

i “F‘m “ » -

12 | M.A. No. 1168 of 2017 -

M’w. 2017 It is¢6n : tiii_.at keeping in yiew yenses

4 | p;

| jmaw | involved,the fEl 1§ that the Central Pollution Control

8

br.
q '| Board does Y st e in-howse mechanism in their
‘“" : ﬁ laboratogig; to analyge Qjoﬁﬁfand
. prayer is ti :

<

-

Central Pollution Control Board is permitted to collect and
analyse the samples of ambient air quality once in four
months, they shall also conduct at lease two surprise
ingpections and analysis be made in a year.

With the above directions M.A. No. 1168 of 2017

stands disposed of, No order as to cost.

{Swatanter Kumar)

9
188
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(Dr. Jawad Rahim)
.

Item No.
m.
October
09, 2017
-

2o 189
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 640/2018
(Earlier O.A. No, 22/2013)

Sukhdev Vihar Resident’s Welfare Association
Vs,
State of Delhi & Ors,

CORAM : HON'BLE MR. JUSTICE ADARSH KUMAR GOEL,CHAIRPERSON
HON'BLE MR. JUSTICE 8.P. WANGDI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: Respondent: Mr. Nilavs Bandyopadhyay, Adv. for
Project Proponent, Okhla Project
Date and Orders of the Tribunal
Remarks
Dem:Ho. 6 1. In pursuance of earlier ordgr of this Tribunal dated

2 h,;,gm"s 18.04.2018, joint inspection has been mducn:d by the
R |Central Pollution Centrol Board and‘ﬁé gelki Polhition

. w Control Committee. Findings in the m@ that the
Waste-to-Energy Plants at Okhla, Ghazipur and! Bawana

-
N

- |are non-compligunw with respect to ﬁ}& st of the
" ¥y
- | particulate 1 :ga‘tt;r Following recommendatigns have been
: P . \ '. ' »‘ﬁ- L
‘..l L ot madc: { \‘r'/ \-<
. 3 " - . K
([ | "Recomgjg__x_!dstlow ‘«‘A “
L 1. Toensure better efficiency of th t and
- l_ Power generation the #gau d  feed
‘ - segregated wastes. &,
2. Plant should adopt cec)bws:amduce
> Maisture Contentfn.;@ﬁ' ™
‘5} Fly ash utilization should be done rather

than dumping tt on landfill site,

4, Unir shall install Fly ash bricks
manufacturing wnit,

5. Flow meters shall be installed at inlet and
outlet of Leachete treatment plant.

6. Plant should adopt technologies to improve
calorific value of RDF.

7. Plant shall be designed for 30-35 years."”

2. The Central Pallution Control Beard may send a
copy of its report to the project proponents of Okhla,
Ghazipur and Bawana Waste-to-Energy Plant for

comphiance and conduct another inspection within one

21
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Item No. 6

27,2018

month in view of the fact that the earlier inspection was in
February, 2018 and requirement of carrying out
ingpection is in every 4 months. We do not find any
ground to accept the prayer for relieving Central Pollution
Control Board of its requirement in four monthly
monitoring. If there is a manpower constraint, it is for the
Central Pollution Control Board to make any other
appropriate arrangement for discharging its functions.
This cannot be a ground to avoid responsibility under the
binding directions of this Tribunal.

3. 1t is made clear that if the project proponents fail to

maintain the standards, even after carrying out the

“w

deficiencies noticed in the joint tion Report, Central
Pollution Control Board may recomm he amount of
environmental damage required to be paid by them.

The application is disposed of. v

.- o "
............................. PRRRE TN .
(Dr. Nagin Nanda)
27.09.2018
22
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1 02 Annexure - |lI

\II c Hra uguor Fragor =
I_l F E bz CENTRAL POLLUTION CONTROL BOARD
ﬂ Lifestyls for m.nqummw YN W
Envirenmant —aAhe | et Baots - Bt Swteve o
MINISTRY OF ENVINONMENT, FOREST A CLIMATE CHANGE, GOVY. OF MDA
F No CM-13011/125/2024-LAW- HO-CPCB-HO Date: 07.08.2024
To,
The Members Secretary
SPCBs/PCCs (As per list)

Subject. Hon'ble NGT Suo Motu matter O.A. No. 536/2024, pertaining to the order dated
15.05.2024, regarding "Waste to Energy: Smokescreen or Solution?" as published in the Indian
Development Review on 27.03.2024, information required-reg.

Sir,
This has reference to the Hon'ble NGT order dated 15.5.2024 in abovementioned subject. A copy

of the order is enclosed as Annexure-l.
In this context, it Is requested to provide the information related to Waste to Eneray (WIE) plants in

your State/UT including the monitoring details & compliance to the environmental norms in the
enclosed format (Annexure-ll). The information may please be provided through email to
SWM.CPCB@GOV.IN latest by August 10, 2024.

Your Faithfully,

Oy,
« (Divya Sinha)
Director & DH (UPC-Il)

Copy to:

. DH, Law Div.
2. PS to MS: For information of MS, please

s

o / 7. _ (Divya Sinha)

‘aftdwr e’ gt aeA W, feesit-110032

Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032
THM/Tel: 43102030, 22305792, HaH1E2/ Wabsite : www.cpbe.nic.in 188



List of SP&Q@PCCS

State/UT

.

Andhra Pradesh Pollution Control Board
D.No. 33-26-14 D/2, Near Sunrise Hospital,

Pushpa Hotel Centre, Chalamvari Strest, Kasturibaipet,

Vijayawada — 520 010

Arunachal Pradesh State Pollution Control Board
Paryavaran Bhawan, Papu Hill, Yupia Road,
Nahariagun- 791110

Assam Pollution Control Board
Bamunimaidan, Guwahat,
Assam - 781021

Bihar State Pollution Control Board
Parivesh Bhawan, Plot No. NS-B/2,
Pallputra Industrial Area, Patliputra,
Patna (Bihar) - 800 023

Chhattisgarh State Environment Conservation Board
Paryavas Bhavan, North Block Sector-19,
Naya Raipur (C.G.) 482002

Goa State Pollution Control Board
Nr. Pilerne Industrial Estate, Opp. Saligao Seminary,
Saligao - Bardez, Goa - 403511

Guijarat Pollution Control Board
Paryavan Bhavan, Sector 10-A,
Gandhinagar — 382 043

Haryana State Pollution Control Board
C-11, Sector-8. Panchkula-134109,
Haryana - 134100

Himachal Pradesh Pollution Control Board
Him Parivesh, Phase-lll, New Shimia,
Himachal Pradesh 171009

10

Jammu & Kashmir Pollution Control Commitiee
Summer Office: May-October
Sheikh-ul-AlaCampus,

Behind Govt. Silk Factory,

Rajbagh, Srinagar (J&K) 180008

Winter office: November-April

Panvesh Bhawan, Gladni,

Transport Nagar, Narwal - 180006

11

Jharkhand State Pollution Control Board
T.A Building, HEC, P.O. Dhurwa,
Ranchi — 834004

12

Karmataka State Pollution Control Board
Parisara Bhavan, 4th & 5th Floor,
# 40, Church St., Bangalore - 580 001

13

Kerala State Pollution Control Board
Plamoodu Jn., Pattom Palace P.O.
Thiruvananthapuram-895 004

14

Madhya Pradesh Pollution Control Board
Parayavaran Parisar, E-5, Arera Colony
Bhopal — 462 018, Madhya Pradesh

776
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Maharashtra Pollution Control Board
Kalpataru Point, 2nd — 4th Floor,
Opp. Cine Planet Cinema,

Nr. Sion Circle, Sion (E),

Mumbal — 400 022

18

Manipur Pollution Control Board
Lamphelpat, Near Imphal West D.C. Office,
Imphal - 785004

17

Meghalaya State Pollution Control Board
ARDEN, Lumbyngngad
Shillong — 793 014, Meghalaya

18

Mizoram Pollution Control Board
New Secretariat Complex,
Khatla Thianmual Peng, Khatla,
Aizaw! - 796001, Mizoram

19

Nagaland Pollution Control Board
Signal Point, Dimapur - 797112,
Nagaland

20

Odisha State Pollution Control Board
A-118, Nilakanta Nagar, Unit -VIlI,
Bhubaneshwar — 751012

21

Punjab Pollution Control Board
Vatavaran Bhawan, Nabha Road,
Patiala — 147 001, Punjab

Rajasthan State Pollution Control Board
A-4, Jalane Dungri Institutional Area,
Jaipur — 302 004, Rajasthan

23

Sikkim State Pollution Control Board

Department of Forest, Environment & Wildliie Management
Government of Sikkim, Deorali,

Gangtok 737102

24

Tamil Nadu Pollution Control Board
76, Mount Salai, Guindy,
Chennai-800032

Tripura State Pollution Control Board
Vigyan Bhawan Pandit Nehru Complex,
Gorkhabasti, PO: Kunjaban,

Agartala- 7980086

Telangana State Pollution Control Board
Paryavaran Bhawan, A-3, |.E. Sanath Nagar,
Hyderabad-500 018

27

Uttar Pradesh Pollution Control Board
Building.No. TC-12V Vibhuti Khand, Gomii Nagar,
Lucknow-228 010

28

Uttarakhand Pollution Control Board
Gaura Devi Paryavaran Bhawan,
48 B IT Park, Sehstradhara Road,
Dehradun -248001

West Bengal Pollution Centrol Board
Paribesh Bhavan, 10A, Block-L.A.,

7
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Sector |ll, Bidhan Nagar,
Kolkata - 700 108

Andaman & Nicobar Pollution Control Committee
Department of Science & Technology,

Dolly Gunj Van Sadan, Haddo P.O.,

Port Blair — 744102

31

Chandigarh Pollution Control Committee
Paryavaran Bhawan, Ground Floor,
Sector18 B, Madhya Marg, Chandigarh - 160019

Daman & Diu and Dadra & Nagar Havell Pollution Control Committee
Office of the Deputy Conservator of Forests, Moti Daman,
Daman — 386220

Dethi Pollution Control Committee
4th fioor, ISBT Building, Kashmir Gate,
Delhi — 110006

Lakshadweep Pollution Control Commitiee
Department of Science, Technology & Environment,
Kavarati-882555

Puducherry Pollution Control Committee
Housing Board Complex, Ill Floor, Anna Nagar,
Puducherry — 800 005

Ladakh Pollution Control Committee
Skara Yokma, Near KBR Alrport,
UT of Ladakh, Leh-184101
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Itern No.06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.536/2024

News item titled "Waste to energy: Smokescreen or solution?" appearing in
the Indian Development Review dated 27.03.2024

Date of hearing: 15.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER

This original application is registered suo-motu on the basis of the
news item titled "Waste to energy: Smokescreen or solution?" appearing

in the Indian Development Review dated 27.03.2024.

2. The matter relates to the utility of the waste to energy plants (WiE)
and questions their suitability with respect to India's waste problem. As
per the article, Waste-to-energy (WLE) technologies allow for the recovery
of energy by burning or incinerating waste that cannot be recycled or
composted. Their benefits are considered twofold. One, they offer an
alternative waste disposal mechanism, diverting solid waste from
landfills. Two, through the generation of electricity or heat by burning
waste, they provide a renewable energy source that limits reliance on
fossil fuels, thereby reducing greenhouse gas emissions. However, the

article alleges that though WtE plants have seen relative success in the

Tsrananm Tninn anmmeanmantalicote and anlantiots havm vonemard ot fhae
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a. The quality of waste in India: As per the article, the potential of
a WLE operation to meet its energy production target depends on
the quality of its waste feedstock. Waste with low moisture
content and high calorific value would be ideal for incineration.
This includes materials such as non- recyclable plastics
(multilayered packaging, plastic bags, styrofoam), contaminated
non-usable household textile waste, and non-recyclable
domestic hazardous waste, such as soiled paper, soiled cloth,
pieces of leather, rubber, tyre, and non-usable wood.

However. Domestic waste in India typically contains high
moisture content and has low calorific value, making it
unsuitable for efficient combustion in WtE plants, The news
item alleges that the WtE plants in India often receive mixed
waste, which includes organic, recyclable material, It alleges
that mixed waste has high moisture content and needs
supplementary energy to incinerate or it won't burn well. This
energy is typically fossil-fuel-based, which undermines the claim
that electricity produced by WtE plants is altogether clean.

b. Health and Environmental implications: As per the article,
incineration of mixed waste produces toxic particles, including
carbon monoxide, nitrogen oxides, and sulphur dioxide due to
inefficient burning. These particles can cause respiratory
ailments and also lead to chronic lung diseases, such as asthma

among people who live near WtE sites.

. - - . . . .

180



108

4. The news item raise the question that il India doesn't have suitable
waste for WIE plants and these plants are harmful to both human and
environmental health, why are more of these facilities being built?

S. It states that In India, an estimated 55 million tonnes of municipal
solid waste is generated annually by 377 million citizens residing in
urban areas. With an urban population that's expected to grow to 600
million by 2030 and to 814 million by 2050, India is set to generate 165
million tonnes of waste by 2030 and 436 million tonnes by 2050. The
waste composition and its characteristics are also subject to change
drastically, with a rise in dry waste quantities, a trend observed in major
cities. Therefore, there is an urgent need to adopt sustainable waste

management practices, with incineration and land filling relegated to the

back of the queue.

6. The above matter indicates violation of Solid Waste Management

Rules, 2016 and the Environment Protection Act, 1986.

{7 The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

8. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon'ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors." reported in 2021

SCC Online SC 897.

781
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(ii).  Ministry of Forest Environment and Climate Change, through its
Secretary, Indira Paryavaran Bhawan, Jorbagh Road, New
Delhi- 110003.

(ili). National Environmental Engineering Research Institute, through
its Director, Nehru Marg, Nagpur - 4400020,

(ivi. Indian Institute of Technology, New Delhi, through its Director,
Hauz Khas, New Delhi - 110016.

(v]. Indian Institute of Technology, Mumbai, through its director, 11T

Bombay, Powai, Mumbai - 400076.

10. Let notice be issued lo the above respondents for filing their

response at least one week before the next date of hearing.

11. Liston 01.08.2024

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM
May 15, 2024
OA No.536/2024
HB
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Information related to WiE plants

IName of SPCB/PCC:
S.No.| Name of WiE Plant| CTE/CTO |Capacity of WtE|Average Calor| Average botto| Whether WtE |Parameters m[nrnmte:s t‘::lnehﬂs of actions taken
lyving

with address /Authorization |(TPD) & Techn|ific value of w| m ash/fiy as |plant monitore[nitored as speci| und non com |(EC imposed, Show can

Validity ology used & pr |aste received a| h generation |d in last 5 year(fied in schedule| the nor{se/Closure issued, non-r|

oduct formation |t WtE facility (%) s (Yes/No) |-II of SWM Ru ms enewal of authorization
( gas/ power / he| (Kcal’kg) & If yes, please p les, 2016 or any other action take,
at) Handling & dif rovide date of n for non-compliance)

sposal method| monitoring
s

G [ a =
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Annexure-IV

Summary of Information provided by 5 SPCBs having operational WtE plants based on RDF (MSW based)

State No. of Whether Parameters monitored as Non complying | Details of Action
operational monitored in last specified in schedule parameters taken
based on RDF 5 Years -l of SWM Rules, 2016
(MSW based)
WLE plant
Gujarat 1 No NA NA NA
Haryana 1 Yes, monitoredon | Stack Emission PM, HCI, SO2, NA NA
15.03.2024 CO,
TOC, HF NOx, Cd+ Th + Their
compound Hg, Sb + As + Pb +
Cr+
Co + Cu + Mn + Ni + V + their
Compounds, Total dioxins and
furans Treated Leachate TSS,
TDS,
pH value Ammonical nitrogen
Nitrogen, TKN, BOD, COD,
Aresenic, Hg, Lead, Cd, Cr, Cu,
Zinc, Nickel, Cyanide, Chloride,
Fluoride, Phenolic Compound
Madhaya Pradesh 2 i. Not monitored .. NA i. NA 1. NA
ii. Monitored on ii. PM, CQO, Nox, SO2 il. Complying i. NA
16.05.2024

784

154



No. of
operational
based on RDF
(MSW based)
WIE plant

monitored in last
5 Years

112

Parameters monitored as
specified in schedule
-1l of SWM Rules, 2010

‘Non complying

Maharashtra

Telengana

\. Monitoring
through CEMS
Stack Monitoring is
carmied cut on
16.05.2024 and
28.06.2024.

il. Monitored on,
28/09/2021,
19/10/2021,
14/11/2021,

Nt e

i. HCL, PM, CO, NOX, SOz

ii. SO2, Nox, TPM

il. NA
ii. TPM

Nil

. NA

ILWamig Notice,
Interim Direction,
Forefetting Bank
Guarantee

Andhra Pradesh

Note: (NA: Not appiicable)

. 20.09.2024
il 8.01.2024

i. PM, NOx, SOx
iI.PM, NOx, SOx

i.Nil
ii.Nil

1L.NA
ii. NA
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SUBJECT:

TO,

786

1 1 3 Annexure -V

Central Pollution Control Board
UPC-lI

Date: 15-04-2019
OFFICE MEMORANDUM

- * Clarification on Buffer Zone Guidelines * issued by CPCB.

CPCB issued guidelines on Buffer Zone around waste processing and disposal facilities in
April, 2017,

Subsequently, Central Monitoring Committee constituted under Solid Waste
Management Rules, 2016 suggested MOEF & CC to revisit the buffer zone In respect of

distance. The Central Pollution Control Board in its 182™ meeting agreed for revisiting of
Guidelines.

It is decided that following changes have been made as mentioned at page no.13 of
aforesaid Guidelines;

1. Land of 200500 m from the boundary of the processing unit is excluded for setting

up the facilities but it is mandatory outside the project site as "No development
area” for 30 years.

2. "No development area” can be utilized for agriculture purpose.

Bl
(A. Sudhakar)
Member Secretary

(As per list attached)
All SPCBs/PCCs

188
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AMENDED GUIDELINESONTHE
PROVISION OF BUFFERZONE
AROUND WASTE
PROCESSING AND DISPOSAL
FACILITIES

787

Central Pollution ControlBoard
March, 2019
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1. Introduction

Indian cities are expanding with the increase in population. economic activities and the
resulting urbanization. Whereas population residing in urban areas was 11.4% of total
population in 1901, it increased to 28.53% In the 2001 census and crossed 30% as per
2011 census, standing at 31.16%. There are 53 urban agglomerations in India with a
population of 1 million or more as of 2011 against 35 in 2001. About 43 percent of the
urban population of India lives in these cities. The unprecedented growth of these cities
has posed several challenges for municipal authorities. Identification of suitable sites for
waste management infrastructure in cities is one of the toughest challenges municipal
authorities are facing at present. Lack of proper/ updated land use plan with urban
authorities is a stumbling block in implementing solid waste management projects.

Most of the existing solid waste management facilities are practicing crude dumping of
solid waste. In some cases where solid waste is processed, the situation is still alarming
due to use of conventional treatment technologies coupled with poor operation and
maintenance by the fund starved ULB. This situataion is giving rise 1o numerous
environmental and public health concerns in and around urban areas. "Not in My Back
Yard (NIMBY) syndrome” and litigations are common as public at large do not trust ULBs
in providing credible waste management services. Majority of existing solid waste
treatment plants and dumping sites, though initially away from habitation but now have
no adequate buffer zone from these habitations. Buffer even where available have come
under illegal encroachment in many cities and settling societies demand shifting the waste
treatment facility itself. Thus there s a general public resistance to the location of waste
management facility in any area. Lack of identified sites for municipal solid waste
management in master plan compounds the problem.

Disposal of waste in landfills/ dumpsites without any treatment is still practiced even as it
impacts on the surrounding environment. Waste management sites encompass waste
processing/disposal facilities, which become sources of pollution in terms of air, water,
land and noise besides emitting foul smell. Therefore, provision of buffer zone around
these facilities is essentially required to protect people living in the surroundings from

3
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exposure/impacts of such pollutants but also to ensure continued safe operations in the
waste management facility by maintaining its “island character”. Buffer zone also acts as
barrier, absorber and to some extent as remedial measure against the fugitive
emissions. Fugitive emissions of pollutants emitted during handling of waste, storage,
transportation and movements of traffics.

Currently, no scientific basis is available for making provisions for buffer zone around
waste processing/disposal facilities. The provisions recommended in the “Municipal Solid
Waste Management Manual, 2016" were broadly drawn from the “Report of the
Committee constituted by the Hon. Supreme Court of India in March 1999 on Solid
Waste Management in Class 1 Cities in India.

in this context, the Government of India through CPCB has framed these guidelines on
maintaining Buffer zone including green belt around waste management facilities. These
guidelines will not only facilitate the ULBs in meeting the regulatory requirements, reduce
the aforesaid nuisance value of the waste management facilities but also make an effort
to enhance their aesthetic appeal. In addition to above, the siting criteria for setting up
these facilities for waste processing/ landfill is adopted as mentioned in SWM Rules, 2016
at talling part of these guidelines.

In some instances, the actual separation distance may vary from those recommended in
these Guideline, due to site-specific constraints. In such cases, variations to the
recommended separation distances may be acceptable, subject to detailed assessment
by concemed authorities and to the satisfaction of the State Pollution Control
Board/Committee.

2. Objective of the Guidelines

The purpose of this Guideline is to specify adequate separation distances between solid
waste management facility and its surrounding area having different land usage
characteristics.

To achieve the purpose, these Guidelines aim to:
)
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« minimize the risk of adverse impacts on the environment (land, air, water, noise
pollution) and the impacts on the Public Health

e inform and support strategic land use planning decisions and prevent
encroachment of controlled areas

« Generate/ develop public acceptance for solid waste treatment and disposal
infrastructure

« Encourage new technological innovations for processing facilities with minimal land
requirement

3. Regulatory Framework

The buffer zone was first envisaged in 1982 after Indian task force developed the ‘Core-
Buffer-Multiple Use Zone' strategy. This strategy aimed at separating incompatible land
uses, particularly in relation to wildlife. In this approach, the buffer zone would be under
the wildlife park authorities’ administration and controlled use of forest produce would be
allowed. The multiple-use zone was located outside the park boundaries designated for
rural development, With similar analogy, these buffer zone guidelines are framed for waste
processing and disposal facllities. The existing regulatory provisions for these guidelines
are given as under:

I Provisions related to Buffer Zone specified in the Solid Waste Management Rules,
2016 mentioned as under,

« Rule 11 Section (I)- Duties of the Secretary-in-charge, Urban Development
in the States and Union territories- Notify buffer zone for the solid waste
processing and disposal facilites of more than five tonnes per day in
consultation with the State Pollution Control Board

* Rule 12 Section (h)- Duties of Central Pollution Control Board- Publish
guidelines for maintaining buffer zone restricting any residential, commercial or
any other construction activity from the outer boundary of the waste processing
and disposal facilities for different sizes of facilities handling more than five tonnes
per day of solid waste;
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The distance/siting criteria's for setting up waste management facilities as
specified in Solid Waste Management Rules, 2016 at Schedule | (A)(vii)
Schedule | (A) (viil)-The sites for landfill and processing and disposal of solid
waste shall be incorporated in the Town Planning Department's land-use plans.
Schedule | (A) (ix)-A buffer zone of no development shall be maintained
around solid waste processing and disposal facility, exceeding five tonnes per
day of installed capacity. This will be maintained within the total area of the
solid waste processing and disposal facility. The buffer zone shall be
prescribed on case to case basis by the local body in consultation with
concerned State Pollution Control Board.

Schedule | (F)-Criteria for ambient air quality monitaring

The Coastal Zone Regulation notified by Ministry of Environment Forest And
Climate Change also prohibits setting up and expansion of units or mechanism for
disposal of wastes in High Tide Line (hereinafter referred to as the HT L) to 500 mts
onlhelandwamlsidealonglheseafront.Alsodumpingofcityortmanastes
including construction debris, industrial solid wastes, fly ash for the purpose of land
filling and the like with high tide line shall be regulated by the concerned authority,
where shall implement schemes for phasing out any existing practice, if any.

The buffer zone guidelines for setting up processing and disposal facility also come
under the purview of The Water (Prevention and Control of Pollution) Act, 1974,
The Air (Prevention and Control of Pollution) Act, 1981.

For setting wup solid waste processing and  disposal facilities.
The Environment (Protection) Act, 1988 also need to be adhered to particularly from
the angle of Environmental Clearances. Authorities concerned need to deliberate on
the number of issues and criteria when siting a buffer zone as broadly categorized
below:

a) Environmental considerations

* Distance from the fiood plains, coastal regulation, wetland, Critical habitat areas,
sensitive eco-fragile areas, highways, habitations, public parks and water sources

6
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« Topography- Hilly areas, land availability and also the slope's landslide potential.
* Wind Speed and Direction- Wind direction is one of the important consideration
as to the area that can be affected due to dust and odour.

b) Proximity and access considerations
* Transportation Network
* Ulilites and Services

¢) Land-use considerations
I Land Usage and Activities on Adjacent Sites
[ Allowable Land Uses and Zoning
! Proximity to Airports
O Proximity to Other Waste Management Facilities

4. Existing Norms for Buffer Zone in India and Abroad
A.) Buffer Zone

The buffer zone, particularly in context of NIMBY syndrome in India, is one of the limiting
conditions for obtaining Environmental Clearance for setting up solid waste processing
and disposal facilities. At present, there are no published norms for buffer zone for solid
waste management facilities by MoEFCC/ CPCB.

However, the *“Manual on Municipal Solid Waste Management, 2016" published by
CPHEEO, Ministry of Urban Development recommends certain provisions for buffer zone
particularly the one of maintaining 500 m buffer zone around the waste processing
facilities. In the given pace of urbanization in the country, getting such large piece of land
is becoming increasingly difficult and costly. ULBs In setting up waste processing and
disposal facilities expeditiously.

The provisions made for Buffer zone for solid waste processing and disposal facilities in
various countries are tabulated below:
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I.  Landfill
International Solid | 500 m should be provided depending on the size of landfill,
Waste Association | height, wind direction
South Australia 500m buffer distance shall be maintained between areas
dedicated for waste disposal and the nearest surface water
Ontario, Canada Buffer area shall be at least 100 m wide at every point, If that
does not apply to a buffer area, if the buffer area is at least 30
metres wide at every point and a written report confirms that:

(a) the buffer area provides adequate space for vehicle
entry, exit, turning, access to all areas of the site and
parking;

(b) the buffer area provides adequate space on the
surface of the site for all anticipated structures,
equipment and activities; and

(c) the buffer area is sufficient to ensure that potential
effects of the landfilling operation do not have any
unacceptable impact outside the site.

Malaysia 500m

South Africa Buffer zone min 200m to 500m

Bangladesh 250m from the habitat

Hong Kong 250 m away from the edge of the waste (landfill boundary)

ii. Waste processing facilities

Canada

minimum buffer strip between composting facility boundary and
adjacent property. For in-vessel Composting distance between
active area and the nearest residential or institutional building
shall be min 500m, nearest commercial or industrial building

250 m and nearest property boundary will be min 100m.
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CANADA-Nova in case of in-vessel composting facilities, where it can be

Scotia demonstrated that particular equipment will not release odours
generated from the composting process into the surrounding
environment, the distance between the equipment and the
nearest property boundary shall be a minimum of 30 metres

Malaysia production of compost from organic waste- 500m

Devon city Council | buffer distance 500m

(UK)

China 300m buffer zone between incineration plants and local residents

From above, it i s observed that the minimum buffer area varies from 100 m to 500 m

in case of both waste processing and disposal facilities.

B.) Facility Siting Criteria

In addition to the suitable provisions of the buffer zone, the SWM Rules, 2016 provides
norms for siting criteria for landfills, The same is reproduced below for adoption while

setting up landfill facilities.

Table 1. Criteria specified for identifying Suitable Land for Sanitary Landfill

Sites (Not a treatment facllity)
S. Place Minimum Siting Distance
No.
1. | Rivers 100 m away
2. | Ponds, Lakes, water bodies 200 m
3. | Highway, Habitations, Public Parks and | 200 m from center line
water supply wells
4. | Flood Plains as recorded for the last 100 Sanitary landfill site not

years, zone of coastal regulation, wetland, | permitted

Critical habitat areas, and sensitive eco-fragile
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areas
5. | AirporV/ Airbase 20 km**

““In a special case, landfill site may be set up within a distance of 10 and 20 km
away from the Airport/Airbase after obtaining no objection certificate from the civil aviation
authority/ Air force as the case may be.

However, there is no such siting criteria applicable for setting up waste processing
facllities.

5. Recommended Provisions for Buffer Zone

The Solid Waste Management Rules, 2016 specified the terminology of Buffer Zone, as
‘no development zone to be maintained around solid waste processing and
disposal facility, exceeding 5 TPD of installed capacity. This will be maintained
within total land area allotted for the solid waste processing and disposal facility.”

Buffer Zone around the core waste processing area consists of utility area, open parks
and green belts etc. Further, depending on feasibility of planning, the interface land use
between the boundary of waste processing facility and sensetive receptors, can also be
developed as an additional measure.The layout of buffer zone (utility area, open parks
and green belts) including core waste processing area and optional interface land use is
shown In the figure below:
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Figure 1 Depicts activity boundary, green belt and separation distance

For the purpose of these guidelines, the Buffer Zone, Separation Distance, Utility Area,
Green belt and Interface Land use shall have the meanings set out below, unless
otherwise provided, hereafter, for the exclusive interpretation of these Guidelines.

a) The Buffer Zone is generally defined as an area of restricted activities, depending
on the activity in adjacent land uses. It also ensures long-term continuous availability
ofdlsposalsibsbyavddingpotenﬁdconmdsbetweenwastedwmm
adjacent lands with different users.

b) Buffer Distance or Separation distance is measured as the areal distance
between the source of emission and sensitive receptors. For the purpose of these
guidelines and addressing the required protection from adverse impacts, separation
dlshncehmaasuredﬁomﬂweﬂpolmSWMfadmypmmingboumry.uMe
source of emission, to the nearest boundary of the property of sensitive receptors as
shown in figure 1.
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Sesiimre peceptons

tesdenry] 7 2zbooly
Interface Property
Land Use $— boundary

Figure 2. Core Plant activity area, buffer Zone and interface land use

¢) Core Waste Processing/Landfilling Area typically requires space for receiving
waste, storing waste, segregation of waste and treatment units within the facility.
Similarly, for Landfilling it is the area of cell which is receiving the waste/inert.

d

8)

Utility Area within the facility is designated area for the facility operations
other that the core activities like. Weigh bridge, parking, vehicle cleaning,
laboratory, emergency services elc.

Green Belt for the purpose of these guidelines shall refer to an area that is
kept in reserve within the alloted land for setting up facility, around the core
SWM processing area, for the purpose of plantation and landscaping to
reduce the adverse effects from pollutants like air & noise, soil erosion control
etc. It also works as a natural shield to protect people around the facility from
these pollutants.

Interface Land Use: The buffer zone could be further augmented with
interface land use area, where above beneficial and feasible as an additional
optional measure, after due approval of the concemed authorities. The
interface land use shall not generate significant emissions, nor warrants
protection from them. The activities in the interface land use are vehicle
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showrooms, service stations, warehouses, display homes, emergency
services facilities, funeral, veterinary clinic and parks etc.

Separation Distances for Solid Waste Processing and Disposal Facilities

ideally. a distance of 500 meter from the boundary of the Solid Waste Processing and
Disposal Facility (sanitary landfill) should be maintained. However, on case to case basis
a distance of minimum 200 meter from the Solid Waste Processing and Disposal Facility
(sanitary landfill) can be considered subject to the condition that such facility meets the
stipulated standards prescribed by State Pollution Control Board with respect to ambient
air as well as for stack emissions.

The above provisions have been made keeping in view of high population density in urban
areas, scarcity of land to set up such facilities and protest from local inhabitants in the
area of processing/ disposal facility and is in line with those being adopted at international
level. Besides, the following three conditions need to be ensured:

(a)  the buffer area provides adequate space for vehicle entry, exit, tuming, access to
all areas of the site and parking;

(b) the buffer area provides adequate space on the surface of the site for all
anticipated structures, equipment and activities; and

(c)  the buffer area coupled with technological interventions is sufficient to ensure that
potential effects of the processing/ landfilling operation do not have any
unacceptable impact outside the site.

Note:

1. Land of 200-500 m from the boundary of the processing unit is
excluded for setting up the facilities but it is mandatory outside the
project site as “ No development area” for 30 years.

2. No Development area can be utilized for agriculture purpose.

13
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6. Green Belt

The buffer zone effectiveness is reinforced by the green belt within the solid waste
processing and disposal boundaries. An important aspect of a green belt sometimes
overiooked is that the plants constituting green belts are living organisms with limits to
their tolerance towards air pollutants. For the purpose of these guidelines, the green belt
shall refer to an area that is kept in reserve within and around the SWM facility for the
plantation and landscaping to reduce the adverse effects from the activity area like air &

noise pollution, soll erosion etc. The green belt is an effective pollution sink only within
the tolerance limits of constituent plants. The philosophy Is that when primary pollutants
are taken care of, formation of secondary pollutants will not reach menacing proportions.
Primary pollutants of concern are — SOz, HF, NOz, CO, COz, NHs, HzS, CI, SPM and
organics. Annexure- 1 attached to these guidelines shows the selection criteria for
plants near the processing facility.

These guidelines recommend minimum 10 metres green belt within and all around the
facility along the boundary. Vegetation, shrubs, trees, and berms with high density
greenery can be incorporated into green belt within facility limits to serve as visual
barriers and to reduce noise levels. Depending on the monitoring of level of pollutants in
ambient air after the boundary of facility, on case lo case basis, suitable technological
measures/ barriers o check pollutants need to be resorted. The important factors for
developing green belt for agro-climatic conditions are stated below:

a) Criteria for Selection for Plant Species

* The plant species should be fast growing

* They should have thick canopy cover

» They should be perennial and evergreen

» They should have high carbon - CO; sink potential

« They should be effective in absorbing pollutants without significantly affecting their
growth
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b) Recommended plant species:

Keeping in view the nature of pollutants expected from the disposal site, a green belt of
minimum 10 metre width is recommended and the following plant species can be
selected for plantation:

* Acacia nilotica (Babul)

* Deldergia Sissoo (Shishum)

e Acacia auriculiformis (Australian Babul).
* Azadirachta Indica (Neem)

+ Lagerstroemia speciosa (jamun)

* Prongamia pinnata (Karanji)

¢) Recommended plant species Density around Processing & Disposal/ Landfill
site:

These guidelines recommend the green belt width of minimum 10 meters within and all
around processing and disposal facilities. The recommended minimum density of the
green beit should be as discussed in the green belt model provided in the CPCB
guidelines for developing green belts in 2000. These guidelines introduce the concept of a
pollution attenuation coefficient for estimating the removal of pollutant while passing
through the green belt. The formulation of pollution attenuation coefficient makes use of
parameters such as leaf area, density of the tree plantation, deposition velocity of the
pollutant on leaf surface and wind speed to the green belt. The model gives the
dependence of the pollution attenuation factor of a green belt on various physical
parameters of the green belt such as its height, width, distance from the pollution source
and on atmospheric stability conditions and hence the model can be used to optimize the
design of the green beit in obtaining the desired degree of attenuation of the pollution
around an industry. The case to case basis CPCB guidelines for developing green beits
(March, 2000) to be referred for optimal density applications.
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Operationalization Framework

Solid Waste Management Rules, 2016 has empowered Central Pollution Control Board
for maintaining buffer zones restricting any residential, commercial or any other
construction activity from the outer boundary of the waste processing and disposal
facilities for different sizes of facilities handling more than five tonnes per day of solid
waste. The guidelines will be updated, from time to time, and address environmental
aspects of processing and disposal of solid waste to enable local bodies to comply with
the provisions of SWM Rules, 2016.

I

Role of State Pollution Control Board

a) The SPCB shall link the buffer zone achievement with grant of Consent to operate
and establish under stipulated norms;

b) The SPCB shall conduct periodic environmental monitoring around buffer zone and
assess the impact on the sensitive receptors;

¢) The SPCB shall bi-annually review the Green Belt condition within the facility
premises and give suggestions to the ULBs for further improvements. Stringent
measures and penalties as per the stipulated norms to be imposed in case of
default;

d) The SPCB shall extend all necessary support to local authority for the site selection
for the newly proposed waste processing and disposal facility;

Role of Local Body/ Facility Operator

a) The ULB shall be responsible for the selection of site in close coordination with
SPCB;

b) The ULB/ operator shall be responsible for green belt development and
maintenance in the buffer zone;

c) The ULB shall direct the operator concerned, in case it outsources facility to comply
with these guidelines

Role of Town and Country Planning Department

a) Town and Country Planning Department shall allocate adequate land for waste
16

162



803

130

management facilities in the Master Land Use Plan;

b) Town and Country Planning Department shall make all efforts to restrict/ prohibit
peri-urban growth near such facility;

¢) Town and Country Planning Department shall be responsible for making provisions
of Green Area development around such existing/ exhausted facilities to the extent
feasible to minimize the impact of pollution to sensetive receptors.
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8. Annexure-1-Selection criteria for plants near the
processing facility
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1 39 Annexure - VI

“Selection Criteria for Waste
Processing Technologies™

[In compliance with Hon'ble National
Green Tribunal Order Dated 25" May &
1¥ August, 2016 in the Matter of OA No.

199 of 2014, Almitra H. Patel &Anr. Vs
Union of India &0rs.]

N

: :
N

S oipan®

CENTRAL POLLUTION CONTROL BOARD

(Ministry of Environment, Forests and Climate Change)
PARIVESH BHAWAN, EAST ARJUN NAGAR, SHAHDARA
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SELECTION CRITERIA OF WASTE PROCESSING TECHNOLOGIES

Introduction:

Selection of appropnate technology is one of the key considerations for success
of a waste management system for a particular town/city besides taking
consideration of other aspects like resource recovery, environmental soundness,

financial support, involvement of stakeholders/ public and institutional capability.

Many waste processing technologies are available and in practice world-wide.
However, efficiency of a particular technology depends upon the criteria for which
it is designed and planned. The major criteria considered for selection of
technologies are the waste quantity, waste charactenstics, physical properties
and composition of wastes, availability of land, social factors, capital investment,

duration of treatment, products market, etc.

A wrong selection of waste processing technology can cause failure of the entire

waste management system leading to bad economics and environmental cost.

Selection of Best Available Technology for Waste Processing

The available waste processing technologies can be broadly divided into two

categories-

(1) Biological treatment and
(2) Thermal treatment.

The Biological treatment process is accomplished by allowing to micro-organisms

to degrade waste components by creating conducive environment for growth of

microbial organisms. In the biological process, the biodegradable organic portion
1
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of waste is broken down into gaseous products (CO;, Methane gas, etc) and
water molecules leaving behind carbon rich byproduct called compost. The
biological activities depend upon several criteria- C/N ration, pH value, moisture
content, supply of oxygen, etc. Biological processes for waste treatment can be
further divided into two categories-

(a)  Aerobic treatment (in presence of Oxygen) and
(b)  Anaerobic treatment (absence of Oxygen).

The thermal process of treatment is applied to destroy the harmful potential of
wastes together with energy recovery. In this process, the waste components are
incinerated in controlled oxygen supply so that maximum heat energy can be
recovered without causing the air pollution. During incineration, the waste
undergoes chemical changes to release gaseous byproduct, water vapour along
with heat energy. The heat energy can be utilized for generating electricity
through boiler. The efficiency of heat recovery depends upon the calorific value

of incinerated waste.

Details of the available technologies are discussed below;

Aerobic Composting

Composting i1s the process of aerobic decomposition of biodegradable organic
matter in a warm, moist environment by the action of bacteria, yeasts, fungi and
other organisms. MSW in India has an initial G/N ratio of around 30:1, ideal for
decomposition. The organisms involved in stabilization of organic matter utilize
about 30 parts of carbon for each part of nitrogen. Compositing requires approx
25 m® area per ton of MSW (only for windrow formation for 21 days composting
and maturity yard for 30 days stabilization). The additional area required is for
machinery, packing and storage. Faciliies also required for recycling and
treatment of effluent (leachate) and sanitary landfill for rejects (inert matenals,
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sludge from ETP). The compost products should comply with the standards
prescribed in the SWM Rules, 2016.

Vermi -composting

Vermi compost is the end-product of the breakdown of organic matter by
particular species of earthworm. Vermi compost is a nutnent-rich, natural fertilizer
and soil conditioner, cultured on a specially made vermi-bed. The earthworm
species most often used are Eudrillus eugineae, Eisenia foetida or Lumbricus
rubellus. It can treat any organic waste, not appreciably oily, spicy, salty or hard
and that do not have excessive acidity and alkalinity. The C/N ratio preferred is
30:1 where, carbon matter comes from brown matter (wood products, saw dust,
paper etc) and nitrogen from green matter (food scraps, leaves etc).
Overabundance of greens generates ammonia. The moisture content of 40-55%
is preferable and maintained by covering the tank with wet sack and sprinkle
water as required. Vermi-compositing can be done in tank with size of 4m x 1m x

0.5m for waste input of 10kg/day of semi decomposed waste.
Biomethanation /Bio-waste Derived Fuel

It is a process based on anaerobic digestion of organic matter in which
microorganisms break down biodegradable matenial in the absence of oxygen.
The process is widely used to treat wastewater sludge and organic wastes
because it provides volume and mass reduction of the input matenal. It produces
methane and carbon dioxide rich biogas suitable for energy production and
hence, is a renewable energy source. The nutrient-rich solids left after digestion
can be used as a fertilizer. It generally treats Sorted organic fraction only (highly
putrescible) for better gas yield. Fibrous organic matter is undesirable as the
anaerobic microorganisms do not easily break down woody molecules such as
lignin, cellulose, hemicelluloses, etc.. Preferred C/N ratio is 25-30. Moisture
content should be >50% which implies on feed, gas production, system type,

system efficiency. Area requirement for bio-methanation is approximately 25 m?
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per tonne of MSW. Extra area required for machinery, gas containing and
storage facilities.

Incineration

The incineration of MSW involves combustion of waste leading to volume
reduction (90-95%) and recovery of heat to produce steam that in tum produces
power through steam turbines (Bhide and Sunderesan 1983). Basically, it is a
fumace for buming waste and converts MSW into ash, gaseous and particulate
emissions and heat energy. The efficiency of the technology is linked to the
waste characteristics and their properties such as moisture content and calorific
values. It requires high temperature of the order of 800-1000°C and sufficient air
and mixing of gas stream. The minimum temperature for buming carbonaceous
wastes to avoid release of smoke and prevent emissions of dioxin and furans is
850°C. Depending on the nature of wastes and the operating characteristics of
combustion reactor, the gaseous products denved from the combustion of MSW
may include carbon dioxide (COj), water (Hz0, flue gas), oxygen (O,), nitrogen
oxides (NOx), sulphur dioxide (SO2) and small. Minimum Moisture content should
be <45%. Calorific value should be as high as possible; >1500 kcalkg.
Incineration of chlorinated plastic should be avoided as far as possible. The
emission standards are prescribed in SWM Rules, 2016.

Plasma pyrolysis

Plasma pyrolysis or plasma gasification is a waste treatment technology that
gasifies matter in an oxygen-starved environment to decompose waste material
into its basic molecular structure. The process demands high electrical energy for
creating high temperature by an electrical arc gasifier. It does not combust the
waste as incinerators do. In a plasma converter, the arc breaks down waste
primarily into elemental gas and solid waste (slag). The objective of the process
18 to generate net electricity, depending upon composition input wastes, and to
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reduce the volumes of waste being sent to landfill sites. Relatively high voltage,
high current electricity is passed between two electrodes, spaced apant, creating
an electrical arc where temperatures as high as 13,871°C is reached. The
temperature from one meter arc can reach up to ~4000°C. At these temperatures
most types of waste are broken into basic elemental components in a gaseous
form, and complex molecules are atomized - separated into individual atoms.
Depending on the input waste (plastics tend to be high in hydrogen and carbon),
gas from the plasma containment can be removed as Syngas, and may be
refined into vanous fuels at a later stage. There has been issues of plasma
systems regarding high temperatures requirement and short life of liners which
are highly susceptible to both chlorine attack and to local variability in such high

temperatures, not likely to last more than a year in service.

Pelletization /Production of Refuse Derived Fuel (RDF)

It is basically a processing method for mixed MSW, which can be very effective in
preparing an enriched fuel feed for thermal processes like incineration or for use
in industrial furmaces. It is a fuel produced by shredding municipal solid waste
(MSW) and steam treatment for reducing moisture content. RDF consists largely
of organic components of municipal waste such as plastics and biodegradable
waste, which are compressed into pellets, bricks, or logs. Non-combustible
materials such as glass and metals are removed during the treatment process
with an air blow or other mechanical separation processing. The MSW collected
for disposal is tested for its moisture content and when the moisture content is
more than 35- 40%, it requires drying to produce fuel pellets with reasonable
calorific’/heating values. The reduction in moisture can be done artificially or by
natural sun drying. The sun dned garbage is then uniformly fed into a rotary
drying system i.e. Hot Air Generation burning oversize garbage or other fuel to
further bring down the moisture level to about 10-12%. RDF is an altemative to
WTE and is a potential waste management technology
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Criteria for selection of Waste Processing Technology

For planning and designing of a waste management plan, some preliminary
survey is required to be obtained from the city/town and accordingly selection of
waste processing technologies can be done for the city/town. In case of waste
quantity is found less than requirement, a regional plan may be prepared for
clusters of towns to achieve the desired quantity of waste. In case of excessive
generation of waste, the waste can be reduced by adopting decentralized
treatment process (vermin-composting/Biogas) in pockets — within garden
premises, large residential complex, etc. However, Integrated waste processing

plants are capable of processing both organic and incinerable wastes.
The primary criteria for selection of waste processing technologies are as under;

Quantity of waste generation

Characteristics of waste (Physical and chemical property)
Based on land availability (Annexure-l)

Prevailing environmental conditions

Climatic condition and terrain

Social acceptance

Market for the products

Capital investment

e N@m W N e

Siting criteria

10.Environmental norms

The quantity of waste generation plays vital role in selection of waste processing
technologies. Vermi-composting and Biogas plants are capable of handling
effectively up to 30 Tonne/per day and suitable for small towns. Aerobic
composting plants are found operational up to 500 Tonnes/day. The waste-to-
Energy plants are found cost-effective for processing waste 500 Tonnes/day and
above. The indicative land requirements for different composting technologies
are given at Annexure-l.
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Waste characteristics such as C/N ratio, moisture content, calorific value, etc.
indicate the treatment technology to be adopted. The desirable C/N ratio for
composting is 30:1 with moisture content 50-60%.; otherwise, the these
parameters are maintained by addition of some selected wastes. The desirable
calorific value of waste considered for incineration should not be less than 1500
Kcallkg (SWM Rules, 2016). The desired calorific value of waste can be
achieved practicing effective segregation of wastes. However, multiple
technologies can be selected for a city for processing solid wastes in an

integrated way depending upon the quantity and characteristics of wastes as

under (Table-1)..
Table-1: Options for Integrated Technologies as per waste quantity generation
Sno. Population Waste Composition Technological options
range Gen.TPD
1 | Above Z Million | >1100TPD Biodegradables | IWP comprising -BM +CC+ RDF.
35t050% W to E piant for power, based on:
gasification, pyrolysis, incineration and
mass burning.
RDF to cement industry Plastic to fue! oil
2 | 1Mto 2 Million | 550to 1100 Biodegradables | IWP comprising -BM +CC+ RDF.
TPD 40to 55 % W to E plant for power, where wastes
exceeds 500 TPD based on: gasification ,
pyrolysis, incineration and mass burning.
RDF to cement industry Plastic to fuel oil
3| 1takhto 10 30to S50 TPD | Biodegradables | IWP-BM, CC + RDF as feed stock to power
Lakh 40t055 % plant / cement industry. Plastic to fuel oil
4 | 50,000 to 1Lakh | 10to 30 TPD Biodegradables | BM, VC or CC RDF
45t0 60 %
S | Less than Less than 10 Biodegradables | BM,VC / CC and RDF
50,000 4510 65 %
6 | Hill towns State capitals | Biodegradables | BM, CC / RDF as feed stock. Plastic to fuel
30to S50 % ol

*IWP- Integrated Waste Plant, BM- Blomesthanation, VC- Verml compositing,CC- Chemical Conversion, RDF-
Refused Drive Fuel

From the above table, cities having population 1 lakh to above 2 million can adopt the
most common technology to treat waste 500TPD to above 1100 TPD in an Integrated
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way comprising waste treatment plants of Biomethanation, Chemical Conversion and

Refused Drive Fuel. For treating the waste the composition of biodegradable waste

should be varies from 30 to 60 % depending upon the generation of waste and the
technologies those are in practice. For population less than 50,000 technologies like
vermin-compositing and biomethanation can be used as they are more effective. The

Hilly areas having land crisis, the technologies like biomethanation, vessel composting,
static pile composting, RDF, etc. can be used. The desired characteristics of waste for
various technologies are given at Table-3 (Annexure-ll).

4.0 Key Criteria For Solid waste Incineration

MSW incineration projects are appropniate only if the following overall criteria are
fulfilled:

A mature and well-functioning waste management system has been in place
for a number of years.

Incineration is especially relevant for the dry bin content in a 2-bin system .
For unsegregated waste, pre-treatment is necessary.

The lower calonfic value (LCV) of waste must be at least 1450 kcalkg
(6MJ/kg) throughout all seasons. The annual average LCV must not be less
than 1700 kcal/kg (7 MJ/ kg) .

The furnace must be designed in line with best available technologies to
ensure stable and continuous operation and complete burn out of the waste
and flue gases.

The supply of combustible waste should be stable and amount to at least 500
tonnes/ day.

Produced electricity and/ or stream can be sold at a sustainable basis (e.g.
feeding into the general grid at adequate tariffs). It is possible to absorb the
increased treatment cost through management charges, tipping fees

Skilled staff can be recruited and maintained.
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* Since the capital investment is very high, the planning framework of the
community should be stable enough to allow a planning horizon of 25 years
or more.

¢ Pre-feasibility study for the technology led to positive conclusions for the
respective community.

» Strict monitoring systems are proposed and monitored.

Key Considerations for operation of Incinerators
Incineration of municipal solid waste should meet with the following criteria:

¢ Minimum gas phase combustion temperature of 850 °C and a minimum
residence time of the flue-gases, of two seconds after the last incineration air
supply.

¢ Optimum oxygen content (~lower than 6%) should be maintained in order to
minimize corrosion and ensure complete combustion. The carbon monoxide
content of the flue gas is a key indicator of the quality of combustion

e Fly ash acts as a catalyst for de-novo synthesis (at 200-450°C) of dioxins
and furans. In order to reduce formation of dioxins and furans, it is imperative
that maximum fly ash is removed before gases cool down to 200-450°C.

* The flue gases produced in the boilers should be treated by an elaborate flue

gas treatment system.
Waste to Energy Initiatives:
The Ministry of New & Renewable Energy (MNRE) granted 5 waste to-Energy
projects under their programme on energy recovery from municipal waste.

Waste-to-Energy plants are intended to comply with international emission
standards. Details of the 5 plants supported by MNRE are given below:
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Delhi: Timarpur-Okhla Waste Management Co Pvt Ltd: an initiative of M/s
Jindal ITF Ecopolis. The incineration plant was commissioned in January 2012
and is processing 2000 tons per day (TPD) for generating power of 16 MW.

Delhi, Ghazipur: out of the 2,000 TPD of waste received at the landfill site daily,
the facility is processing 1,300 TPD to generate 750 TPD of RDF and 12 MW

power. The project is under trial run with effect from March 2016. The operator is
M/s ILFS on PPP mode.

Bangalore: BBMP has initiated installation of 8 MW power plant in Bangalore for
processing 1000 TPD of waste. M/s Srinivasa Gayithri Resources Recovery Ltd

is operator on PPP mode. The project is under installtion.

Pune: A 10 MW gasification plant is being set up in Pune with funds from MNRE.
The plant will need 700 TPD of waste for production of 10 MW of electricity.

Hyderabad: 11 MW power plant, which will utilize 1,000 TPD of MSW, is being
installed in the Nalagonda district. The plant will produce RDF for in-house

incineration and power generation. The plant is currently under construction.

In general, three different designs can be distinguished. The nomenclature
comes from the flow direction of the flue-gases in relation to the waste flow:
unidirectional current; counter-current and medium current/centre flow furnace.
The centre flow fumace is most ideal for mixed MSW which is highly vanable in
quality. A good mixture of all partial fluegas currents must be considered through
mixture-promoting contours and/or secondary air injections.

References:
(i) Report of the Taskforce on Waste to Energy (Vol-1), Planning Commission , May, 2014
{if) Manual on Solid Waste Management and Handling, Ministry of Urban Development (2000)
(iii) Solid Waste Management Rules, 2016

10
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Annexure-|
Table-2: Indicative Land Requirements for Different Composting Technologies
Parameters Windrow Static in-vessel Vermicomposting
General Simple Effective for farm Large- scale systems for Suitable for quantities less
Technology and municipal use Commercial applications than 50 TPD generation of
mixed MSW
Amount of waste | 1ton-500 tons per 1 ton-500 tons per 1 ton-300 tons per module | 1ton- 50 tons
treated Module maodule
Land Requirement | 8 ha- 500 Sha-500TPD 4ha-500TPD 2ha: 50 TPD
TPD (Less land required {Very limited land due to
given faster rates and rapid rates and continuous
effective pile volumes) | operations)
Time Bweeks S weeks 3 weeks 8 weeks
(3-5 days in vessel; 3 weeks
to mature)
Ambient Not temperature sensitive | Not temperature Not temperature sensitive Temperature sensitive (30-
Temperature sensitive 40°C ideal range; 35-37°C
specific to particular
earthworm sp.)
Energy Input Moderate Moderate (2-3 hours High Low
aeration)
Financial Moderate Costly Very Costly Moderate. Purchase of exotic
Implications Earthworms suitable for MSW
composting are expensive
Odour/ Odour is an issue if turning | Moderate. Odour can Minimum. Odour can None
Aesthetic is inadequate occur but controls can occur due to equipment
Issues be used such as pile failure or system design
insulation and filterson | failure
air system

( Source: Manual of MSW, May 2014)

11
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Annexure-Il
Table-3: SPECIFICATIONS FOR VARIOUS TYPE OF WASTE PROCESSING TECHNOLOGIES
S.No. Method MSW characteristics C/N ratio pH Control Temperature required Moisture
Content

1 Compositing Sorted organic fraction of | Between 25-50initially. | 7—-7.5 foptimum]. 50-55°C for first few daysand 55- S5%
MSW, preferable with Release of ammaonia and Notabove 85to 60°C for the reminder composting foptimum}
same rats of impeding of biological minimize nitrogen period. Biological activity reduces
decomposition activity at lower ratios foss in the form of significantly at higher temperature

ammonia gas

2 Incineration MSW with calorific value | Calorific Value-As high as _ 850°C to 1400°C As minimum
as high as possibie; possible; >1200 keal/kg as possible;
Volatile matter >40%; <45%
Fixad carbon <15%; Total
Inert <35%

4 Pyrolysis = — 6.5-8.5 (optimum) elavated temperatures 700°C-900°C .

5 Gasification — == — Temperature greater than 1000°C —

& Biomethanation | Sorted organic fraction 25-30 (preferable) Acidogenic bacteria Mesophilic bacteria act optimally >50%;
only; Higher the through the around 37°-41°C or at ambient implications
putrescibility, better is production of acids temperatures between 20°-45°C. on feed, gas
the gas yleld, Fibrous reduce the pH of the | Thermophilic bacteria act optimally | production,
organic matter is tank. Methanogenic around 50°-52" and at elevated system type,
undesirable as the bacteria operatesin temperatures up to 70°C system
anasrobic 3 stable pH rarige Mesophiles are more tol to efficiency
microorganisms do not and temperature changes In environmentai
break down woody conditions and hence more stable,
molecules such as lignin but thermophiles act faster.
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Vermi
composting

Any organic waste which
are not appreciably oily,
spicy, salty or hard and
that do not have
excessive acidity and
alkalinity

153

301 (preferred). Brown
matter (wood products,
saw dust, paper etc) is rich
n.carbon and green
matter (food scraps,
leaves etc) in nitrogen.

Slightly alkaline state
preferable.
Correction by adding
small dose of calcium
carbonate

20-300C

40-55%
preferable;
cover the
tank with
wet sack and
sprinkle
water as
required

13
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Annexurd@/

S, I_IFE B wgwer Frazer a1

i 3 \ / CENTRAL POLLUTION CONTROL BOARD
"--—,- ‘/ Lifestyle for wrtuem, wor yd srerar ol siETan, g IR,
\w.\...v/ Environment MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA.
cCPCB
F.No. CM-13011I125/2024-U\W-HO~CPCB-H0 Date: 11.12.2024
To,

The Members Secretary SPCBs/PCCs (As per list)

Subject: Compliance of Hon'ble NGT, PB, order dated 15,5.2024 & 12.11.2024 In the matter of Suo
Motu matter O.A. No, 536/2024, regarding "Waste to Energy: Smokescreen or Solution?" appearing
in the Indian Development Review on 27.03.2024.

References: |. Hon'ble NGT order dated 15.5.2024 & 12.11.2024
li. CPCB letter no. F. No, CM-13011/125/2024-LAW-HO-CPCB-HO
Sir/Madam,

This is in reference to Hon'ble NGT, PB order dated 12.11.2024 (Copy enclosed), the directions given
in para 3, is represented below!

“....That aport, we find that in the report the full detalls of waste-to-energy plants that are not
complying with the norms have not been filed. Hence, we give an opportunity to Counsel for CPC8
to appear and produce oll the materials and details relating to waste to energy plants that are not
complying with the norms.”

In this regard , it is to inform that in compliance to Hon'ble NGT order dated 15.5.2024 in this matter
. CPCB vide letter dated 7.08.2024, requested to provided information related to Waste to Energy
(W1E) plants in your State/UT including the monitoring details & compliance with the environmental
norms in the prescribed format.

In view of the recent NGT Order on the matter, it is requested to provide the complete infarmation
related to MSW based Waste to Energy (WtE) plants in your State/UT including the monitoring details
& compliance to the environmental norms along with list of non-complying WtE plants with full details
during last five years (Format enclosed). The information may please be provided through email to
swm.cpchb@gov.in latest by December 16, 2024.

Your Faithfully,
(Divya Sinha)
Director & Divisional Head (UPC-Il)
Copy to:
1. DH, Law Div

2. P5 10 MS: For Information of MS, please
(Divya Sinha)

“gfteryr v et arf+ R, fewwdt - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
ST [Tel : 43102030, 22305792, A4HTFT/Website: www.cpeb.nic.in
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List of SPCBs/PCCs

Name of State/UT

Arunachal Pradesh State Pollution Control Board
Paryavaran Bhawan, Papu Hill, Yupia Road, Naharlagun - 791110

Delhi Pollution Control Committee ’
4th Floor, ISBT Building, Kashmiri Gate, Delhi = 110006

Himachal Pradesh Pollution Control Board
Him Parivesh, Phase-11I, New Shimla, Himachal Pradesh — 171009

Karnataka State Pollution Control Board
Parisara Bhavan, 4th & 5th Floor, #49, Church Street, Bangalore — 560001

Uttar Pradesh Pollution Control Board

Building No. TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow — 226010

———

248001

Uttarakhand Pollution Control Board

Gaura Devi Paryavaran Bhawan, 46B, IT Park, Sahastradhara Road, Dehradun -
Gujarat Pollution Control Board

Paryavaran Bhavan, Sector 10-A, Gandhinagar — 382043

Madhya Pradesh Pollution Control Board |
Parayavaran Parisar, E-5, Arera Colony, Bhopal — 462016

————

Telangana State Pollution Control Board
Paryavaran Bhavan, A-3, Industrial Estate, Sanath Nagar, Hyderabad — 500018

Haryana State Pollution Control Board
C-11, Sector-6, Panchkula — 134109, Haryana

l(E), Mumbai — 400022 -

Maharashtra Pollution Control Board
Kalpataru Point, 2nd-4th Floor, Opp. Cine Planet Cinema, Near Sion Circle, Sion

—

Andhra Pradesh Pollution Control Board
D. No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamvari

Street, Kastuli@ipet, Vijayawada — 520010
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Information related to WtE plants

Name of SPCB/PCC:
S.N [Name |CTE/CTO  [Capacity |Averag [Average Whether [Paramete|Paramete[Details of
o, |of /Authorizatijof o bottom tE rs rs found [actions
tE [|on Valldity \WT(TPD) [Calorifi jash/fly plant monitore [non taken
Plant E & value [ash generatiimonitoreld as complyin |(EC
ith Technolo [of on d In last [specified [g the imposed,
addre used waste ((%) S years |in norms  |Show
s recejve 2 (Yes/No) [schedule- cause/Cios
product |d at Ifyes, |[llof ure issued,
formatio |WtE Handling & |please WM non-
n(gas/ |[facllity |[disposal provide [Rules, renewal of
power/ |(Kcal/k |methods date of 2016 authorizat)
heat) 2) imonitori on or any
ng other
action
taken for
non
compliance
)
1
2
3
4
I (b)
List of non-complying WtE plant
5.No. Name of Non complying |Full detalls of non- Remarks
WILE plant as per compliance
monitoring in [ast §
years with address
1
2
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File No.APPCB-11022/525/2024-TEC-CFO-APPCB Annexure880

F— '

—p ANDHRA PRADESH POLLUTION CONTROL BOARD “ )
oy Dr. Y.S.R. Paryavaran Bhavan, APIIC Colony Road, l

Gurunanak Colony, Autonagar, Vijavawada- 520007 '\ﬂ
Phone. No.0866-2463200, Website: htips://pcb.ap.gov.in/

LiFE

et For
o o-n*r

Lr. No. APPCB-11022/525/2024-TEC-CTO-APPCB Dt. 05/11/2024

To

The Director & Divisional Head (UPC-II)
Central Pollution Control Board (CPCB),
Parivesh Bhawan,

East Arjun Nagar, Delhi — 110032.

Sub: APPCB- HO- Air- Hon'ble NGT Suc Mot matter O.A. No. 536/2024, pertaining to the
order dated: 15.05.2024, regarding “Waste to Energy: Smokescreen or Solution?” as
published in the Indian Development Review on 27.03.2024- Information in prescribed
format — Furnished- Reg.,

Ref: F No. CM-13011/125/2024-LAW-HO-CPCB-HO dated 07.08.2024.

.-

In the reference cited, the CPCB requested all SPCBs to provide the information
related to Waste to Energy (WiE) in the state in prescribed format.

In this regard, it is informed that there are two (2) Waste to Energy (WtE) plants
existing in the state of Andhra Pradesh. The data related to Waste to Energy (WiE) plants in
the State of Andhra Pradesh in the prescribed format is enclosed for information.

Encl. as above.

Yours faithfully,

S SRI SARAVANAN, M5(SS)., O/co MEMBER SECRETARY-APPCB

Digitally Signed by S Sri

Saravanan

Date; 05-11-2024 15:40:15

Reason: Approved 197



Andhra Pradesh Pollution Control Board
Information related to WtE Plants

831

S.No. | Name of WtE Plant CTE/CTO / | Capacity of | Average Average bottom Whether WLE plant | Par S Par S Details of actions
with address Authorizati | WtE (TPD) | Calorific ash/fly ash monitored in last 5 years | monitored as  found non | taken (EC
on Validity | & value of | generation (%) & |(Yes/No). If yes, please | specified in plying the | imposed, Show

Technology | waste Handling & |provide date of monitoring | schedule-Il of norms cause/Closure
used & | received at | disposal methods SWM Rules, issued, non-
product WEE facility 2016 renewal of
formation (Kcal/kg) authorization or
(gas/power any other action
/heat) taken for non-

1 )

1 M/s. Jindal Urban | CTO order | Ca - Average Bottom ash | Yes Manual As per the|lt is observed
Waste Management | dated: 1372 TPD | through put at | Generation:26% 20.09.2024. (analysis | monitoring analysis reports | from the online
(Visakhapatnam) 20.11.2023 | MSW. 1500 Keal/ kg | (357 TPD) | reports of stack, ambient & | parameters the PM values| data that the PM,
Limited, Sy. Nos. 410 | With a | Technology: Fly ash | offluent are enclosed). are are within the|S02 & NOx
& 415, Kapuluppada validity Ma.ss Generation:2.3% permissible parameters are

Incineration (32.05TPD) i Tt 2 S
W), period 3 The facility provided | Emission: PM | limits of the| within the
Bheemunipatmam upto ;lm u.ccti: Handling & Online Continuous standards stipulated
(M), Visakhapatnam 30112028 1; ;dmw ¥ = Disposal: Bottom Emission Monitoring | Ambient: PM | prescribed  in| standards.
District (copy ash o disposing | SYStem (OCEMS) and |25, PM 10, the  consent
enclosed). to the low.lying | CONRected to CPCB & | 502, NO2,NH3 | order. In  case the
areas and Fly ash APPCB websites and is parameters
to the brick | regularly monitored. Effluent: pH,  Dioxins & | exceed the
manufacturing TSS, TDS, COD, | Furans will be| standards, the
nfts, As per the online values, | BOD (3 days @ | monitored. SMS alerts are

the PM value ranges from
Min - 1.9 mg/Nm?® to Max-
15.18 mg/Nm?3.

The SOz value ranges from
Min - 24.02 mg/Nm® to
Max - 102.19 mg/Nm?

27°C)

being sent to the
industry,
automatically
through online,
so that they can
rectify the defect
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The NOx value ranges from immediately.
Min - 0 mg/Nm? to Max -
92.46 mg/Nm?
(copy enclosed).
M/s |indal Urban | CTO order | Capacity: Average Bottom ash | Yes Manual Asperthestack| It is observed
Waste  Management | dated:20.03. | 1620  TPD | through put at | Generation:22% 08.01.2024 monitoring monitoring from the online
Guntur Limited | 2024 with a | MSW 1500 Keal/ kg | (357 TPD) | (analysis reports are | parameters report dt.| data that the PM,
Sy.No.933&938, validity Technology: Fly ash Generation: | onclosed), are 24.02.2024, the| SO2 & NOx
Naidupeta Dumpyard, | period Mass 3% (50 TPD) The facility provided arth ar k. are
Obulanaidupalm(V), | upto Incineration et cl / 5 &
ne ntinuous | Emission: PM | matter within the
Edlapadu (M), Palnadu | 28022029 | Product: Handling &l M i exceeded stipulated
Dist Electricity - Disposal: Research mg X P
(copy Work is under | System (OCEMS) and | Ambient: SO2 | slightly. standards.
enclosed). |20 MW or,
process. Planning | connected to CPCB & Subsequently, it
of  utilising of | APPCB websites and is | Effluent: pH, |is observed|In  case the
Bottom ash and Fly | regularly monitored. TSS, TDS, COD, | from the online | parameters
ash as bricks and BOD (3 days @ A monitoring exceed the
substitute for | As per the online values, | 27°C) data that the| standards, the
construction the PM value ranges from values of the SMS alerts are
material Min - 0.59 mg/Nm? to Max PM are within | being sent to the
- 2.61 mg/Nm?, the permissible | industry,
The S0z value ranges from limits of the| automatically
Min - 6.11 mg/Nm?® to Max standards through online,
- 68.67 mg/Nm? prescribed in| so that they can
The NOx value ranges from the consent | rectify the defect
Min - 1342 mg/Nm?® to order. immediately.
Max - 100.89 mg/Nm?
(copy enclosed). Dioxins &
Furans will be
monitored.
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—‘ GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
NNt
“=‘”~ GANDHINAGAR - 382010,
N, (.'l’(,'I%/MS\\'-(.'—S?/C;Q.%}R3 l)nlc: 0 )
0 IR 4 LA
2 C

Mis. Divyn Sinha,

Additional Director &HC,

UPC-, Central Pollation Control Board,
Pacivesth Bhawan, CBD com office Complex,
East Avjur Nagar,

Delhi-110032

Sulbi: Complinnee Hon'ble NG'T, PR order dated 15.05.2024 & 12,1 1.2024 in the madier
of Suo-Motu  matter O.A. No. 3352024, regurding "Waste {0 Enerey:
Smokesereen or Solution?"Appearing in the Indian Develnprient Review nn
27.03.2024

et CPCH letter No. CM-13011/1252024-LAW-HO-CPEB-HO e 1412 2024

Wespeeted Madam,

With reference to your above letter, regurding complinnce 1o the ordes daen
15.095.2024 & 12.11.2024 passed by tHon'ble NGT in the matter of L4 SIR2G24 hthed
Waate to Energy: Smokesereen or Solution?™ as published in the dadlan Deveinpmmicn
Review vsn 27.03.2024" please find attached herewith a copy ol information ie preserived
format 1) {x) & 1 {b) for your kind perusal and necessary wetion please,

Thank you,
Fo g an belali of
Gt Pollytion Contool Baord
\
Qs
Al
i flead, VSN

oot - as above

Clean Gujarat Green Gujarat
Website : hitps://gpcb.gujarat.gov.in 200
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Format: | (n)

Information related to WUE plants:
Gujarat state
Name of SPCH/PCC: Gujarat Pollution Control Board :
SN0 Nameof WIE Plant | CTE/CTO  |Capucity of WiE Average Average Whether WtE| Parameters Parameters | Details of actions take
with address {Authorization (TPD) & Calorific value | bottom plant monitored as| found non [(EC  imposed, Show
Validity Technology used of waste ash/fly ash  |monitored  injspecified in| com plying [cause/Closure issued/
& product  |received ut WUE| generation  [last 5 year § schedule the norms |[non-rencewal 0
formation( gas/ facility (%) (Yes/No) -ITof SWM authorization or  any
power / heat) (Keal/kg) & If yes, pleasel  Rules, 2016 other action take n [oy
Handling & | provide date non-compliance)
disposal of monitoring
method
s
1 GOODWATTS CCA no- AWH-[7.5 MWA 1850 Bottomash-18 [Yes, M, SOx, NOx | No NA
WTEJAMNAGAR |11 Power Yo Last date of
PVT LTD 9584, Valid up |Generation Fly Ash =4 %|monitoring
Sono-46/1,46/2/p-1.4 | to Capacity/ and 18/10/2024
7,48,49/1,49/2,50/1, 03/0472027 Incineration Disposed at
507233, Village- Power Cement plant
Navagum (Ghed), and
Jamnagar-361008 send to
Corporation
5 JIINDAL WTE CCA AW- 15 MW Power | 1300-1750 Bottomash-  Yos, PM, SOx, NOx| No NA
AHMEDABAD PVT|135433 laeneration 15-20 %, Fly |Last date of
LTD Validity Up to- Ash 3.5 % Jmuniloring
Survey No-115/p,  31/03/2029 and 23/10/2024
Block no-R.S.N, send to SLF
Shahwadi village . of
Alimedabud-382405 Almadabad
municipal
Corporation
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Farmat: 1 (k)
List of Nor - Complymg WLE plant in Gujarat

EFno.  Name of Nau complying Wig plant “Full cotalls of Non compliance Remark
as per monitering in last l |
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

Website — www.hspcb.org.in
E-Mail :hspcbho@gmail.com

Ph:0172-2577870-873
HSPCBISWM/2024/ 4G & 4 Date: 30/, L2y

To

Smt. Divya Sinha,

Director & DH, (UPC-1),

Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar Delhi-110032.

Subject: Compliance of Hon'ble NGT, PB, order dated 15.05.2024
& 12.11.2024 in the matter of Suo Moto OA No.
536/2024, regarding "Waste to Energy:Smokescreen or
Solution?” appearing in the Indian Development review
on 27.03.2024.

Kindly refer to your letter no. CM-13011/125/2024-L AW-HO-CPCB-HO
dated 11.12 20254 on the subject noted above

In this connection, | have been directed to enclose herewith the
information pertaining to State of Haryana regarding " Waste to Energy
Smokescreen or Solution” for information and further necessary action please.
DA/As above

Sr. Env. Engineer (HQ)
For Member Secretary
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Information related to WTE plants
Name of SPCB/PCC: Sonipat Year-2021-22
S. | Name of WTE | CTE/CTO/Authorizatio | Capacity of WTE | Average | Average Whether Parameters | Parameter | Details of
No | Plant with n Validity (TPD) & Calorific | bottom WTE plant | monitored | s found actions taken
< address Technology used | value of | ash/fly monitored | as specified | non- (EC imposed,
& product waste ash inlasts in complying | Show
formation received | generatio | years schedule-ll | the norms | cause/Closur
(gas/power/heat | at WTE | n (%) & (Yes/No)if | of SWM e issued, non-
) facility | Handling | yes, please | Rules, 2016 renewal of
(kcal/kg | & disposal | provide authorization
) methods | date of or any other
monitoring action taken
for non-
compliance)
1. | Integrated CTO obtained upto Electricity -8 1100- 20% Yes Stack NA NA
Solid Waste | 30/09/2025 Megawatt 1200 Disposal | (28.12.2021 | Emission
Management Compost 50 Kcal/kg | method- ) PM, HCL,
Facility at Authorization- Metric landfilling S0z, Co,
Murthal 10720235WM3500116 | Tonnes/Day TOC, HF,
village, 1 dated 17.10.2023 Nox, Cd+,
Sonipat valid upto- Th#, Their
District, compounds
Haryana by , HG, Sb+,
Directorate Ast, Pb+,
of Urban Cr+, Co+,
Local Bodies Cut, Mn+,
c/oBM Ni+ V+ their
Environment Compunds,
Management Total
Private dioxins and
LimitedNear furans
132KV Treated
HVPNL Tajpur Leachate
Substation, TSS, TDS,
Tajpur- PH Value,
Murthal Ammonical
Road, nitrogen,

837
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Murthal
Village,
Sonipat,
Haryana -
131027

Nitrogen,
TKN, BOD,
cob,
Arsenic, Hg,
Lead, Cd,
Cr, Cu, Zing,
Nickel,
Cyandie,
Chloride,
Fluoride,
Phenolic,
Compound

838
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Information related to WTE plants
Name of SPCB/PCC: Sonipat Year-2022-23
S. | Name of WTE | CTE/CTO/Authorizatio | Capacity of WTE | Average | Average Whether Parameters | Parameter | Details of
No | Plant with n Validity (TPD) & Calorific | bottom WIE plant | monitored | s found actions taken
address Technology used | value of | ash/fly monitored | as specified | non- (EC imposed,
& product waste ash inlasts in complying | Show
formation received | generatio | years schedule-ll | the norms | cause/Closur
(gas/power/heat | at WTE | n (%) & (Yes/No)if | of SWm e issued, non-
) facility | Handling | yes, please | Rules, 2016 renewal of
(kcal/kg | & disposal | provide authorization
) methods | date of or any other
monitoring action taken
for non-
compliance)
z I8 Integrated CTO obtained upto Electricity - 8 1100- 20% Yes Stack NA NA
Solid Waste 30/09/2025 Megawatt 1200 Disposal (10.01.2023 | Emission
Management Compost 50 Kcal/kg | method- ) PM, HCL,
Facility at Authorization- Metric landfilling S02, CO,
Murthal 10720235WM3500116 | Tonnes/Day TOC, HF,
Village, 1dated 17.10.2023 Nox, Cd+,
Sonipat valid upto- Th+, Their
District, compounds
Haryana by , HG, Sb+,
Directorate As+, Pb+,
of Urban Cr+, Co+,
Local Bodies Cut, Mn+,
c/oBM Ni+ V+ their
Environment Compunds,
Management Total
Private dioxins and
LimitedNear furans
132KV Treated
HVPNL Tajpur Leachate
Substation, TSS, TDS,

839
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Tajpur-
Murthal
Road,
Murthal
Village,
Sonipat,
Haryana -
131027

pH Value,
Ammonical
nitcogen,
Nitrogen,
TKN, BOD,
COoD,
Arsenic, Hg,
Lead, Cd,
Cr, Cu, Zinc,
Nickel,
Cyandie,
Chloride,
Fluoride,
Phenolic,
Compound

840
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Information related to WTE plants
Name of SPCB/PCC: Sonipat Year-2023-24
S. | Name of WTE | CTE/CTO/Authorizatio | Capacity of WTE | Average | Average Whether Parameters | Parameter | Details of
No | Plant with n Validity (TPD) & Calorific | bottom WIE plant | monitored | s found actions taken
address Technology used | value of | ash/fly monitored | as specified | non- (EC imposed,
& product waste ash inlasts in complying | Show
formation received | generatio | years schedule-ll | the norms | cause/Closur
(gas/power/heat | at WTE | n (%) & (Yes/No)if | of SWm e issued, non-
) facility | Handling | yes, please | Rules, 2016 renewal of
(kcal/kg | & disposal | provide authorization
) methods | date of or any other
monitoring action taken
for non-
compliance)
z I8 Integrated CTO obtained upto Electricity - 8 1100- 20% Yes Stack NA NA
Solid Waste 30/09/2025 Megawatt 1200 Disposal (30.09.2023 | Emission
Management Compost 50 Kcal/kg | method- ) PM, HCL,
Facility at Authorization- Metric landfilling S02, Co,
Murthal 10720235WM3500116 | Tonnes/Day TOC, HF,
Village, 1dated 17.10.2023 Nox, Cd+,
Sonipat valid upto- Th+, Their
District, compounds
Haryana by , HG, Sb+,
Directorate As#, Pb+,
of Urban Cr+, Co+,
Local Bodies Cut, Mn+,
c/oBM Ni+ V+ their
Environment Compunds,
Management Total
Private dioxins and
LimitedNear furans
132KV Treated
HVPNL Tajpur Leachate
Substation, TSS, TDS,

841
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Tajpur-
Murthal
Road,
Murthal
Village,
Sonipat,
Haryana -
131027

pH Value,
Ammonical
nitcogen,
Nitrogen,
TKN, BOD,
COoD,
Arsenic, Hg,
Lead, Cd,
Cr, Cu, Zinc,
Nickel,
Cyandie,
Chloride,
Fluoride,
Phenolic,
Compound

842
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Information related to WTE plants
Name of SPCB/PCC: Sonipat Year-2024-25
S. | Name of WTE | CTE/CTO/Authorizatio | Capacity of WTE | Average | Average Whether Parameters | Parameter | Details of
No | Plant with n Validity (TPD) & Calorific | bottom WIE plant | monitored | s found actions taken
address Technology used | value of | ash/fly monitored | as specified | non- (EC imposed,
& product waste ash inlasts in complying | Show
formation received | generatio | years schedule-ll | the norms | cause/Closur
(gas/power/heat | at WTE | n (%) & (Yes/No)if | of SWm e issued, non-
) facility | Handling | yes, please | Rules, 2016 renewal of
(kcal/kg | & disposal | provide authorization
) methods | date of or any other
monitoring action taken
for non-
compliance)
z I8 Integrated CTO obtained upto Electricity - 8 1100- 20% Yes Stack NA NA
Solid Waste 30/09/2025 Megawatt 1200 Disposal (16.03.2024 | Emission
Management Compost 50 Kcal/kg | method- ] PM, HCL,
Facility at Authorization- Metric landfilling S02, Co,
Murthal 10720235WM3500116 | Tonnes/Day TOC, HF,
Village, 1dated 17.10.2023 Nox, Cd+,
Sonipat valid upto- Th+, Their
District, compounds
Haryana by , HG, Sb+,
Directorate As#, Pb+,
of Urban Cr+, Co+,
Local Bodies Cut, Mn+,
c/oBM Ni+ V+ their
Environment Compunds,
Management Total
Private dioxins and
LimitedNear furans
132KV Treated
HVPNL Tajpur Leachate
Substation, TSS, TDS,

843
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Tajpur- pH Value,
Murthal Ammonical
Road, nitcogen,
Murthal Nitrogen,
Village, TKN, BOD,
Sonipat, coD,
Haryana - Arsenic, Hg,
131027 Lead, Cd,
Cr, Cu, Zinc,
Nickel,
Cyandie,
Chloride,
Fluoride,
Phenolic,
Compound
List of non-complying WIE plant
S. No. Name of Non- Full details of non-
complying WEtE compliance
plant as per
menitoring in
last 5 years with
address
Nil

844
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Phona : (0755) 2464428, 2466191, Website: www.mppcb.nic.in,
</ {y E-mail: it_mppcb@rediffmail com

i MADHYA PRADESH PoLLuTiON CONTROL BOARD 3 | FE
Paryawaran Parisar, £-5, Arera Colony, Bhopal - 462016 (M.P.) C{’y/' preiow fe

845

No. /MSW/MPPCB/2024 Bhopal, Date : /7. /> 262y

To,

Ms. Divya Sinha,

Additional Director & I/C, UPC-II,

Central Pollution Control Board,

Parivesh Bhawan, CBD cum office Complex,
East Arjun Nagar, Delhi-110032

Sub- Compliance Hon’ble NGT, PB order dated 15.05.2024 & 12.11.2024
in the matter of Suo Motu matter O.A. No. 536/2024, regarding
“Waste to Energy: Smokescreen or Solution?”appearing in the
Indian Development Review on 27.03.2024

Ref- CPCB letter No. CM-13011/125/2024-LAW-HO-CPCB-HO date 07/08/2024

With reference to your above letter, regarding compliance to the
order dated 15.05.2024 & 12.11.2024 passed by Hon'ble NGT in the matter of
0.A. 536/2024 "titled Waste to Energy: Smokescreen or Solution?” as published in
the Indian Development Review on 27.03.2024" please find attached herewith a
copy of information in prescribed format | (a) & | (b) for your kind perusal and
necessary action please.

Encl :- as above

Copy to -

1. Principal Secretary, Department of Environment, Mantralaya Bhopal, for
information please.

2. Regional Director, Central Pollution Control Board, Paryavaran Parisar, E-5,
Arera Colony, Bhopal for information.

3. The Commissioner, Urban Administration & Development Department,
Bhopal, for information & necessary action please.
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Format | (a)
[ - ) Information refated to WEE plants -
Name of SPCB/PCC: Madhya Pradesh Pollution control Board 5 R
S, Name of WtE | CTE/CTO Capacityof | Average | Average Whether WIE Parameters | Parameters | Details of actions
No | Plant with /Authorization | WtE (TPD) & | Calorific | bottom plant monitored | monitored found non | taken (EC
Address Validity Technology | value of | ash/fly ash | in last S years as specified | complying | imposed, Show
used & waste generation | (Yes/No) If yes, in schedule- | the norms | cause/Closure
product received | (%) & please provide It of SWM issued, non-
farmation at Wte Handling | date of Rules, 2016 renewal of
(gas/power/ | facility | & disposal monitoring authorization or
heat) (Keal/kg) | methods any other action
taken for non-
- ) compliance)
3 M/s Rewa CTO Valid up to | 500 TPD WAE 1150 15-18% Yes PM, CO, NOx, No NA
MSW Energy 31.12.2024 plant WIE plant So; HCL
Solution Pyt incineration Disposal commissionad
(Waste to Auth. Valid up in Boiler Method - 11.02.2024.
Energy Plant) 10 31.12,2028 - Landfill Monitoringion
owey 024
generation 26458
& MW Online Emission
monitoring
. . ystem installed
2. M/s Jabalpur | CCA Renewal 600 TPD WEE | 1650t0 | 15% Yes PM, NOx, So, NO NA
MSW Pvt. Ltd | valid up to plant 2250 Bottom WIE plant
Kathonda, 28.02.2025 incineration | Keal ash and commissioned
Jabalpur (MP | Auth.Validup | in Boiler (Mix) 1.5% Fly 29.02.2016 &
1o 28.02.2025 ash
Power Monitoring from
Generation Disposal 2016.
11.5 MW Method -
WTE Plant Landfill Online Emission
monitoring
ystem Installed
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/

List of Non - Complying WtE plant

Format | (b)

' S.No.

Name of Non complying WtE plant

as per monitoring in last 5 years
with address

Full details of Non-
compliance

Remark

NA
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Information of Waste to Energy Plants w. r. t. OA No. 536/2024 for Maharashtra State.

% fo. [Hame of W t= £ Plant with Cwo0E/Cw0 / | Copactityof WenE [TPD} & Avergme Avergee Whether Wi E Pacameters Parameters Detsils of action teken [EC imposed, Show
nddress I ogy Used & Froduct | T Vatue | Sottom Ash/ily | plant mon L s L3 found non- Cause/Cosure imsued, wl of
Validery Formation of Wante: #3h generztion laxt S peers o 1§ the By other sction teken for non-
[Gas{Power/Heat) received st W | (%) B Handfing | [Yes/Noj i yes, |8 of SWM Rules, 2015 norms compSance)
t=E Facility & Duposs! plesse provide
Methods | dete of
IS Zy Syseen’s | & th [Casacey-350= 22K TPD.  [Notiplicatie  [Nocipiceba Ve NA e €L mrposss of Rz 235 LR 33 per on bie NET 24
Pyt L2d. Solaper. Veidity s - 1003/2023 3372020, == MVI12022.
ke <7472 SNICS Bachaea Datz- 31/13/2002 gy Uses -
Dexce. Tig Tulaons foag [ORYARD™ [Blomathanston] |Warming noncs lazuad on datac 14/05/2028
Sciapar 4243002, [Progcs Fermation - comsZening fira incdems 3t lagacy wasts e, ron
(Mahaeagners hathsns 533 1o Power |s=iabiity of SLF st meamplats wachats
work ofgam=
|Fsararames
I{Ws Rreomy o Emirs Camsare = P T ——— Ty e NA N 0
Sctution Pz L3, BWAMI Sold | comrate Isvaiid up [Taximur tapasity #3500
wasts msmagemers pojes (v 33163006 |wTD Przalm
(Esajur [ioeratian = lancfill gas wah
riem i Matnass sboct 80%
whick Is omegrad itz
w‘tﬂ' 3
{1 ¥imas Thinchwas [Consartts [TCCTPD, incenesatan \Dazgnec avarsge Bomem |Mianimring theaogn P, COONT,  [NA NE
Momcga: Carseravon Qoarate~ T ogy. Fower (Siorfic Valce [Aah 15N CEMS 1502~
|Ownee of toe Project) 307062028 [Ganaration LMW [ 180 g 3 5 e
(20W's. Anotry L | Acahorizgrion i |aceual Caler®ic fonrough Agh carries aut o
Farewass Bnargy Prvats widests VSharsmges [Cransfesdte  [1805300850
Lemesz, Wasts t Evergy 310372037 1500 fO: ) 22062038,
Projecs, Gat No 62,453, 1t 1200 Kol Averags Fly 2o |Foramanars BOLL
482, 253 Mosw Kacnars 3% (Handiing MM A 3023
Dspot, Masni, hroigs Sag witmir covTEe
|73l #avali, Dise Pums (Fita: arcd Figashy |lmie.
52a)
Agh
TASTINT T
|Caostrussoe
f3ng Demoinion
(Wasts

848
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memum [Comsaress
|iFormrariy ownas M3 coeTEtE RS p
|Sswae Boman foner o 3082003
Pyl ) Pior Mo 352 375,
haam 3angll seaztaa
eanzma,

Vilage - Tung, Tat. Mira| Dt
Sergi.

E.m-n,vmmm
fanz ROF) -10 MW

TReoc33te

TR (Trazzoe
jtrally & sold o
jorick efg nes.

Pon, TPAL

Wasnig Notics, intznm Diresson, forddemng
Bk Gozamzs
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c-1801 l1‘2/2024-MS(ANPCC)—SnT_AN/45('0
gTaTy Tur AwET garad
ANDAMAN & NICOBAR ADMINISTRATION
g Frisor sl
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair-744 103 Tel/Fax 250370
E-mail: dstandamans(@gmail.com, dstpec-andamans(@nic.in

Port Blair, dated: )} -08-2024

To,

T'he Director/ Divisional Head (UPC-I1)
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi-110032.

Sub: Hon’ble NGT Suo Moto matter O.A.536/2024 pertaining to the order dated
15.05.2024, reg “Waste to Energy: Smoke screen or Solution?” as published in the
Indian Development review on 27.03.2024 -reg;

Ref.: Your office letter vide No. CP-11/121/20233-1PC-V-HP-CPCB-HO dated 19.01.2024

Madam,

This 1s with reference to your office letter wherem it 15 desired to furmish the
information regarding the Waste to Energy plants operating in the states/UT.

In this regard, it is to inform that there are no Waste 1o Energy plants existing in A&N
Islands, Therefore, consider the report as “NIL.

Yours faithfully.

Member Secretary ANPCC
Copy To,

. PS to Secretary, S&T for kind information of the Secretary, S&T, A&N Administration.

Mem bSigtad:byrAbbishekiBfiukal
Date: 23-08-2024 21:56:01
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ANNEXURE-1
Information related to Waste to Energy plants
Name of PCC : Andaman Nicobar Pollution Control Committee
SI | Name of CTE/CTO/ | Capacit | Averags Avarit | Whet | Para | Parameters | Details of action
No | WIE plant Authorizati | yof calaorific ge ber meter | found non- | taken
with on validity | WiE & | value of botto | plant |s complying
Address Techno | waste m monit | monnt | the normy
logy received at | ash/fl | ored | ored
used & | WiE facility | yash | inlast | as
product gener | § specif
mforma ated | year |iedin
non sched
wled
SWM
rules
NIL
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Re: Hon'ble NGT order dated 15.05.2024 & 12.11.2024 in OA 536/2024-reg.

arunachalspchb@gmail.com
Thu, 26 Dec 2024 11:28:57 AM +0530

To "SWM, CPCB" <swm.cpcb@gov.in>

Tags

Sub:

Not in Contacts

Compliance of Hon’ble NGT, Principal Bench order dated 15'™ May, 2024 and 12" November,

2024 in the matter of Suo motu Original Application No. 536/2024 regarding “Waste to Encrgy:
Smokescreen or Solution?” appearing in the Indian Development Review on 27/03/2024.

Sir/Madam,

In reference to the subject cited above, find herewith the necessary information in respect of Arunachal

Pradesh,

Format [ (a)

852

Information related to WiE plants

Nume of SPCB/PCC: ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD

S. [ Name | CTECTO/Authorization | Capacity of | Average | Average Whether Parameters | Details of
No, | of WiEE | validity WTE (TPD) & | calorific | bottom WIE plant | monitored | setions taken
Plam Technology value of | ash/fly monitored | as (EC imposed,
with used & product | waste ash m last 5 | specified | Show
address formation received | geoeration | vears in cause/Closure
(gas'power’heat) [ at  WIE [ on ("0) & | (YesNo). | schedule- [ issued, non-
factlity Handling | If ves, | ITof SWM | renewal  of
(Keal’kg) | & please Rules, authorization
disposal provide 2016 or any other
methods | date  of action  taken
monitoring for non-
comphance)
1. | Thereis no WtE plant in the State. Hence, this is Not Applicable.
1(b)
List of non-complying WIE plant
S. No, Name of non complving WIE plant as per monitoring i last 5 | Full  details  of  non- | Remarks
years with nddress compliance
1. There is no WK plant in the State. Hence, this is Not Applicable.

This is for favour of kind information and necessary further action.

(R. Kimsing)
A.EE,

APSPCUB, Naharlagun

On Tue, 24 Dec 2024 at 1B:07, Suniti Parashar <swm.cpeb@igov.in> wrote:
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Annexure: IT
Information related to WIE plants
Name of SPCB/PCC: Pollution Control Board. Assam
S.No.| Name of WtE Plant | CTE/CTO Capacity of Average Average |Whether WtE| Parameters | Parameters |Details of actions taken
with address /Authorization | WtE(TPD) & |Calorific bottom ash/fly plant monitored as | found non (EC imposed, Show
Validity ‘Technology used| of waste ash monifored in | specified in [complying the| cause/Closure issued.
& product received at generation last S years | schedule-TI of norms non-renewal of
formation ( gas/| WiE facility (%) (Yes/No) SWAI Rules, authorization or any
power / heat) (Kcal’kg) & If yes, please 2016 other action taken for
Handling & [provide date of| non-compliance)
disposal monitoring
methods

No WTE Plants in the State of Assam
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- o1 \Kertghy
&= Chandigarh Pollution Control Committee

SeYal]

\"’- Paryavaran Bhawan, Madhya Marg, Sector 19-B,Chandigarh- 160019
No. CPCC2024/ '35; Dated: 2308 '1‘-{
To

Central Pollution Control Board, :
Ministry of Environment, Forest & Climate Change (Govt. of India),

Parivesh Bhawan, East Arjun Nagar,
New Delhi - 110032,

the order dated

Sub: Hon'ble NGT Suo Motu matter OA. No, 536/2024, pertaining to
as published in

15.05.2024, regarding “Waste to Energy: Smokescreen 0¥ Solutio.n?"
the Indian Development Review on 27.03.2024, information required — reg.

This is with reference to the email dated 07.08.2024 on the subject cited above.

In this regard, it is informed that there is no Waste to Energy plant in Chandigarh.
However, there is 01 No. Refused Derived Fuel (RDF) plant of 200 Tonnes/day capacity. The

RDF is produced by shredding of segregated dry waste which is then sold to cement units in

nearby states.

(T.C) Nautiyal, IFS)
Meémber Secretary
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@2 LFE  serre wafaror weror wrea
qafary wa, Tof i, daew — 19,
) AT IAYY ITH TR, VA ($.71) 492002
454 6 Emai 234 - nocach@amai com
WG /UW./H/ BANEA /2024 T GAR Few TR feaiwlly £/ 2004

wfd,

F yeuvl P .
aRdw wam, § ada R,
wEew, fReei-110 032

f%a .~ Hon'ble NGT Suo Moto matter O.A. No. $36/2024, pertaining to the order dated

15.05.2024, regarding “Waste 1o Engery Smokescreen or Solution?” as published
in the Indian Development Review on 27.03.2024, information required-reg.
—_—i 00 -
IF fwgicts dw 2 5 weffa o3 @ wem @ IS T
Hon'ble NGT Suo Moto matter O.A. No. 536/2024, pertaining to the order dated 15,05.2024,
regarding “Waste to Engery Smokescreen or Solution?” as published in the Indian Development
Review on 27.03.2024, information required-reg & e % fRuifla wrey 3 o =)

T RS @ s ¥ dw 2 b ool watew e sisw g wow @
Waste to Engery (W&E) plants & w191 wwifat / warert wwifdy /armfd =1l &) ord
2| 3@ 9w B wag A 9 12 S e 2 @’

4 waw wfag
weihnre gafave g sega,
AT YR ITH AR, VYR (97)

855

222



856

Email Pollution Control Committee

Hon'ble NGT Suo Motu Matter 0.A. No. No.536/2024, petaining to the order dated
15.05.2024 regarding "Waste to Energy Smokescreen or sollution?" as published in
the Indian development review on 27.03.2024 infromation required - reg.

From : Pollution Control Committee <pcc-dnhdd@ddd.gov.in>  Fri, Aug 23, 2024 03:58 PM

Subject : Hon'ble NGT Suo Motu Matter O.A. No. No.536/2024, 21 attachment
petaining to the order dated 15.05.2024 regarding
'Waste to Energy Smokescreen or sollution?" as
published in the Indian development review on
27.03.2024 infromation required - reg.

To : MS, CPCB <msch.cpcb@nic.in>

Cc : CPCB VADODARA <westzonecpcb@yahoo.com>,
PRASOON GARGAVA <prasoon.cpch@nic.in>, DIVYA
SINHA <divyasinha.cpcb@nic.in>, Finance Secretary
DNH and DD <fs-dmn-dd@nic.in>

Respected Sir,

Please find the attachment herewith letter No.PCC/DDD/SWM-16/2016-17/143, dated
23/08/2024.

Thanks and Regards
0/o. the Member Secretary,

Pollution Control Committee
Dadra & Nagar Haveli and Daman & Diu

- SCan2907.pdf
833 KB
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wguv o affa
pE N, Pollution Control Committee
3 %, WY W WA G U4 TR gl 7 & g A 8
¢ fn U. T. Administration of Dadra and Nagar Haveli and Daman and Diu::
WYH T@, I W, HEa, A GH, § - 38620 i’
i T 1* Floor, Udyog Bhavan, Bhenslore, Nani Daman, Daman-396210
DNy g OF Ph.: 0260 - 2262524 / 2260975, e-mail: pce-dnhdd @ ddd.gov.in
No. PCC/DDD/SWM-16/2016-17/[ 4 3 Date: §3/08/2024 “
To,
The Member Secretary,

Central Pollution Control Board,
Parivesh Bhavan, East Arjun Nagar,
Delhi - 110 032.

Sub: - Hon'ble NGT Suo Motu Matter O.A. No. 536/2024, pertaining to the order dated
15.05.2024, regarding “Waste to Energy: Smokescreen or solution?” as published in the
Indian Development Review on 27.03.2024 information required - reg.

Ref: - UPC - |l Div, F. No. CM-13011/125/2024-LAW-HO-CPCB-HO/ dated 07.08.2024

ir,
s With reference to subject, UPC - |l Division requested to provide the information related to
Waste 1o Energy (WIE) plants in state/UT including monitoring details
& compliance to the environmental norms in prescribe format.
In this regard, please find enclosed information related to WIE plants of U.T. of DNH&DD.
Further inform you that, there is no Waste to Energy plants are established/operated in the UT of
Dadra Nagar & Haveli and Daman & Diu, for your information ple

(Saurabh Mishra)
Member Secretary,
Pollution Control Committee,
DNH & DD, Daman.

Encl.: Annexure - |

Copy to,
1. The Regional Director, Zonal Office (West), Central Pollution Control Board, “Parivesh Bhawan”
Opp. VMC Ward Office No. 10, Subhanpura, Vadodara — 390023 for kind information.
2. Shri Divya Sinha, Director & DH, UPC - !l Division, CPCB, New Delhi - 110 032.
3. The Chairman, Pollution Control Committee, DNH & DD for kind information.
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Annexure - |
information related to WIE plants
[Name of PCC: Dadra & Nagar Havell and Daman & Diu (DNH&DD)
i | Whether WiE =
Capacity of oo.oaa._ i o_ Average plant Parameters Detaiis of actions taken
N of WIE CTE/CTO WIE(TPD) & R bottom | monitored in |monitored as| Parameters (EC imposed, Show
S. Plant with | /Authorizatio Technology Wnite ash/fly last 5 years | specified in | found non | cause/Closure issued, non-
No, adcieas n Validity used & product rocelved st ash (Yes/No) schedule-ll | complying | renewal of authorization or
formation ( gas/ WIE facility generation | If yes, please of SWM the norms | any other action taken for
power / heat) In (%) |provide date of| Rules, 2016 non-compliance)
{Kcalkg)
monitoring
1 NIl NA NA NA NA NA NA NA NA

—ZIQM Waste to Energy units is not established and operated in U.T. of DNH&DD.
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- 207705)03-12-2024

. |
. LiFE
e
T State Pollution Control Board Gm
HIM Pavives Mhimvan, Phase-11), New Shimla-09 Rl

Phone No, 0177-2673766, 2673020 FAX-0177.2673018

I"L648
No. HPSPCH/WMD-I/OA. No. 536 of 2024 /WtE/24 Dated: 25 11" 7474(
To ,
> i3 Ly
The Director & DH (UPC-1I) (%(‘5
Central Pollution Control Board -
Delhi-110032 e, _L’;i’—'—-

—

12 |12) 2024

Subject: Hon'ble NGT Suo Motu matter O.A. No. 536/2024, pertaining to PO ( e
the order dated 15.05.2024, regarding “Waste to Energy: Smokescreen or ———
Solution?” as published In the Indian Development Review on 27.03.2024,
information required- reg.

Sir,
In reference to your letter F.No. CM-1301 1/125/2024-LAW-IZIO-
CPCB-HO dated 07.08.2024 on the above cited subject.

In this context, the information pertaining to the HP State
Pollution Control Board on the prescribed format of CPCB is hereby

enclosed as “Annexure-1”, for kind information and further necessary
action please.

Yours faithfully
Encl.: As above Signad by
Anil Joshi
-11- 40:
KRB Foshi gy oo
Member Secretary
T fAra=m ard HP State Pollution Control Board
Mm.ﬁﬂ-w L BT
2 § NOV 2024
Central Patiytiun Conlryl Board

P Svnen Lan A wopp Dema tepa)?
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ANNEXURE-I
Sr. Name of CTE/CTO Capacity of Average Average Whether Parameters | Parameters | Details of
No. | WtE Plant | /Authorizati | WtE TPD) & Calorific bottom WtE plant | monitored | found non actions
with on ( Validity Technology value of ash/fly monitored as complying | taken (EC
address used & product waste ash in last 5 specified | the norms | imposed,
formation received at | generation years in Show
(gas/power/he | WtE facility (%) & (Yes/No) If | schedule - cause/Clos
at) (Kcal/kg) Handling yes, please II of SWM ure issued,
& disposal | provide date Rules, non-
methods of 2016 renewal of
monitoring authorizati
on or any
other
action take
n for non-
compliance
)
1. | ELEPHANT | MARCH 90 TPD 2050 12% 24/06/2024 SPM= NO NO
ENERGY 2025 GASIFICATIO | KCAL/KG SENDING | 09/08/2024 52.08
PVT.LTD. N TO mg/nm?
TARADEVI POWER CEMENT
AIRPORT GENERATION PLANT
ROAD
BHARYAL
SHIMLA -
171011 [
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Silk Factory Road
Rajbagh, Srinagar, 180 008

Tel. 0191.2476527. ma. mmmpm\lspcbsml com

p Parivesh Bhavan, Forest Complax
Transport Nagar, Jammu, 180 0og

NGT matter
OA No, 536 / 2024
Member Secretary,
Centra) Pollution Contro] Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-1 10032,
No: JKPCC/sc./0a 536-2024/24/1 5| Date: ;,3- 08-2024

861

(Gha nSlgl%kl‘e '{-C*'\Ae__

gh) JKAS
)»’ Member Secr

°‘"Y§.8-y
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W Genernl: 0471- 2312910, 2318153, 2318154, 2318155 Chalrpesson: 2318150 Member Secretury: 2318151 862
e-mail: chn kspebiaigov.in; ms.kspebi@gov.in FAX: 2318152 web: kspeb keralugov.in
KERALA STATE POLLUTION CONTROL BOARD
herrrrrr G D@riaruoom aelimlessn ol asnodol < D‘ I_iFE
W Pattom P.0O., Thiruvananthapuram — 695 004 D ﬂ Livsiie for
algo all§., Gle)AUMmmA)®e - 695 004 N Envisiniman:

KSPCB/HO/EE3/SWM-WLEP Date: 21.08.2024

From
The Member Secretary

The Member Secretary
Central Pollution Control Board

Hon’ble NGT Suo Motu O.A 536/2024 — information on waste to energy
plants in Kerala - reg

Sub:

Letter No. F.No. CM-13011/125/2024-LAW-HO-CPCB-HO dated

Ref:
09.04.2024 from The Director & DH (UPC-II), CPCB

Sir,
Kind attention is invited to the subject matter. The details called for vide ref. cited.

is submitted herewith in the required format for kind information and necessary action.

Yours faithfully,
27

MEMBER SECRETARY

Copy to:
I. The Director &DH , CPCB (swim.cpebgov.in )
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Annexure: |
Information related to WtE plants
IName of SPCB/PCC:
SL.| Name of WIE Plant CTE/CTO Capacity of WIE(TPD) Average Average Whether | Parameters | Parameters | Details of actions
No. with address /Authorization | & Technology used & |Calorific value|  bottom WIE plant | monitored as | found non taken
Validity product formation ( gas/| ofwaste | ash/fly ash |monitored in| specified in |complying the| (EC imposed,
power / heat) reccived at | generation | last S years |schedule-IT of norms Show
WIE facility (%) (Yes/No) | SWM Rules, cause/Closure
(Kceal/kg) & If yes, please| 2016 issued, non-
Handling & |provide date renewal of
disposal of authorization or
methods | monitoring any other sction
taken for non-
compliance)
1 |Integrated Solid Waste |CTE issued on \Waste to be Received
Management Project  [31/12/2021 :200-240 tons/day
\with Waste to Energy
Plant at Kanjikkode in \Validity upto-  [Organic: 100-130
Patakiad District 31/11/2024 itons/day
Construction of  |Product:
lant to be
mencedin  |CBG to be produced:
tember 2024 |4200-4600 kg's/day - - = = A 3,
DF to be produced : 60
ns/day
(Organic manure to be
|produced:30-36 tons/day

863

230



© 864

[LecC A\l L
:‘ny\l‘-\- IFE
oy D i

ADMINISTRATION OF THE UNION TERRITORY OF LADAKH

LADAKH POLLUTION CONTROL COMMITTEE
eornuil; membersecreturvipreigmadd, com (PhNo .20 1982-4635350

The Member Secretary,

Central Pollution Control Board.
Parivesh Bhavan, East Arjun Nagar,
New Delhi-110032.

No: LPCC/ UTL/O. A-536/2024/ 210-321 2 Date: po /0872024

Sub: Hon'ble NGT Suo Mone matter O.A. No. 536/2024, pertaining to the order dated 15.05.2024,
regarding “waste 1o Energy: Smokescreen or solution?” as published in the Indian Development
Review on 27.03.2024, information required- reg.

Ref: CPCB- F, No.CM—-13011/12572024-LAW-HO-CPCB-HO, dt: 07,08.2024,

Sir,

Kindly refer to the communication no: F. No.CM-13011/125/2024-LAW-HO-CPCB-HO dt:
07.08.2024 regarding the Waste to Energy (WIE) plants in State/UT including monitoring details and
compliance to the environmental norms.

In this regard, the information with respect to Annexure-11 related 1o Waste to Energy (WLE) plant
in UT of Ladakh may be treated as Nil.

'cm.ber Sccrcuiry.
LPCC- Ladakh,

Copy to the:

(i) Chairman, Ladakh Pollution Control Committee. UT Ladakh for favour of Information.
(i1) Ms. Divya Sinha, Director & DH (UPC-11), CPCB, New Delhi, for information, (swm.cpeb@goy.in)
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FATHT d17 — 682555
E-mail: k-dst@nic.in

File No: NGT/536/2024-LPCC Dated 20.08.2024

To
Smt. Divya Sinha
Director & Divisional Head, (UPC-I1)
Central Pollution Control Board,
East Arjun Nagar, Delhi- 110 032

Sub: Hon'ble NGT order dated 15.05.2024 in OA No. 536/2024 in the
National Green Tribunal, Principal Bench, New Delhi- Regarding

Sir,

Kindly refer your letter F.No. CM-13011/1 25/2024-L AW-HO-CPCB-HO dated
07.08.2024 regarding Hon'ble NGT order dated 15.05.2024 in OA No 536/2024 in
the National Green Tribunal, Principal Bench, New Delhi.

In this regard, it is to inform that, Union Territory of Lakshadweep has no
Waste to Energy (WtE) Plants. This is for your kind information.

Yours fw
V- p e [
(Santosh Kumar Reddy V)
MEMBER SECRETARY, LPCC

Copy to PA to Advisor to the Hon'ble Administrator, UTLA and Chairman, LPCC
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NGT matter
NO.3/PPCC /SWM /JSA /2024/ FIS—
GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIENCE TECHNOLOGY AND ENVIRONMENT

PUDUCHERRY POLLUTION CONTROL C OMMITTEE

3" Floor, PHB Building, Paducherry — 605 005,
Telephone: (0413) 2201256 Telefax: (0413) 2203494

%

L
Puducherry, dated
To ' 1 & AUG 7024
The Member Secretary,
Ceatral Pollution Control Board, \

Parivesh Bhawan, East Arjun Nagar,

Delhi -110 032,

Sir,

Sub:  PPCC - Hon'ble National Green Tribunal Suo Motu matter Q.A. No.

536/2024, pertaining to the order dated 15.05.2024, regarding
“Waste to energy: Smokescreen or Solution?” as published in the
Indian Development Review on 27.03.2024 — Reply furnished -
Reg,

Rel: F.No. CM-13011/1 25/2024-1 AW-HO-CPCB-HO: dt.07.08.2024.

*Ew

With reference to the above mentioned subject, it is submitted that there is
no Waste to Energy (WIE) plant operational in the U.T. of Puducherry.

Yours sincerely,

plod
(Dr. N. RAMESH)
Member Seeretary (PPCC)

Copy to: Guard file,

866
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Meghalaya State Pollution Control Board —
Forests & Environment Department, Gavernment of Meghalaya e
*ARDEN' Lumpyngngad, Shillong - 793014 -
Website ; http: //megspch.gov.in

No. MPCB/GEN-297/VOL-11/2024/2024-2025,5 8 Dtd. Shillong. lhc30§‘ug. ust, 2024
To,

Director & DU (LIPC-11)

Central Pollution Control Board,

Ministry of Environment, Forest & Climate Change,
Parivesh Bhavan, East Arjun Nagar, Delhi-110032.
Email: swm.cpeh@gov.in |

Sub:  Hon'ble NGT Suo Motu matter O.A. No. 536/2024, pertaining to the order dated 15.05.2024,
regarding "Waste 1o Energy: Smokescreen or Solution? as published in the Indian
Development Review on 27.03 2024, information required-reg.

Ref:  F.No.CM-13011/12572024-L AW-HO-CPCB-HO, Dated:07.08.2024

Sir,
With reference to the above, this is to inform that there is no Waste to Energy (WIE) Plant
registered within the Meghalaya State Pollution Control Board.
This is for your kind information and necessary action

Yours Faithfully,

A

(Dr. G.H CHYRMANG, MFS)
MEMBER SECRETARY,
Meghataya State Pollution Control Board,

Shillong.

Contact details - Emall - memsecy speb-meg@gov.in. megspob@rediftmall com; Taiaphane Numbers: Chaiman-0384-2521217, Member Secretary- 22084
Scianific- 2821514 Engineering-2621533; Lagai-2520044; Laboratory- 2521726, Administration-2520073; Accounts-2522124; Telatax- 2521784
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MIZORAM POLLUTION CONTROL BOARD

No.H 88088/Poltn/50(118)/2024-MPCB Y Dated Aizawl, the 9" August, 2024
To,

The Director & DH (UPC-1I)

Central Pollution Control Board

Parivesh Bhawan', C.B.D. Cum-Office Complex,
East Arjun Nagar, Shahdara, Delhi — 110032

Sub: Hon’ble NGT Suo Motu matter OA. No. 536/2024, pertaining to the order
dated 15.05.2024, regarding “Waste to Energy: Smokescreen or Solution?”
as published in the Indian Development Review on 27.03.2024, information
required - reg.

Ref: Y/L No. F. No. CM-13011/125/2024-LAW-HO-CPCB-HO dated 07.08.2024

Madam,

With reference to the subject and your letter no. cited above, may I bring to your
notice that there are no Waste to Energy (WIE) plants in the State of Mizoram and hence
herewith submit a NIL report in the prescribed format for your kind information.

Yours faithfully,
Enclo.: a/a
—— e ———
(C. LALDUHAWMA)
2Member Secretary
Mizoram Pollution Control Board

Memo No.H.88088/Poltn/50(118y2024-MPCB :  Dated Aizawl, the 9" August, 2024
Copy to:

The Regional Director, CPCB, Shillong for favour of information and necessary

action.
q\b@eﬁf

(C. LALDUHAWMA)
Z Member Secretary
Mizoram Pollution Control Board

Mizoram New Capital Complex (MINECQ),
62 g:;:é Thlbnmual Road, Khalla, Alzawml, Mizoram — 766001, Phons: 0388-2336591

email: mpeb@mizoram.gov. in

W et
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Information related to WiE planty
Name of SPCB/PCC: MIZORAM POLLUTION CONTROL BOARD e ——
8. | Nameof | CTEACTO/ | Cupacityof | Average Average Whether | Parameters | Parameters | Details of actions

No. | WE Plant  Authoriszation | WiE (TPD) | Calerific batto, WIE plant monitored | found non | taken (EC imposed,

with Validity & value of ash/fly ash | monitores in | as specified | compliving | Show cause/ Closure
uddress Techunology waste generation | lust S years | in Schedule- | the norms | issued, non-renewal of

nsed & recelved at (%) (Yes/No) 1M of SWM authorization or nny

product WLE & 1T yes, please | Rules, 2016 other action tuken for

formation fucility Handling & | provide date non-complinnee)
(gas! power/ | (Keal/kg) disposal of
heat) methods monitoring

- | |
NA NA ] NA NA | WA NA NA NA | NA NA |
e

869

|
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SDIEHA

AGEA0TN2563924

EPABX : 2561909/2562847

E-mail: paribeshiospeboard.ory
Web site | waww.ospoboard.org

STATE POLLUTION CONTROL BOARD, ODISHA

(FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT, GOVT. OF ODISHA)
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-Vill
Bhubaneswar - 751012

No. /R S ﬁ /  IND-I-ULB-29 Date07/"l/b29 /

By E-mail : SWM.CPCB@GOV.IN

To
The Director and DH (UPC-II),
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

Sub: Hon’ble NGT Suo Motu matter O.A. No. 536/2024, pertaining to the order
dated 15.05.2024, regarding “Waste to Energy: Smokescreen or
Solution?” as published in the Indian Development Review on 27.03.2024,
information required-reg.

Ref: Your Office letter F. No. CM-13011/125/2024-LAW-HO-CPCB-HO, dated
07.08.2024

Madam,

With reference to the above cited subject it is to inform you that CTE
was granted to only one unit M/s Essel Bhubaneswar MSW Ltd for installation
of Waste to Energy Plant of capacity 11.5 MW in the year 2015 for 5 years .
However, the unit was failed to establish and the CTE validity expired. The
information related to Waste to Energy (WtE) plants in State of Odisha in given
format (Annexure-ll) is enclosed in compliance to the order dated 15.05.2024 of
the Hon'ble NGT.

Yours faithfully,

Encl: As above

MEMBER SECRETARY

TRENTVINES NS BRI NN & RN WA .
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Annexure Il
m— - Information related to WtE plants |
Name of SPCB/PCC: SPCB, ODISHA ‘ - e
S.N | Name of WtE CTE/CTO/ Capacity | Averag @ Average | Whether | Para Paramet | Details of
o Plant with Authorization of WtE e bottom | WtE meter ers actions
- address Validity (TPD) & Calorifi | ash/fly  plant 5 found taken (EC
Technolo ¢ value ash monitore | monit | noncom | imposed,
gy used of generati dinlast |ored | plying Show
& waste on (%) | 5years as the cause/
_ product receive & (Yes/No) | speci | norms Closure
formatio d at Handling If yes, fied issued,
n WtEE & please in non-
(gas/pow | facility | disposal | provide sched renewal of
er/heat) | (Kcal/k | methods date of ule-1 authorizati
q) monitori | of on or any
ng SWM other
Rules, action
2016 taken for
non-
compliance
—— e C | — - )
1. | M/s Essel M/s. Essel | Capacity- NA NA NA NA NA NA
Bhubaneswar Bhubaneswar MSW Ltd, | 600 TPD
MSW Ltd., At- had obtained CTE to | for
Bhuasuni, set up of Waste to | generatin |
Daruthenga, Energy (MSW) Power g power of
Bhubaneswar Plant of capacity-11.5| 11.51 MW
(Plot No. 221 & | MW, in the year 2015,
222, Khata No. which was valid for five
232), Dist- years. However, it has
Khordha not established the
unit and validity of CTE
expired, Also not
applied for revalidation
- of CTE. "

1M

JSPCB-RO-MISC-0004-2024/5/2024
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— " - ~
e g YEHE JoEH §95 S - LiIFE
‘;‘E?"." PUNJAB POLLUTION CONTROL BOARD ﬂ 'égsf'%'r'ﬁn’gr'n

—FecoToTNG. Bt

AP 7 é— Dated./.é;{m
To

The Member Secretary,
Central Pollution ControlBoard,

Parivesh Bhawan, East ArjunNagar,
New Delhl.

Subject: Hon'ble NGT Suo Motu matter O.A No. 536/2024, pertaining to the order
dated 15.05.2024, regarding “Waste to Energy: Smokescreen or Solution?”

as published in the Indian Development Review on 27.03.2024, information
required-reg.

Ref.: CPCB Letter no, CM-13011/ 125/2024-I.AW-H0 -CPCB-HO dated 07.08.2024.

Enclosed, please find herewith the Information/datajn the desired format
with respect to “Waste to Energy” plants in the State of Punjab in compliance to orders

dated 15.05.2024 of the Hon’ble NGT for information and further necessary action.

DA/As above

Member Sétre ur’yh’
o/

ITIE 56, & 98, ufeniwr
Vatavaran Bhawan, Nabha Road, Patlala - 147001
E-mail : chairman.ptl.ppcb@pun|ab.gov.In, msppcb@gmail.com
Phone No. 0175-2215793, 0175-2215802
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> Annexore: 11
Information refnted ta WIE plants
Name of SPCIVPCC:
o Namae of WIE Tlani| CTHCTO [Capacity of Wi Average Calar] Average hotin] Whether WE [Pacameters mof Paramete wily of setiony taken
with sdidrets | JAuthoriration | (TI'D) & Tochn | (fic value of w{ mastifly ms [plant monltareinitored as watd non com | (EC impoved, Shaw
Valldity | ology used & prlaste recelved u  bgonerution [d bn ast 5 year{fied In schedule| plying thenar| se/Closare fsued.no
oduct formation| 1 WIK facllity (%) 5 (Ye/No) o enemal of aut
|C st power [ hef  (Keallkyg) & If yes, plense or any other action take
wt) Haniling & dI ravide dute of n for non-compliznce)
spasal method| monitoring
]
1 Mis. Amntsar MSW | CTE- Valid till o000 TN, 3200 Plant o yet to | Plan is yet w0 (Plant s yet to bef Plant 15 yet to Plant s ystto be
Lad, ey Disna Nov.2024, RDF Based D extablishod | be cstablished | wsiablished | bz established extablished
mandi, Amritsar | CT0. yel to be [pawer genemtion
obtaimed for IDMW
Authorization -
under renewal
process
2 Tudhiana Plant s yet ta be| 430 TPD, - Plant is yet to | Plant is yet to [Plant is yel 10 5¢] 1lant is yet to Plant ts y=t to be
(Under DPR stage) | established & ROF Based be be established | established & |he extablished|  citablinhed & DPR
DER Approval [power generation eytablished& & DPR DPFR Approval | & DPR Approval shgs
ape for 6 MW DPR Approval | Approval stage stage Approval st3;
stage
2
&
[5

873
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Pree | Rajasthan State Pollution Control Board
EN=~;: Headquarter, 4, Institutional Aren, JhntanaDoongri. Jaipur-302004
% Phone : 0141+ 2716804, 2716800 ¢-mail : member-secretaryfarpeb,nic.in

Helpline No. : 0141-2716877
Registered Post/E-mall
File No. F.16 (Mswig(a)/usv(:n/Msw/GW- Bus— Date: - 8 ' a I ]
Director & Divisional Head, UPC-11 Division
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi-110032.

Email - swm.cpcb@gov.in

Sub: Information related to Waste to Energy plants in compliance of Hon’ble NGT order dated
15.05.2024 in Suo Motu matter 0.A. No. 536/2024, regarding.
Ref: Your office letter no. CM-13011/125/2024-LAW-110-CPCB-110 dated 07.08.2024.
Madam/Sir,

With reference to above, in compliance of Hon'ble NGT order dated 15.05.2024, the
information related to Waste to Energy (WtE) plants in Rajasthan State is enclosed in desired format
Annexure-ll (copy enclosed).

Encl: - As above. Yours sincerely,
BT
(Yogyata Singh)
EE & GIC (MSW, §T7) Ja
Copy to: -

" Master file, MSW, RPCB, Jaipur, .

EE & GIC (MSW, STP) e
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|
Annexure: 11
Information related to WiE plants

Name of SPCB/PCC:
SN Name of WLE Plant w CTE/CTO  |Capacity of WiE|Average CalorjAverage bottom| Whether Wi |Parameters mo[Parameters fo| Details ol actions tuken
0. ith address /Authorization [(TPD) & Technlific value of wajash/fly ash gen [E plant moni|nitored as speci und non com |[(EC imposed, Show cau
Validity ology used & pr|ste received at cration toved in last |fied in schedule|plying the nor|se/Closure issued, non-r
oduct formation| WIE facility (%) S years (Yes/[-11 of SWM Ru ms cnewal ol authorization
( gas/ power / he| (Keal/kg) & No) les, 2016 or any other action take

at) Handling & dis |1 yes, please n for non-compliance)
posal methods |provide date
of monitorin
£

I\ JINDAL URBAN
'WASTE MANAGEM
[FNT GJAIPUR) LIMIT
ED

KHASRA NO 36236
3. VILLAGE LANGA
REEAWASIAIPURT
=nyiidemawz Ramgparh

IencAIPLR

CTE validity -
31.05.2028

12 MW (power) [Plant not comm

issioned/ operat
ional 1ill date

Plam not commi
ssioned/ operatio
nal il date

Plant not co

1missioned/
perational 1l
| date

Lt
.

1 JINDAL LRBAN

CTE validity -
50.09.2028

W ....f..iH ’....., 2GRN
NT130DEPL R LIN
TED

. -— / lh, . .w(ﬁ\
7 .siiw-q.h wnu.f Jdhp

e Saigaimer hughwas Ke
rs 1 ehstl jodhoer 4

' -
PO g

o

6 MW (power)

issioned/ opernt
ional 1ill date
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Email:spcbsikkim@gmail.com

2
L

- SIKKIM
STATE POLLUTION CONTROL BOARD- S
FOREST & ENVIRONMENT DEPARTMENT
GOVERNMENT OF SIKKIM
DEORALI, GANGTOK - 737102

E.No.= /spcB/F3% _ Dated: 9 ng 2024

To,

The Director & Divisional Head,
UPC-IT Division,
Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Sub: Information related to Waste to Ener

Plants in Compliance of Hon’ble NGT Order

Dated 15.05.2024 in Suo Motu Matter O.A. No. §6/2024—Regarding.
Sir/Madam,

Reference 10 your letter no. CM-1301 1/125/2024-LAW-110-CPCB-

110 dated 07.08.2024
on the subject cited above, the information related to Waste to Energy (W1

E) plants in Sikkim is
enclosed in desired format (Annexure-11) for your kind information please.

Encl:- As above.

Thanking you

Yours Faithfully,

S AT \
' | V': _1... . “
N SRt (Kusufi Gurung)
N ¥ Joint Director
D State Pollution Control Board-Sikkim
Kusum Gurung F R
Joint Director s

State Pollution Controf Board
Forest & Environmeny Deptt,
Govt of Sitkim %

v
.y »
[h. "
: wr‘ N
- Ty
- = ) aal) e
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STATE POLLUTION CONTROL BOARD- SIKKIM
FOREST & ENVIRONMENT DEPARTMENT
GOVERNMENT OF SIKKIM
DEORALI, GANGTOK - 737102

Annexure: I1

Information related to WIE Plants
Name of SPCB/PCC: State Pollution Control Board-Sikkim
S. Name of | CTE/CTO | Capacity of | Average | Average | Wheth | Param | Param | Details of
No. | WIE /Authoriza | WIE(TPD) calorific | bottom | er eters | eters | actions
Plant and | tion and value of | ash/fly | WiE monito | found |taken (EC
Address | Validity Technology | waste ash plant |[red as | non imposed,
used and | received | generati | monito | specifi | comp! | show
product at WIE | on(%) red in|[ed in|ying cause/closu
formation facility | and last 5 [ schedu | the re isssued,
(gas/power/h | (Keal/k | handling | years | le-Il of | norms | non-
eat) g) and (yes'n | SWM renewal of
disposal [o  if [ Rules, authorizatio
methods | yes, 2016 n or any
please other action
provid taken  for
¢ date non-
of compliance
monito )
ring
1| Nil Nil Nil Nil Nil Nil Nil Nil Nil
|
.'#‘ﬁ-; .
'zv )
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WEST BENGAL POLLUTION CONTROL BOARD

_FTeemeaL \"‘ L l FE (Department of Environment, Government of West Bengal)
e \ Pavivesh Bhawan, 104, Block - LA, Sector [T, Bidhannagar
‘\g” d Lifestyle for Kaolkaty — 700 106, Ph. (033) 2202-3000 Fax : 2202-3099

Environmant Website: www.wbpebgovin, Emall: net.whpeb-wh@bangla.gov.in
Memo No.: |2¢ /, 2-214 /2012 (Pe-1i1) Date:l6/08/2024
To

The Director & DH (UPC-1I)
Central Pollution Control Board
“Parivesh Bhawan”

East Arjun Nagar

New Delhi - 110 032.

Sub: Hon'ble NGT Suo Motu matter 0.A. No, 536/2024, pertaining to the order dated
15.05.2024, regarding “Waste to Energy; Smokescreen or Solution?” as published in
the Indian Development Review on 27.03.2024, information required — reg.

Ref: Your Letter No. CM-13011/125/2024-LAW-HO-CPCB-HO dated 07/08/2024

Madam,

With reference to the subject mentioned above, enclosed please find herewith the information
related to Waste to Energy (WtE) plants in West Bengal.

This is for your kind perusal please.

Thanking you.

Yours faithfully.

[ c.os. 1 L\-'

Chief Engineer
Waste Management Cell

Encl.: As stated above.
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Annexure : 11

Information related to WIE pl

Name of SPCB/PCC:
S.No. | Name of WtE CTE/CTO/Aut | Capacity of WHE Averuge | Average Whether Parameters | Parameters | Details of
Plant with address | horization (TPD) & Technology | Calorific | bottom WIE plant | monitored | found non | action taken
validity used & product valueof | ash/fly ash | monitored | as specificd complying | (EC imposed,
information waste generation | in last § in schedule | the norms | Show
(gas/power/heat) received | (%) & vears ~Hof cause/Closure
at WiE Handling | (Yes/No) If | SWM issued, non-
facility & disposal | yes, please | Rules, 2016 renewal of
(Keal/kg) | methods provide authorization
date of or any other
monitoring action taken
for non-
| - — compliance
1. Kaolkata CTE obtained, | Compressed Bio Gas - - .- - - -
Municipal CTO under (CBG) from
Corporation process. segregated Municipal
Compressed Solid Waste with
Biogas (CBG) capacity 132 Nm"/day
plant at Mouza : and Bio-fertilizer :
Dhapa.P.S. Pragati 422 kg/day.
Maidan,Kolkata- Bio Gas is utilized in
700105, operating KMC
vehicles,
2 NKDA CBG plant - Capacity of CBG - - - - - =
at Action Area - plant: 3TPD.
1C New Town.
Kolkata.
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|

& LIFE TAMIL NADU POLLUTION CONTROL BOARD

|

From To

Thiru. R, Kannan,M. Tech,, The Member Secrelary,

Member Secretary, Centlral Pollution Control Board,
Tamil Nadu Pollution Control Board, Parivesh Bhawan, East Arjun Nagar,
76, Mount Salai, Guindy, Delhi -110032.

Chennal — 600059,

Lr No. T3/TNPCB/SWM/ Waste to Energy /2024 Datod: 14.08.2024

Sir,

Sub: TNPCB- SWM — Hon'ble NGT O.A.No.538 of 2024 — Information on Waste To
Energy Plants requested — Details submitted — Reg.

Ref: CPCB Lr.No.F.No.CM-13011/125/2024-LAW-HO-CPCB-HOCP-25/5/2022-
" UPC-I-HO-CPCB-HO dated: 07.08.2024.

e ——— e

I invite kind attention to the reference cited, wherein it was requested lo
submit information on Waste to Energy Plants in the State of Tamil Nadu in the
requested format. In this regard it is informed that, there is no Waste to Energy
Plants under operalion in the State of Tamil Nadu. Hence, the present status of
Waste to Energy Plants in the State of Tamil Nadu may be treated as Nil,

This is for your kind information please.

n‘%%tary

l;%nne
i los! 2034

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068
Email : tnpeb-chn@gov.in  Web : tnpcb.gov.in
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Information related to Waste to Energy Plants
Name of the SPCB: Tripura State Pollution Control Board

Sk Name of the Plant with |CTE/CTO/ Capacity (TPD) | Average Average bottom| Whether ~ WtE | Parameters Parameters | Details of actions
No. | Address Authorization | & Technology | Calorific Value | ash/ fly ash| plants monitored as | found non | taken (EC
Validity used & Product | of waste | generation (%) | monitored in last | specified in | complying imposed/  Show
Information received  at |and handling &| 5 years (yes/no) |schedule-1l of | the norms Cause/Closure
(gas/power/ | WtE facilities | disposal method | If yes, please | SWM Rules, Order etc.)
heat) (Kcal/Kg) provide data of | 2016
meonitoring
1. There is no Waste to | Validity  of | 3 tonns/Day - NA NA NA NA NA
Energy Plant/ Unit |CTE of the
presently Operational | proposed
the State of Tripura. | plant was
However, in the year of | upto
2022-23, a Waste to | 29.12.2023.

Energy  unit was
proposed to be set up
in the State at Agartala
and Consent ta
Establish  Certificate
was also issued by the
TSPCB in favour of
that Unit. However, till
date, no
establishment/

construction activities
have been started by

the said  Project
Proponent.
Name of the said unit

is M/s Simoco
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telecommunications
(South Asia) Ltd.

Prop: Sri Tapas Saha
(Executive Director)
Address:
Chandinamura,
Barjala, Agartala, West

Tripura.
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>y By Speed Post/ Email
— —  DELHI POLLUTION CONTROL COMMITTEE \ AT
DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI ..; UFE
: B-Block. 3" FLOOR, DELH1IT PARK, SHASTRI PARK, DELHI-110053 d ik
W visit us at: htt ;s:{ld cc.ilclhi gvt.nic_.in - | N e
F. No. DPCC/WMC-11/SWM/2024)/20- 3 Dated: o7/t | 2015
To,

s Divya Sinha
Director & DH, UPC-1I,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Sub: Information sought w.r.t. Orders dated 15.05.2024 & 12.11.2024 of Hon'ble NGT
in O.A. 536/ 2024.

Madam,

With reference to your email dated 13.12.2024 and letter dated 11.12.2024 on the
subject mentioned above, please find enclosed herewith, information sought in the
prescribed formats [Format I(a) & 1(b)] of CPCB. The same has also been sent to CPCB at
Email 1d: divyvasinha.cpcbh@nic.in

Yours Sincerely,

Enclosures: As Above (D. K. Singh)
Addl. Director, WMC-II

Copy to:
i. Member Secretary, DPCC
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= TELANGANA STATE POLLUTION CONTROL BOARD  Phone:23887500

e VARAN BHAVAN A -3 Fax:040—23815631

Sz Eiiij SANATHNAGAR HYDERABAD-500018 Grams: KalushyaNiva
Lr.No.91ITGPCB/MSW/SRPT/2025 Dt.08.01.2025
To

The Additional Director,
Central Pollution Control Board,
PariveshBhavan,C.B.D.Cum-Office

Complex, East Arjun Nagar, Shahdara,
Delhi-110032.

Sir,

Sub : TGPCB — Status of Waste to Energy Plants in State/UT-
Information furnished — Reg.

Ref $ 1.Mail Received from CPCB Dated:12/12/2024

2,CPCB~Lr.No.F.No.CM-13011/125/2024-Law-HO-CPCB
Dated:11/12/2024

- % x

It is to submit that, vide reference 2" cited, where in was sought the
status of Waste to Energy Plants In Telangana State in the prescribed format.

Hence, the status of Waste to Energy Plants in the state of Telangana Is
here with furnished in the prescribed format for your kind information and
necessary action.

Yours faithfully,

SENIOR ENVIRONMENTAL ENGINEER
Encl:As above
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R

SENIOR ENVIRONMENTAL ENGINEER

Format | (a)
Informatlon related to WiE plunts in Telanagan Siate
Name of SPCB/PCC:
SN [Name of wtE Plant with addre ss CTECTO Capachty of verag ¢ Caforifl € [Average bottom  [Whother WIE plant _....!.nn 5 Pammcte 2 [Oxtalis of sctions tiken
o /Auttuard st on —HE.S WH{.?IR mhitly d i lust 3 [mahore d a2 fownd nom. T
Validity E & Technolo gy dai ash grmert! on fycors (YesNo) M sps In plyl | Emposed, Show ceuse/Clos wie
used & praducy 1E (%) yes, please provide  fschedule- 11 of thenorms  fesued, non- renewal of autherzat|
OFWIRD 0 ( gan? [fet! W (RCOW ) [Mandliing & dieposatfidate of mositort ng [SWM on o sriy other taken Soe non
41/ methods Rules, 2016 compliance
heat)
I M/s. Hyderabad MSW Energy Solution  |CFE Exp. 198 MW Combustion  |370 TPD Yes SPM
Private Lid., (by GHMC), Sy No: 173, 19.01.2022, _gog PMI10
Jawaharnagar(V), Shameerpei(M), CFO order using RDF s PM2.5
Medchal District d1:15.07.2020 fuel to SO2
which is valid produce steam NOX
upto that in turn |Cu
31.03.2025 _v..oa:aﬂ Pb
2 M/s Dundigal Waste 2 Energy Private |CFE order  |14.5 MW Combustion  [250 TPD Yes SPM
Lid., Sy. No. 684/1, Dundigal (V), d1:01.07.2020 technology PMI0
Quthubuliapur (M), Medchal-Malkajgii  |CFO order using RDF as PM2.5
District dt:16.06.2023 fuel 10 SO2
which is valid produce steam NOX
upto that in tum Cu
31.03.2028 |produces Pb
1(b)
List of non-complying WIE plant
S.No Name of Non complying _m____ detalls of Remarks
WIE plant as per monitoring In last S years with address non-
compliance
|
2
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1

Annexure VI
INTHE SUPREME COURT OF INDIA
CIVIL APPEAL NO(S). 13120 OF 2017
INTHE MATTER OF:
RAVINDER CHANANA & ORS. . APPELLANT(S)
VERSUS
THE STATE OF DELHIL, DELHI SECRETARIAT CHIEF
SECRETARY & ORS. .RESPONDENT(S)

AFFIDAVIT IN COMPLIANCE OF THIS HON'BLE COURT'S
ORDER DATED 18.09.2024 IN THE AFORESAID MATTER ON
BEHALF OF CENTRAL POLLUTION CONTROL BOARD

I, Divya Sinha, D/o H.P. Sinha, Aged 53 currently working as Scientist
‘F* in Central Pollution Control Board. Parivesh Bhawan, East Arjun
Nagar, Delhi — 110032, the Respondent No. 6 in the above matter
(hereinafter referred to as "CPCB")do hereby solemnly affirm and

declare as under:

. That I, in capacity of Scientist “F” in CPCB, have made myself
acquainted with the facts and circumstances of the instant case due to the
official capacity as mentioned above and on the basis of available
records, | am well versed with the facts and circumstances of the matter
and as such competent & authorized to affirm this atfidavit on behalf of

Respondent No. 6.
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2. That, the Answering Respondent, CPCB is a statutory Board constituted
under Section 3 of The Water (Prevention and Control) Act, 1974, It
performs the functions under The Water (Prevention and Control) Act,
1974, The Air (Prevention and Control) Act, 1981 and The Environment
(Protection) Act. 1986.

3, That this Hon’ble Court while hearing IA NO. 189959/2024 -
Clarification/Direction) in Civil Appeal No. 13120 of 2017 on
18.09.2024, has directed as follows: (relevant excerpts only)

“...4. The National Green Tribunal in its impugned detailed order on

12.02.2017, had indicated how the project is being developed and the

measures that are heing taken by the Project Proponent to avoid
oltution, based wpon improved technology and new mechanism for
egregation of waste. Multiple inspections carried out by the National
Green Tribunal indicated that the emission from the plant is below the
prescribed value and there is na adverse impact on health and the
environment,

3. Be that as it may, Mr. Parikh and Mr. Farasar, learned senior counsel
would submit that if the expanded capacity is to commence operation,
there might be a change of situation. This contention is stoutly resisted
not only by the learned counsel for the Project Proponent but also by the
counsel for the Municipal Corporation of Delhi.

6. The Central Pollution Control Board should accordingly carry out an

< inspection and furnish a report. Needful be done in six weeks...."

¢ Copy of order dated 13.12.2024 is annexed herewith and marked as

Annexure R-1

4. That in compliance of the Hon'ble Supreme Court’s order dated

890
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18.09.2024, CPCB issued a letter dated 03.10.2024, requesting DPCC to
provide information related to compliance status of Timarpur-Okhla
Waste to Energy (hereinafter referred to as *WiE") Plant, Okhla and the
same was provided by DPCC vide letter dated 23.10.2024.

:Jn

That a team of CPCB inspected the WiE at Okhla and conducted
sampling/analysis of various sample during 17th Oct and Oct 22-23,
2024.The following monitoring activities were carried out by CPCB

during inspection during 17 & 22-23 October, 2024.
o Stack emissions monitoring

e Ambient air quality monitoring

e Ground water monitoring

e Bouom and Fly ash analysis

Stack emission monitoring to assess emissions from the stack was
conducted on 23.10.2024. All samples were analysed in CPCB laboratory
except parameter- Dioxin & Furans which was analysed by laboratory
recognised under Environment (Protection) Act, 1986 - M/S Fare Labs
Pvt Ltd. Gurugram since the facility for analysis is currently not

operational at CPCB.

6. That, on the basis of the samples so collected an Inspection Report has
been prepared containing detailed information about Pollution Control
Measures, Waste Water, Management of Fly ash & bottom ash,
Operational parameters of the plant, Stack emissions, ambient air
quality, ground water , bottom and fly ash analysis and Status of
Compliance of Conditions stipulated in Environment Clearance(EC) at

WIE plant in Okhla. The Copy of the Inspection Report of the Central
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Pollution Control Board is attached herewith and marked as Annexure
R-2.

Findings & Conclusion

7. That based on the inspection. finding and conclusions of the report are

submitted as follows:

a) The processing capacity of the plant is 1950 TPD. The waste
received at the plant ranged from 1674.09 to 2048.00 TPD with
monthly average of 1729 TPD during October, 2024. The total
RDF generation in the plant ranged from 1335.6 to 1351.68 TPD.

b) The segregation sections of the plant were found operational
during inspection. It was observed that the segregated waste

(RDF) being fed into the boiler.

| ¢) The Consent & Authorization issued by DPCC to W1E has expired

in September 2024. The Unit has applied for renewal for the same

and its application is currently under process at DPCC.

d) Joint inspection of the Wil: Plant at Okhla plant was carried by
CPCB & DPCC in compliance of Directions of the Hon'ble NGT
(PB) vide order dated 09/10/2017 in OA No. 22 of 2013 (THC), in
the matter of Sukhdev Vihar Residents Welfare Association Vs
State Of NCT of Delhi. Based on the observed violations during
the last joint inspection. Environmental Compensation of Rs 5
Lakhs had been imposed on the Unit by DPCC. CPCB, further as
per Directions dated 11.11.2020 of Hon'ble NGT on the matter,

issued directions dated 05.04.2021 to the DPCC to ensure
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compliance of the WtE plant through regular monitoring and
submit the inspection reports as well as the details of action taken
by DPCC for any non-compliance observed, to CPCB. DPCC
submitted only one inspection report pertaining to the inspection
conducted by DPCC on 04.05.2024 in which no non-compliance
has been reported. However, it is observed that sampling and
monitoring had not been conducted by DPCC during this

inspection.

¢) Logbooks of MSW processed, disposed and electricity generated

are being maintained in the plant.

f) Control room has been setup to control feeding of RDF into boilers
for regulation and maintenance of boilers and Air Pollution
Control Systems etc. Display board has been installed at the gate
of the WTE plant and CAAQMS data is being displayed.

g) Green belt has been developed in & around the Unit. No odour due to

waste handling /processing was observed in the Green belt.

h) The temperature in the boilers ranged from 980.89 1o 1100 degree
Celsius which is meeting the prescribed temperature under
Schedule IT (C) (2) of SWM Rules, 2016.

i) The leachate generated is collected in the storage pit and carried to
leachate treatment plant (L'TP). No spillage of leachate observed in the

area.

i) Results of Stack emission monitoring conducted during CPCB
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inspection on 23.10.2024 indicate that all the monitored parameters in

stack emission are within the prescribed limits.

k) OCEMS has been installed. However, sensors for parameters such as

)

HF, CO, TOC & CO: have not been provided. Also, the OCEMS
reading are not matching with CPCB monitoring data, Hence,

OCEMS needs to be properly calibrated on regular basis.

PM10 & PM2.5 concentrations in ambient air quality monitoring
at both the locations (NDMC building & STP Okhla) exceeded the
prescribed limit under NAAQS. Concentration levels of the NO:
and SO, are within the stipulated norms. These measured values
of all four parameters are in the range of reported values at 39
CAAQMS installed at various locations in Delhi on the same date.

m) Monitored ground water parameters are within permissible limits of BIS

specifications: 2012 for drinking water except iron which was found to
be 1.38 mg/l., exceeding the BIS standard (0.3 mg/L., Acceptable limit).
As per Central Ground Water Board report entitled “Aquifer mapping &
ground water management plan of NCT Delhi”, 2016, Concentration of
Iron (Fe) has been found to be exceeding the maximum permissible limit
at several locations including Northwest, North, Northeast, West, Fast,
Central, Southwest and South districts of NCT, Delhi

n) Bottom ash & fly ash analysis indicates that all the monitored

parameters are within the permissible limits except for exceedance
of Cadmium in Flyash. The concentration of Cadmium was found at
7.32 mg/l. in the fly ash, exceeding the prescribed standard limit of |
mg/l. as per Hazardous and other Wastes (Management &
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Transboundary Movement) Rules, 2016. However, in view of the
higher Cadmium concentration observed in the flyash, unit may
identify the source of cadmium in the flvash and immediately take
necessary action to eliminate the same and disposal of flyash may
regularly be monitored by DPCC in this regard. Bottom ash
generated from the boiler is utilised in brick manufacturing unit located
within the WIE premises and the remaining reject is disposed at SLF,
Tehkhand. As per stipulated condition in EC dated 15.01.2020,
bottom ash is to be utilized for building material & brick
manufacturing, however. it is partially utilized (less than 1%) for
brick manufacturing. Unit to take necessary action to increase

utilization of bottom ash.

0) All conditions in existing EC (issued in 2020) were found to be
complied except the following conditions:

e Only less than 1% of total bottom ash generated is being
utilized for brick manufacturing. However as per EC dated
15.01.2020, bottom ash to be utilized for building material
& brick manufacturing.

e Sensors for monitoring parameters such as HF, CO, TOC &
CO; have not been provided in the OCEMS. Unit to also

provide sensors for these parameters in OCEMS.

p) No physical/infrastructural upgradation has been observed
towards expanded capacity (40 MW) granted vide EC dated
09.01.2023. As informed by the proponent, the Consent to
Establish (CTE) for Expansion / Consent to Operate (CTO) has
not been applied with the Delhi Pollution Control Committee for

the expanded capacity (40 MW) of the plant as on October 17, 22-
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23,2024.

8. That in addition to the aforesaid submissions, it is humbly submitted
that CPCB shall abide by any/all orders or directions passed by this
Hon"ble Court.

9. That no new facts and no documents which were not pleaded before the

courts below have been pleaded in this affidavit.

DEPONENT
NC.T wOeil | )
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I, the deponent hereinabove, do hereby verify that the contents of this Reply
Affidavit which is based on official record and information available in
the office are true and correct to the best of my knowledge and belief.
Nothing material has been concealed therefrom.

, , 13 DEC 2004
Signed and verified at New Delhi on this ..... Day of December, 2024.
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Annexure R-1
1

ITEM NO.11 COURT NO.5 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 13120/2017
RAVINDER CHANANA & ORS. Appellant(s)
VERSUS

THE STATE OF DELHI DELHI
SECRETARIAT CHIEF SECRETARY & ORS. Respondent(s)

([ONLY IA NO. 189959/2024 IN CA 13120/2017 IS LISTED UNDER THIS
ITEM]
(IA No. 189959/2024 - CLARIFICATION/DIRECTION)

Date : 18-09-2024 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE HRISHIKESH ROY
HON'BLE MR. JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE S.V.N. BHATTI

For Appellant(s) Mr. Shadan Farasat, Sr. Adv.
Ms. Sanchita Ain, AOR
Mr. Prannv Dhawan, Adv.

Mr. Sanjay Parikh, Sr. Adv.

Mr. Devvrat, Appellant In Person, Adv.
Ms. Harshita Sharma, Adv.

Mr. Devesh Kumar Agnihotri, Adv.

Ms. Charu Sangwan, AOR

Mr. Nitin Jain, Adv.

For Respondent(s) Mrs. Aishwarya Bhati, A.S.G.
Mrs. Swarupama Chaturvedi, Sr. Adv.
Mr. Mukesh Kumar Maroria, AOR
Mr. Ayush Puri, Adv.
Mrs. Sunita Sharma, Adv.
Mrs. Nidhi Khanna, Adv.
Mr. Shlok Chandra, Adv.

Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Ms. Sunita Sharma, Adv.

Mr. Ayush Puri, Adv.

Ms. Nidhi Khanna, Adv.

Mr. Shlok Chandra, Adv.

Ms. Ruchi Kohli, Adv.

Mr. Pradeep Misra, AOR
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Mr. Daleep Dhyani, Adv.
Mr. Suraj Singh, Adv.

Mr. Avijit Roy, AOR

Mr. Ranjit Kumar, Sr. Adv.

Mr. Nilava Bandyopadhyay, Adv.
Ms. Vijaya Singh, Adv.

Ms. Ankita Sinha, Adv.

Mr. Sahil Kumar Purvey, Adv.
Mr. Prem Prakash, AOR

Ms. Garima Prashad, Adv.

Mr. Sudeep Kumar, AOR

Ms. Manisha, Adv.

Mr. S Wasim A Qadri, Sr. Adv.
Dr. Menaka Guruswamy, Sr. Adv.
Mr. Utkarsh Pratap, Adv.

Ms. Arunima Das, Adv.

Mr. Devadita Das, Adv.

Mr. Ravi Kumar, Adv.

Mr. Achintya Kumar Niyogi, Adv.
Mr. Praveen Swarup, AOR

Mr. Yoginder Handoo, AOR
Mr. Sanjay Kumar Visen, AOR

UPON hearing the counsel the Court made the following
ORDER

I.A. No. 189959/2024

Heard Mr. Sanjay Parikh and Mr. Shadan Farasat, the learned
senior counsel appearing for the petitioners/applicants. Also heard
Dr. Menaka Guruswamy, learned senior counsel appearing for the
Municipal Corporation of Delhi (Respondent No.2) and Mr. Ranjit
Kumar, learned senior counsel appearing for the Project Proponent
(Respondent No.9). The Central Pollution Control Board is
represented by Mr. Avijit Roy, learned counsel.
2. This pertains to the interim application in respect of the
project of respondent no.9. When similar such interim application

was filed earlier, on the expansion undertaken by the Waste to

1%98
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Energy Plant by the respondent no.9, this Court on 05.04.2023 had
passed the following order:-

“1. The Interlocutory Application for impleadment (IA
No 40462/2023 is allowed.

2. The Interlocutory Applications are to seek a stay
on the expansion of the capacity of the Waste to Energy
Plant at Okhla from 23 MW to 40 MW.

3. Mr Ranjit Kumar, senior counsel appearing on behalf
of the Ninth Respondent states that in pursuance of the
permission which has been received, the process of
expansion and operationalising the plant to the
enhanced capacity would take about 18 months.

4. 1In view of the above statement of Mr Ranjit Kumar,
it is not necessary to entertain the Interlocutory
Applications at the present stage.

5. However we have acceded to the request of all the
counsel that the Civil Appeal be 1listed for final
disposal at an early date.

6. List the Civil Appeal along with IA No 49339 of
2023 on 19 July 2023.

7. Any steps which are taken by the concessioner
towards implementing the 4 permission for enhancement
of the capacity from 23 MW to 40 MW shall be subject to
the final result of the appeal and shall not create any
equities.

8. To facilitate the final disposal of the
proceedings, counsel appearing on behalf of the
contesting parties shall prepare a common compilation
of documentary and other material that is sought to be
relied upon.

9. Mr Devvrat, counsel for the appellant and Mr Nilava
Bandyopadhyay, counsel assisting Mr Ranjit Kumar shall
act as nodal counsel to ensure that soft copies of the
compilations are prepared and circulated to the Bench
and to the counsel appearing on behalf of the
contesting parties. The soft copies of the compilations
shall also be emailed to cmvc.dyc@gmail.com.

10. Parties shall also file brief sets of written
submissions by 30 June 2023.

11. IA Nos 10266, 40464, and 40945 are accordingly
disposed of.”

3. As can be seen from above, the expansion was permitted to be
made subject to the outcome of the pending Civil Appeal.

4. The National Green Tribunal in its impugned detailed order on
02.02.2017, had indicated how the project is being developed and

the measures that are being taken by the Project Proponent to avoid

1§99
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4
pollution, based upon improved technology and new mechanism for
segregation of waste. Multiple inspections carried out by the
National Green Tribunal indicated that the emission from the plant
is below the prescribed value and there is no adverse impact on
health and the environment.

5. Be that as it may, Mr. Parikh and Mr. Farasat, learned senior
counsel would submit that if the expanded capacity is to commence
operation, there might be a change of situation. This contention is
stoutly resisted not only by the learned counsel for the Project
Proponent but also by the counsel for the Municipal Corporation of
Delhi.

6. The Central Pollution Control Board should accordingly carry
out an inspection and furnish a report. Needful be done in six

weeks.

(GEETA JOSHI) (KAMLESH RAWAT)
SENIOR PERSONAL ASSISTANT ASSISTANT REGISTRAR

1%00
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Annexure R-2 i3

REPORT

(IN COMPLIANCE TO HON'BLE SUPREME COURT ORDER DATED 18.09.2024
IN CIVIL APPEAL NO. 13120/2017, (IA NO. 189959/2024), RAVINDER CHANANA
& ORS VS. THE STATE OF DELHI, DELHI SECRETARIAT CHIEF SECRETARY &

ORS.)

CENTRAL POLLUTION CONTROL BOARD

(Ministry of Environment, Forest & Climate Change)
“Parivesh Bhawan", East Arjun Nagar,
Delhi-110032

December, 2024
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1.0 BACKGROUND

Hon'ble Supreme Court vide order dated 18.09.2024 in the matter of Civil Appeal No(s).
13120/2017, (IA NO. 189959/2024), Ravinder Chanana & ors. Vs, The State of
Delhi,Delhi Secretariat, Chief Secretary & Ors, directed, inter alia, the following:

Para 6 “The Central Pollution Control Board should accordingly carry out an inspection
and furnish a report. Needful be done in six weeks"”

A copy of Hon'ble SC order |s attached as Annexure |.

The waste at Waste-to-Energy (WIE) facility is to be managed as per provisions of Solid
Waste Management (SWM) Rules, 2016( Annexure-l A) and relevant provisions of the
Rules are placed at Annexure-IB.

2.0 ACTION TAKEN BY CPCB

2.1 Compliance status of WtE Plant, Okhla, as per Delhi Pollution Control
Committee (DPCC)

CPCB issued a letter dated 03.10.2024 (Annexure-ll), requesting DPCC to provide

information related to compliance status of Timarpur-Okhia WIE Plant, Okhla. The same

was provided by DPCC vide letter dated 23.10.2024 (Annexure lil). Status as per the

DPCC letter is as given below:

a) Consent Status:

Consent to operate under Section 21 of the Air (Prevention & Control of Pollution) Act,
1881, and Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974,
issued by DPCC dated 21.05.2020 has been issued with validity till 24 09.2024 to the
Timarpur-Okhla Waste-to-Energy (WTE) plant with a processing capacity of 1950 tons
per day and electricity generation capacity of 23 MW

As informed by DPCC, application for the renewal of Consent to Operate is under
process at DPCC.

b) Authorization Status:
Authorization was granted by DPCC under SWM Rules, 2016 dated May 21, 2020, with
validity until September 24, 2024. As informed by DPCC, application for the renewal of
authorization is under process at DPCC.
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c¢) National Green Tribunal (NGT) Directions dated 09/10/2017 in OA No. 22 of 2013
(THC) (640/2018)

Joint inspection of the Timarpur-Okhla WTE plant (hereinafter referred as unit) was
carried time to time by CPCB & DPCC in compliance of Directions of the Hon'ble NGT
(PB) vide order dated 09/10/2017 in OA No. 22 of 2013 (THC), In the matter of Sukhdev
Vihar Residents Welfare Association Vs State Of NCT of Delhi. The latest joint
inspection was carried out in 2020 and the Report is placed at Annexure lllA. Based
on the observed violations, Environmental Compensation (EC) of Rs 5 Lakhs was
imposed on the Unit by DPCC.

CPCB., further as per Directions dated 11.11.2020 of Hon'ble NGT, issued directions
dated 05.04.2021 (Annexure IV) to the DPCC to ensure compliance of the WIE plant
through regular monitoring and submit the inspection reports as well as the details of
action taken by DPCC for any non-compliance observed, to CPCB. DPCC has
submitted only one inspection report pertaining to the Inspection conducted by DPCC
on 04.05.2024. A copy of the inspection report is attached in Annexure lll. No non-
compliance has been reported in the inspection report. However, it is to be noted that
sampling and monitoring had not been conducted by DPCC during this inspection.

3.0 Inspection Conducted by CPCB

In compliance to Hon'ble Supreme Court direction dated 18.08.2024, CPCB conducted
inspection of the Unit during October 17 & 22-23, 2024. The findings of the inspection
are provided in subsequent sections:

Name and address of the industry | M/s Timarpur Okhla Waste Management
1 Company Limited,

Old NDMC Compost Plant, Behind
CRRI, Mathura Road, New Delhi-

110025
Coordinates  (Longitude & | | 5 28553672 & Long. 77 280838
Latitude)
2 | Name of the occupier/contact| Mr Sandeep Dutt Mob. 09958360016
person Sandip dutt@jindalcopolis.com

—4. - )
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Telephhone/email
3 | Date of inspection / monitoring Oct. 17 & 22 - 23, 2024

4 | Installed processing Capacity | As per DPCC Authorization letter dated
21.05.2020 the unit has capacity to
process 1950 Tonnes per day (TPD)
MSW for generation of 23 MW power.

5 | Production/Operational status = Operational

(on date

of inspection)

3.1 Process Description

The process begins with the arrival of closed compactors carrying MSW at TOWMCL, WTE
Plant, which pass through a radioactive sensor and weigh bridge before entering an enclosed
storage pit. Bio-culture is applied to degrade organic materal, while hot air is circulated to reduce
moisture. The stored MSW is then pre-processed, and segregated through magnetic separators,
shredders, and ballistic separators into inert, recyclable, compostable materials and refuse-
derived fuel (RDF). These fractions are sent to varous destinations, including recyclers.
composting facilities, and the RDF pit for combustion for power generation.

The process flow diagram of the WIE plant is given in Figure 1.
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Fig.1 : Process flow diagram of WIE plant
3.2 Pollution Control Measures
(a) Air pollution
The Flue Gas Cleaning System (FGCS) has been installed to contral emissions from the boiler.
It comprises of the following components:
« Turbo-Reactor
« Baghouse Filter

« Sorbent Handling System
« End Product Handling System

(b) Waste Water

The leachate generated from MSW storage area is treated in leachate treatment plant (LTP).
The designed capacity of leachate treatment plant is 332 KLD. However , if leachate
generation Is up to 100 KLD, inthe plant, it is routed through multi effect evaporators (VEE)
for treatment . Concentrated part of MEE is used as a fuel for boiler and condensate

JUT
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recovered from leachate is reused into the process. In case of over 100 KLD leachate
generation, leachate is routed to reverse osmosis (RO) system and the reject water is sent
to MEE. while permeate is reused in the plant.

(c) Management of Fly ash & bottom ash
» Fly ash generated from the boiler is disposed to the Sanitary Landfill (SLF) managed by
the Municipal Corporation of Delhi (MCD) at Tehkhand.
« Bottom ash generated from the boller is partly utiized (less than 1%) in bnck
manufacturing unit located within the WAE premises and the remaining reject is disposed
at SLF. Tehkhand

3.3 Operational parameters
(a) Waste Feed: The processing capacity of the plant is 1950 TPD. The unsegregated
waste received at the plant ranged from 1674.09 to 2048.00 TPD with monthly average
of 1729 TPD during October 2024. After segregation, the Refuse Derived Fuel (RDF)
generation in the plant ranged from 1335.6 to 1351.68 TPD which is fed to the boiler

(b) Temperature: Three boilers are connected to the single stack of height 60 meters and
diameter 4.5 meter. The temperature in the boilers ranged from 980.89 to 1100 degree
Celsius which is meeting the prescribed temperature under Schedule Il (C) (g ) of the
SWM Rules, 2016 .

(c) Power generation: The Power generation capacity of the plant is 23 MW. During
inspection, it was observed that the Power generation of the unit was ranged between
20.60 and 21.90 MW. The details are given in the Table 1 As per the information
provided by the proponent, the electricity generated is being sold to BSES Rajdhani
Power Ltd, Tata Power Delhi Distribution Ltd and Adarsh stainless Pvt. Ltd. The sale
receipt and Mol with the parties for sale of electricity is attached as Annexure V.

Table 1: Details of Power generation in the Unit

Date Power Generation (MW)

Time | Minimum ' Maximum
17.10.2024 BAMIo6PM | 20.74 2186
22102024 GAMI6PM | 20.60 "21.90
23102024 (GAMiBPM | 2080 2160
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(d) Lime and Hydrophobic Organic carbon dosing

The unit is dosing approx. 171 Kg/h Ca(OH)2 and 51 Kg/h Hydrophobic Organic carbon (HOC)
in the Turbo Reactor of Flu Gas Cleaning System (FGCS) installed in the plant. The details of
dosing are given in Table 2.

Table 2: Lime and HOC dosing per hour

‘Date | FGCS1 TFGCs 2 | FGCS3 B
Lime (Kg/) | HOC (Kgh) Lime (Kgih) | HOG (Kgh) | Lime (Kg/h)] HOC (Kg/h}
17.102024| 1713 51.1 1712 B2 1712 512
22102024 171.08 5101 | 17102 5115 17123 | 5106
23102024 17112 51.02 | 17087 5116 7118 [ 5103

3.4 Monitoring results
The following monitoring activities were camied out by CPCB during inspection during 17 & 22-
23 October, 2024

(a) Stack emissions monitoring

(b) Ambient air quality monitoring

{c) Ground water monitoring

(d) Bottom and Fly ash analysis

(a) Stack Emission monitoring

Stack emission monitoring to assess emissions from the stack was conducted on 23.10.2024
(Figure 2). All samples were analysed in CPCB laboratory except parameter- Dioxin & Furans
which was analysed by laboratory recognised under Environment (Protection) Act. 1986 - M/S
Fare Labs Pvt Ltd. Gurugram since the facility for analysis is cumently not operational at CPCB
The analysis results of stack monitoring conducted are given in Table 3.
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Fig. 2: Stack emission monitoring for source emission at WtE Okhla plant

Table 3: Analysis results of the stack emission monitoring of the WtE plant Okhla

carried on 23/10/2024
' S. | Parameters = Monitored \ Standandﬂ ‘Standards  |Measured values
No. & as per as per Solid Stack ( Corrected
Analysed Consent Waste to 11% O2 as per
by to Management 'SWM Rules)
Operate | Rules, 2016, |
issued by
DPCC
PM 30 mg/Nm* 50 mg/Nm® 592, 4.0
2. | Hydrogen | CPCB 50 mg/Nm® 50 mg/Nm® 6,53
Chioride
3 [s02 100 200 mg/Nm* BDL. BDL |
mg/Nm? '
4 Nox 350 400 mg/Nm?  |13.83, 15.75
(NO and NO2 mg@/Nm?
expressed ™ ]
| as NO2)
5. [co 100 100 mg/Nm*® 20
mg/Nm?
6 HF 0.5 mg/Nmild mgiNm® (0,21
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S. | Parameters | Monitored @ Standards Standards |Measured values
No. & as  per as per Solid |Stack ( Corrected
Analysed Consent | Waste fto 11% O2 as per
by to Management [SWM Rules)
Operate Rules, 2016,
issued by
DPCC
7. |Sb+ As + Pb 0.5mg/Nm? 0.5 mg/Nm?|0.023
+Cr+
Co+ Cu+ Mn +
Ni+
V+
th
eir
compounds
8 | cd + Th 0.05 0.05 mg/Nm3Cadmium (BDL)
+their ’ Th ( Not analysed)
compounds, 3me3
9 Pb ' 0.1 mg/Nm?/Not prescribed 0.00083
10. Hg 0.02 005 mg/Nm*BDL
mg/Nm?
1. Toc 20 mg/ Nm® 20 mg/ Nm® 11,79, 2.39
12. Total Dioxin &Third party labl0.1ng 0.1 ng TEQ/Nm?0.062
Furans M/s Fare TEQ/Nm?
bs
urugram |

Stack emission monitoring results indicate that all the monitored parameters are within the

prescribed limits.
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(b) Ambient air quality monitoring
* Ambient Air Quality monitoring was conducted during 22.10.2024 to 23.10.2024
at two nearby locations namely NDMC building and Okhla STP, approximately at
100 m & 200m (Figure 3) located in NNW and SSE direction of the WIE
respectively. The analysis results of the same are tabulated in Table 4. The

photograph is given at Figure 3

Fig. 3: Ambient air quality monitoring at STP Okhla & NDMC building (near Okhila
WIE plant)

Table 4: 24 hours average values of ambient air quality monitoring, 22-23 Oct 2024

Parameters Prescribed Measured values (in ug/m®) )
Standard’ DMC STP of values
(in pg/m?) Building Okhla |reported at 39
Location-l Locatio ICAAQMS
n-l tations nearby
WTe plant
| October 2223,
2024
PM10 100 446 356 240-584
PM2.5 80 265 247 107-302
No? lat) 56 40 9214
poz Po 7 10 32863

* National Ambient Air Quality Standards (NAAQS)
It is observed that the PM10 & PM2.5 concentrations in ambient air quality monitoring
at both the locations (NDMC building & STP Okhla) exceed the prescribed limit under
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NAAQS. Concentration levels of the NO2 & SO2 are within the stipulated norms.

It may also be noted that reported values of 39 CAAQMS installed at various locations
in Delhi also shows higher concentration PM10 & PM2.5 in the range of 240-584 ug/m3
and 107 - 302 pg/m3 respectively on such days of monitoring.

(c) Ground Water Quality Monitoring :
The ground water sample was collected from NDMC building located in the vicinity of VAE
plant on 22/10/2024 The analysis results of ground water quality is placed at Annexure-
VI The photograph of ground water sampling is given in Figure 4 :

It is observed that the monitored ground water parameters are within permissible limits of BIS
specifications 10500: 2012 for drinking water except iron which was found to be 1.38 mg/L,
exceeding the BIS standard (0.3 mg/L, Acceptable limit).

Further, as per Central Ground Water Board (CGWB) report entitied "Aquifer mapping & ground
waler management plan of NCT Delhi”, 2016, Concentration of Iron (Fe) has been found inrange
of 0.113 mg/l to 8.69 mg/l and exceeding the maximum permissible limit at several locations. Iron
in excess of maximum permissible limit has been reported from Northwest, North, Northeast,
West, East, Central, Southwest and South districts of NCT, Delhi.

(d) Bottom ash & fly ash monitoring :

The samples of bottom and fly ash stored at the unit were collected on 17.10.2024. Photograph
of sample collection is given in Figure 50: The collected samples of bottom ash and fly ash
were analyzed and analysis results are tabulated in Table 5.
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%7 -
Fig.5: Bottom Ash and Fly Ash Sampling
Table 5: Analysis results of Bottom ash and Fly ash
Date of Parameters Standard/Limit Measured values
sampling (mg/l)
17.10.2020 "Loss on Ignition (for <5%"* 1.76%
Bottom ash only)
Bottom Ash Fly Ash

Arsenic 5mg/™ ‘BDL 0.115
Cadmium 1 mg/** 0.18 7.32
Chromium 5 mg/** 0.199 0.284
Manganese i10'nvg7l"' - 2293 0632
Lead 15~mglAI"_'; B 0.462 1.214 |
Selenium 1 mg/** BDL 0.022
Copper lL25 mg/i** 2.102 4.228
Nickel ?Lzo mg/I** 0.097 0.048
Zinc ?50 mg/1** 6.531 18.201
Cobalt ;ao mgn** 0.059 0.012

anadium 24 mgh** 0.06 0.073
Antimony 15 mgi™ 0.084 0816

*As per Schedule 1| (Part C of SWM Rules 2016)
**Concentration Limit to categorize as hazardous waste as per Hazardous and Other
Wastes (Management and Trans boundary Movement) Rules, 2016 notified under

914
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Environment (Protection) Act, 1986.

» As per analysis results of loss on ignition (Lol) in Bottom Ash is 1,76% which is less
than 5% as stipulated under Schedule Il of SWM Rules, 2016.

e The concentration of monitored heavy metals such as Arsenic, Chromium,
Manganese, Lead, Selenium, Copper, Nickel, Zinc, Coball Vanadium, and
Antimony, in both bottom ash & fly ash were found to be not exceeding the
prescribed limits to qualify as hazardous waste as per Hazardous and Other
Wastes (Management and Trans boundary Movement) Rules, 2016.
However, the concentration of Cadmium was found at 7.32 mg/L in the fly ash,
exceeding the said prescribed standard limit of 1 mg/L

3.5 Other observations

(a) Characterization of Waste received at WtE Okhla

As per information provided by the project proponent, the approximate composition of solid

waste fractions received at the unit during the month of October 2024 is given in Table 6:
Table 6: Characterization of Waste received at WtE Okhla

SN | Components ( MT)) Approx Quantity in | Percentage of intake MSW
TPD
1 Compostable fractions 140 810
2 |RDF 1230 71.14
3 |lInent 195 11.28
'4 | Leachate 90 520
5 | Evaporation & Otherlosses | 74 428
Total 11729 100

It is observed that the major portion of waste received at the facility consists of RDF which is
71.14% used for incineration at VWE Plant

(b) Composting
As per information provided, the mixed waste received at the unit (approx. 1728 TPD)
consist of approximately 8.1% (140 TPD) of organic fraction. The photograph at
composting facility is given in Figure 6
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' GPS Map
 lComera Lite |

ev vihar, Pocket A, Sukhdev Vihar, Jasola, New

yeli, Delhi 110025, India

e LOonNngitucde
28.5527049649"% 77.2790795"

weal O1:11:15 PN Altitudcie 213 mete

GMT O741°15 AM Mursday, 17.10.2024

Fig.6: Compost Storage area

The daily compost generated ranged from 18.26 to 19.43 TPD, however, only 0.67 TPD
is sold to New Delhi Municipal Council (NDMC) by the unit. Copy of MoU, Sale receipt
& Test reports is attached as Annexure VII.

During the inspection, it was observed that compost was stored in an enclosed area.

No odour was observed in this area

(c) Green belt development:

Inside the plant premises, green cover comprising plants such as Jasmine, Harshingar, Champa,
Neem, and Pipal have been planted. As informed by the unit, green cover has also been provided
in nearby areas Haji Colony, Sarita Vihar, and Jasola Village, in public spaces such as parks,
schools, and roadsides. Photographs of the green cover are given in Figure 7 & 8

No odour due to waste handling /processing was observed in the Green belt in and
around the WIE Plant
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Fig. 8 Plantation outside the plant
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3.6 Status of Compliance of Conditions stipulated in Environment Clearance(EC)

It is observed that conditions stipulated in existing EC (issued In 2020) have been
complied with except for the following conditions:

It is further observed that no physical/infrastructural upgradation has been done towards
expanded capacity (40 MW) granted vide EC dated 09.01.2023 Further, the Consent to
Establish (CTE) for Expansion / Consent to Operate (CTO) has also not been applied
with the Delhi Pollution Control Committee for the expanded capacity (40 MW) of the

plant

Detailed status of compliance of conditions stipulated in Environment Clearance(EC) is

Bottom ash to be utilized for building material & brick manufacturing as per EC
dated 15.01.2020. However, only less than 1% of total bottom ash generated is
being utilized for brick manufacturing

Sensors for monitoring parameters such as HF, CO, TOC & COz have not been
provided in the Online Continuous Emission Monitoring System (OCEMS).

placed at Annexure VIII.

4.0 Findings & Conclusions

a)

b)

c)

d)

The processing capacity of the plant is 1950 TPD. The waste received at the
plant ranged from 1674.09 to 2048 00 TPD with monthly average of 1729 TPD
during October, 2024. The total RDF generation in the plant ranged from 13356
to 1351.68 TPD.

The segregation sections of the plant were found operational during inspection.
It was observed that the segregated waste (RDF) being fed into the boiler.

The Consent & Authorization issued by DPCC to WEE has expired in September
2024. The Unit has applied for renewal for the same and its application is
currently under process at DPCC.

Joint inspection of the WIE Plant at Okhla plant was carned by CPCB & DPCC
in compliance of Directions of the Hon'ble NGT (PB) vide order dated
09/10/2017 in OA No. 22 of 2013 (THC), in the matter of Sukhdev Vihar
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e)

a)

h)

i

Residents Welfare Association Vs State Of NCT of Delhi, Based on the
observed violations during the last joint inspection, Environmental
Compensation of Rs 5 Lakhs had been imposed on the Unit by DPCC. CPCB,
further as per Directions dated 11.11.2020 of Hon'ble NGT on the matter, Issued
directions dated 05,04.2021 to the DPCC to ensure compliance of the WIE plant
through regular monitoring and submit the inspection reports as well as the
details of action taken by DPCC for any non-compliance observed, to CPCB.
DPCC submitted only one inspection report pertaining to the inspection
conducted by DPCC on 04.05.2024 in which no non-compliance has been
reported. However, it is observed that sampling and menitoring had not been
conducted by DPCC during this inspection.

Logbooks of MSW processed, disposed and electricity generated are being
maintained in the plant

Control room has been setup to control feeding of RDF into boilers for regulation
and maintenance of boilers and Air Pollution Control Systems etc. Display board
has been installed at the gate of the WTE plant and CAAQMS data is being
displayed

Green belt has been developed in & around the Unit. No odour due to waste handling
/processing was observed in the Green belt.

The temperature in the boilers ranged from 980,89 to 1100 degree Celsius which
is meeting the prescribed temperature under Schedule Il (C) (g) of SWM Rules,
20186.

The leachate generated is collected in the storage pit and carried to leachate treatment
plant (LTP). No spillage of leachate observed in the area.

Results of Stack emission monitoring conducted during CPCB Inspection on
23.10.2024 indicate that all the monitored parameters in stack emission are within the
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k)

OCEMS has been installed. However, sensors for parameters such as HF, CO,
TOC & COz have not been provided. Also, the OCEMS reading are not matching
with CPCB monitoring data, Hence, OCEMS needs to be properly calibrated on
regular basis.

PM10 & PM2.5 concentrations in ambient air quality monitoring at both the
locations (NDMC building & STP Okhia) exceeded the prescribed limit under
NAAQS. Concentration levels of the NO2 and SOz are within the stipulated
norms. These measured values of all four parameters are in the range of
reported values at 39 CAAQMS installed at various locations in Delhi on the

same date.

m) Monitored ground water parameters are within permissible limits of BIS specifications;

n)

2012 for drinking water except iron which was found to be 1.38 mg/L. exceeding the BIS
standard (0.3 mg/L, Acceptable limit). As per Central Ground Water Board report entitied
“Aquifer mapping & ground water management plan of NCT Delhi”", 2016, Concentration
of Iron (Fe) has been found to be exceeding the maximum permissible limit at several
locations including Northwest, North, Northeast, West. East, Central, Southwest and
South districts of NCT, Delhi

Bottom ash & fly ash analysis indicates that all the monitored parameters are
within the permissible limits except for exceedance of Cadmium in Fiyash. The
concentration of Cadmium was found at 7.32 mg/L in the fly ash, exceeding the
prescribed standard limit of 1 mg/L as per Hazardous and other Wastes (Management
& Transboundary Movement) Rules, 2016. However, in view of the higher Cadmium
concentration observed in the flyash, unit may identify the source of cadmium in
the flyash and immediately take necessary action to eliminate the same and

disposal of flyash may regularly be monitored by DPCC in this regard. Bottom
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0)

p)

ash generated from the boiler is utilised in brick manufacturing unit located within the
WIE premises and the remaining reject is disposed at SLF. Tehkhand As per
stipulated condition in EC dated 15.01.2020, bottom ash is to be utilized for
building material & brick manufacturing, however, it is partially utilized (less than
1%) for brick manufacturing. Unit to take necessary action to increase utilization
of bottom ash.

All conditions in existing EC (issued in 2020) were found to be complied except
the following conditions:

« Only less than 1% of total bottom ash generated is being utilized for brick
manufacturing. However as per EC dated 15.01.2020, bottom ash to be
utilized for building material & brick manufacturing.

« Sensors for monitoring parameters such as HF, CO, TOC & COz have
not been provided in the OCEMS. Unit to also provide sensors for these
parameters in OCEMS.

No physical/infrastructural upgradation has been observed towards expanded
capacity (40 MW) granted vide EC dated 09.01.2023. As informed by the
proponent, the Consent to Establish (CTE) for Expansion / Consent to Operate
(CTO) has not been applied with the Delhi Pollution Control Committee for the
expanded capacity (40 MW) of the plant as on October 17, 22-23, 2024.

f2r=m fa=w1 / Divya Sinha

b o [Sosnlst O
W W ooy W=l
B R awem  (DivyaSinha)

Pachvast Bhaswen, Easl A Wit Bdliution Control Board
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Annexured22

1
ITEM NO.11 COURT NO.5 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 13120/2017
RAVINDER CHANANA & ORS. Appellant(s)
VERSUS

THE STATE OF DELHI DELHI
SECRETARIAT CHIEF SECRETARY & ORS. Respondent(s)

([ONLY IA NO. 189959/2024 IN CA 13120/2017 IS LISTED UNDER THIS
ITEM]
(IA No. 189959/2024 - CLARIFICATION/DIRECTION)

Date : 18-09-2024 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE HRISHIKESH ROY
HON'BLE MR. JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE S.V.N. BHATTI

For Appellant(s) Mr. Shadan Farasat, Sr. Adv.
Ms. Sanchita Ain, AOR
Mr. Prannv Dhawan, Adv.

Mr. Sanjay Parikh, Sr. Adv.

Mr. Devvrat, Appellant In Person, Adv.
Ms. Harshita Sharma, Adv.

Mr. Devesh Kumar Agnihotri, Adv.

Ms. Charu Sangwan, AOR

Mr. Nitin Jain, Adv.

For Respondent(s) Mrs. Aishwarya Bhati, A.S.G.
Mrs. Swarupama Chaturvedi, Sr. Adv.
Mr. Mukesh Kumar Maroria, AOR
Mr. Ayush Puri, Adv.
Mrs. Sunita Sharma, Adv.
Mrs. Nidhi Khanna, Adv.
Mr. Shlok Chandra, Adv.

Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Ms. Sunita Sharma, Adv.

Mr. Ayush Puri, Adv.

Ms. Nidhi Khanna, Adv.

Mr. Shlok Chandra, Adv.

Ms. Ruchi Kohli, Adv.

Mr. Pradeep Misra, AOR
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Mr. Daleep Dhyani, Adv.
Mr. Suraj Singh, Adv.

Mr. Avijit Roy, AOR

Mr. Ranjit Kumar, Sr. Adv.

Mr. Nilava Bandyopadhyay, Adv.
Ms. Vijaya Singh, Adv.

Ms. Ankita Sinha, Adv.

Mr. Sahil Kumar Purvey, Adv.
Mr. Prem Prakash, AOR

Ms. Garima Prashad, Adv.

Mr. Sudeep Kumar, AOR

Ms. Manisha, Adv.

Mr. S Wasim A Qadri, Sr. Adv.
Dr. Menaka Guruswamy, Sr. Adv.
Mr. Utkarsh Pratap, Adv.

Ms. Arunima Das, Adv.

Mr. Devadita Das, Adv.

Mr. Ravi Kumar, Adv.

Mr. Achintya Kumar Niyogi, Adv.
Mr. Praveen Swarup, AOR

Mr. Yoginder Handoo, AOR
Mr. Sanjay Kumar Visen, AOR

UPON hearing the counsel the Court made the following
ORDER

I.A. No. 189959/2024

Heard Mr. Sanjay Parikh and Mr. Shadan Farasat, the learned
senior counsel appearing for the petitioners/applicants. Also heard
Dr. Menaka Guruswamy, learned senior counsel appearing for the
Municipal Corporation of Delhi (Respondent No.2) and Mr. Ranjit
Kumar, learned senior counsel appearing for the Project Proponent
(Respondent No.9). The Central Pollution Control Board is
represented by Mr. Avijit Roy, learned counsel.
2. This pertains to the interim application in respect of the
project of respondent no.9. When similar such interim application

was filed earlier, on the expansion undertaken by the Waste to
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3
Energy Plant by the respondent no.9, this Court on 05.04.2023 had
passed the following order:-

“1. The Interlocutory Application for impleadment (IA
No 40462/2023 is allowed.

2. The Interlocutory Applications are to seek a stay
on the expansion of the capacity of the Waste to Energy
Plant at Okhla from 23 MW to 40 MW.

3. Mr Ranjit Kumar, senior counsel appearing on behalf
of the Ninth Respondent states that in pursuance of the
permission which has been received, the process of
expansion and operationalising the plant to the
enhanced capacity would take about 18 months.

4. 1In view of the above statement of Mr Ranjit Kumar,
it is not necessary to entertain the Interlocutory
Applications at the present stage.

5. However we have acceded to the request of all the
counsel that the Civil Appeal be 1listed for final
disposal at an early date.

6. List the Civil Appeal along with IA No 49339 of
2023 on 19 July 2023.

7. Any steps which are taken by the concessioner
towards implementing the 4 permission for enhancement
of the capacity from 23 MW to 40 MW shall be subject to
the final result of the appeal and shall not create any
equities.

8. To facilitate the final disposal of the
proceedings, counsel appearing on behalf of the
contesting parties shall prepare a common compilation
of documentary and other material that is sought to be
relied upon.

9. Mr Devvrat, counsel for the appellant and Mr Nilava
Bandyopadhyay, counsel assisting Mr Ranjit Kumar shall
act as nodal counsel to ensure that soft copies of the
compilations are prepared and circulated to the Bench
and to the counsel appearing on behalf of the
contesting parties. The soft copies of the compilations
shall also be emailed to cmvc.dyc@gmail.com.

10. Parties shall also file brief sets of written
submissions by 30 June 2023.

11. IA Nos 10266, 40464, and 40945 are accordingly
disposed of.”

3. As can be seen from above, the expansion was permitted to be
made subject to the outcome of the pending Civil Appeal.

4. The National Green Tribunal in its impugned detailed order on
02.02.2017, had indicated how the project is being developed and

the measures that are being taken by the Project Proponent to avoid
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4
pollution, based upon improved technology and new mechanism for
segregation of waste. Multiple inspections carried out by the
National Green Tribunal indicated that the emission from the plant
is below the prescribed value and there is no adverse impact on
health and the environment.

5. Be that as it may, Mr. Parikh and Mr. Farasat, learned senior
counsel would submit that if the expanded capacity is to commence
operation, there might be a change of situation. This contention is
stoutly resisted not only by the learned counsel for the Project
Proponent but also by the counsel for the Municipal Corporation of
Delhi.

6. The Central Pollution Control Board should accordingly carry
out an inspection and furnish a report. Needful be done in six

weeks.

(GEETA JOSHI) (KAMLESH RAWAT)
SENIOR PERSONAL ASSISTANT ASSISTANT REGISTRAR

3F°
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TEE1 Ho Fio Tejo-33004/99 REGD. NO. D. 1.-33004/99

ShT
The Gazette of Iudia

EXTRAORDINARY
Wi [1—avE 339 GUE (ii)
PART Il—Section 3—Sub-section (ii)

iTtEET | wair
PUBLISHED BY AUTHORITY
H 861] 7§ fareit, ypwaw, 2@ 8, 20167947 19, 1938
No. 861] NEW DELHIL FRIDAY, APRIL 8, 2016/CHAITRA 19, 1938
gyt a7 #li sreary yiad darey

FftrgT
7% FrAT, 8 79, 2016

S1.81. 1357(&).—=1 safir= waga fFam, 2015 97 999 91va 399 F vrae, 39 #7 Fway
gfrada sexreg 1 afirsg=an |5 av 9 7451 (91) aift 3 97, 2015 1 wiva § arwws ane ), 9223, 39
g2 (i) 7 31 At 91 wwrtas G an &, GEd 8 gatas g 2@ sarfaa =t 7 qa0fa 2w
gtirer (waum e zava) Fas 2000 @1 stists 595 oo 299 gfimpaa & g 3 safiree gdas P,
2015 ¥ warerw it avfia & avs Fat 1 srafy i snfa 7 qF swdey i e switEa o a
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afiraEaot 8 gz=r feqr war 2 a1 B sard w1 A9 gy sy 2, 54y g S safarET #9999 §99 R
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(1) == Mt w1 afira sy 3 safers waaa Faw, 2016 3
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEc. 3(Gi)]
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ArgE g aat A e 9, afisfm S91, stefe deifim arft, aeda Ya ¥ ade 36,
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A=frat e YA afda stz gafaror (g afifer, 1986 ¥ gt aam & g av st ¥ aofr
amt £, ¥ Frara wew ave, aiearts, arfals d@e Bl ot ser st 2 afire sfet g g
-
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23.
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"wrefieeer™ A swa Argar 97 sutie srafidl 2 anfra e 3 Rt 40 ¥ B e aufiee a1
ST AT 23 At deftfrrfrga afor sfda 2;

“atraifs afre durgs”™ ¥ ol eafs, dww m gy sufire sprarft afigfee 2 A grdefia
arafiat 1 ek, Fw i aftz & sadfom 3

“Rraferas” 2 a1 za afada 2 9 2 aafire X% wrorm & ar aw= wrerer A Faar § By aag
selt g% ar Pefaa st 1 s

"eqrte et A afada o Pt ¥ watow ¥ fo o Gy dadfs affas sivdim, s
Ao, =faas s, srentEer, soropfaer ofvez, affaes 96, a7 99, @ 2
SaraA, FANvET w97, afasta 2 o ava ¥ Ffas ot e dw oo 35§ s and
TP T9FT F1E A7 A & qErer @, ff §;

et SRRy T () & e afiar afiity § et fe diea A avfire 9 s
P o P 2 7 5 v s afese 30 2000 & Bl & g wiftgs 915 =6 9 afpor At
safimz #i gaeea a1 FaEm ¥ fo @ ofam @ WY 9d o7 wivaa § B saefm Fere ar
fram 2 7 affm sfFe arr FeBe sufore 999 9@, sswarfrs ortsasat ar 918 s
frarfam sl &Y arfaga aerrartas ez gy sufiez % @Afer dwzat 3 geese, gt ar
AR arey £t gEwity o vl )

"wrdfAw et S sfire® & 75 Ty wutire wtads 2 S g st g avaas s
avfir 4 Ferteer wft o s s 2,
“gRET w7 yuvers" A AT S ar stirer w9 0} S awtire ¥ agew F P afar e

st & ar wartEm s # Gy siwfa st B e sl fae o Faes 9 s
sifeae ar s ot &)

"qrafirs qugw” A guesa A Aufiee £ @Y s ¥oAs Gad siafs we, A, st e
it swr & sparfta ofime dr £ 3 ay Bedt s Bz ar s st fam g AT G
AT ATETH A FYET FOAT, THAT AT ZET ATHNT 2,

“seene® & T AmrtA afw ferh 2T 39 autons W O T, T S0 a1 AT SEE A
wfrafia w77 ¥ waitwe § for genform soar s &
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36.

3r.

38,

39,

40.

42.
43,

45.

46.

47,

48.

“gEww A guEga 2 sefire ) oy it g ead ar gers ar e e 1 seme s
¥ P st arlt % = f wfvafia w0 61 afear ol 3, Bt g zeard 9 swey far o
AT 37 TAT Fear ww e,

“qAfdwre” & W FEaw w99 @i gew aEAvem At #@ af # awt of am o e
srareta ar arftErs waat w1 gaiaato afids 2;

el ST e (W)t A A g, 3 ownfizw, sz, S ar s avine,

FAIEA gzrat & Famy 2 sqfore 2t spamee Favs, Pl o dem g afemrar W %
w9 # Feqifaa avg) wufas garadl & syeqe fum afada 2;

"arafire At agfee® ¥ sfr w st Wi S gufiee e afard, B grdwer a
sttt wemw ¥ fam s 87 8, & aror amfere @ s o atom
“ereeawd gwon” @ safirz At sefire ¥ st o qefim Pgem e goe, aadt o ar

AVTATT ATH A, FAT A IET g FETRORZ, T, A GiAwZ, GUE W @A, GEar w7 966,

ArorwAra, FAwAndl, frerea & el aa & aguerRrdt ae wraen aftgear qar see E
TV F WO ATATTT TATAT ATEA WA AT § g 97 [Hiwy s9teme stad 2

. "weerwT A A wAy o an erage, sreast AR a7 AufEe, 2adE, s, orEdeE

stz e BYE s awEy ey A fese aa7 aefoe gfads 8

“agget" A ow Pt & surag st sfiea 2

maftor iAo A weEEw a7 FyEm g 7 avtie ¥ oA aftEea ¥ Ho i deew S
(ST AT SHATAT 9 HYEV % Q9N v Aafie a1 aeardt dguw afads 3,

N i A i ¥ i s waty A frefrew st By s 7R i@

e svfore sty Fosfteew sefire Bed sl grssari sefire, & oot
217 A 49fie, SArese #uire @7 & s e gErEes autae, i gfEwena agfie

mar AfAte @7 e it of 3, 1 dert i gaw S atady )
9T WA A 7, geawA, e, 2, azw, w9 e ol st §

“Bra Fqfine” A A ar sd2m g svfie afils 2 i oad dals st arfiseor s Fam 2
¥ Aty seq sfees ¥ el S § seger sveerne sfere, siafes aufine, steafae safine,
aTaaTa T arare swfere Aar ser e—smaree srafire, st £ awrd, aag afear & g2d o
TR R, TET 0T Awtere, ¥ s 3d i, S gtz ® fzwe syt 4
e autire v St 3= saivme, 3T ater auire st atam 2

iz WA & P aufirz gt [fae dezat @ gant 32 s, enfees, T,
MITH, 19 1% F1 AT G-FH0 qT49T § QaF F7A7 ATR87 2;

el A da fwireor sofie o St sgzer & sl sgea & ofiafF{a s afids 2
w7t 77 P av sl s sera 76 wear & ol g gffy, g-vere Fror aar g sgae ¥
s
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6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEc. 3(Gi)]

49. "mrifRwar & feeft o, A=, ared gy, §2a oy, adarn, ardafs s ar el = aradfos sam
ar arsdz A4, weardt w=v A Tfda dvsmr ar s { s 9w A s Ee s ¥
T, WA, HraT, are wE v At aw ¥ e w91 a1 7 0% o § 789 21 9% samiaien
TN | A = qtana § e sana wraran, e, wmavawy 74y 761 AT g9 A9t 97 Ay
=yrfte a1 Al 8= 0 & s £ A4 2 o "t ea® o=dt o 3% s =v 341
AATATY G217 38 A7 (64T AT,

50. “wwefter Br8® A =i mfEsew ar orew s gy wifhga 2 e ateEeer g v G

wada gea stida 3 5 2tw sgfire geeror afEar ¥ ardt a7 www an qfitaee o= 2 s
¥ forrzrs % faro st dzve 2

59. “swwr vt A Fuz 467 A Sy yuforz wrer w7 Ay giam qfar e sefine s @, ar
fererzrr sFuT 9y streafe avat ar sravat F a2 e & gy afida 3

52. ™gRaga™ & 2rar stz 912 3z ar A sgertva sifos gt ar aqysrtoa 57 o 2 & 9y
zar W7 T yatavia =v &t g9 A7 & Bfre =9 X stufza @ gtz ofrags o
3 g, g wwer e v 2ar A% R ¥ B waza wfada 2

53. "Iqure A faedt aufirz ¥ atfe, waafis ar s it sdues § =g § afafzg vz,
FAATE T gy gt § e T e @7 s awar s sw e

54. "ggrear Syt 3 Iy gt duEe, givass W @ uEn AT S 399 SO 6 5 4T
stifars s Y e 49 & syl afia gv sarda P she Fas 2 & affta el sfae g
st e afaia 2

55 gl WY @A 3 Y o it 2} s e & aufeafia od 61 4 P afan

sfa 2

56. “sqftrez wff® @ e oo st afenfEe A, Y qur var saraaEt Afea weds =i ar sfar e
wqe a1 wets srardty afva qur & sranfta sargem oft 2, o A sefine segsr w9 2, sfiada
&

57. “srqftres € wwagar A rar arafiwar s afeda @ B separ 2w aufine s ada P,

FAT, qaTanT, qadwen, 99 oA @ fwem ov g e P s fao Gt farer 6
saffis srafawar s g9 3 fgzm 7t sy o fraar st ey 2em;

58, *sqfre QX aren” A T =T ar @At 1 A gt 2 9 avfie o ¥ S & o
IGAHTT T4 AR A9 v awtie ¥ dager diT qra # Grdwat S5 st smttawr At
74 ¥ o ) a7 3% gt ¥ araw & Beg ¥ Fo afest, B, aqssen qar sagfoe
Frvera sl A sfire w220 7 shgafrs =1 3 o 20 3

(2) wot g B ot e oat o s afvarfie &1 Giar war 2, i 1 gafaeor (sieon) sfirmam
1986, w7 (w3aw Farw b o) sfafigs, 1974 a0 (sgaw Farw @7 fdew) g st

1977 a7 a1 (wamvy fareer @7 ) sfimas, 1981 % sfearfm 2, % o it Y wfis afafsa
Ll
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4. FTWreE JErIRatal & Hasq, ToiH 4UTATE TewTEAT -

(%) 3% FreT e oo swfire 9 gasga ot dw gaw arard satn 7 Feseae, &
frersdfreeurgyey sfe wde afiseen aufirz % fm som-gon Rt F dofts 2 e smaawn g7
st wifawTiT ZreT e A afaaeen ¥ g gaw G autoet @ sitiege s e
sofire smEwAtst B AT,

()  wayy o EreorEr safarez 3 wraget @ e §61 if2 o ZerE ¥ AwtErar ar are
sttt ZrT Syeg w9rE wE FA 7 ar wanie oftmrfeat g aar FEfm sege alew annlt F g
srafirz av s Freframr safire % for o oo (22 3 =3 =,

(my  #ArEmi ST s agfre 5 gaw =9 A gy &7 9w 7 defea $23, 73 w1 27 e 2,
sfre 23 sifeator e Fieds aafirez Fraw, 2018 ¥ seare Frgemy a3 o

(=) =R 9faT & o 3 TEm aefie o e aafie B a@ § o § orw e A vt
w2 she qwy wwa g7 eardta B g RRergar g P

(2) ¥ sufre affs =% g sege aafire 9 o, 559 ardafs s, aef o s a6
XA, 7 AT e W e,

(3) &t qufirz segwrat et sgatsar Gra 7 dra 59 Sy Ve wafirz gduT ¥ P eanftr Feem
A1 autatust 7 fAfRtE= fay

(4) ¥t =mfe sfow =9 & v & vy A ol fraw of =it e Y gfem feo famr el &
gaater gt = uv g J i & gfis s e S7E qedtee v awrte aditEa w0 w |
=af a1 T ArATER A AATAE AT G A F QAR i SaEear T #7 QIR auias iy
wriTy Frama grer sfafza wafdre: sy am @ ar safora sugw shrgor 9 s,

(5) e wnt AT o Frdseny ¥ 2 Teae agfors 33 v s wdtey (et o,
w91, fE=t, Yoo, afvam % e, A a9 i, afeman, s @itz ¥ o o o 78 s ma
stwtur= Y warty g grer gar shagfe sufoee G BaY g grs 2 ane § o3,

(6) = st ¥ sfastm 39 & s & vw o & st ol s wem ofr e S s
arfirer 1 arftard & o9 et § 2ar ffgs sfE e agfiee 5 5t 90 995 593, gow oo
sqfirez S sae-sae arat § ARy e § apraar v qasheeity avedt O aifiga safire s A
a7 WITFA qAaa T w2 497 G 500 Aa-waaaiiy gqfirz 7 @77 9% d99 3 gfEr ¥ s
dariae, TyETied A7 9T w9 A9AT Araamee 5 wier Huem s A swfirs s
sifervw greT @ Etom srofore stagwatst ar sfawmeor 9 By s

(1 == ot % afistm 8 FF arfe & ow ol ¥ s77 5,000 o7 dtzr & afis Fawe a0 ot 3=
T AT {7 A P e B aefErT § 3 St § mar A wfieE ae agtie @ 5w g0
1 QT w7, gaw v aw aufore S smw-aeny gt # T 799§ AgeAr Fea 797 G w17 a4y
afAfera 79 7 gEwavita wufare w1 957 7% $97 2 a7 ¥ s qateE, st e fie v
FGFT FTAHGRAT ¥ AT Fyzer Far avem g sy sqrfg artamew g g9r [EE aiies
stgwAtar ar afir ® @1 far s,

(8) o Pl ¥ afigfam 3% 61 arfra & ox a0 ¥ siwe gt Sz e Yz agnfa arfisew 6
wRiTaTdt & = et & ar Gafze st arer swfirz 9 sy 99 qu swan, 7a e a sgfore £} g5
AT ATAT H TUZ FA H AFTAAT FAAT AGT QIAFAT ATHAT Y AOAFA G007 T ATAT AaqT hrpa
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8 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEc. 3(Gi)]

TASATT W AIGAT AACAT F29 AA-ATFAGT ATOT= FT AR AT A9T D GOAT ¥ HET A
Faifea sfe 9t 50% wgar aratfarvm ¥ sfeo Pz Frar arom e syfiee arefta afisger
war FEfor gafire dugeatat ar st £ far smom)

5. vtz aw ol Swary gitads durea ¥ wdew.- (1) vataow, o e searg gfeada s 3 g
oo et ¥ sty Y A=A ¥ Bro seardt 2im oz afRe, gatsen, aw sfte sy afeada derem

T AT ¥ afi i At amtE woaw v, Fren FefEf ahadt ofie 29 9 s
it a7 FerEEre #7193 e 397 30wl

(1) =zt G e

(2) vy Frr s

(3) 7#ras mE THTE g

(4) g7 HaTTa

(5) FHra wmoy = &

(6) e v vy ey A A R afata, sEes e
(7) A 719w w1 ¥ agdt e Fam, savEs 2
(8) ¥ 7157 w11 ¥ Ao P Frawr, gy 51
(9) e w171 avTa AT, WA 31T

(10) =T FATVEAT (A7) ¥ET, TEVEF 19T

(11) wgswEeTare, sfrowdart

(12) = Fg fEdsy

2. Yeitm anitedt ofafd 6 359 or Pt ¥ s 3 ATz w00 @ gt s ¥ F
wF @ H w39 0% 707 Z0n gaiEew, @9 s sy efiads s 2 R 9 aft geeas 8,
szt w7 a¥am |fafa wr g fm ad 7w far sem

8. oyl Rwvww e ¥ welew.- (1) wedt B e aTsg avadT ar |9 e 3 Y guradl ¥
ara fretataa ¥ fo awea £, -

() A wufirz wdaw stagr 9 qure ¥ B srst qar sanita Fart g fo o sarat qar
FET e vy afaeet arer e Ot St gafirs gdaq gfdraanst ¥ Py o1 ad & 59 3 w5 0w
AT ArAtaE QATAATTA 73971 T4T AHTETET 979 7 G7 THATE 29T,

() o R & afige 6 avfa F gz g ¥ dae gwenfor ¥ are gt 3 2w g gdue
g7 Py AT Aay e Agr ey, e sada afie & st i AR a8

m et Fre swtere gde 15 o vty o d e i v snfre 2 wee ¥odEe e
17 sfre vorfifa o Fure w93 3 orsat ayr A e Aty w5 g e,

() i wwfime @y AT | A 97 e 3 Sienee 29T a9 aeat 99 s e ¥ A
AT FT TATY T,

(z.)  #arita Frat e s qupnfeat sy gtomor 3 e swr awan Rt w7 6
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(=)  asra Aravs A weeet St ga ¥ e S safire sduw g7 e, gy rrea AT A sanfs
et #Y awnrr arfzeft fgt aar afasar Be v=m

7. o R, warae A ads sare & wede.- (1) Tats B aatEe Gt ¥ e A, -
(%) e wwgye Y arAre Fwrd f szraat ageey s e

(m) Futaal st By ¥ fo smdmr e sy B sd e T s 334 M eA 7R %
AT At TRt % A weine ¥ Ay Ao et ade gtate 2

8. W shww, wie wOwC ¥ v - 717 Sapw awty A7 ¥ qrery A -

(w) v ¥ et oa T ¥ fr wdfon P e 37 3w g e,

(@) 3 iR o S ¥ a1 3EmET A

(M  =avra SrETAT qT T AT THRAT Z19T ZerET 9 i quey we % B sderrE
sqriay 439,

(1) Favez F At e o e gft gt gv S a1 agann 59X ana Qe 6 qear @ et
AT ¥ Tyar ¥ v ¥ B s aefaefs Fam o wm

9. Ry vwe ¥ wdew.- Fma s aafas 43 % graw 3 - (%) 2 a7 aonfa agfers
X st ar wo AT At A zeifEa R ¥ o 3w ar g s w3,

(@) T i A e faega £ afia 9 Faew safaat zer sef @i % Fo afraet s

10. 7w T Aot St o s & e adte @ adreeity sut @ e agfaa 9o %
AW -

(F)  Auforez A st day w7 avdt St ¥ P s gue fF g s, @

(@) TR g & st far sy ama @ga ¥ o agfe aferd ar derew wmm et

1. Tt i dw g Nt F aglt R ¥ wardt afim S ede.

(1) 7T A 9 T A | afea, e vt e B st e ¥ osrgs ar e @
waqreTy fFTat ¥ fRere ¥ v & fetatas afafeas s

(%) = Fgar F T quirE TEu ¥ 27 § auiere 9ae a1 AT, =9 agraar a9y 6
sary agEt wfga quenfrat ¥ gernef A wrsm ar A oo A ¥ o o #ifa e B smfare edve
AT A wvar A=A Fawt &1 shereer 6 arvE & ow 3f & sy § dme oz e s S
bt Aye gufire s A6 e ey oredt s AtF A e Ao

(@) B Aufore v ¥ dEn § e At @ vditE far 593 awr gffeew F a3 anfiee 5
AT A AATITT T2 TAT 7757 A A7 S0 A= TAT T F v AT #7 gafacer 97 3

aufir= ¥ wara | g #3 F B S amfirz ¥ RBfsr deeet ¥ oaefiez § @l g,
A, AHAT AT AN T 97 29 3,

() rrey HifFAT e surfifRat @ s g At oF sofire dueaatar e ol s st
=7 ZIFT ANIOTE T TH T9A F [FATE W FEAYW AHHT F AT (6T AT A7 AGTOE FATA TOTAT F

aqfirz T ATt ar sAngtE s dugeata ¥ odmee ¥ an & fega anfby gt e
FAT,

(W) wdt mavter srfraet grer e Frot ¥ awdat ¥ fearer 9 gfafes s
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(=) T ¥ oAt Avar fawn w1y a7 afatas ¥ B G2 39 F o9 awe W gewe A9 A
Hfir= FH=Rw JIuT A7 IEET & % A6 ¥ o & = g S e |, e ar A e A
H Wl g7 weET AT | 318 avtere waemen o e giemt sarfes w3 % F v
(=) 2w aafirz ¥ B g she Froer giEsmd sy 93 % B os af ¥ s safra fad ¥
e I9AET 9% 1 ggae di7 arae wtatE wea {3 agmar v7 S dvaar st o ood
7] ArFAT BT ¥ AveAw & T/t 5w A (96 39 i aveen) § ariae we

(®) 79w A s Fert F aedt Ayaar Framr w1 g2 gfate e ¥ o G Y 200 3 s
ATATE AT 47 5,000 77 Hizz F gfiw Awea ¥ Atz ot gy arsfi ar aitnfas, ateanfis ar g &
sty gfrme X Gwrs dvwar § S aafaez ¥ geerrn, deren, faEtza wiemo ¥ o o s

(@)  Fadw sfds e, st s, sets o ¥ et o Ga Y fE olz ¥ e drwa
w5 A w1 5 wiger wiz ar de syt ar geshior i % B aefam v

(=) A AnEET s g S Ataar & 60 A (av afaw) #3757 ¥ gt a9 art o @
T ¥ oAz F Avar Xfra sreerwe aftraror i sgar ©F qee g @ 1) sarsarns afimet ¥
Fferw wdum wy AfAfea w7,

(#)  F s ¥ adve § agdt s et F awar Mt aar S o sz F qaeso nd
gftage ay winsoor 7 sy s,

() vy Feer YE Y are gl g 5 o afafer & afis ¥ S avfire e s feem
afaaTa ¥ o awe Fi stigtee s @

(z) = gEe avEr A agiers ¥ zaanteat ¥ orEew F ADT | TF AT 4% FT

12, Fer wRRz a1 Rer s ar syrge & welsq.- 797 FafF, G iz G e
ERIES LN

(#) = Rt f afieen 41 arfta & o5 2 3 ftqe e az2h Bam Fam ¥ garft afes ¥ fee
T & AT e 7 sy FEm 7 3w antire e ar e atess 1 s w9 F A
s 14 % = (9) ¥ aepne Topea 9% T SEsT A6 SraE 1Y 4w a0,

(my  awfir= ¥ guewre, weRTw, Ivare @ FAEm 9o ow FEn ey & e A o m w oow ar

st Framdt ¥ s st qataetes a3 e P ar Ao surea ¥ s ar sardre Pt
¥ ferw A7 e et Faars F wardt atee ¥ avg gerst w9 ¥ oo 9w |

13.  Tow A dw T o 3 vy ST g aniter R R % sl afe % owls- (1) AT R
e A == Pt ¥ anfte a8 ofie 5% it 8= % £, v oft 5w oren 3§ v g A aEf
Fara Frams % qardt ot % wd=y o 20 o 1o ay &9 ameg O f g Bem S onfafe v E

14, F=ftw vy Ry Y & wafer- Yt g e 9E -

(®) = Pt ® watee ¥ A o oy R 3T s agme feer afateEr ¥ e s
a4 she wareira et s Bl st = o wem;

(@) st By bz s e Froers gfEoss £ g gam, of 39t g, el oo, Faem ¥
o sra Pl
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(W 2w st wesve gt ar sgere sttt § Fo Rt eataefr syt e afeamr st
AT ®vAT H7 o wdt AT a2 Y, 3aR srgAe we,

(1) B wafirez seepror giEard ar soere St ¥ P R gataefty s % srafeas o of
W w9 A T OF AT I TFAV A FEYAEAe A amEat ¥ 9paw & @ iaaiwa A 3696 aun

i e i SRt ¥ AT FAT;

(2.) Zra gafore ¥ yaesa, wrdwwr e ggare F Fo fft ot draYidt 3 wahr g9 s aguer g
Ar=T At wrmw ey wfafAat ¥ awrat 7 @wiEAT s i w0 o ¥ e 3% B P e,
()  =avira Pt grer oy Pt ¥ erafersy & awr s P 9t ar agor P afafan ¥
wregw & AT F79;

(@) 7T wgnr ferr a1t ofre afafaar 3 aror i ¥ arare g7 oo et ¥ saferasy o= arfie el
Fare e e 33 qataer, gn v sy afvade e A e s aar ag Fay e afisrs 39 9
1 7=t ap;

()  ofafes 5 27 & wfaw 3w aufirz w7 w@aw 78 3 e ¥ [ aeer ¥ fBooaufez
s @ Fger At f and dard A Gl sacf, s o G s et s
Ty Wy afFEtas ¥98 37 T A1 71 3970 7En § A apteds G st awtag e

(@) = FAast ¥ wrawrt wserEA 0% ¥ o 2 safoee ¥ gt sarite Feat ¥ aed
A weerve v Fge F wafaeira gga@ 97 awg-aaa v anredts Bt arfom s ay

(=) swfire ¥ smerrdt S g7 et o A e A 1) anbeda gEm wer |

15. vty Fwrat, dl st st & arer duraet awr agd wEl % wisw Ak smwiie- (1)
s e S garad -

(%) v i sfte roefifa i s & arfra F g2 a0 ¥ diae S avfirs gdus g7 o i e
worAta X sy Sha st adw Avem Aare svan e skl o ufR e svane ar Ay e s g
TS HTETT AT A9 7T GATAA A197 TIOEA AT0ETer A 3] AeiEa womn

(71) wier afiaat auy setenfos qure, e, deqrm e v & e ofs T affa adr =9 3
QaFEA A1 A9FE F AT ¥ AUZN F1 SUGEa] SN A8 Wiadl waal, a3 aritaas 9ieet, qib,
Aravera qfrseT rentz § sufire st duze oo 17 a1 Gt g9 afufza s fear ar asar 2,

(@) FET Y Attt sufrs duzaatet ¥ At £ st s w9 oot s s
A7 ZATZIT WA AUIOTZ AUE Tl ATZT 200 ANOATZ F TATH | THT AV B TF7 T4 F (47 39
arfirge 5 et e aafire dugepatst ¥ nfteeor ¥ B ms worft st avm;

() ¥4 AFTAAT AT AT BY AF7 AT, TEAW GF 995 FAT M7 A9 9797 T a9tz #u7
F79 Al 27 AT THIT F TEEI FY GIATEA 397,

(2.) o Ferat € stiagsar §1 aréfvg F me ad ¥ s oa Rt ¥ sggut ) swfaez 593 g0 sgfafid
arT e wwa g wvatea gt s

936

303



12 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEc. 3(Gi)]

() v Ee, ot satEa et s, awa-smra g7 &3 e dfte s an arfage sifiaee ¥ amer 3
2 s seawiwats & & a1 quz w0

(%) satirz segmrsalst 2 Fdy Y7 5 wer so52 7 i sagar sore, ot 4 dYad, o wmat ¥ ¥,

Y1 &, ot ¥ e, Yuv ity ar azs a2 ardwls s, avat g feed or g s g d A
&% a1 g e a5 agr o Feedt ¥ sfrr fafza fo ao semre @ve aafiee 9 seaeaen 57
gu fm a srafre i s FEr gy wiag aufirz w53 =t o wihga autire Jageat 5 i

N

() gedanity amafaar derd s % o gafer sam % arg argdr ase afEsmd ar wr seror g
=TT T ATTE FHgETew AT qiaga @y g At ot Agfirz daE e e swfie § &

qEAFviTa HTRTEAT €Y A T FE AT T oAt ¥ ar avedt At qfasd & s, enfew, am,

T g qT 39w, S e aafire ¥ deew % f R gy S & gz i, N edwe ¥
st ¥ e ¥ fam aibe 1 & wqfza #65 e ger safere ¥ e ¥ B s 3 & w20,

(w) ¥ wierazaa gtz % F sgfire Rl 321 91 sarear a1 e aefirz sammeafs v A
A7 i ¥ yivsimes aufirzt e gfvdszng aufirz fem gfaar & 9% qefm P ¥ oo
Tz 7w it syfaar $i s Gl vee ar e & e A & i el [ ow T i sen do e

e AT Fek wrr ¥ F @y A o o F21 9 ¥ afviwana aafire grer e % ava g Jom;
(=) afeAwzag smtir= P afaa a5 w3 afrweag gt w1 i Serw 6 gfaes afbEta
For AT A T v Fmer A S afafy g FEe Fer e

() WAt ¥ wewrs walarieat o e 39y B el & aer A duda 3 ¥ 9@t A7 7 w9 a9y 37 s A
AT W T T (AT Frer whige AetiE sagwat ar stawew 11 A,

(%) wofor= g avt e safore wapsatst 1 2 agfine s 7 afe 39y

(%) Prvafafm arare or araret & afEaqt, wat, o, wts, geee graw @ gt arare d gufire g0z
FoaT A =Aveeqwe Rafy qfafas w23 % P a9 o sdt gz ar avand ¥ s g
a2 vz ar A fadsreee wriz £ corgEr 9 Do 2T,

(%) AHEAT ¥ wAed, ATTAE AR 6 s B g7 e e gn 3 ar Seteew e ar
HOATE H AT 419 HER, W, WAAr @i 3g-artaat £ 7w % wuiies 97 gaw 57 3 §uz w1

(vn) #rzw ft awrd ¥ w3 he madt ot & Frerdt wk e ) B gt § o soofoest o frar dog 9%
¥ Foro gfvage avgs sfaarams spagrd 751 2, gt w9 ) o 59 ¥ P srearfaa e dereor gy

wqriaa F7AT 29 T "5ug o o ez e dug @ Fwem s Feer g ver Raifa Aafas
s v A AT,

() FTTATHT, TATAT 17 TR F ANE B YGF FY A JUZ FA7 A7 AT AF AGT A7 TR TARI GIAT
v aafi=T & ==,

(q) ga% o v A7 Pl quiirs 77 gag W a8 i6ee wiz, 47 e
s ekt wvE sy aw wvAn 7R yufire ¥ wam g gEewer 7 s 4w e
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(%) waadt geewar afaar ar st grare gt ar s s gfaay 5 7 32 e
aqtirz &Y yhags w7,

(a) FRafor e Psasy sgfires ey ofaes asmaama g aaraoiies Feto e Brods gufirz gdaw R,
2016 ¥ ITET ¥ AFAW FAT;

@) wETw ataer ¥ we-ar 3 ¥ e de s vaw fafaat ¥ aaeaw F aefe awEm =
g7 ¥ aafeey, ardyita segrae, sofore ¥ Bl gewrer if gt 9 sade s,

(@) A aal ¥ ofrar vrrafaw are ¥ oot € wovrgg w9 A gara soar @7 sqrdte et g
s T wrdt ToTAT, AT S w7 94 A e et w47 @97 2 vy atuwriiar F ol o st
7 oft frer wr et srafares qahmr S aver §7 ATy ATt QST TEAT 9 SeTEA I Hn
T AFA B,

(%)  FOFFT ST e S et tas Sraear A7 E, Y S w98 57 A7 anT-Aaey uv
Tt PR ST AT ARy qv ST anhoft et s ey agner G & g A
Fren e w7 g #7937 3w st % fafasy sraaai § afam a9 F o s ar Fel &= % sgarh
ar Faft sfwaesr % wmam ¥ 2y qwfire geeser qftard v Gdfia sadear Y dfamtor, s @
SATE T AHT FAAL GHagT AFA @7 qataeviig s F7 A 709 ¥ e g w6y
wfirraar 9T A9

(%) Ra-Mdfwew, ey s SO, off 0, satffas afdam ar da P
aafart ¥y Faftmrn % B w1 sva e awewr,

() safire ¥ gy g % o afire sftw fam afem aofire & saf ofeand a1 qofire
rantea faga watet an dnrz afzar 9 Fre =te ¥ e 71 ot

(@) o Tt ¥ onfra @i A & seda safort ¥ R ¥ B st ¥ sepne seas g
weft sfre spepifive aseamr 1 Frafor, asrem e swar s an Beeft smy st ¥ mreng § sea;

(w) it g o $A7 e ¥ srasrry A safire geae Aarst ¥ gumee s sseaer ¥ e Wit o
St IHAT TIAT AT AE AACTAA TIAT (5 TR (AOTT ¥ IATOE Foar % (A7 (AT 31 A9 WA
a4t o Fraet ¥ s sqvfta Frer % g9 arendt gat ¥ F graves: Wit § o of 593 ¥
quaT T HrEt 7 A

(1) wFg-1 ® gufirz gaewro, ditae ar B afaar safgs &7 % B ofisr sre @ ¥ B
WATT FAT e AT Aavieaty 7T wgmr FE=ey 3 Ay wgaw e ataty & mmerr weer s
gfza ufafaw 5 difes = A sl safor= 21,

(m) wifr F1 AT aarE 29 & 59 3 99 A G gd ofeare F adeeen ¥ fAe sil3a e
(a%) Forwadt ad ¥ 30 ¥ v =% g avpwn av as, wenfer seraa 91 @ wiflga stiech 9
T#=9-4 % F1fiw v e e aega o

(=) =fiw B wedw ad & 31 wf % vt Few Bamr ¥ garft sfag ar any dsmaa ar avdrer
farsr Faamr sfie safia wrsa wguaor fdser 94 ar wgwor Fopar afafy 1 et s,

() wrtet P diasta afaar @t v of et o 2, 2 gaw o o gqfiez ¥ gz & doge &
o s weEry ar feem At 9 et i@ s ofaes ¥ S afafm aofiez % @99 #
(a)  aw AAfEs wwar & gafEar s v smEa gear sy spafy 295, wdrer de, 2 %
ZEAW, FvETAT, Fataa 93 d wres S auforz ¥ g § A adft wfEEr 9 3geer s @7 ardan
(we.) Tt g arsfEs Smredt ar wdz s £ Fwfo dreer § e & of qfafes 59 e
Mﬁgﬁmwmﬁtm.mwm%ﬁmmmhwﬁwﬁmm
afafer frar
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()  F9 FAW AT WIA AT F IUEAT W AAGTAT T4 § AT TR AT SAAl ¥ A wae &
st sy ¥ Fan aofafss aamr e wrwde Rl so aar anrd wf sofafit 3 sy g9 g0 #
atar aae & ot afam sfirefrar ar soer R @ seardtfe s 6

(e s, fovavr e ssre s % st & A arragar w1 gad wean e Featafas ¥ Gda 5
AFITE TEq FIA ATAT 3 ATAETIT 24T,

b FH7T 7 FAm
ii. FH AT TG BIAT,

i,  #eE sET A Igfi= w7 O Ia,

iv. sryfirr w1 A7 Fasfraofta, -8 Pefreedia (ordsor 9 aqr ggaarm), sameas
sqfir= sfte g¥e afidezan sufire Y=g & &g 97 Quwa,

V. T¥ ARITE, AT TP, ATAEE FeqTE AT FHET T S AT a9
AT T,

vi.  FUERT ET wETaR A9fr= ¥ AT SATEAT 37T S99 0 AT qrIEt 41 S A

a7 FafEe zoaw s avlt st § sz A 2 & S Fefteefta safiee ¥ B
#i s fesat o T

vil. =T 9T gawga waiiE w7 s Rt § sEree e,

viil.  avfimz s avt, aofiez sy, gwwrnatar ar aufirs szo sfiwo 91 gasga
sqfere gfomy; v

ix.  sgfie v s arat gy sqreita et ar sanfra R g mfge Bl e st
A gt wduer ¥ For i sggYssr dra ar owre 7 d=mg 5o

(ww)  wTEeET sqw fi ST S gwrEe ¥ P e 23 § aafafatEe sy fm s aara 3% % gé
g, Fafoe safire & seor sam 2 wea a1 e Fear 22 T

(@w) i wEEe qfEaTst 3 fae s, g, dvdatrefaesti, ez s
afiey st she o sxfwreor soforer aur gafint 9 F areasy g wgm g9 a7 6 gt A
T s sETEeE waor 2t qrT sAEEr 1 #® A af Afreat e saores B s aanfR, safia sy
AGTHAE GAEEY AT A e oaw ¥ v e am aifee i s s aw o s am ¥
sfer s 7 ofH 2 =,

(=) st Qe AT sl AT AT SRR ST ST F REsea aa E-aasre B Sy
¥ fam stre s Predwor wva e w2t w21 sygard 8 gat ¥ da-amm ar F2-3uee 3 Ay sriars
§4T,

(%)  wwaEr s % Froa e Sg-avEre B darerar 7 A9 F1 PR ggfeew F 9 avl o 9
¥t ¥ o =@ wrwr vy b wrear ¥ g derEw = X sreafaa

16. T wguwr R i a7 yguw R o & sdse- (1) 779 o FEE 3F a9 o
oy sfafa arer -

(%)  aAvAt-aaAT afirmfrar § sarm Fee ¥ oo 3 v F o At s el fer s e
sataa arrartaT wurma e ar wrsg wzft e Brarr ¥ garft afde ¥ fee awem 3 ad Few d
w5 31 717 7 et ¥ v 1 afrar £ e,
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(@)  Aufire geewew Ay e saat § B sadt | @ it o ¥ sl aar fafifee ogfaeis
HTAFT Y AATZ7 F7A7 747 o7 57 907 5947,

(m st FEg ar st Fara g oftge [t s sfaaen @ oo 1 F wdem Fraofa ¥
ORI, WEATA FT Gy FeAy S wA s foen A7 e awm e

(%) wfirar ¥ gearg 6 arw w3 ag, ddatiE gfafataRa ¥ ool azaf@ & adar @ gy
stsmeat 9y 71 vt B e, wore o s dvr R, fer S afufd o meede 9
Aysar atata, dar @y 21, Famger ar vavds arfieew, q-5 478, Y93, Frga favr safaai, ot
FEamr she s safia sfaseooi ¥ BT 9 sard § vay areon e o 09 Far, afs 9 &8, 3/ % B
A1 AT w1 A9 fEar s,

(z.)  =qvira e ar Bt afEar sss ar saita afises grer srfrss Fslt sy afveeor £ geg 2
o ars B 6 sty ¥ dvae wifiery arft sear Bl agqraravas se ol afta gt 190 2 9
garfafafae smuraa arvdz @ gatarn g gfesfa &,

(@ R arfirer & Ffimrar gzafat & ffisrea % are st

(%)  afy v artiseer a gy a9 stEar =1 sarae et oet % s 503§ 9999 7297 2
A 71 g ey 97 gy A (3) ¥ osndfiw At 3w st 9 Feifa ar o fey o e,

yiq aurfeata, sarira Fare ar g & s=ar B B oar 938 eiftere Fefaa ar = 558 Gar
ElusinE o

(@) Tt ¥ Fav e i o 97, 96w S35 w0 E ST 99 gt 94 ¥ geai A7 3
o ¥ sl w23 go f qfar ¥ werae & Rt ¥ aft sgdat, ofaere, sgaf ar eufar safea &
fFafafive syt ar ol 9 oof @7 faar 3, s g9 aut ¥ Fo ol 51 adfieon @,

(2) =T sEmvy P 34 ar g Fero afaf ades 9 93 w7 g g WF oy
17 il F Frw A7 Amas F9A § QAT SIS AaeT T AT FEAI9 T A T T A

(3) At vttt ¥ ame F, szt aafRafa, ¥=fe ggnw Frdser S, e agor Frdaw @ ar
s fdr wifatR gy 91 A fafEe w2 e war 2, ww Rfafie w0 % B Y= s e
a1 A Fder sr |

(4)  warteafH, 7T wmw e A a7 sy e st a9 wf =Sm awer e et §
A s v a1, wavatatza av sfsfas st aar sqraaattaa sgure Sefedt qar ofase 8 fAfEe
wrt $it7 oo it ¥ gefta seret-1 e smesfi-2 7 Rt st s sagres aider s

(5) e wgmer Fbaer @Y ar wgnwr Fepeor afafd afrdszen aofire derew gfFurst & aufire
FeqreRl ST WA 2 afiawang i ¥ arfan wgead o Bearw ¥ B st Farr e G
|

(6) o wgmwr = AF A e A afat zeT awfires ¥ siae e warEe w AR G
AT

17. Figemang samEt aur wreasc Aeft sl sred ¥ Rftmfarst ar e @ofiet $ sds- (1)
e dtvy st A% B, wi, ety e ranf? ¥ oft Fafar ar 78 2eqrdt 9 avare 7 e
ats =t agta= g gurHT 1 =T F B st Tt o sravas et agraar a9 s

(2) ¥ de-Frefeftn S apnft 7 o st § @G ar B w3 @ @ owdt gt Al
TF AT FFTO FARA F ARCAT A Y ATGH TV 77 & Py qoprv i1 gy w49

(3) ey dutEAt qa7 vt ¥ ffFatarst ar gt snfaat o Fovm dofawt g s et @
et ey A UAT ¥ S Y AATeAAT S GAT AN A7 59K =g Tt 3 86 ¥ A vdw
Fufiret ar Trave ¥ Femeer ¥ fao o grasw ar e ayees s

(4) A =dt PifFatara, ate entaat ar o Sufiar ZeT @98 ST fy @z e gt Aerew
F79 F Aa9 0 AT 1 AT 31 AP
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18.  wwxy =geaw faw & o . F sinw s st et sk 3 swfine svnfa saf da=t
¥ wdfay.~ Sy w7 gdty WX At @7 Aw gfiee sparfra s sge faw A0 A A Bl ¥ e
gafias wdi dratfire wereal o w7 T FIT SO S0 ST AUHT D0 AT ¥ 5 X g 5 afaes
w1 afEearay w9 ¥ Fre oq Pt f afigsar € arfra & gz ara ¥ dfrae sy 500

19,  3rw sy wewesor e dtew gRer § wrgar ¥ Bro arde- (1) 9 awnee e ade
AT AW 7T WA qUvET A 0 2t A sfaafEa @R % o e 2

(2)  afaay 51 w=9Tew awgTs 97 g A9 § ¥efrg wgnw Feeer @ grer arft awedtd bt
Fesmes w3 e oadl sqramT w5

(3)  sfesy ¥ s v wre wAn oy Fredmer 9 ar wguor e afafd A aravas i ot Rar
AT

(4) v wpwy fSEer 3 ar wgmw S iRt a2 agfire wieme s sithes it ¥
s=TaA ¥ wafgror arvat €1 g 1 iy

(5)  afar ¥ wares W Tvafie sma-mg o ¥ira wgn fpiaer $vF grr avdt anfaeft faiat
wafire wsiepevr e ofvae AR ¥ gataee ¥ 512 & s asmae 47 2

(6)  Zva gutirz weeree e oivw wfaar ¥ a=reae Zrer s wger Ry g R afafy
3fre =TT FTiEETer FY Ferw a1 30 Fe A% v 3 § i iy wem wm

20, widry ot F 3w s waew & arrde e B o ol srdardat- of T A= § s
sttt ¥ sider A arfaey ot afafees 421 % af2g Faw 15 & sffafaa ¥ aam

(%)  uds w7 qror =g ¥ Afawbor & asmr 2 weesrw gt d satiez gofiez e fAftes aufies
1 AUFW 7R % o vw Iwgea Aeaw s 97 vE S e sqrfed By e aEeeass aer
£ #qryar 9% ¥ o 25 Frdter ® oftae qerdt ¥ 3 swmer gfi & & A qfi =1 wg=mw & s
dA7v #qr & gatirz sqfirz 51 Froarr o8 s o s 97 Fear snem

() et gfR awees A o 6 qen F Pt st safire safire X fe it s oo s
wq1fs 99 % wars B i

(W)  =yrera ey setEty aaror i Aytemn w1y ataar § sgters S & aiatag 79 397 ot 1
wferay % ar gerfReat & 41w G Fedt ot 3 e, onft 1 e, g i S, a5fee B ¥,
227 &%, A= FNE AT AT FOTA A= ¥ T g7 9T 92w SIET 97 FHT9 AR G T A fEE
i A ¥ R B

()  =qvira Frarg grer, ofdta S @ gwer 59 g adt ofeat o sfEfiet ¥ afts S agfies
TAST ¥ IYAAT AT A § 924 g ¥ Apw-Arg fAr qay w65 g e ¥ anan ®, et s § 9w
e w1 97 Tquss faarew 918 s, suasr 83

(=) =avira Fearr v aqafire gdw Jard dasdta s 51 939 g7 o ofzs § S gduT g
FEATA T AT

M  afn Fwrve a1 ora fae B aafire s s & sarem ¥ o gdar g
FqgFT #47 f1 gEE fte a3 vt P e o g s B st of e s e
AAFATH TYATT F74 § (77 #HTE T2 T T AGATIT AT THAT)

21. sfire { It wwewoor % By srde - (1) 1500 A fe ar, ar afe ¥ FTeies g 728 9
& g qutorst F¥ qvr 2t ¥ Fearted FE ey v d7 e avan 4 9 e sqwe S0
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A ¥ wreaw A qr HAdn wygger e A w5 ¥ o e et ¥ e e o st e smrm e R
form #1 fmar srmm

(2)  zow ¥=nteies aforat o1 soatr @15tz a1 vy e a9 7 s-gse % Fr By amom

(3)  =avita Fwrw ar afa w1 gwew ar % g At st 5 g =7 afafem & abs
wEERur wwAT ATt At ¥ agfore % st @i f sgwr fear azd #, 3 pfRafa, o e Fgew
a1 ar wamw s st A sl § B wee1 § aidar gegs 700

(4)  wafir=z & st afgar & sargar 593 F B @ st ft ofi o e gz Fawe a4 ar
vy ey wfafa sawr g v e A Bt ¥ e gaata g wm

22, fwaraa € sy - o Rt ¥ Berega ¥ B arasas geseaar aatiaf, st
et sfe @ At st gy sy Agr @ ar e sfest g Fafafes RREfEe ae-
=y 7 ayfar i s

w . frrsaTy

99T FAr

(1) | 2 et wtemer s 9 sarfn w0 ¥ F v st 6 | 4 qf
1 wf

(2) 0.5 %%z srstear & &5 ¥ sqrira Frgrat ¥ dva 2ggw a9z ¥
fam s g saeawy weo i Y aafer = % f odae
0.5 ¥4z a1 afiw 7 Fwamar a4 FaET s ey
st A ¥ for e waEt 47 g

(3) | E ashim wisww afaey sy swess avw T qf{aet ¥ | g of
Frm e sqat w1 299

(4) | A= Frefrwesita, qasswer dye, 2z dfa, sareors st s | 2 o

afeswzam qar fAfte 2 sufiet o1 8 v quare § o
ga & form srqfore sermmatst 31 ana 77T |

(5) |7 AYOm ST F mEA TR @ wEeRw A 9 | 2 4 1
il wr gfraz st anest # afffea s
(6) | FFEIT war Fodw wwRE w oS- AEw, AW AT | 9 ‘
aftarge afafa s

(7) 100000 A sfaw wwa=ar & i =arfty Pt grer 2 | 2ad
sfire ydemoor qiFurs 1 =rgar s

(8) 100000 & %7 wwsw=ar a4 =4y fawrar d@ aret grer 2w | 3 ad
satdre geegaor f3ars €1 sqrgar w9

(9) = e F e a9y SAem wEeww gt A FEE 0 | goad
safirz aafirat % arg-ara qafus Rftwa agfirz ¥ fAeoe ¥
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AT 0.5 %97 a7 703 0% ©F AAAEqT a0 A7 ST ey
1T At ¥ o afeata ar v avw 1 samaen

(10)

= Pt % ofty wewra wfie ¥ e 3 Ao 05 iz deg | 3o

¥ ol it saritg et 47 FeemaT AT g At
XAy syroy wqET T =TT

(11)

I AT STRTFA TET 741 F ATIE IHGTF FAT AT T 20AT

5%

23. T st weTgwTe RwT- (1) Hafim e aewre ar 59 v S g ¥ sardta et o sde
faarr st == w1 afiepmr 6 afte 3 gz wm ¥ dme vy e s geee st w1 e

i e Lol T
) (2 (3)

1 s ¥ vt B Rt somas B ¥ | o o3
"rom

5 v weAT % waraA Ar gnie e R | e, g
Fae i F wega 9f 71 vF antany

3 1o wvETe ¥, e e ar ow afAEh T, G

4 gutaeen, o sl serary SiaS SAma, 9T ST | ey oy
T TE ATATATY

5. orEt P WA, WA s &y aiatats T, O

6. TTHTOT FEw19 SoTera, |TF ATHTT B UE qOATA T, O

7. F3ta e Fgror 4 57 o wfAfAfE T, O

8. o wgne fpawr 3y ey e afafy e | gz, w2
 wiAtafy

9. ATy T ST Ay T SR T | ey g
w1 v ufAfaty

“0. T W A A A Tz

1. sty Frrt 3 s g A afataf, qreg

12. FATAT T AT ¥ 2 Ay a5

13. Autir= g ardi/srasTis grdwuAt v 2 | e
awtorz waua ¥ fFmowm R a@ e &
qrrdt svse Ay [ Srarad e s afafafa
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14. TS AT I FA7 7 ITUINT F AAAT TIA q7A | FATET
Frra g7 o afafats
15, FUTOT= GAAHY A F 0% TATAT ATy
16. 2 P Fdraa qTEy
17. T AETE ¥ Trwe fawm, 3fv fawmr d sy | awew
P s azattaa ow sfafafy

(2) = et ¥ e & g4fim adt fawar, S aafire w89y dadt oy §7 §f aar et 6

AT weR A o Fawt % @ty e auiee feeaas ¥ o s sara 93 Y fo o gee )
srats 3 ¥ B orog safty semare e o gz e e A s vw daw e

(38)  wwfrar Fdvd & waffat snavas wriard 3 7o wamwr e a8 P afafa 9 siifia 1
AT

24, wifvfw R - (1) a0 % wamerm 377 98 A 30 Wi A Ay Tk o oo || & vy e Ay
v Fdts e 1

(2)  =avfra wrdre P gaw IV aodt arfils FaE oo v R @08 ar ygawr sfafa e

#afaa e a7 @y s X7 F apd FEsms Barr ¥ oardft st ar Sdafate aee £ oo 7 5 orfeer
wrmaa ¥ v A el gaem ¥ g a1 = ¥ gen el sty Foerat 3w F e ¥

sty Fwrat warft sfirerdt # adts 2 ¥ 30 9w ar 3ad v e

(3)  warfiafd, wedw sy gauwr feeaer @8 ar gqum Feeor 4fafd, o Rt 3 Bareaa de
ST A TR AT ST et 97 7 9% Fwears 7 aatey aine 9l www VoOF e s e
TErE 7 ¥ 31 FATE A% FE0r vy ey A%F e orgdy fr savaa ay o w1

(4) g gy Frdeer @, 2o F sqvita Farat aer o Rt ¥ P i Fafd g os mfe
wfrar FotE Aare A7 srft s oredt Frwey s A yatae, 39 i wAarg aivEds SEmET a1y g
Frerfrot ¥ ara e 2f 31 s & g @ 6 o

(5)  wafsvw, =% e serary gfads s g A Freert afafd & 32 ¥ Sfvm afis fed
25, gdear B R e - Feft 2y srafire wsiwmmw @y afFar %2 a1 avrs 9fF 227 o 718 o am

£ a9r ®, A7 qfaur v gardt At eeg VI T gz § O sarite Frera a 33m s R
arer wurar 1 Fraft @ qfasn ® eardt afimr ) a2, afz 955 2, 99 far e

944

311



20

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEc. 3(Gi)]

)

(ii)

(iii)

(iv)

(v)

(V)

(vii)

(viii)

(ix)

(x)

g |

[Frwr 15 (3),(3w), 18(1)(w)(x.),16(4) 3]
wTeesT W wgat & Ry RS

e W & g Ao, -

ey Frateo ¥ wrd e o Famr ey 2 safire ssesen de ofas qf3arsdl § sammr 509 %
Form sagarm &g aqerey werar s s iR st o iR B amom

qfdt 77w Fq= qorras, 741 Futer A ¥ ara-arg avvEg AR A aS A FsRm wea ¥
gty X Foo o 61 2o § P qfy woo sws fi 44 @, 7 g 9fy goo sgw ¥
SET AT 9T 2N

HIV FEAT B AT AAGET T wgiarE e sptaavar w7 wA w94 % o fer amem s
st wstsmewr sfEeT 1 D s s ¥ safasT ar B E § e s

qffy w7y waw orgdt Fwre s, WA sewe s i ey e ¥ arteft it ¥
SATT FATIGA T A

e qfi woor =gw, A7 o9 aat & afdw A swahr # £, o a7 Roo o RfEEa ¥
ST A T F s

ufiy weor = w3 A Fw 20-25 a0t A% w9 X o wafe 2w & 42 W Aqr aw s sy
=GR 1 T ¥ e wewag A 3 il g 39" Eefaa B anidh

wfd wovr eqs 4T § 100 sfize, qrara A 200 dftee, orHanT, s sg, ardale e e
= wigfd Fa § 200 == a1 Fymysmt a7 zarf 92 A 20 Faly ft 2 9 2 aafE, B
gqraa §, 9 wew sam 1t e s mirsewfarg A, S awar a), & serts awmr 93
TR %7 AR ¥ 777 fAnmuaa/zarEas & 10 s 20 Gaft f1 77 % sd=7 anfim fear o qar 21
#fta Fafa S, g, weergel sravfr dvat, @3amofra arfv-siae =t e 100 ant & quy
7o are ¥ et ¥ s b aeer e ¥ B sty At A s

wrvp wqe e Ay safire % o qur Frereor ¥ Fro s 9 qae sravsay Reanr £ g aeds
Araere  onfoA Far smoem)

g7 2w wfafE & afas 6 deanfua @y st 2 sz s qar P afaa ¥ s

¥ Faarsr S %7 S AT ST ATOAN THAT AATAV A0 wqfe geeee At Fereor afEar
T4 57 ¥ §77 oy wvem 357 A w71 Fatew sawr s ZT #E0ha T agne fHaee
ﬁ%mﬂﬁmvmmwwﬁwm

da-Fafrelm aute w1 Fuem awa-ma g7 g97 Seiitam Se-feteim axfim whe o,
2016 ¥ v ey smom gfrawzaa aqtaet s sdu awr-aam 9 rarE e afEesa
s swa sofire (wdvm A dmr-arfa deee) fam, 2016 ¥ s Far smm S-aafist 5
EYT ARa-Ay g7 pqraatia S-sgfie (wduw) Fraw, 2016 ¥ weane fear smom
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(xi)

)

(i)

(i)

()

(v)

(vi)
(vii)

U

(i)

(iii)

(iv)

sqfiiez geismevr s ok o &Y ard o7 savsTe At arElAE arErd ¥ ey aafine o ¥ Fw
weE AV Ege g7 Ara etz ¥ R gegrd sfereor R earfia F sy

wTee S0 wet g giturEt ¥ R § frg e -

A wew sy ur wredtardt ar @ @6l e st X AR At B Foeelt 59, smhinga
sytaat qar srarer g Y e Y TR ¥ P sfm Teen avavsr s S

Azt e s et w1 g A qiaban @ ¥ B agw dyaiatos a2 2 ar oft
sty anfa AreetT S ¥ ST g T w1 3ER & TR AT A

qTH Few FAe 97 by Fewr F o A A A st f7 gy w9 ¥ B oasfe S
i, afads ¥ fan swfa qfiar sar s 3z o sz a7 st afief
¥ o srga wge 20 qfEar w1 gmmes safire off, sassew v B s Aar-atar
ol

sfe wvw w9 A e A sl A aear 1w F B asdwiEn, af ae s i s
Afaemd, A off @i 21, 3 wraaer F win

e e waveey g (sframm: sdeed % Fao S 1 qfurd) B sedfrar she
T g v warEat, 79 7% ¥ wwy Feram £, F P e sEsay s e e

iy sy et g Al ¥ saresa £ wta sfza goar g R ami

afvaga argat 1 qride stz awrd ar gt ¥ B graare B apih o g9 Tee 99 99 957
s Fafafie st &) gor w93 ¥ A feem s

sffr wawr w=TwAT st iR woor of @R o I d e § Rt § g amee-

Autore w1 3y e ard w7a % B qfy geor feo wnd 2 safére f arft 55507t 50 e w3
g0 gadl gl 7 #gA Ear amoar | wibw aut et e, st arft st e s @ B
FFAT, § A5179% 397 FAq70T AT |

Suforgt Y aeera ar aekw 37 Fan ¥ a1 F 9w & ww 10 A Fefy, sl wad av Prater sopft
& 29 wga A% ww Py s w9 Aw st ar g ar et orefty ¥ fB aafoae
weERe oy gfFa wafea 9 57 4 T

wrgA A ¥ Arva A3 A o gfir weor 2am g7 wrrge ¥ 2w vt ¥ a9 A ¥ fae sfem
dzAw A+ Avirweor ¥ Are 40-65 A AA gt @ aadT wrarwr Fran far arom gy g
=g ¥ TATAT 4 F g ¥ 77ra 7y fAntaa w0 ¥ Fv afam Few st w7 Sl G amm
qffr oy e ¥ qer &Y A ¥ e 3ad Fama she sger 9 s ey § F At s
FErres Py srroem sifaor sy Pt RRET % spae 2, sl -

(%)  sifFw srgewr 3 1107 Ff1/Ad= ¥ w9 % gremear quis afza 60 B f Bl frdr ar
i et & g7 aavss Bedt 6t v 2nfn
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.

(=) sradnos By FF oo ¥ 3 15 Feft e R gea 26

(m  Fwr w7 ¥ s wpfaee ot # gfE # armmar e A gy 9 e R Y A
45 it €1 3 waeyfAE e A

s o % wrE.- g qee sarEEt A s st 0 e ¥ e 7 fwfatae e

)

(i)

(i)

(iv)

(i)

(ii)

TEA 77 7 W 39 a740% A B g @ Gy & awd 9w awe, 9w am wm @

fagtia 2 sy s D agfine samt & faras, 35931 59 ag@ § Wy 7 2n Faras sofa a9

T TR M7 A w9 ¥ wrmey Y e Aar amw e g Rafiar & awy ¥ Fu o e o
swatg "t ¥ o w1 wraam By smoam

autoe fvem 87 % s v fEet @ v A At w7 Gt o aefie
geHeRa AfauTat ¥ @atie gear A aufie ar e amiaa (39 & oo, w4,
wiferer, 3281, safire A, O sams e Freomas) ¥ sgo o safie 91 a3 ¥ B ggw
A sy st N e sgean ameee AR, vx Tar g seas S AY 1.5 Befi 9y oy
TeT ATt qidrearzAE (radndiE) Ge-aew ar G-t s ar % auae A A
gt (Feft sy ot dh) & 90 At % =w #nft mar zovar wrosreaam onis 1x10 7 s
A afiry 7 2 st Aot w sfawas s, Gt s sgEr ¥ R e 99 arEer et s
AT wraar offas gt % sadhre g ¥ sra & w95 @ w5 3 dizz 53 Jvm

et ¥ dgew v sinw wfEa o wdww ¥ B sraar B osoid | ot Frarer,
sppt-11 % fffe avst o @ 593 ¥ ey @dEa a7 398 i Anr ani serar o

wefeafsr arew o B w7 Feay srom Bl it e F Frarss 1Y 23 amrn § B 1f
P Frmam

qf aeor 2% A wd A ww W Bl @, arr, 94, dte ar avme @ @g w3 & T 6
syaeqT Ft AT w9 aETa ¥ Ferery ar 2w g ¥ arg W 2 ¥ g F, e Wi
o Y Fafua wrfirseer grer Nifes Fear smmm

aw qerear Al ¥ R aende-

faft sy szor s o sl 59X A g, R & qfa s qorasn ¥ gana sie? oafa e iy
st =% wfamg & dwd ¥ Fm Frand & sy smem) gy sew 2§ gfefa % 50 dee ¥ owe qfe
T AT W AT ® A e sty i, g i aeea-ee wEm i ¥ e aratay w7 A
widTEr far s arte oz qf@fEm 2 2% e 9. o, Srerd oy ¥ afis dzfia T dn

Pt ot woiram (¥ atwr ofe Foramd affm) % P afiy weor saat 7 ohe 2ok srs-gra 9 o9 ¥
Fgar w7 3RdT e ) a5 ¥ arr fe fear o i etem ¥ B e
v 3 Fefatiea fafEge e am, aafq -
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%/ 1-57% 3Gi) | I W T FEE
w4 iz mézw  10500:2012, wevoowr 2.2
(2003-09) ateefrw e (Rrsefy,
row B drwe
(1) @ 3
(1) | @R 0.01
(2) | =foEs 0.01
(@) | aYfuw (Cri- % &9 3 ) 0.05
(@) |t 0.05
(5) | ®TeATEE 0.05
(6) | ¥ 0.05
m |w 0.001
(8) | e a
(@) | Fed, v ¥ e i 45.0
(10) | dimsi (pH) 6.5-8.5
(11) | 0.3
(12) | qor adYear (sfinafisitg ¥ =g ¥) 300.0
(13) | ¥rTes 250
(14) |Frfas 500
(15) | ¥ dife (Fsmagams ¥ =y /) 0.001
(18) |¥=T 5.0
(17) | a9%z (vasitg ¥ =9 #) 200
¥, gt ary v  wefed ¥ g arede, -

M

qffy wevr =a g7 gha Y g9 599, B9 areedt 52 A AR, graltie it e s ez

U7 IATE WE A ) a9 % A d sugey gurT Atz i g B Fa anrel searf
it st gy s & geraffi 9 arct ¥ P 8 stmwe e ¥ e e st § Gy

A ¥ w97 fase o smom
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(i)

(i)

(iv)

.

qftr qvor =g g et avdlt fds & oo Ao, Fra Fefes gty (nadoa) 3 25 affas 3
sfiw 73 2R
st iy woor #aa1 g7 sogw qfFar w9l oo &5 w7 syat saadar ¥ separe ar Ay S i

it s 4 Faegm seeres & B smom e, g% g9 f =57 wmr (wdm) Far s
e Y FrrEa F a1 oty =9 & Tt ¥ B adt g v 3fE e s ar wim A A
7Y At ffvaar Frm & gemfa 4 s

af¥ weor s 97 A g s 939t @ e ¥ Frafie = 3 e f s ofSdh
aTg TorAET Avtis 4 ¥ B Y=t agvr feae 92 g fafs st ¥ aaem i

s wor ww w1 fedew ¥ R qede- A e 3 e G GRS ¥ s

FTAFTAT SO AFAT AT, FHG

(=)

(=)

()
(%)
(z)

'-

()

()
()
(%)
@)

=TT =9 & sfipa smra AreEwer 9nEl, A g9 97 gahaw arewm F oafAendt 8w

o T wanfA F EW e gadr o 30 fr A wfuw wwft T g ag o, gfy gew sy ¥ fae
AT AT 7T,

st qrat & wgaw 9o gz F arg agm-aves gt § eaesy i sraar 250
ot ¥ srqeae o o & ¥ foro qufy vaer § Sradyer g s

ey sy feiwer et ar wgnw M SR ¥ ogomd § qff avwr waw & e B
a1 7 e & e few amid

iR wTor e I rETeEdt dukw ¥ Ry wwdw. — (1) afi weor age £ ddma YAty e A ew
Wz a1 ¥ Fm & st dve Sredantors stz ar dada Fremr Frafafie & o 66, sl -

"33 F9¢7 yrg €1 geear v warfEAT S g sEen, goE 9 72T 997 999 5990 999 6
AYTEA AT AV AT F AFATT ¥ AT 72X A a5 Y T,

#uTET Fema dwger gt €1 i s

AT FAT H AT TAH AAGA A T FATZ FAAT,

Tt ¥ ey qie qver ey AuEw 2Tt w1 sweaer s agreEe w5

dgz o i Ff-wa qiEA ¥ avr 4w 9 iy aeer seat ¥ 3wahr u wra geA AT werar g

P o ¥ 4 & uz qfAfm 4@ ¥ are & Bse By som B ffre seela e Fesras qoan
s, fatatie wmet ¥ squras 7@ 2 o g e qfafEa fras &

wenft aat & g R et 3g e - g g @@ e i et § st i g

safaa w7 A ar g Frd=or afaf® % st & 2 gufie ¥ 4w few 3 B el & oad
sqr-fafere ggfaat agart s aaearfeer orfisew Agsasata &3fFs aofoe & sanf = %

form wetemor afFamt warfim shm dv-Sasamenfis grden v amwfaat s e Gar s sie
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w2 g ¥ Fam sirafis s 3 Yar s afir e -Sasrenfta safirg s1oawd, a2 gar ar

aETEt 97 gy A7 1 werd a9 ¥ P e sromm gzedt Qo1 5 gufy gy ame w0 T @ o sbemia
¥ wrewr e v G v aerE ¥ Ty sumen F qur v awtvne a e 7 S § S aew egm 1
BT smmm

o, O wear wqet S g7 T FgI $AT - 207 F900 F Far 797 Gremy aue s o7 79 AT
At A st e =g & e e aw aeor sqet £ savoar ¥ arz Gl sfafoe aofire 7 =3 9
372 4% % TEar Ay wrfEn A Frataias Pt 61 e 593 ¥ 9w a2l & s iz

(i) == site sufire setemewr g srefire 2 s F=ay G arg a g =41 ar A15 (ii)
¥ AT greared | spaforat Y var arom

(i) = zrEe 6T F dugw ofte swwEea § awd @ ¥ Fo S aefirs s ar Gy
XA A dafia Zra st spaen & ssarfEa Bar amm

(iiiy =9 (it) ¥ sreene Ftatr 2oy (9907 67 077 gt IREr miEr §) 3 asim g
aY P e i w93 ¥ F 2ot aiw e Fewin g4 § sregren

(iv)  =frerd =57 gufsevit gars 1 w7 572 ¥ Fro o 0 s aaf®)

st il

[P 16(1), (@), (7.),16(4) 3]
B\ Ffive ¥ yeeror ol @ TS
% WE ¥ qEw.- Aafire gwvseer gftaret @ da senereity safire ¥ oo 3 dvedtiafear 6 2
i % w7 Firezr arfaw 2 dare Jr 3 29 A w5t Thed Y 32 & FEtatad e g
P oy spafe
(¥) == 97 qg= A dfEw afre w9 ¥ v & oFf anfm v Gy arom w5t oaw
dwa 7Y, agfirg gvewvwr 37 797 g0 AvAr wifem afs ey sy 2 § Far w8 A9 P
e ofte Tawemr affar a4 w9 9 dfeaz andt o Frorers fv aadt a9 agra 2 vafie w0
£ 5T ¥ A7 ST S0 IEE AT ST 9E;
(@) sa, whean, g, ool F At s o & At anr S a3 ¥ Feosmeeas srenfRat
F7 AT AT,
(M &9 % IwETEA AT TATATE F ATAA |, AR AAUIET Y 4% w9 Ay ST 9 smioe 1 aars

THERTUr £ AT FeavdT s wewr sgEt 6 Fom 7 vt s ff sy f ooy, e das
¥ Argeare 7Y AT 97 g fr s,

(m)  weewew qfgar & gtEar 0 @ gtear-ma satet wy Fataa g 9 227 fay e @ osaw
g7 cwgr W1 2 By amm gdwer @ avadt, swres Rdardt ¥ oo & At smofn §-
YASA A T ATTAAE AT Ay g By avoay e dtz gt F ay Fen ddar f saofe
TRYTE, WE-THEEIN % AT AT AT AT K9 w47 § 9 AT atEarat & yatig aF
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26 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEc 3Gi)]
(=) svesreg st ¥ arg RS 9 Sqeres werar wroem AT snare gt ar A Rt R, S0 At
4, Pt grearsaar qurs 107 f/Aa { wm Y, w1 @arar avm osrare 7 1 3 2 afdes o
axft sfe Framere av sadt asmn o7 Sy o ¥ o gady se Aew wfEa w1 ey 2
(@) afeddt arg e 1 Fafe =g & afdfedt 8 ool s a5 aef fdEr e ar S
1 ZAT 1 o 7 sy F wwEy v A1 Pt = 3 Wi f e
(@) 7T T v ¥ A s 3 R B gt fear amom
(m)  sifew seqme A, e g7 atiefen e fdwer se F st e see ¥ oo
arEm
(=) @ w1 et sawanr afafEe 599 29 aw e ¥ FBo FuEtee G @ o Gar
s, safq -
fopftex Aftw Tz (gwtar 2009) Glehz dow dfRw ww
(wwerar 2013)
(1) (2) (3)
srta (/) 10.00 10.00
Sy (Fra/fam) 5.00 5.00
wrfers (Fan/fian) 50.00 50.00
A (P ) 300.00 300.00
st (Fr/faa) 100.00 100.00
qrer (Fran/fam) 0.15 0.15
A (Faan/fem) 50.00 50.00
aeAr (Fm/fr) 1000.00 1000.00
i s <20 20:1 & 7y
9 (pH) 6.5-7.5 (1:5 9¥) afirvam 6.7
wit, wre iy affea, sfrsas 15.0-25.0 25.0
T T (AT <1.0 1.6 7 ¥g
o &faw wrdw, wr g 12.0 7.9
utHors, =pas
A ATTZ(AA (T = H), W 0.8 04
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952

64
(89 1-39% 36i) ] BT W G ¢ A 27

¥ wrekz (2415 ¥ 7y §) 0.4 10.4
Wi grer wlAva, =
7 qrefimy (¥ ¥ ¥ H), 0.4 -
WT7 Z1T GG, A
# MEY T F A AT -
iy gy it yuteafy s
T AT T X ¥ 90% =, 4.0 [ ww & ¥ 90% A,

frft s gt & 397 | 4.0 finft srbrs gt
watgFed (frrsmm-1 ¥ =y #), 4.0 8.2
FwH

*aqaYe whaw At At A afiw gl are (s sem) w1 e arg wEe ¥ oo e
FTTEIT| FATTE, SHET TIAIT AT FAAT N IAT A T Tt & oo ey e 3

w. afie Pt & Brg e, - i e 3 Foem 9 FPafabe aest sooes Fan

w4, T T (R wr adw)
soddiy gagt | wdww W | gt Ao
e
(1) (2) @) (4) (5)
1. | Fefam 3, R, s 100 600 200
2. |fadsr Aw (wdfew), fewsd | 2100 2100 2100
v
3. | s (ph) s 55390 55290 5549.0
4. |wifwm R (o ¥ w9 W) 50 50 -
P/, sfasas
5. | =% ¥erm Anedtaw (A % sy H) 100 - iy
fayr, afess
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28 THE GAZETTE OF INDIA : EXTRAORDINARY [PART —Sec 3]

6. | 7 Tramataw A AT g (270 |/, 30 350 100
w7 3 fam) sifereesr (R

7. | vt sisftaw wiw, R, 250 - -
gfreas

8. qrife (o ¥ =w #), By o, 0.2 0.2 0.2
FhreTw

9, |urr (veft ¥ owg o w), faor, 0.01 0.01 -
strwa

10. |#mr (det % ww #@), FafH, 0.1 1.0 -
I gL

11, | S=fyay (frdt ¥ =9 &), B, 2.0 1.0 -
AT

12. |3= atgaw (Frae ¥ =9 W), 2.0 20 -
v/, whreas

13. |afar (ftg ¥ ww #), R, 3.0 3.0 o
BIDEE T

14, | ==y ((eva ¥ ww @), Frod, 5.0 15 -
firwr

15. | fwa (st ¥ =g %), fRavdr, 3.0 3.0 -
qhreaw

16, |smearsT (i ¥ =9 /), /A, 0.2 2.0 0.2
i

17. | s=iew (ﬂ’h!w ¥ =v #), /A, 1000 1000 600

18. | weYrrse (mw % o=w W), Rravt, 2.0 1.5 -
st

19. | ¥afaw atfirs (sfgrae soe ¥ =g 1.0 5.0 -
), A, staea

A= © St T FA-fRIaT § ditan (et 5 FETT a9T, TR A AT st S 7y #@ aw

99 374 79 [era ¥ sqwea ol w §1 ara 97 3@ =98 s Fay oo

w.  wolhwowr ¥ s @ 2 et sim/agen e § ety gttt A 9 e el a

et st w1 sty Bear s, s
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[ B/ 1-%=7= 3i) ]

BT 1 99 : FEERT

29

AR IHAT WS
(1) (2) 3)

AfRem-wor 50 Famfmrame? AT AT 44 @2 9 F fmAa g A

Lt 50 fprjragd | FE AT A4 ST 2 ¥ A A A 8

a2 200 Frrgfrerrg? | S o0k s 2 ¥ g A 3

i 100 /s | 0% W1 54 W R ¥ e wv A 2

50 Frgr/ma AT #1794 AT i g A A

g s wrd 20 Frapfrre | W 4T of 9@ R N oM A2

TS 4 Ry wrE w1 w2 A3 92 ¥ ofe W A 2

e ol oE2)

o sreal e ol W 0.9 mr aE w1 9f 68 ¥ Ay 7 ) Fuw

Iriga/Amad ¥ TmmA wagerar o ¥ ¥

e smaerar st B 17 wEfam
st e % PR At A

drér+roga+aTs s 0.05 osftjrams? | wres at w4 30 frre sfre 8 =2 Y A9 o
“ft gt o s a3 3y

et A vk A 0.05 mdtfmars® | wrew w7 @ 30 fire sfte 8 92 3 e vl
oft g PR o s 3 B

g+ rrE it dares 0.5 mydt/maum? | v w7 #of 30 frez ofre 8 2 % e
ot AT B g 3 3

Hreir+fg TR+ ’

I difire

Wz ;i AT F o A g7 11% sttt aw afs f1aE f)

ferempoft

() 299 Feh A 1 oam 5§ B aefeer 41 F are swgw awe § R Foom

TNV TRAAST TR AEGTIO q7 Gt e

(m)  wwfga B w2 swive 9 el =gy feornas ¥ s et 595 § e =

et @
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30 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEc. 3Gi)]
() Ay et ¥ el Y Y gaT ¥ dee wmag = A awrer Fer amom
(m)  aft seTRI e F FEOTE avAEr € ST a90-AaE g7 aerEaig giaseny gvtie (vére,
garaa Ae dmr-arfta d=wa) Faw, 2008 § garfafafEe dms & sfis 2 4 ™ o 9
afrsmzg safire sivew, Sz e Rz afEa 2 S smem
(=) a=freew-ig § fum ¥ =9 F Yaw vadta, vevamses, S, ardnarg, ST, o,
Aroat, srvdtos s aritie 33 P s Suw i & aqhr Fear smoem
(&)  sevara & & A2 S 7% A afir T4 2m)
(@) = I asimn-aar ® o gfEant = 1w & frae fF i & Gfm smee s W
950" A. ¥ =AW ATeNTA F1 9T %29 ¥ A v 2 () Adw A wfvw ¥ By s e | 8y
T AR
() weslrweer sy (rem ) 09 AT, s@areer s e faeiha ¥ arg gfeafee feo Sy arfe
Avar drT Awgdt Tt § g A sda (o) ae A 3% A sy Ay o 9% qr v 9w et
af 7% 79 F 5% A 7w AN
(=) 29T A Fwas arft iy o1 wduw ¥ g R 99 g awweawa g At antedt Rt
¥ aAr9 FFar ammm
TG -1
[Frwr 15 (%), 16(1)(m), 21(3) 3]
3w i & weror/grstwu/ane T s & R
arw arafire wdaer Pt ¥ simfa wiffere e @ & R sy
Aar 4,
....................... ¥
ey A
7159 W TR Y ey A At

f/zm 2 watory ¥ yeeren, gadeor, ovua e Rozm ¥ o A gagtae Fem, 20716 % safs

e & F maErer @dE e #fae )

1. | FERET ¥ wwmwm ozt fRaw s
fra/atasaw v amy

2. | wATET ST AT
2T A,
By 4.
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[ %7 -8 3i) ] B ] TS S 31
=0
3 | Az st e e
(weemrrfate ar Fwem At ¥ g ¥
Fam geeardt syrita Frera ar sfaseowr gro
s afivar)
4. | AP € sy R o g ¥ e a®E | | sofie weee
srfirsere (o fer ) i
jil. ot
. sf wew s g7 g
5. | T TFACIAT 6 GiAAT AAE i, T T (T i)
gataeofra =g o1 wamr
il =y ¥ fa awwta
Iv. ORI ATeweR AT
g shiaeer ¥ dra v

qivaraar # v #e aw@fim

I

vi,

6. | 3ra aflve &1 v R/

affee wemfen srafore 1 99 wrar
%) gadtan o oo & e 6
HTAT

) oitfirm fr st et spafre o wrar
M) afrare =qe 7 Rezm 9@ oAy
spafore o g

ety wotoe ¥ o sgdfiET
sirdan (Feare Iuan)

oz % Fm srloaa® (w e aew
)

) fraras 4t sy

) e % o oftemr W
watseofta sgmer  Fareer ot fgsor
¥ A e T a3

dE F FAIA THEET W qET % A
i s At 3y
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32 THE GAZETTE OF INDIA : EXTRAORDINARY [PART —Sec 3]
Frgere qfaur aadt sy (s Fear
3Tm)
7. | Bre srgfone wr Frgzrr

= #aAT 7 dwAr

afaies ez W 9 agiere fi7 JrEr

s 9aw ¥ v st wf svfazf o ar

qrTee w1 2T (A 6

TETAA ¥+ AT AT 2w T AT

yfer weoy & wrd-gafd st aaraRs s

watarefta wgmer Y a3 ¥ P Ber o 2o

8. | Y = e
FEATHY v,
TZATH covearaone
Aréra
I
w5g-11
[y 18(1)(x.) ¥4
wifgw ard 3 % g yow

A A,
i -
wiftwrcd, ;
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th April, 2016

S.0. 1357(E).—Whereas the dmfl of the Solid Waste Management Rules. 2015 werne published under the
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number G.S.R. 451
(E), dated the 3 June. 2015 in the Gazette of India. part 11, Section3, sub- section (i) of the same date inviting objections
ar suggestions from the persons likely to be affected thereby, belore the expiry of the period of sixty days from the
publication of the said notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid
Waste (Managemen| and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made avaitable to the public on the 3* June, 2015;

And whereas, the objections or comments received within the stipulated period were duly considered by the
Central Government;

Now, therefore. in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Manragement and Hondling) Rules, 2000, except as

respect things done or omitted 1o be done before such supersession. the Central Government hereby makes the following
rules for management of Solid Waste, namely:-
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L. Short title and commencement.-

h These rules may be called the Solid Waste Management Rules, 2016.

2) They shall come into foroe on the date of their pablication in the Official Gazette.

2 Application.- These rules shall apply to every urhan local body. cutsrowths in urban agglomerations, census
towns as declared by the Regisirar General and Census Commissioner of India, notified areas, notified industrial
townships, ureas under the control of Indian Railways, airports, airbases, Ports and harbours, defence establishments,
special economic zones, State and Central zovernment organisations. places of pilgrims, religious and historical
importance as may be nofified by respective State government (rom time (o time and to every domestic, institutional,
commercial and any other non residential solid waste generator situated in the areas except industrial waste, hazardous
waste, hazardous chemicals, bio medical wastes, e-waste, lead acid balteries and radio-active waste, that are covered
under separate rules framed under the Environment (Protection) Act, 1986,

3. Definitions (1) In these rules, unlesy the context otherwise requires.- (1) “acrobic composting™ means a
controlled process involving microbial decomposition of organic matter in the presence of oxygen;

2 “anaerobic digestion" means a controlled process involving microbial decomposition of organic matter in
ahsence of oxygen:

3. "authorisation” means the permission given by the State Pollution Control Board or Pollution Control
Committee, as the case may be, to the operator of a facility or urban local suthority, or any other agency
respansible for processing and disposal of solid waste;

4. “biodegradable waste ' means any organic material that can be degraded by micro-organisms info simpler
stable compounds;

5. "bio-methanation" means a process which entails enzymatic decomposition of the organic matter by microbial
action to produce methane rich biogas;

“brand owner™ means 1 person or company who sells any commodity under a registered brand label.

“buffer zone™ means zone of no development to be mainlained around solid waste processing and disposal
lacility, exceeding 5 TPD of installed capacity. This will be maintained within total and area allotted for the
solid waste processing and disposal fucility.

8. “bulk waste generator™ means and includes buildings occupied by the Central government departments of
undertakings, State povernment depantments or undertakings, local bodies, public sector undertakings or private
companies, hospitals, nursing homes, schools, colleges, universities, other edocational institutions, hostels,
hotels, commercinl estsblishments, markets, places of worship. stadia and sports complexes having sn average
wasie generation rate exceeding 100kg per day;

9. "byelaws" means regulstory lramework notified by local body, census town and notitied ares townships for
facilitating the implementation of these rules effectively in their jurisdiction.

10. “census town™ means an urban area as defined by the Registrar General and Census Commissioner of India:

11. “combustible waste” means non-biodegradable, non-recyclable. non-reusable, non hazardous solid waste
having minimum calorific value exceeding 1500 keal/kg and excluding chlorinated materials like plastic, wood
pulp. etc;

12, "composting" means 1 controlled process involving microbial decomposition of organic matter;

13. “contractor” means a person or firm that undertakes a contract to provide materials or labour to perform a
service or do a job lor service providing authority:

14. “co-processing™ means use of non-biodegradable and non recyclable solid waste having calorific value
exceeding |1500k/cal as maw material or as a source of energy or both to replace or supplement the natural
mineral resources and fossil fuels in industrial processes:

15. “decentralised processing™ means establishment of dispersed facilities for maximizing the processing of bio-
degrmadable waste and recovery of recyclables closest 1o the source of genemtion so us 0 minimize
transportation of waste for processing or disposal;

16. "disposal™ means the final and safe disposal of post processed residual solid waste and inert sireet sweepings

and silt from surfuce drains on land as specified in Schedule |t prevent contamination of ground water, suriace
water, ambient air and attraction of animals or birds:

17. “domestic hazardous waste™ means discarded paint drumss, pesticide cans, CFL balbs, tube lights, expired

medicines, broken mercury thermometers, used hatteries, used needles and syringes and contaminated gauge,
elc., generated ol the household level!

977

344



[ 5/ -

|UE 3ii) ] BT F TI9A : AT 53

18.

19.

20.

23.

e

"door to door collection” means collection of solid waste from the door step ol households. shops,
commercial establishments , offices , institutional or any other non residential premises and inciudes collection
of such waste from eniry gate or a designated location on the ground floor in a housing society , multi storied
building or apartments | large residential, commercial or institutional complex or premises:.

“dry waste™ means waste other than bio-degradable waste and inert street sweepings and includes recyclable
and non recyclable waste, combustible waste and sanitary napkin and diapers, efc:

“dump sites” means 1 land utilised by local body for disposal of solid waste without following the principles
of sanitary land filling;

. “extended producer responsibility” (EPR) means responsibility of any producer of packaging products such

us plastic, tin, glass and corrugated boxes, etc., for environmentally sound management, till end-of-life of the
packaging products;

“[acility” means any estabiishment wherein the solid waste management processes namely segregation,
recovery. storage, collection, recycling. processing. treatment or safe disposal are carried oul:

"fine" means penalty imposed on waste penerators or operators of wasle processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these rules and/or bye- laws

"Form" meuns a F8orm appended to these rules;

25. “handling” includes all activities relating to sorting, segregation. material recovery, collection, secondary

2

g B B 4

35.

storage. shredding. baling. crushing. loading. unloading. transporiation, processing und disposal of solid wastes:

“inerts™ means wastes which are not bio-degradable, recyclable or combustible sireet sweeping or dust and silt
removed [rom the surface druing;

“incineration”™ means an engineered process involving buming or combustion of solid waste to thermally
degrade waste materials at high temperatures;

“informal waste collector” includes individuals, associstions or waste traders who are involved in sorting, sale
and purchase of recyclable muterials;

“leachnte" means the liguid that seeps through solid waste or other mediom and has extracts of dissolved or
suspended material from it

" local body™ for the purpose of these rules means and includes the municipal corportion. magar nigam,
municipal council, nagarpalika. nagar Palikaparishad. municipal board, nagar panchayat and town panchayat,
cemsus towns, nolified areas and notified industrial townships with whatever name they are called in different
States and union termitories in India

“materials recovery facility” (MRF) means a facility where non-compostable solid waste can be temporarily
stared by the local body or any other entity mentioned in rule 2 or sny person or agency authorised by any of
them to facilitate segregation. sorting and recovery of recyclsbles from vanous components of waste by
authorised informal sector of waste pickers, informal recyelers or any other work force engaged by the local
body or entity mentioned in rule 2for the purpose before the waste is delivered or tuken up for its processing or
disposal

-

“non-biodegradable waste™ means any waste that cannot be degraded by micro organisms into simpler sisble
compounds;

"operator of a facility” means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body:

primary collection" means collecting. lifting and removal of segregated solid waste from source of its
generation including households, shops, offices and any other non-residential premises or from any collection
points or any other location specified by the local body:

"processing”" means any scientific process by which segregated solid waste is handled for the purpose of reuse,
recycling or transformation into new products;

recycling” means the process of transforming segregated non-hiodegradable solid waste into new material or
product or as raw material for producing new products which may or may sot be similar to the original
products;

. “redevelopment™ means rebuilding of old residential or commercial buildings al the same site, where the

existing buildings and other infrastructures have become dilapidated:
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39,

41.

42,
43

45,

"refused derived fuel"(RDF) means foel derived from combustible waste fraction of solid waste like plastic,
wood, pulp or organic waste, other than chlorinated materials, in the form of pellets or Muff produced by drying.
shredding. dehydrating and compacting of solid waste ;

“residual solid waste™ means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

. "sanitary land filling " means the final and sufe disposal of residual solid waste and inent wastes on land in a

facility designed with protective measures against pollution of ground water, surface water and fugitive air dust.
wind-blown litter. bad odour, fire hazard. animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutanis slope instability and erosion;

“sanitary wasie"” means wastes comprising of used dinpers, sanitary (owels or napkins, tampons, condoms,
incontinence sheets and any other similar waste:

"Schedule" means the Schedule appended to these rules:

"secondary storage” means the temporary containment of solid waste alter collection al secondary waste
storage depots or MRFs or bins for onward transportation of the waste (o the processing or disposal facility;

"segregation” means sorting and sepurate storage of various components of solid waste namely biodegradabie
wastes including agriculture and dairy waste, non biodegradable wastes including recyclable waste, non-

combustible waste, sanitary waste and non recyclable inert waste, domestic hazardous wastes, and
construction and demolition wastes:

“service provider™ means an suthority providing public uiility services like waler, sewemage, electricity.
telephone, roads, drainage. elc:

"solid waste” means and includes solid or semi-solid domestic waste, sanilary waste. commercial waste,
institutional waste, catering and market waste and other non residential wastey, street sweepings, sill removed or
cotlected from the surface drains, horficulture waste. agriculture and dairy waste, treated bio-medical waste

excluding industrial waste, hio-medical waste und e-waste, battery waste. radio-active waste generated in the
area under the local autharities and other entities mentioned in rule 2;

. “sorting” means separaling various components and categories of recyclables such as paper, plastic, card-

boards. metal. glass. etc., from mixed waste as may be appropriate to facilitate recycling;

48, “stabilising™ means the biological decompesition  of biodegradable wastes to a stable state where it genemtes

49.

no leachate or offensive odours and is fit for application to farm land soil erosion control and soil remediation:

“street vendor™ means any person engaged in vending of articles. goods, wares, [ood items or merchandise of
everyday use or offering services to the geneml public. in 2 street. lane, side walk, footpath, pavement, public
park or any other public place or private area, from a temporary built up structure or by moving from place to
plice and includes hawker, peddler. squatter and all other synonymous terms which may be local or region
specific; and the words “street vending” with their grammatical variations and cognate expressions, shall be
construed accordingly:

. “tipping fee™ means a fee or support price determined by the local authorities or any state agency authorised by

the State govermment 1o be paid to the concessionaire or operator of waste processing facility or for disposal of
residual solid waste af the landfill;

. “transfer station™ means a facility created (o receive solid waste from collection ureas and transport in bulk in

covered vehicles or containers to waste processing and. or. disposal facilities:

"transportation” means conveyance of solid waste, either ireated, partly treated or untreated from a location to
another lecation in an environmentally sound manner through specially designed and covered transport system
%0 as to prevent the foul odour, littering and unsightly conditions.

53. “treatment™ means the method. technique or process designed to modify physical, chemical or biological

churacteristics or composition of any waste so as o reduce its volume and potential to cause harm;

. *“user fee™ means a fee imposed by the local body and any entity mentioned in rule 2 on the waste generator 1o

cover full or part cost of providing solid waste collection, transportation, processing and disposal services.

. "vermi composting" means the process of conversion of bio-degradable waste into compost using  earth

Worms;

56. “waste generator” means and includes every person or group of persons, every residentinl premises and non

residential establishments incfuding Indian Raitways. defense establishments, which generate solid waste;

57. “waste hicrarchy” means the priority order in which the solid waste is to should be managed by giving
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emphasis to prevention, reduction. rease, recycling. recovery and disposal. with prevention being the most
preferred option and the disposal at the landfill being the least;

58. “waste picker™ means a person or groups of persons informally engaged in collection and recovery of reusable
and recyclable solid waste from the source of waste genemtion the sireets. bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or through intermediaries to earn their
livelihood.

2) Words and expressions used herein but not defined, but defined in the Environment (Protection) Act, 1986, the
Water (Prevention and Control of Pollution) Act. 1974, Water (Prevention and Control of Pollution) Cess Act, 1977 and
the Air (prevention and Control of Pollution) Act. 1981 shall have the same meaning as assigned (o them in the
respective Acts.

4 Duties of waste generators.- (1) Every waste generator shall-

() segregale and store the waste genernted by them in three separate streams namely bio-degradable, non bic-
degradable and domestic hazardous wastes in suitable bins and handover segregated wastes (o authorised waste pickers
or waste collectors as per the direction or notification by the local suthorities (rom time (o time:

(b) wrap securely the used samitary waste like dispers, sanitary pads etc.. in the pouches provided by the
munufacturers or brund owners of these products or in a suitable wrapping material ax instructed by the local authorities
and shall place the same in the bin meant for dry waste or non- bio-degradable waste:

() store separately construction and demolition waste. as and when generated. in his own premises and shall
dispose off as per the Construction and Demolition Waste Mansgement Rules, 2016: and

) store horticulture waste and garden waste generated from his premises separately in his own premises und
dispose of as per the directions of the local body from time Lo time.

2) No waste penerator shall throw, bum or burry the solid waste generated by him, on streets. open public spaces
outside his premises or in the drain or water bodies.

(3) All waste generstors shall pay such user fee for solid waste management, as specified in the bye-laws of the
local bodies.

4) No person shall organise an event or gathering of more than one hundred persons af any unlicensed place
without intimating the local body. at least three working days in advance and such person or the organiser of such event
shall ensure segregation of waste al source and handing over of segregaled waste 1o waste collector or agency as
specified by the local bady.

(5) Every street vendor shall keep suitable containers for storage of waste generated during the course of his activity
such as food waste, disposable plates, cups, cans. wrappers, coconut shells, leflover food. vegetables. fruits. etc.. and
shall deposit such waste al waste storgre depol or container or vehicle as notified by the locul body.

(6) Al resident welfare and market associations shall, within one year from the date of notification of these rules and
in parinership with the local body ensure segregation of waste i source by the generators as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover recyclable material (o either the suthorised waste
pickers or the suthorised recyclers. The bio-degrudable waste shall be processed, trested and disposed off through
composling or bio-methanation within the premises as for as possible. The residual wasie shall be given 1o the waste
collectors or agency as directed by the local body.

(7) Al gated communities and institutions with more than 5.000 sqgm areu shall, within one year from the date of
notification of these rules and in partnership with the local body, ensure segregation of waste o source by the
generators as prescribed in these rules, facilitate collection of segregated waste in separate streams. handover recyclable
material to either the suthorised waste pickers or the authorizsd recyclers. The bio-degradable waste shall be processed.
treated and disposed off through composting or bie-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

(8) All hotels and restaurants shall, within one year from the date of notification of these rules and in partnership
with the local body ensure segregation of waste st source as prescribed in these rules, facilitate collection of segregated
wasle in separate streams, handover recyclable material 1o either the authorised waste pickers or the suthorised recyclers.
The bio-degradable waste shall be processed. treated and disposed off through composting or bio-methanation  within the
premises as far as possible. The residunl waste shall be given (o the waste collectors or agency us directed by the local
body.

5 Duties of Ministry of Environment, Forest and Climate Change.- (1) The Ministry of Environment. Forest
and Climate Change shall be responsible for over all monitoring the implementation of these rules in the country. It
shall constitute a Central Monitoring Committee under the Chairmanship of Secretary, Ministry of Environment, Forest
and Climate Change comprising officer not below the munk of Joint Secretary or Advisor from the following namely,-
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)] Ministry of Urban Development
2) Ministry of Rural Development
3) Ministry of Chemicals and Fenilizers
4) Minisiry of Agriculture
5) Central Pollution Control Beard
6) Three State Pollution Control Baards or Pollution Control Committees by rotation
7) Urban Development Departments of three State Governments by rotation
8) Rural Development Depariments from two State Governments by rotation
9) Three Urban Local bodies by rolation
10) Twao census towns by rotation
n FICCL Cll
12) Two subject experts
2 This Central Monitoring Committee shall meet at least once in a year to monitor and review the implementation

of these rules. The Ministry of Environment, Forest and Climate Change may co-opt other experts, if needed. The
Committee shall be renewed every three years.

6. Duties of Ministry of Urban Development.- (1) The Ministry of Urban Development shall coordinate with
State Governments snd Union territory Administrmtions Lo.-

(a) tuke periodic review of the measures taken by the states and local bodies for improving solid waste management
practices und execution of solid waste management projects funded by the Ministry and external agencies al least ance in
4 year and give advice on taking corrective measures;

b formulite national policy and strategy on solid waste managemenl including policy on wasie o energy in
consultation with stakeholders within six months from the date of notification of these rules;

() facifitate States and Union Teritories in formulation of state policy and strategy on solid management based
on national solid waste management policy and national urban sanitation policy:

) promote research and development in solid waste management sector and disseminate information to States and
local bodies;

(e) undertake training and capacity building ol local bodies and other stakeholders;and

(f) provide technical guidelines and project finance to states. Union temritories and  local bodies on solid waste
management (o facilitate meeling timelines and standards.

7. Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers.- (1) The Depantment of
Fertilisers through appropriate mechanisms shall -
) provide market development assistance on ity compost: and

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the ratio of 3 to 4 bags: 6 to 7 bags by
the fertiliser companies to the extent compost is made availablefor marketing (o the companies.

8. Duties of Ministry of Agriculture, Government of India.- The Ministry of Agriculture through appropriate
mechanisms shall -

(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost:

(b)  propagate utlisation of compost on farm lend;

(¢} set up laboratories to test quality of compost produced by local authorities or their authonised ngencies; and

(d)  issue suitable guidelines for maintaining the quality of compost and ratic of use of compost visa-a-vis chemical
fertilizers while applying compost 1o farmiand.

9. Duties of the Ministry of Power.-The Ministry of Power through appropriste mechanisms shall -
() decide tariff or charges for the power generated (rom the waste (o energy plants based on solid waste,
(b) compulsory purchase power generated from such waste 1o energy plants by distribution company.

10. Duaties of Ministry of New and Renewable Energy Sources- The Ministry of New and Renewable Energy
Sources through appropriate mechanisms shall .-
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(@) facilitate infrastructure creation for waste to energy plants; and
(b) provide sppropriste subsidy or incentives for such waste 1o energy plants.

1L Duties of the Secretary—in-charge, Urban Development in the States and Union territories.- (1) The

Secretary, Urban Development Department in the State or Union territory through the Commissioner or Director of
Municipal Administration or Director of local bodies shall -

(a) prepare o state policy and solid waste management strategy for the state or the union teritory in consultation
with stakeholders including representative of waste pickers, self help group and similar groups working in the field of
wasle munagement consisterd with these rules, national policy on solid waste management and national urban sanitation
policy of the ministry of urban development. in a period not later than one year from the date of notification of these
rules:

(b) while preparing State policy and strufegy on solid waste munagement. lay emphasis on waste reduction, reuse.
recycling. recovery and optimum uotifisation of various components of solid waste Lo ensure minimisation of waste going
to the landfill and minimise impact of solid waste on human health and environment:

(c) state policies and strategies should acknowledge the primary rofe played by the informal sector of waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines reparding integration of waste
picker or informal waste collectors in the waste management system.

d) ensure implementation of provisions of these rules by all local suthorities;

te) direct the town plarming department of the State to ensure that master plan of every city in the State or Union
termitory provisions for setting up of solid wasie processing and disposal facilities excepl for the cities who are members
of commeon waste processing facility or regional sanitary landfill for a group of cities; and

n ensure identification and allocation of suitable land to the local bodies within one year for setting up of
processing and disposal facilities for solid wastes and incorporate them in the master plans (land use plan) of the State or
as the case may be. cities through metropolitan and district planning commiltees or town and country planning
department;

(h) direct the town plunming depariment of the State and local bodies 1o ensure that o separate space for segregation,
stomge, decentralised processing of solid wasle is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters;

() direct the developers of Special Economic Zone. Industrial Estate, Indostrial Park 1o earmark at least five
percent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

G facilitate establishment of common regional sanitary land fill for a group of cities and towns falling within a
distance of 50 km (or more) from the regional facility on a cost sharing basis and ensure professional manugement of
such sanitary landfills;

&) wrmunge for capacity building of local bodies in managing solid waste, sepregation snd tmnsportation or
processing of such waste al source:

(U notify buffer zone for the solid waste processing and disposal facilities of more than five tons per day in
consultation with the State Pollution Control Board: and

(m) slart a scheme on registration of waste pickers and waste dealers.

12 Dauties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
District Collector or as the case may be , the Deputy Commissioner shall, -

(a) facilitate identification and allocation of suitable lund as per clause () of rules 11 for setting up solid waste
processing and disposal facilities to local authorities in his districl in close coordination with the Secretary-in-charge of
State Urban Development Department within one year from the date of notification of these rules;

(h) review the performance of local bodies. ot least once in a guarter on waste segregation, processing. treatment
and disposal and (ske corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Development.

13 Duties of the Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory.- (1) The Secretary-in-charge of Village Panchayats or Rural Development Department in the State
and Union temritory shall have the same duties as the Secretary-in-charge, Urban Development in the States and Union
territories, for the areas which are covered under these rules and are under their jurisdictions.

14.  Duties of Central Pollution Control Board.-The Central Pollution Control Board shall. -
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() co-ordinate with the State Pollution Control Boards and the Pollution Control Committees {or implementation
of these rules and adherence to the prescribed standards by local authorities:

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in respect of all solid waste
processing and disposal facilities;
© review environmental standards and norms presceribed for solid waste processing facifities  or treatment

technologies and update them as and when reguired.

(d review through State Pollution Control Beards or Pollution Control Commiittees, at least once in o year, the
implementation of prescribed environmental standards for solid waste processing facilities or treatment technologies and
compile the data monitored by them:

te) review the proposals of State Pollution Control Boards or Pollution Control Commitiees on use of any new
technologies for processing. recycling and treatment of solid waste and prescribe performance standards. emission
norms for the same within 6 months:

n monitor through State Pollution Control Boards or Pollution Control Commitiees the implementation of these
rules by focal bodies.

g prepare an annual report on implementation of these rules on the basis of reports received from Staie Pollution
Control Boards and Committees and submit to the Ministry of Environment. Forest and Climate Change and the report
shall also be put in public domain;

th) publish guidelines for maintaining buffer zone restricting any residential, commercial or any other construction
activily from the outer houndary of the waste processing and disposal facilities for different sizes of facilities handling
more than five tony per day of solid waste:

(i) publish guidelines, from time to lime, on environmental aspects of processing and disposal of solid wasie to
enable local bodies to comply with the provisions of these rules; and

G) provide guidance to States or Union territories on inler-state movement of waste.

15, Duties and responsibilities of local authorities and village Panchayats of census towns and urban
agglomerations.- The local authorities and Panchayuts shall -

(@ prepare a solid waste management plan as per stale policy and sirategy on solid waste management within six
months from the date of notilication of state policy and strategy and submil 3 copy to respective departments of State
Government or Union lerritory Administrtion or agency authorised by the State Government or Union territory
Administration:

(b) arrange for door to door collection of segregated solid waste from all households including stums and informal
settlements, commercial, institutional and other non residential premises. From mulli-storage buildings, large
commercial complexes, malls, housing complexes, etc., this may be collected from the entry gate or any other
designated location:

tc) estublish a system to recognise organisations ol waste pickers or informal waste collectors and promole and
establish a system for integration of these authorised waste-pickers and waste collectors o facilitate their participation in
solid waste management including door to door collection of waste:

) facilitate formation of Self Help Groups, provide identity cards and thereafter encourage integration in solid
waste management including door 1o door collection of waste;

(e) frame hye-laws incorporating the provisions ol these rules within one year from the date of notification of these
rules and ensure timely implementation:

6] prescribe from lime 1o ime user fee as deemed appropriste and collect the fee from the waste generators on its
own or through authorised agency:

(g direct waste generators not to litter e throw or dispose of any waste such as paper. water batties, liquor botties,
saft drink canes, tetra packs. fruit peel, wrappers, eic., or burn or burry wasle on streefs. open public spaces. drains,
waste bodies and 10 segregate the waste at source as prescribed under these rules and hand over the segregated waste to
authorised the waste pickers or waste collectors authorised by the local body;

h) setup material recovery fucilities or secondary storage facilities with sufficient space for sorting of recyclable
materials to enable informal or authorised waste pickers and waste collectors o separate recyclables from the waste and
provide easy access o waste  pickers and recyclers for collection of segregated recyclable waste such as paper, plastic,
metal, glass, textile from the source of generation or from material recovery facilities: Bins for storage of bio-degradable
wastes shall be painted green, those for storage of recyclable wastes shall be printed white and those {or stornge of other
wastes shall be printed black:
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1) establish waste deposition centres for domestic hazardous waste and give direction for waste genemtors to
deposit domestic hazardous wastes af this centre for its safe disposal. Such facility shall be established in acity or town
in a manner thal one centre is set up for the area of twenty square kilometers or part thereol and notify the timings of
receiving domestic hazardous wasle al such centres;

() ensure safe storage and tnmsportation of the domestic hazardous waste 10 the hazardous waste disposal facility
or as may be directed by the State Pollution Control Board or the Pollution Control Committee;

&) direct street sweepers not 1o bum tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body:

L] provide training on solid waste management to waste-pickers and waste collectors:

(m) collect waste from vegetable, fruit, flower, meal, poultry and fish market on day to day basis and promote
selting up of decentralised compost plunt or bio-methanstion plant at suitible locations in the markets or in the vicinity of
murkets ensuring hygienic conditions;

(n) collect sepurately waste from sweeping of streets, lunes and by-lanes daily, or on alternate days or twice a week
depending on the density ol population. commercial activity and local situation:

(0) set up covered secondary storage facility for temporary storuge of street sweepings and silt removed from
surface drainy in cases where direct collection of such waste into transport vehicles is not convenient. Waste so collected
shall be collected and disposed of at regular intervals as decided by the local body,

(p) collect horticulture, parks and garden waste separately and process in the parks and gardens, as far as possible:

(q) transport segregated bio-degmdable waste (o the processing facilities like compost plant, bio-methanation plant
or any such facility. Preference shall be given for on site processing of such waste;

(r) transport non-hio-degradable waste to the respective processing facility or material recovery facilities or
secondary storage facility;
{s) transport construction and demolition waste as per the provisions of the Construction and Demolition Waste
muanagement Rules, 2016;

) involve communities in wasle mansgement and promotion of home composting, bio-gas genertion,
decentralised processing of waste ot community level subject to control of odour and maintenance ol hygienic conditions
around the facility:

(u) phase out the use of chemical fertilizer in two years and use compost in all parks, gardens maintained by the
local body and wherever possible in other places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

(v) facilitate construction. operation and maintensnce of solid waste processing facilities and sssociated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and standards prescribed by the Central
Poltution Control Board. Preference shull be given 1o decentralised processing to minimize transportation cost and
environmental impacts such as-
a)bio-methanation. microbial composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;
blwaste 1o energy processes including refused derived fuel for combustible fraction of waste or supply as
feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule | for disposal of residual wastes in 3 manner prescribed under these rules;

(x) muke adequale provision of funds for capilal investments as well as operstion and mmintenance of solid waste
nunagement services in the annual budget ensuring that funds for discretionury functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid waste munagement and other obligatory
functions of the local body as per these rules:

(y) make an spplication in Form-l for grant of authorisation for setting sp waste processing, treatment or disposal
facility, if the volume of waste is exceeding five metric tones per day including sanitary landfills from the State Pollution
Camtrol Board or the Pollution Control Committee, as the case may be:

(z) submit application for renewal of suthorisation al least sixty days before the expiry of the validity of
authorisation;
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(za)  prepare and submit anmusl report in Form IV on or before the 30" April of the succeeding year to the
Commissioner or Director, Municipal Administration or designaled Officer;

(zb)  the annual report shall then be sent to the Secretary -in-Charge of the State Urban Development Department or
village panchayat or rural development depariment and to the respective State Pollution Control Board or Pollution
Calrol(bumﬂueebylhen"Mnyo‘evuyyer

(z¢)  educate workers including contract workers and supervisors for door to door collection of segregated waste and
transporting the unmixed waste during primary and secondary transportation Lo processing or disposal facility:

(zd)  ensure that the operator of a facility provides pessonal protection equipment including uniform. fluorescent
jackel. hand gloves, raincoals, appropriate fool wear and masks to all workers handling solid waste and the same are used
by the workforce;

(z0) ensure that provisions for setting up of centers for collection, segregation and storuge of segregafed wastes, are
incorporated in building plan while granting approval of building plan of a group housing society or market complex: and
(zA) frame bye-laws and prescribe criteria for levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to levy spot fines ax per the bye laws framed; and
(zg)  create public awnreness through information, education and communication campaign and educate the waste
generators on the following: namely:-

() not (o litter;

(1) minimise generation of waste:

(i) reuse the waste (0 the extenl possible;

(iv) practice segregation of waste into bio-degradable. non-biodegradable (recyclable and combustible),
sanitary waste and domestic hazardous wastes al source;

(v) practice home composting, vermi-composting, bio-gas generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouches provided by the brund owners
or a suitable wrapping as prescribed by the local body and place the same in the bin meant for non-
biodegradable waste:

(vii)storage of segregated waste of source in different bins:

(viii)  handover segregated waste to waste pickers, waste collectors, recyelers or waste collection agencies;
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other person authonised by
the local body for sustainahbility of solid waste management.

(zh)  stop lund filling or dumping of mixed waste soon after the timeline us specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(i) allow only the non-usable, non-recyclable. non-biodegradable, non-combustible and non-reactive inent waste
and pre-processing rejects and residues from waste processing facilities to go to sanitary landfill and the sanitary landfill
sites shall meet the specifications as given in Schedule-l. however, every effont shall be made 1o recycle or reuse the
rejects to achieve the desired objective of zero waste going Lo landfill;

) investigate and analyse all old open dumpsites and existing operational dumpsites for their potential of bio-
mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-remediate the sites:

(7k)  inabsence of the potential of bio-mining and bio-remediation ol dumpsite, it shall be scientifically capped as per
Landfill capping norms to prevent further damage to (he environment.

16. Duties of State Pollution Control Board or Pollution Control Committee.- (1) The State Pollution Control Board

ar Pollution Control Committee shall -

(@ enforce these rules in their State through local bodies in their respective jurisdiction and review
implementation of these rules al least twice 2 year in close coordination with concerned Directorate of
Municipal Administriation or Secretary-in-charge of State Urban Development Department:

(b) monitor environmental standards and adherence 1o conditions as specified under the Schedule | and Schedule 1
for waste processing and disposal sitex:

() examine the proposal for suthorisation and make such inquiries as deemed fit, after the receipt of the application
for the same in Form | from the local body or any other agency suthorised by the local body;
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) while examining the proposal for authorisation. the requirement of consents under respective enactments and
views of other agencies like the State Urhan Development Department. the Town and Coontry Planning
Department, District Planning Committee or Metropolitan Area Planning Committee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department and other refevant agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form Il to the local body or an operstor of a facility or any
other agency authorised by local body stipulnling compliance criteria and environmentnl standards as specified
in Schedules 1 and 1! including other conditions, as may be necessary;

) synchronise the validity of said authorisation with the validity of the consents:

(g suspend or cancel the authorization issued under clause (a) any time, if the local body or operator of the
facility fails lo operste the (acility as per the conditions stipulated:
provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be: and

(h) on receipt of application for renewal, renew the authorisation for next five years. after examining every
application on merit and subject 1o the condition that the operator of the fucility has fulfilled !l the provisions of
the rules, standards or conditions specified in the authorisation, consénts or environment clearnce.

2) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable oppartunity of
being heard to the applicant and for reasons thereof to be recorded in writing, refuse to grant or renew an puthorisation.
(3) In case of new technologies, where no standards have been prescribed by the Central Pollution Control Beard,

State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central Pollution
Cantrol Beard for getting standards specified.

) The Staie Pollution Control Board or the Pollution Control Committee, as the case may be. shall monitor the
compliance of the standards as prescribed or laid down and treatment technology as approved and the conditions
stipulated in the suthorisation and the stundards specified in Schedules | and 1T under these rules as and when deemed
appropriate but not less than once in a year,

(5) The State Pollution Control Board or the Pollution Control Committez may give directions lo local bodies for
safe hundling und disposal ol domestic hazardous waste deposited by the waste generalors at hazardous waste deposition
facilities.

6) The State Poltution Control Board or the Poltution Control Committee shall regulate Inter-State movement of
waste.

17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.- (1)
All manufacturers of disposable products such as tin, glass, plastics packaging, etc.. or bmnd owners who introduce such
products in the market shall provide necessary financial assistance to local asuthorities for establishment of waste
management system.

(2) All such brand owners who sell or market their products in such packaging material which are non-
biodegradable shall put in place n system o collect hack the packaging waste generated due 1o their production.
(3) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall explore the

possibility of using all recycluble materials in their products or they shall provide s pouch or wrapper for disposal of each
napkin or diapers along with the packet of their sanitary products.

) All such manufacturers. brand owners or murketing companies shall educate the masses {or wrapping and
disposal of their products.

18. Duties of the industrial units located within one hundred km from the refused derived fuel and waste o
energy plants based on solid waste- All industrial units using fuel and located within one hundred km from a solid
waste hased refused derived fuel plant shall make armngements within six months from the date of notification of these
rules to replace st least five percent of their fuel requirement by refused derived fuel so produced.

19. Criteria for Duties regarding setting-up solid waste processing and treatment facility.- (1) The depariment
in- charge of the allocation of land assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and trestment [(acilities and notify such sites by the State Government or Union ferritory
Administration.

(2 The operator of the facility shal| design and set up the facility as per the technica! guidelines issued by the
Central Pollution Control Board in this regard from time to time and the manual on solid waste management prepared by
the Ministry of Urhan Development.
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(3) The operator of the facility shall obtain necessary approvals from the State Pollution Control Board or Pollution
Caontrol Committee.

) The State Pollution Control Board or Pollution Control Committee shall monitor the environment standards of
the operation of the solid waste processing and treatment facilities.

5 The openstor of the {acility shall be responsible for the safe and environmentally sound operations of the solid
wasle processing and or treatment facilities as per the guidelines issued by the Central Pollution Control Board (rom time
to time and the Manual on Municipal Solid Waste Management published by the Ministry of Urban Development and
updated from time Lo tlime:

(6) The operator of the solid waste processing and treatment facility shall submit annual report in Form [l each
year by 30™ April to the State Pollution Control Board or Pallution Committee and concerned local body.

20. Criteria and actions to be taken for solid waste management in hilly areas.- In the hilly areas. the duties and
responsibilities of the local authorities shall be the same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station al a suitable enclosed location shall be
setup 10 coliect residual waste from the processing facility and inert waste. A suitable land shall be identified in
the plain areas down the hill within 25 kilomelers for setting up sanitary landfill. The residual waste from the
transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, elforts shall be made to set up regional sanitary land(ill for the inen and
residual waste,

) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets and give strict direction
10 the toarists not to dispose any waste such as paper. water bottles, liquor bottles, sofl drink canes. tetr packs,
any other plastic or puper waste on the streets or down the hills and instead direct to deposit such waste in the
litter bins that shall be placed by the local body at all tourist destinations,

() Local body shall anminge o convey the provisions of solid waste management under the bye-laws (o all tourists
visiting the hilly areas at the entry point in the town as well as (hrough the hotels, guest houses or like where
they stay and by putting suitable hoardings st tourist destinations.

(e) Local body may levy solid waste management charge from the tourist af the entry point to make the solid waste
management services sustainable.

nH The department in- charge of the allocation of lund assignment shall identify and allot suitable space on the hills
for setting up decentrnlised waste processing facilities. Local body shall set up such facifities. Step garden
system may be adopted for optimum utilisstion of hill space.

21.  Criteria for waste to energy process.- (1) Non recyclable waste having calorific value of 1500 Kleal/kg or more

shall not be disposed ol on landfills and shall only be utilised for generating energy either or through refuse derived fuel
or hy giving away as feed stock for preparing refuse derived fuel.

2) High calorific wastes shall be used for co-processing in cement or thermal power plants.

3) The local body or an operator of facility or an agency designated by them proposing to set up waste lo energy
plant of more than five tones per day processing capacity shall submit an application in Form-l 1o the State Pollution
Caontrol Board or Pollution Control Commiliee, as the case may be. for authorisution.

4) The State Pollution Conirol Board or Pollution Control Committee, on receiving such application for setting
up waste to energy facility, shall examine the sume and grant permission within sixty days.

22 Time frame for implementation.- Necessary infrastructure for implementation of these rules shall be created
by the local bodies and other cancemed suthorities, as the case may be. on their own, by directly or engaging agencies
within the lime frume specified below:

SI. No. Activity me limit from
date of
of
tn (2) 3
1. rd:mifuxim of suitable sites for sctting up solid waste processing facilities 1 year
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2 of suitable sites for setting up common regional sanitary landfill Lacilit | yeur
or suitable clusters of local authorities. under 0.5 million population and for sett
common regional sanitary landfill facilities or stand alone sanitary landfill facilities by
local authorities having a population of 0.5 million or more .
i mmof suituble sites for setting up solid waste processing [acility and sanitary 2 years
facilities
4. |enforving waste penerafors 1o practice segregation of hio degmdable. recyclable, 2 years
combusiible. sanitary waste domestic bazardous and inert solid wastes af source |,
5. |Emsure door o doorcollection of segregated wasteand il transportation in 2 years
covered vehicles to processing or disposal facilities.
6. |ensure separate storage. collection and transportation of construction and demolitionl 2 years
Wastes
y 8 iing up solid waste processing facilities by all local bodies having 100000 or more 2 years
ation
8. Eﬂgwwﬁdmmtmﬂiﬁahlwdmudmw 3 years
ow 100000 population.
9 ing up common or stand alone sanitary landfills by or for all local bodies having 0.5
lion or more population for the disposal of only such residual wastes from the 3
wessing facilities as well as untreatable inert wastes as permitted under the Rules years
. ng up conmon of regional sanitury landfills by 4l local bodies and census towny
0.5 million population for the disposal of permitted waste under the rules Sois
11, bio-remediation or capping of old and abandoned dump sites Syears
2. State Level Advisory Body. — (1) Every Department incharge of local bodies of the concerned State

Government or Union territory ndministration shall constitote a State Level Advisory Body within sis menths from the

date of notification of these rules comprising the following members, namely=-

Sl N.l“

n

Designation

(2)

3)

Secretury, Department of Urban Development orlocal self
government department of the State

Chairperson,

officio

X~

One representative  of Panchayats or  Rural  development
Department not below the rank of Joint Secretary to State
Government

Member. ex-officio

one representative of Revenue Department of State Government

Member ex-officio

One representative from Ministry of Environment, Forest and
Climate Change Government of India

Member, ex-officio
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5. One representative from Ministry of Urban  Development. | Member. ex-officio
Government of India

6. One  representative  from Ministry of Ruml  Development, | Member, ex-olficio
Government of India

7. One representative from the Central Pollution Control Board Member, ex-officio

8? ;m rqxese;m;eTmmIe gmam?mm l?ou; or | Member. ex-officio
Pollution Control Committee

9. One representative from Indian Institute of Technology or National | Member, Ex-officio
Institute of Technology

10. Chief town planmer of the state Member

1. Three representatives from the localbodiubymm;t M_embet

12 Two representatives from census lowns or urban agglomerations | Member
by rotation.

13. One representative from reputed Non-Governmental Organisation | Member
or Civil Society working for the waste pickers or informal recycler

or solid waste mansgement
14, One representative from o body representing Industries af the State | Member
or Centrul level
15. . -ma representative from waste recycling indusiry _munbcr
16. Two subject experts Member
17. Co-opt one representative each {rom agriculture department, and | Member
labour department of State Government.
2) The State Level Advisory Body shall meet af least one in every six manths to review the matters related to

implementation of these rules; state policy and strategy on solid waste management and give advice (0 state government
for taking measures that are necessary for expeditious and appropriate implementation of these rules.

3) The copies of the review report shall be forwarded to the Siate Pollution Control Board or Pollution Control
Commiltee for neceysary action.

24. Annual report.- (1) The operator of facility shall submit the annual report 10 the local body in Form-111 on or before
the 30" day of April every year.

(2) The local body shall submit its annual report in Form-1V to State P Control Board or P Committee and the
Secretary-in-Charge of the Department of Urban Development of the concerned State or Union Territory in case of
metropolitan city and to the Directar of Municipal Administration or Commissioner of Municipal Administration or
Officer in -Charge of Urban local bodies in the state in case of all other local bodies of state on or before the 30" day of
June every year

3) Each State Poltution Control Board or Pollution Control Commiittee as the case may be, shall prepare and

submit the consolidated annual report to the Central Pollution Control Board and Ministry of Urhan Development on the
implementation of these rules and action taken against non complying local body by the 31"day of July of each year in
Form-V.

) The Central Poltution Control Board shall prepare a consolidated annual review report on the status of
implementation of these rules by local bodies in the country and forward the same to the Ministry of Urban Development
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and Ministry of Environment, Forest and Climate Change, along with its recommendations before the 31%day of August
each year.

(5) The annual report shall be reviewed by the Ministry of Environment. Forest and Climate Change during the
meeting of Central Monitoring Committee.

25. Accident reporting- In case of an accident at any solid waste processing or treatment or dispoesal facility or landfill
site, the Officer- in- charge of the facility shall report to the local body in Form-V1 and the local body shall review and
issue instructions if any, to the in- charge of the facility.

SCHEDULE1

[see rule 15 (w),(zi), 16 (1) (b) (e}, 16 (4)]
Specifications for Sanitary Landfills

(A} Criteria for site selection.-

i) The department in the business allocation of land assignment shall provide suitable site for selting up of the
solid waste processing and trestment facilities and notify such sites.

Gii) The sanitary landfill site shall be planned. designed and developed with proper documentation of construction
plan as well as a closure planin a phased manner. In case a new landfill facility is being established adjoining an
existing landfill site, the closure plan of existing landfill should form a part of the proposal of such new landfill.

{iii)  The landfill sites shall be selected to moke use of nearby wusies processing facilities. Otherwise. wastes
processing fucility shall be planned as an integral part of the landfill site.

(iv)  Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development. Government of India
and Ceniral Pollution Control Board.

tv) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall develop “tandfill cells” in a phased
manner 10 avoid water logging and misuse.

(vii)  The landfill site shall be 100 meter away from river. 200 meter from a pond. 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. However in a
special case, landfill site may be set up within a distsnce of 10 and 20 km away from the Airport/Airbase afier
obtaining no objection certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permilted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetlund, Critical habitnt areas, sensitive eco-fmgile areas..

(viii)  The sites for lundfill and processing and disposal of solid waste shall be incorporated in the Town Planning
Department's land-use plans.

(ix) A buffer zone of no development shall be maintained sround solid waste processing and disposal facility,
exceeding [ive Tonnes per day of installed capacity. This will be maintained within the total area of the solid
waste processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concemied State Pollution Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in sccordance with the Hazsrdous and
Other Wastes (Management and Tranxboundary Movement) Rules, 2016, as amended from time (o time. The E-
waste shall be managed in accordance with the e-Waste (Management ) Rules, 2016 ax amended from time to
ume.

(xi) Temporary storage [acility for solid waste shall be established in each landfill site to accommodate the waste in
case of non- operation of waste processing and during emergency or natural calumities.

(B) Criterin for development of Tacilities at the sanitary land fills.-

i) Landfill site shall be fenced or hedged and provided with proper gale to monitor incoming vehicles, to prevent
entry of unauthorised persons and stray animals

(i) The approach and / internal roads shall be concreted or paved so as 1o avoid generation of dust particles due to
vehicular movement and shall he so designed 10 ensure free movement of vehicles and other machinery.

fiii) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling h. office facility

for record keeping and shelter for keeping equipment and machinery including polim:ou monitoring equipment.
The operator of the facility shall maintain record of waste received, processed und disposed.
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tiv)  Provisions like weigh bridge to measure quantity of waste brought at Jandfill site, fire protection equipment and
other facifities as may be required shall be provided.

(v) Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for workers) and
lighting arrangements for easy landfill operations during might hours shall be provided.

(vi) Sufety provisions including health inspections of workers at landfill sites shall be curried oul made.

(vii)  Provisions for parking. cleaning, washing of transport veehicles carrying solid waste shall be provided. The
wastewater so generated shall be treated to meel the prescribed standards.

() Criteria for specifications for land filling operations and closure on completion of land filling.-

i) Waste for land filling shall be compacted in thin layers using heavy compactors 10 achieve high density of the
waste, In high minfall areas where heavy compactors cannot be used, alternative measures shall be adopted.

{ii) Till the time waste processing fucilities for composting or recycling or energy recovery are set up, the waste
shall be sent 1o the sanitary landfill. The landfill cell shall be covered ai the end of each working day with
minimum 10 cm of soil, inert debris or construction material..

Giii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soil shall be
placed on the landfill with proper compaction and grading 1o prevent infiltration during monsoon. Proper
drainage shall be constructed to divert run-off away from the active cell of the landfill.

(iv) Aller completion of landfill, a final cover shall be designed to minimise infiltration and erosion. The final cover
shall meet the following specifications, namely :--

a) The final cover shall have # barrier soil layer comprising of 60 cm of clay or amended soil with permeability
coefficient less than 1 x 107 cmisec.

b) On top of the barrier soil layer, there shall be a drainage layer of 15 cm.

¢) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support natursl plant growth and 10
(D) Criteria for pollution prevention.-In order to prevent pollution from landfill operations. the following provisions
shall be made. namely:-

) The storm water drain shall be designed and constructed in such a way that the surface runoff water is diverted
from the landfilling site and leachates from solid waste locations do not get mixed with the surface runofl water.
Provisions for diversion of storm water discharge drains shall be made 10 minimise leachate generation and
prevent pollution of surface water and also for aveiding flooding and creation of marshy conditions.

tii) Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving residues of
waste processing facilities or mixed waste or wasle having conlamination of hazardous materials (such as
nerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides) shall have liner of composite
barrier of 1.5 mm thick high density polyethvlene (HDPE) geo-membrane or geo-synthetic liners, or equivalent.
overlying 90 cm ol soil (clay or amended soil) having permeability coefficient not greater than | x 10-7 em/sec.
The highest level of water table shall be al least two meter below the base of clay or amended soil barrier layer
provided at the bottam of landfills,

(i) Provisions for management of leachates including its collection and treatment shall be made. The treated
leachate shall be recycled or utilized as permilted. otherwise shall be released into the sewerage line. after
meeting the standards specified in Schedute- [1.. In no case. leachate shall be released into open environment.

(iv) Arrangement shall be made (o prevent leachate runoff from landfill area entering any drain, stream, niver, lake
or pond. In case of mixing of runofl water with leachate or solid waste, the entire mixed water shall be treated
by the concern authority.

(E) Criterin for water quality monitoring.-

) Before establishing any landfill site, baseline data of ground water quality in the area shall be collected and kept
n recard for future reference. The ground water guality within 50 meter of the periphery of landfill site shall be
periodically monitored covering different seasons in a year that is, summer, monsoon and post-moensoon period
Lo ensure that the ground water is not contaminated.

(it Usage of groundwater in and sround landfill sites for any purpose (including drinking and irrigation) shall be
considered only after ensuring its quality. The following specifications for drinking waler quality shall apply for
monitoring purpose, namely -
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S. No. Parameters o s f::,"‘ mﬁm

() @ 3
Arsenic 0.0
Cadmium 0.01
Chromiumias Cr™ ) 0.05
Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury .00
Nickel -
Nitrate as NOy 450
pH 6585
Iron 03
Total hardness (as CaC0y) 3000
Chlorides 250
Dissolved solids 500
Phenolic  compounds (s 0.00
CHOH)
Zinc 50
Sulphate (2% SO,) 200

W

(i)

(i)

(v)

F) Criteria for ambient air quality monitoring.-

Landfill gas control system including pas collection system shall be installed at land/fill site to minimize odour.
prevent off-site migmtion of gases, to protect vegetation planted on the rebabilitated landfill surface. For
enhancing landfill gus recovery, use of geomembranes in cover systems along with gas collection wells should
be considered.

The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the lower explosive
limit (LEL).

The landfill gas from the collection facility at a landfill site shall be utilized for either direct thermal applications
or power generation, as per vinbility. Otherwise, landfill gas shall be burnt (flared) and shall not be allowed (o
escape directly to the atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation
of flaring is not possible.

Ambient air quality af the landfill site and af the vicinity shall be regularly monitored. Ambient air quality xhall
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meet the standards preseribed by the Central Pollution Control Board for Industrial area.

G. Criteria for plantation at landfill Site.- A vegetative cover shall be provided over the completed site in accordance
with the following specifications. namely:-

() Locally adopted non-edible perennial plants that are resistan! 1o drought and extreme temperatures shall be
planted;

(b) The selection of plants should be of such variety that their roots do not penetrate more than 30 cms. This
condition shall apply till the landfill is stabilized:

() Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition:
(6] Plantation 10 be made in sufficient density to minimise soil erosion.

(e) Green belts shall be developed all around the boundary of the landfill in consultation with State Pollution
Control Boards or Pollution Control Committees .

H. Criteria for post-care of landfill site.- (1) The post-closure care of landfill site shall be conducted for at least fifteen
years and long term maonitoring or care plan shall consist of the following, namety -
() Maintaining the integrity and effectiveness of final cover. making repairs and preventing run-on and run-off
from eroding or otherwise damaging the final cover:
(b) Monitoring leachate collection system in accordance with the requirement:
() Manitoring of ground water in and around landfill;
) Maintaining and operating the landfill gas collection system to meet the standards.
(2) Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for human settfement
or otherwise only afler ensuring that gascous emission and leachate quality analysis complies with the specified standards
and the soil stability is ensured.
L Criteria for special provisions for hilly areas.-Cities and towns located on hills shall have location-specific
methods evolved for fina! disposal of solid waste by the local body with the approval of the concemed State Pollution
Control Board or the Pollution Control Committee. The local body shall set up processing facilities for utilisation of
biodegradable organic waste. The pon-biodegradable recyclable materials shall be stored and semt for recycling
periodically, The inernt and non-hiodegradable waste shall be used for building roads or filling-up of appropriate areas on
hills. In case of constraints in finding adequate land in hilly areas, waste not suitable {or road-laying or filling up shall be
disposed of in regional landfills in plain sreas.
J. Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full capacity or those which
will not receive additional waste after sefting up of new and properly designed landfills should be closed and
rehabilitated by examining the following options:
() Reduction of waste by bio mining and waste processing followed by placement of residues in new
landfills or capping as in (i) below.
(i), Cupping with solid waste cover or solid waste cover enhanced with geomembrane 1o enable collection
and flaring / utilisation of greenhouse gases.
(iii)  Capping as in (ii) above with additional measures (in alluvial and other coarse grained soils) such as
cut-off walls and extraction wells for pumping and treating contaminated ground water,
(iv) Any other method suitable for reducing environmental impact Lo acceplable level.
SCHEDULE II
[see rule 16 (1), (h), (e), 16 (4) )
Standards of processing and trestment of solid waste

A. Standards for composting.- The waste processing facilities shall include composting as one of the technologies (or
processing of bio degradable waste. In order to prevent pollution from compost plant, the following shall be
complied with namely :-

(a) The incoming organic waste at site shall be stored properly prior to further processing. To the extent possible,
the waste storage area should be covered. If, such storage is done in an open urea, it shall be provided with
impermeable base with facility for collection of leachate and surface water run-off into lined drains leading to a
leachate treatment and disposal facility;

(b) Necessary precaution shall be tsken to minimise nuisance of odour, flies, rodents, bird menace and fire hazard;
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(c)

In case of breakdown or maintenance of plant. waste intake shall be stopped and arrangements be worked out
for diversion of waste 10 the temporary processing site or temporary landfill sites which will be again
neprocessed when plant is in order:

() Pre-procesy und post-process rejects shall be removed from the processing fucility on regular basis and shall not
be allowed 1o pile at the site. Recyclables shall be routed through appropriate vendors, The non-recyctable high
calorific fractions to be segregated and sent to waste Lo energy or for RDF production, co-processing in cement
plants or to thermal power plants. Only rejects from all processes shall be sent for samitary Landfill site(s).

(e) The windrow area shall be provided with impermeable base. Such a base shall be made of concrete or

clay of 50 ¢m thick having permeability coefficient less than 10 7 cm/sec. The hase shall be provided
with 1 to 2 per cent stope and circled by lined drains for collection of Jeachate or surface nm-off:

) Ambient air quality momtoring shall be regularly carmed out. Odurnuisance at down-wind direction on the
boundury of processing plant shall also be checked regularty.

(53] Leachate shall be re-circulated in compost plant for moisture mainténance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order natified from time
(o lime.

) In order to ensure sufe application of compost, the following specifications for compost guality shall be mel,
namely:-

Parameters Organic Compost Phosphate Rich
(FCO 2009) Organic Manure
(FCO 2013)
n 2) 3)
Arsenic (mg/Kg) ‘ 10.00 10.00
Cadmium (mg/Kg) 5.00 5.00
Chromium (mg/Kg) 50.00 50.00
Copper (mg/Kg) 300.00 300.00
Lend (mg/Kg) 100.00 100.00
Mercury (mg/Kg) 0.15 015
Nickel (mg/Kg) 50.00 50.00
Zinc (mg/Ke) A 1000.00 1000.00
CIN matio <20 Less than 20:1
pH 6575 {1:5 solution) maximum 6.7

Moisture, percent by weight, | 150250 | 0

maximum
Bulk density (g/cm’) <10 Less than 1.6

Total Organic Carbon. per cent by 120 79

weight, minimum
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Total Nitrogen (as N), per cent by 08 04
weight. minimum
Total Phosphate (as Py0,) percent by 04 104
3ot miin
Total Potassium (as K10), percent by 04 5
weight, minimum
Colour Bark brown to black -
Odour Absence of foul Odor -
Particle size Minimum 90% material should pass | Minimum %% material should pass
through 4.0 mm IS sieve through 4.0 mm IS sieve
Conductivity (as dsm-1), not more 40 B2
than

* Compost (final product) exceeding the above stated concentration limits shall not be used for food crops. However, it
may be utilized for purposes other than growing food crops.

B.  Standards for treated leachates-The disposal of treated leachutes shall meet the (ollowing ssndards, namely -

Standards
n— | — ( Mode of Disposal )

(n 2) 3 4 5
1. Suspended solids. mg/l, max 100 600 200
2. | Dissolved solids (inorganic) mg/l, max. 2100 2100 2100
3 pH value 551090 55190 551090
4 Ammeonicy! nitrogen (as N), mg/l, max. 30 S0 >
5 | Totl Kjeldahl nitrogen (ax N), mg/l, max. 100 5 =
6 moxmwampnzro 30 50 100
7 Chemical oxygen demand, mg/l, max. 250 - -

8 Arsenic (a5 Ax), mg/l. max 02 02 02
9 Mercury (as Hg). mg/l. max 0.01 0.01 -

10 Lead (us Ph). mg/l. max 01 1.0 -

" Cadmium (as Cd). mg/l, max 20 1.0 -
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12| Total Chromium (as Cr), mg/l, max. 20 20 -
13 Copper (as Cu), mp/l, max. 30 30 -
14 Zinc (as Zn), mg/]. max, 5.0 15 -
15 Nickel (as Ni), mg/l, mux 30 30 .
16 Cyanide (as CN), mg/l, max. 02 20 02
17 Chioride (as C1), mg/l, max. 1000 1000 600
18 Fluoride (as F), mg/l, max 20 L5 -
19 Phenolic compounds (as C.H;OH) mg/l, max. 1.0 50 -

Note © While

discharging treated leachutes into inland surface walers, quantity of leachates being discharged and the
idernti

quantity of dilution water available in the receiving water body shall be given due

G, Standards for incineration: The Emission from incineralors /thermal technologies in Solid Waste
treatment/disposal facility shall meet the following standards, namely--

Parameter Emission standard
(h 2) R

Particulates 50 mg/Nm’* Standard refers to half hourly avernge value

HCl 50 mg/Nm’ Standard refers to half hourly avernge value

s02 200 mg/Nm’ Standard refers to half hourly average value

co 100 mg/Nm' Standard refers to half hourly averuge value

50 mg/Nm" Standard refers to daily average value

Total Orgunic Carbon 20 mg/Nm’ Standard refers to half hourly uverage value

HF 4 mg/Nm' Standurd refers to half hourly average vilue

NOx (NO and NO2 expressed | 400 mg/Nm’ Stanciard refers to half hourly avemge value

asNO2)

Total dioxins and furans 0.1 ng TEQ/Nm' Standard refers to 6-8 hours sampling. Please rels
guidelines for 17 concerned congeners for toxi
equivalence  values 1o amive b total
equivalence.

Cd + Th + their compounds | 0.05 mg/Nm' Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

Hg and iis compounds 0.05 mg/Nm" Stundard refers 1o sampling time anywhere

between 30 minutes and 8 hours.
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Sb+As+Pb+Cr+Co+Cu/| 05myNm' Standard refers to sampling time anywhere
+Mn + Ni+ V + their between 30 minutes and 8 hours.
compounds

ote.- All values correcied 10 11 oxygen on a dry basis.

Note:

(@) Suitably designed pollution control devices shall be installed or retrofitied with the incinerator to
achieve the above emission limits.,

(b) Wasie to be incinerated shall not be chemically treated with any chlorinated disinfectants.

te) Incineration of chiorinated plastics shall be phased out within two years.

) if the concentation of toxic metals in incineration ash exceeds the limits specified in the Huzardous Waste

(Management, Handling and Trany boundary Movement) Rules, 2008, ax amended from time to time, the ash
shall be sent to the hazurdous waste treatment. storage and disposal feaility.

(e) Only low sulphur fuel like 1.DO, LSHS, Diesel, bio-mass. coal. LNG. ONG, RDF and bio-gas shall
be used as fuel in the incinerator.

(f The CO2 concentration in tail gas shall not be more than 7%.

(g) All the facilities in twin chamber incinerators shall be designed to achieve a minimum tempemture of

950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
less than 2 (two) seconds.

(h) Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as 1o achieve total Organic Carbon (TOC) content in the slag and bottom ash less than 3%, or
the loss on ignition is less than 5% of the dry weight.

() Odour from sites shall be managed as per guidelines of CPCB issued from time to time
FORM -1
fsee rule 15(y) 16(1) (1, 213) |
Application for obtaining authorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste
Ta,
The Member Secretary.
State Pollution Control Bosrd or Pollution Control Committee.
of-.o
Sir,
l/'We hereby apply for suthorisation under the Solid Waste Managemen! Rules, 2016 for processing.
recycling. treatment and disposal of solid waste.

3 Name of the local body/agency appointed by them/ operator of facility

2. Correspondence address
Telephone No.
Fax No. e-mail:
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Nodal Officer & designation{Officer authorised by the local body or

my)lupmﬂk Tor operation of processing/ treatment or disposal
¥

Authorisation required lor setting up and operation of the fscility
(Please tick mark)

watste processing

i

al fandfill

Atach copies of the Documents
clearance (local body)
ol Environmentyl Clearance
Consent for establishment
Agreement between municipal asthority snd operating agency
Investment on the project and expected return

Processing/recycling/treatment of solid waste

(i) Total Quantity of waste (o be processed per day
Quuntity of wasle to be recycled
Quantity of waste (o be treated
Quantity of waste to be disposed into fand(ill

(i) Utilisation programme for waste processed (Product ulilisation)

(iii)Methodology for disposal (uttuch details)

Quantity of leachate

Treatment technology for leachate

(iv)Measures to be taken for prevention and cantrol of environmental
pollution

(v)Measures to be taken for safely of workers  working in the plant

(vi)Details on solid waste processing/recycling/ treatment/disposal
facility (1o be attached)

Disposal of solid waste

Number of sites identified

Quantity of waste to be disposed per day

Details of methodology or criteria followed for xite selection (atiach)
Details of existing site under operntion
Methodology and operational details of landfilling

Measures taken o check environmental pollution

Any other information,

PE

Signature:
Designation
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Form- II
|see rule 16 (1) (&) |
Format for issuc of authorisation
File No:
Dtted:
AuthorisationNo
To
Ref: Your application number dr
The State Podtution Control Board/Pollution Control Commitize after examining the proposal herehy
authorises having administrative office al Lo set up

and operate waste processing/recycling/ (reatment/disposal facility al
The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal of solid waste.
The suthorisation is subject to the terms and conditions stated below and such conditions as may be otherwise specified
in these rules and the standards laid down in Schedules | and I under these rules,

The State Pollution Control Board/Pollution Control Committees of the UT may, al
any lime, revoke any of the conditions applicable under the authorisation and shall communicate the same in wriling.

Any violation of the provision of the Solid Waste Management Rules, 2016wiil attract the penal provision of the
Environment (Protection) Act. 1986 (29 of 1986),

(Member Secretary)
State Pollution Control Board/Mollution Control Committee of the UT
(Signature and designation)
Date:
Place:
Form - 111
|see rule 19(6),24(1) |
Formut of annual report to be submitted by the operator of facility to the local body
I Name of the City/Town and State
2 Population
3 Area in sq. kilometers

4 Name & Address of the local body
Telephone Ne.

Fax No.

F-muil:

5 Naie and address of operator of the fucility

6 Name of officer in-charge of the facility
Phane No:

Fax No:

E-muil:
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7 Number of househalds in the citytown
Number of non-residential premises in the city
Number of election/ administrative wards in the city/town

Quuntity of Solid wuste
Estimated Quantity of solid waste generated in the local body area /ipd
per day in mefric tones
Quantity of solid waste collected per day hpd

| Per capita waste collcte per day i Iamiday
Quanlity of solid wane processed fpd
Quantity of solid waste disposed at landfill ftpd

Stutux of Solid Waste Management (SWM) service

| Sepregation and storage of waste al source
Whether solid waste is stored at source in domestic/commercial/

institutional bins If yes. Yonta
Perventage of households practice storuge of waste &t source in %
domiestic bins

Percentage ol non-residential premises practice storage of waste %
at source in commercial /institutional bins

Percentage of households dispose of throw solid waste on the %
stroels

Percentage of non-residential premises  dispose of throw solid %
waste on the streets

Whether solid waste is stored al source in a segregated form YewNo
If yes, Percentage of premises segregating the waste at source %
Door to Door Collection of solid waste

Whether door 1o door collection (D2D) of solid waste is being Yes/No
done i the citylown

l}yu

Number of wards covered in D2D collection of wasle

No. of households covered

No. of non-residential  premises including commercial
establishments  hotels, restauranis  educational  institutions/
offices etc covered
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Percentage of residential and non-residential premises covered in
door to door collection through

Motorized vehicle
Containerized tricycle/handean
Other device

R

1€ not, method of primary collection adopted

Sweeping of streets

Length of roads. streets, lanes. bye-lanes in the city that need to
be cleaned

—+

WydmmMmdmmhmyNWw

e

Tools used

Manual sweeping

Mechanical sweeping

Whether long handle broom used by sanitation workers

Whether each sunitation worker is given handcan/tricycle for
collection of waste

Whether handean / tricycle is containerized

Whether the collection tool synchronizes with collection/ waste
storge containers utilized

Yes/No
Yes/No
Yes/No

Yes/No

No.

Capacity inm”
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Wiaird wise detsils of waste storage depots (antach)
Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Toul storage capacity of waste storage facilities in cubic meters

Total waste actually stored af the waste storage depots daily

Give frequency of collection of waste from the depots Frequency No. of bins
Number of hinx cleared

[Whether storage depots have facility for storage of segregaled Yes/ No
waste in green, blue and black bins (if yex. add detsifs)
of green bins:
0. of blug bins:
0. of black bins:

Whether lifting of solid waste from storage depot is manual or (%) of Manual Lifling

mechanical. Give perceniage SOLID WASTE %
(%) of Mechanical
ling %
If mechanical - specify the method used front-end loaders/ Top loaders

Whether solid wuste is lifted from door to door and transported to Yes/ No
treatment plant directly in & segregated form Gf yes, specify)
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Waste Transportation per day
Type and Number of vehicles used (pl tick or add)

Trips made

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors

csnie

Frequency of trunsportation of waste

Quantity of waste transported each day

Frequency
Daily
Alternate day
Twice o weck
Once 2 week
Occasionally

(%) of waste transported

Percentage of toial waste transported daily

Waste Treatment Technologies used

Whether solid waste is processed

Yes/No

If yes, Quantity of waste processed daily

Land(s) available with the local body for waste processing (in
Hectares)

o

Land currently utilized for waste processing

Solid waste processing facilities in operation

Salid wuste processing facilities under construction

Distance of processing facilities from city/town boundary

Details of technologies adopted
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Composting ,

Qty. raw material processed
Qry. final product produced
Qty. sold

Qty. of residual waste landfilled

vermil composting

Qty. raw material processed

Quy. final product produced

Quy. sold

Quantity of residual waste landfilled

Qty. raw material processed

Qty. final product produced

Quy. sold

Quuntity of residual waste Landfitled

Refuse Derived Fuel

OQty. raw material processed
Qty. final product produced
Quy. sold Quantity of residunl waste

Pmmma

Waste (o Energy technology

such a8 incineration, gasification, pyrolysis or any other
technology ( give detail)

Co-processing

| y. raw material processed

Combustible waste supplied 10 cement plant

Combustible waste supplied 1o solid waste based power plants

Others

Oty.

Solid waste disposal facilities

No. of dumpsites sites available with the local body

No, of sanitary tandfill sites available with the local body

Area of each such sites availuble for waste disposal

Area of land currently used for waste disposal

Distance d’thmpliu_nmdﬂll facility from cny_m

1

Distance from the nearest habitation

Distunce from water body

]

g
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Distance from state/national highway kms
Distance from Airport ks
Distance from importunt religious places or historical monument kms
[ Whether o oo proe s I Yoo
Whether it falls in earthquake faull line area Yes/No
Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes/No
Whether Lighting facility is available on site Yes/ No
Whether Weigh bridge facility available Yes/ No
Vehicles and equipments used af landfill (specify) Twuw.cmmm available
Manpawer deployed at landfill site Yes/No (if yes, attach detailx)
Whether covering is done on daily basis Yes/No
If not, Freguency of covering the waste deposited at the landfill
Cover material used
Whether adequate covering matenal is available Yes/No
Provisions for gas venting provided Yes/No. (if yes, attach technical data sheet)
Provision for leachate collection Yew/No, (if yes. sttach technical duts sheet)
10 | Whether an Action Plan has been prepared for improving solid Yes/No
LRI R e sl (if Yex attach Action Plan details)
11 | What separute provisions are made for : Attach details on Proposals,
Duiry related activities - kupuﬂwu.
Slaughter houses waste : Yes/No
C&D waste (construction debris) : Yes/No
Yes/No
12 Details of Post Closure Plan Attach Plan
13 | How many slums are identified and whether these are provided Yes/ No

(if Yes, attach details)

14

CGrive details of manpower deployed for collection including streel
sweeping, secondary stomge. (ransportation, processing and
disposal of waste
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15

Mention briefly. the difficulties being experienced by the local
body in complying with provisions of these rules

16

Mention briefly, if any innovative idea is implemented to tackle a
problem related 1o solid waste, which could be replicated by other
local bodies.

Dated :
Place:

Form -1V
[see rules 15(zn), 24(2)]

Format for anoual report on solid waste management to be submitted by the local body

Signature of Opertor

CALENDAR hA'l'E OF SUBMISSION OF REPORT:

YEAR:

-

Nume of the City/Town and State

Poputation

Areq in sq. kilometers

Name & Address of local body
Telephone Na.

Fax No.

E-mail:

Name of officer in-charge dealing with solid waste management (SOLID
WASTEM)Phone No:

Fax No:
E-mail:

Number of households in the city/lown
Number of non-residential premises in the city
Number of election/ administrative wards m the city/town

Quantity of Solid waste (solid waste)

Estimated Quuritity ol solid waste generted in the local body area per day in metric
lones

Quntityofsnlidmmlle;dp;hy
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Per capita waste collected per day fem/day

Quantity of solid wiste processed hpd

Quantity of solid waste disposed ot dumpsite/ landfill hpd

.Sl;mdeldWmMuwm

Segregution and storage of waste at source

Whether SOLID WASTE is stared st source in domestic/commercial/ institutional Yes/No
bins, If yes,

Percentage ol households practice storage of waste at source in domestic bins

Percentage of non-residential premises practice storage of waste it source in
commercial finstitutional hins

Percentage of houscholds dixpose or throw solid waste on the sreets
Percentage of non-residential premives dispose of throw solid waste on the streets
Whether solid waste is stored & source in o segregated form, If yes,

Percentage of premises segreguting the waste al source

AR R R

Yes/No

<

Door to Door Collection of solid waste

Whether door to door collection (D2D) of solid waste is being done in the city/town Yes/No

il yes

Number of wards covered in D2D collection of waste

Na of households covered

Na. of non-residential premises including commercial establishments hotels,
restsurunts educational institutiony/ offices ete covered

Percentage of residential snd non-residential premises covered in door 1o door
collection through :

Motorized vehicle %
Containerized tricycle/handcart
Other device

If not. method of primary collection adopted

Sweeping of streets

Length of rosds, streets, lanes, bye-lanes in the city thal need to be cleaned km
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mummwmed fraqneucy Daily |Allernate [Twice  Occasionally
yosd days i week
-
overed
Tools used
sweeping %
 sweeping %
long handle broom used by sanitation Yes/No
workers
mmmugm Yes/No
for collection of waste
Whether hundeart / tricycle is containerized YesNo
[Whether the collection tool synchronizes with
collection/ wasie storage conininers utilized Yes/No

L Eemnhy Waste Storage lacilities

No. and type of waste storage depots in the No.  Capacity inm’
citytown

Open wasie storage siles
Masonry hins

Cement concrete cylinder bins
Dhalao/covered roomw/space
Covered metal/plastic contuiners
Upto 1.1 m3 bins

210 5 m3 bins
Abaove Sm3 containers

Bin-less city

population ratio

Ward wise details of waste storage depots (attach) ;
Ward Nox

Area:

Population:

No. of bins

Total volume of hins placed

Total storage capacity of waste storage facilities in
cubic melers

Total waste sctually stored at the waste storsge

poei
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ve frequency of collection of waste from the  Freguency lNo.dblm

umber of hins cleared

Daily

Aliernate day

Twice a week

Punwwk

r)uaﬂomlly
Whether storuge depols have facility for storage [Yew/ No
of segregated waste in green, blue and black hins yes, add details)
0. of green bins:
. of blue binx:
0. of black bins:

Wether fifting of solid waste from storage depots |
is manual or mechanical. Give percentage

%) of Mannal Lifting of solid waste

%) of Mechanical lifting

%
%

mechanical — specify the method used Pu»udhﬁuﬂﬁmwuhx

solid waste is lifted from door 1o door and Yes/ No
1o trestment direetly i
f:tm o L% if yes, specify)

‘Waste transportation per day : Trips mode waste
Type and Number of vehicles used

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Retuse collectors
Compactors
Others
JCBMoader
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Frequency of transportation of waste () of wiste transported
y
Itermate day
wice s week
aweek
ly
Quantily of waste transported each day hu
Percentageoftota waste transporied daily h
IWmTwmmmwd
[Whether solid waste is processed
Yes/No
Ilf)quMyotmepnmdmy Jtpd
treatment is done by local body or
an agency
Land(s) available with the local body for waste
|processing (in Hectares)
Land currently utilized for waste processing
demmheimbhnm
Solid waste processing facilities under
Distance of processing facilities from citylown
boundary
Details of technologies adopted
Composting , Qty. raw material processed
ply.ﬂndpmdmlpuhwed
Qty, sold
Quantily of residual waste landfilled
Vermi composting Qty, raw material processed
Qty. final product produced
Qty. sold
Quantity of residual waste landfilled
Quy. final product produced
Qty. sold
Quantity of residual waste landfilled
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Derived Fuel

Qty. raw material processed
Qty. final product produced
Qty. sold Quantity of residusl waste landfilled

‘aste 1o Energy technology
h as incineration, gasification, pyrolysis or any

technology ( give detail)

Qty. raw material processed
Qty. linal product produced
Qty. sold Quantity of residual waste landfilled

Co-processing

OQty. raw material processed

Combustible waste supplied 1o cement plant

Combustible waste supplied to solid waste based
[power plants

Others

Qty.

Fdﬂwmw&qaﬂhﬂmu

F:d&mmﬂuiMmunhkwmnrhm
y

7radamnuhumnﬁmunmmbﬁuur
ocal body

Area of each such sites available for waste disposal

Area of land cumrently used for waste disposal

Distance of dumpsite/landfill facility from
citylown

Distance from the nearest habitation

Distunce from water body

Distance from state/national highway

Distance from Airport

E::;huﬂWMHHNMhmﬂmuw

il 8 E|F|F 8

Whether it falls in flood prone area

Yes/No

Whether it falls in earthguake fault line area

Yes/No

Quantity of waste landlilled each day

2 %%

(Whether land/fill site is fenced

Yes/ No

rmuh:uamgﬂdmykmdh&umﬁu

Yes/ No
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|Whether Weigh bridge facility avaitable Yes /No
Vehicles and equipments used ot landfill (specify) . Compacters «tc. svailahle
Manpower deployed uf landfill site Yes/No
(il yes, attach detaits)
Whether covering is done on daily basis Yes/No
E:na. Frequency of covening the waste deposited
the landfill
Cover material used
[Whether adequate covering material is availuble  Yes/No
[Provisions for gas venting provided Yes/No
(if yes, attach technical data sheet)
[Provision for leachate collection Yes/No
(if yes, uttach technical data sheet)

an Action Plan has been prepared for

Yes/No
; ””‘dmmmm""hﬁrvummmmw

on hirielly. the difficulties being experienced
the local body in complying with provisions of
rules

city
10 |What separste provisions are made for - Attach details on Proposals Steps taken,
Dairy related activities : Yes/No
[Staughter houses waste : Yeu/No
C&D waste (construction debriy) - Yes/No
1l |Details of Post Closure Plan Attach Man
12 [How many slams are identilied and whether these Yes/ No
F;T"'wf”"’“’: with Solid Waste Management 0 v sitach details)
Eé ive details of:
.ocal body's own manpower deployed for
including street sweeping. secondary
transportation, processing and disposal of
14 ve details of:
concessionaire's manpower deployed
or collection including street sweeping. secondary
transportation, processing and disposal of
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16 on briefly, if any innovative idea is
to tackle a problem refsted to solid
which could be replicated by other local
Signature of CEO/Municipal Commissioner/
Executive Officer/Chief Officer
Date:
Place:
Form -V
[see rule 24(3)]

Format of annual report to be submitied by the state pollution control beard or pollution control committee
commitiees to the central pollution control board

PARTA
Ta,

The Chairman

Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
DELHI- 110 0032

I, [Name of the State/Union territory

2 IName & address of the State Poltution Control

2]

mber of local bodies responsible for management of]:
waste in the State/Union territory under these rules

o

rnduhaiuﬁnwuimmm

-

Summary Statement on progress made by local body;:  Please attach us Annexure-|
respect of solid wuste management

h A Summary Statement on progress made by local bodies:  Please attach as Annexure-11
n respect  of  wasie  collection,  segregation.
on and disposal

7. A summary statement on progress made by local bodies:  Please attach us Annexure-T11
in respect of implementation of Schedule 11
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. -

........................ Chairman or the Member Secretary

- (U - State Pollution Control Board/

Pollution Control Convmittee

PARTH
Towns/cities
Total number of towns/cities
Total number of ULBs
Number of class | & class [l citiexiowns
Authorisation status (names/number)
Number of applications received
Number of authorisations granted
Authorisations under scrutiny
SOLID WASTE Generation status
Solid waste generation in the state (TPD)
collected
treated
landfilled
Compliance to Schedule 1 of SW Rules (Number/names of towns/capacity )
Good practices in cities/towns
House-10-house collection
Segregation
Storage
Covered tmasportation
Processing of SW (Number/names of towns/capacity)
Solid Waste processing facilities setup:

SL. No.

Composting Vermi-compesting |[8rogns }mmmuuuoa

|

Processing facility operational:

SL No.

Composting Vermi-composting FMpl RDF/Pelletization

Processing facility under instaliation/planned:

. No.

Composting Vermi-composting 'Iﬂiops PDM‘elleunum
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THE GAZETTE OF INDIA : EXTRAORDINARY

[PART 1I—Sec. 3Gi)]

Waste-to-Energy Plants: (Number/names of towns/capacity)

Nao.

Plant Location {Status of operation IPower generation (MW)

Remarks

Disposal of solid waste (number/names of towns/capacity):
Landfill sites identified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhousted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity ):
Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitury landfill

Monitoring at Waste processing/Landfills sites

kLNa

pmna Ambient air  Groundwater
e

acilities

Leacm quulity Compou quality

VOCs

2
-

P.

Status of Action Plan prepared by Municipalities

Total number of municipalities:
Number of Action Plan submitted:
Form - VI
[see rule 25]
Accident Reporting

Date and time of accident

Sequence of events leading Lo accident

The waste involved in accident
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. Assessment of the effects of the sccidents on human healthl
and the enviromment
5. Emergency measures taken
6. Steps taken (o alleviate the effects of accidents
7. Steps taken to prevent the recurrence of such an accident
DS oeentranronae (Signature:
[Place: ooviiiiiniin DeSignation: ...

[F. No. 18-32004-HSMD]
BISHWANATH SINHA. Jt. Secy,

Uploaded by Die. of Printing st Govermment of India Press, Ring Road, Mayspuri, New Delbi-110064

and Publiabed by the Controller of Publications. Delhi- 1 {10054,
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Annexure- |1B

Provisions of Solid Waste Management Rules (SWM), 2016 related to waste to
energy

Under SWM Rules, 2016 various provisions have been stipulated regarding
responsibilities of local authorities for creation of solid waste processing facilities,
State Pollution Control Board for regular monitoring of these facilities, issuance of
authorization, compliance status of environmental conditions w.r.t emission &
effluent norms are detailed below:

a. Related to duties and responsibilities

o Clause 15 (r) of SWM Rules, 2016 local authorities shall transport non-bio-
degradable waste to the respective processing facility or material recovery
facilities or secondary storage facility

e Further, as per clause 15 (v) of SWM Rules, 20186, the local authorities and
Panchayats shall facilitate construction, operation and maintenance of solid
waste processing facilities and associated infrastructure on their own or with
private sector participation or through any agency for optimum utilization of
various components of solid waste adopting suitable technology including the
following technologies and adhering to the guidelines issued by the Ministry of
Urban Development from time to time and standards prescribed by the Central
Pollution Control Board. Preference shall be given to decentralized processing
to minimize transportation cost and environmental impacts such as-

a) bio-methanation, microbial composting, vermi-composting,

anaerobic digestion or any other appropriate processing for bio-
stabilization of biodegradable wastes;

b) waste to energy processes including refused denved fuel for
combustible fraction of waste or supply as feedstock to solid
waste based power plants or cement kilns;

¢ As per clause 16 of SWM Rules, 2016, The State Pollution Control Board or
Pollution Control Committee shall, -

(b) monitor environmental standards and adherence to conditions as
specified under the Schedule | and Schedule Il for waste
processing and disposal sites;

(c) examine the proposal for authorization and make such inquiries as
deemed fit, after the receipt of the application for the same in Form
| from the local body or any other agency authorized by the local
body
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(g) suspend or cancel the authorization issued under clause (a) any
time, if the local body or operator of the facility fails to
operate the facility as per the conditions stipulated;

b. Related to Criteria for waste to energy process:
Clause 21 of SWM Rules. 2016 specifies the following critenia for waste to

energy process:

1) Non-recyclable waste having calorific value of 1500 K/Cal’kg or more

shall not be disposed of on landfills and shall only be utilized for
generating energy either or through refuse derived fuel or by giving
away as feed stock for preparing refuse derived fuel.

2) High calorific wastes shall be used for co-processing in cement or
thermal power plants.

3) The local body or an operator of facility or an agency designated by
them proposing to set up waste to energy plant of more than five tons
per day processing capacity shall submit an application in Form-| to
the State Pollution Control Board or Pollution Control Committee, as
the case may be, for authorization.

4) The State Pollution Control Board or Pollution Control Committee, on
receiving such application for setting up waste to energy facility, shall
examine the same and grant permission within sixty days.

c. Related to emission from incinerators /thermal technologies:

Para C of Schedule || of the Solid Waste Management (SWM) Rules, 2016,
stipulates the standards for incineration, as given below:

The Emission from

incinerators /thermal technologies in Solid Waste

treatment/disposal facility shall meet the following standards, namely: -

Standard for incineration

Parameter Emission standard
(1) (2) (3)
Particulates 50 mg/Nm? Standard refers to half hourly average value
HCI 50 mg/Nm#® Standard refers to half hourly average value
S02 200 mg/Nm* | Standard refers to half hourly average vaiue
Cco 100 mg/Nm* | Standard refers to half hourly average value

50 mg/Nm*® Standard refers to daily average valus

Total Organic Carbon | 20 mg/Nm?® Standard refers to half hourly average value
HF 4 mg/Nm? Standard refers to half hourly average value
NOx (NO and NO2 400 mg/Nm® | Standard refers to half hourly average value
expressed as NO2)

4 818
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Total
furans

congeners for toxic equivalence values to
arrive at total toxic equivalence.

dioxins and 0.1 ng Standard refers to 6-8 hours samp!ing.l
TEQ/Nm? Please refer guidelines for 17 concemeq

Cd + Th + their 0.05mg/Nm® | Standard refers to sampling time anywhere
compounds between 30 minutes and 8 hours.

Hg and its compounds | 0.05 mg/Nm® | Standard refers to sampling time anywhere

between 30 minutes and 8 hours.

Note:
(z)

{b)

©
(d)

(&)

®
@

(h)

()

Suitably designed pollution control devices shall be installed or retrofitted
with the incinerator to achieve the above emission limits.

Waste to be incinerated shall not be chemically treated with any chlorinated
disinfectants.

Incineration of chlorinated plastics shall be phased out within two years.

if the concentation of toxic metals in incineration ash exceeds the limits
specified in the Hazardous Waste (Management, Handling and Trans
boundary Movement) Rules, 2008, as amended from time to time, the ash
shall be sent to the hazardous waste treatment, storage and disposal fcaility.

Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG,
RDF and bio-gas shall be used as fuel in the incinerator.

The CO2 concentration in tail gas shall not be more than 7%.

All the facilities in twin chamber incinerators shall be designed to achieve a
minimum temperature of 9500C in secondary combustion chamber and with
a gas residence time in secondary combustion chamber not less than 2 (two)
seconds.

Incineration plants shall be operated (combustion chambers) with such
temperature, retention time and turbulence, as to achieve total Organic
Carbon (TOC) content in the slag and bottom ash less than 3%, or the loss
on ignition is less than 5% of the dry weight.

Odour from sites shall be managed as per guidelines of CPCB issued from

time to time

4 q19
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Annexure—lll?i%zo

3 s
e~ LiFF b sl By
\ CENTRAL POLLUTION CONTROL BOARD
\\ d EHestyle for, wataver, = srery afad e, W e,
el MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE. GOVT. OF INDIA
ail ed
FileNo CM-11/41/2024-LAW-HO-CPCB-HO 03M10/2024
To
The Member Secretary
Delhi Pollution Control Committee
(DPCC)4th and 5th Floor, ISBT

Bullding, Kashmere Gate, Delhi-06 b

Subject: Hon'ble Supreme Court of India order dated 18.09.2024 in Civil Appeal No
13120/2017 in the matter of Ravinder Chanana & Ors Vers#éss The State of Delhi

Sir,
This is in reference to the above mentioned order issued by Hon'ble Supreme Court of

India wherein directions given in Para 6B is represented below;

Para 6 " The Cenitral Pollution Conlrol Board should accordingly carry out an inspection and
furnish & report. Needful be done in six weeks."

In this regard, it is requesied to provide information and documents regarding the
authorisation & censent issued, inspection reparts, Notice/ Direclions issued (if any), Ground
water & Ambient air Quality monitoring reports and any other information on matter as
available with DPCC for the concerned Waste to Energy (WIE) Plant in Delhi to enable CPCB
to take further necessary actien in compliance of the aforesaid order. The information may also
be emailed to swm.cpcb@gov in and sunitl. cpchb@gov.in on or before 8th October, 2024

Yours faithfully

Py

o
{Divya Sinha)

Director and Divisional Head, UPC-II

Encl : As above

“uftereT siaA" et 3T =R, T - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
GXHTY [Tel : 43102030, 22305792, d4HISE/Website: www.cpcb.nic.in
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|
ITEM NO.11 COURT NO.5 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 13120/2017

RAVINDER CHANANA & ORS. Appellant(s)
VERSUS

THE STATE OF DELHI DELHI
SECRETARIAT CHIEF SECRETARY & ORS. Respondent(s)

([ONLY IA NO, 189959/2024 IN CA 13120/2017 IS LISTED UNDER THIS

ITEM]
(IA No. 189959/2024 - CLARIFICATION/DIRECTION)

Date : 18-09-2024 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE HRISHIKESH ROY
HON'BLE MR. JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE S.V.N. BHATTI

For Appellant(s) Mr. Shadan Farasat, Sr. Adv.
Ms. Sanchita Ain, AOR
Mr. Prannv Dhawan, Adv.

Mr. Sanjay Parikh, Sr. Adv.

Mr. Devvrat, Appellant In Person, Adv.
Ms. Harshita Sharma, Adv.

Mr. Devesh Kumar Agnihotri, Adv.

Ms. Charu Sangwan, AOR

Mr. Nitin Jain, Adv.

For Respondent(s) Mrs. Aishwarya Bhati, A.S.G.
Mrs. Swarupama Chaturvedi, Sr. Adv.
Mr. Mukesh Kumar Maroria, AOR
Mr. Ayush Puri, Adv.
Mrs. Sunita Sharma, Adv.
Mrs. Nidhi Khanna, Adv.
Mr. Shlok Chandra, Adv.

Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Ms, Sunita Sharma, Adv.

biay Mr. Ayush Puri, Adv.
e Ms. Nidhi Khanna, Adv.
— Mr. Shlok Chandra, Adv.

Ms, Ruchi Kohli, Adv.

Mr. Pradeep Misra, AOR
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Mr. Daleep Dhyani, Adv.
Mr. Suraj Singh, Adv.

Mr. Avijit Roy, AOR

Mr. Ranjit Kumar, Sr. Adv.

Mr. Nilava Bandyopadhyay, Adv.
Ms. Vijaya Singh, Adv.

Ms. Ankita Sinha, Adv.

Mr. Sahil Kumar Purvey, Adv.
Mr. Prem Prakash, AOR

Ms. Garima Prashad, Adv.

Mr. Sudeep Kumar, AOR

Ms. Manisha, Adv.

Mr. S Wasim A Qadri, Sr. Adv.
Dr. Menaka Guruswamy, Sr. Adv.
Mr. Utkarsh Pratap, Adv.

Ms. Arunima Das, Adv.

Mr. Devadita Das, Adv.

Mr. Ravi Kumar, Adv.

Mr. Achintya Kumar Niyogi, Adv.
Mr. Praveen Swarup, AOR

Mr. Yoginder Handoo, AOR
Mr. Sanjay Kumar Visen, AOR

UPON hearing the counsel the Court made the following
ORDER

I.A. No. 189959/2024

Heard Mr. Sanjay Parikh and Mr. Shadan Farasat, the learned
senior counsel appearing for the petitioners/applicants. Also heard
Dr. Menaka Guruswamy, Llearned senior counsel appearing for the
Municipal Corporation of Delhi (Respondent No.2) and Mr. Ranjit
Kumar, learned senior counsel appearing for the Project Proponent
(Respondent No.9), The Central Pollution Control Board is
represented by Mr. Avijit Roy, learned counsel.
2. This pertains to the interim application in respect of the
project of respondent no.9. When similar such interim application

was filed earlier, on the expansion undertaken by the Waste to

1?3922
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Energy Plant by the respondent no.9, this Court on 05.04.2023 had

passed the following order:-

“1. The Interlocutory Application for impleadment (IA
No 40462/2023 is allowed.

2. The Interlocutory Applications are to seek a stay
on the expansion of the capacity of the Waste to Energy
Plant at Okhla from 23 MW to 40 MW.

3. Mr Ranjit Kumar, senior counsel appearing on behalf
of the Ninth Respondent states that in pursuance of the
permission which has been received, the process of
expansion and operationalising the plant to the
enhanced capacity would take about 18 months.

4. In view of the above statement of Mr Ranjit Kumar,
it is not necessary to entertain the Interlocutory
Applications at the present stage.

5. However we have acceded to the request of all the
counsel that the Civil Appeal be 1listed for final
disposal at an early date.

6. List the Civil Appeal along with IA No 49339 of
2023 on 19 July 2e23.

7. Any steps which are taken by the concessioner
towards implementing the 4 permission for enhancement
of the capacity from 23 MW to 40 MW shall be subject to
the final result of the appeal and shall not create any
equities.

8. To facilitate the final disposal of the
proceedings, counsel appearing on behalf of the
contesting parties shall prepare a common compilation
of documentary and other material that is sought to be
relied upon.

9. Mr Devvrat, counsel for the appellant and Mr Nilava
Bandyopadhyay, counsel assisting Mr Ranjit Kumar shall
act as nodal counsel to ensure that soft copies of the
compilations are prepared and circulated to the Bench
and to the counsel appearing on behalf of the
contesting parties. The soft copies of the compilations
shall also be emailed to cmvc.dyc@gmail.com.

10. Parties shall also file brief sets of written
submissions by 30 June 2023.

11. IA Nos 10266, 40464, and 40945 are accordingly

disposed of.”
3. As can be seen from above, the expansion was permitfed to be
made subject to the outcome of the pending Civil Appeal.
4. The National Green Tribupnal in its impugned detailed order on
02.02.2017, had indicated how the project is being developed and

the measures that are being taken by the Project Proponent to avoid

15623
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pollution, based upon improved technology and new mechanism for
segregation of waste. Multiple inspections carried out by the
National Green Tribunal indicated that the emission from the plant
is below the prescribed value and there is no adverse impact on
health and the environment.

5. Be that as it may, Mr. Parikh and Mr. Farasat, learned senior
counsel would submit that if the expanded capacity is to commence
operation, there might be a change of situation. This contention is
stoutly resisted not only by the learned counsel for the Project
Proponent but also by the counsel for the Municipal Corporation of
Delhi.

6. The Central Pollution Control Board should accordingly carry

out an inspection and furnish a report. Needful be done in six

weeks.

(GEETA JOSHI) (KAMLESH RAWAT)
SENIOR PERSONAL ASSISTANT ASSISTANT REGISTRAR

15824
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Annexure-llIA 215%25

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
Principal Bench, New Delhi

Original Application No. 640/2018
In
(Earlier 0. A. No. 22/2013(ruc])

In the matter of: -

Sukhdev Vihar Residents

Welfare Association Applicant(s)
Versus

State Of NCT of Delhi Respondent(s)
Index

rarctars ks

1, | Compliance Report of Waste to Energy Plants in Delhi in Original T
Application No. 640/2018 (Earlier O, A. No. 22/2013(mc)) in the matter of
Sukhdev Vihar Residents Welfare Association Vs State Of NCT of Delhi in
compliance to the Hon'ble NGT orders dated 09.10.2017 & 27.09.2018

respectively
2 Annexure-I: A copy of Hon'ble NGT orders dated 09.10.2017 & 27.09.2018.

@, t
( a Sinha)
Scientist-E
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi- 110032
Date: 22.03.2021
Place: Delhi
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Compliance Report of Waste to Energy Plants in Delhi
(Period: September-October, 2020)

As per Hon'ble NGT Vide its Order dated 09/10/2017, in OA No. 22 of 2013 Tuc &
dated September, 27, 2018 in OA No. 640/2018 (Earlier OA No. 22/2013)

%
w,-é*

CLEA“

SEF By

CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment, Forest & Climate Change, Govi. of India)
‘Parivesh Bhawan' C.B.D. Cum-Office Complex,

East Arjun Nagar, Shahdara, Delhi-110032
E-mail:divsinha@yahoo.com, Website- www.cpeb.nic.in

March, 2021
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1. Background

1.1.Hon'ble NGT in its order dated 09/10/2017 in OA No. 22 of 2013 Tuc, directed
Central Pollution Control Board to collect and analyse the samples of ambient
alr quality once in four months, and they shall also conduct at least two
surprise inspections and analysis be made in a year from M/s. Timarpur
Okhla Waste Management Company Ltd.

1.2. Further Hon'ble NGT vide its order dated September, 27, 2018 in OA No.
640/2018 (Earlier OA No. 22/2013), issued the following directions:

i. In pursuance of earlier order of this Tribunal dated 18.04.2018, joint
inspection of Waste to Energy (WIE) Plants at Delhi has been
conducted by the CPCB and the DPCC. Findings of reports are that
WIE plants at Okhla, Ghazipur and Bawana are non-compliant with
respect to the standards of Particulate matter.

ii. ‘“Directed CPCB to send a copy of its report to the project proponents of
Okhla, Ghazipur and Bawana Waste to Energy Plant for compliance
and conduct another inspection within one month in view of the fact
that the earller inspection was In February, 2018 and requirement of
carrying out inspection is in every 4 months We do not find any ground
to accept the prayer for reliving CPCB of its requirement in four monthly
monitoring. If there is a manpower constraint, it /s for the CPCB to
make any other appropriate arrangement for discharging its functions.
This cannot be the ground to avoid responsiblity under the binding
directions of this Tribunal®

ii. “It Js made clear that if the project proponents fail to maintain the
standards, even after carrying out the deficiencies noticed in the joint
inspection Report, CPCB may recommend the amount of
environmental damage required to be paid by them".

In view of above directions, monitoring was planned during September &
October, 2020 of Okhla, Bawana & Gazipur WiE plants. However, due to non-
working of the Waste to Energy Plant Ghazipur on 16.09.2020 monitoring
could not be carried out. The remaining two plants viz. Okhia & Bawana were
subsequently monitored by CPCB & DPCC joint inspection team during
September, 21-22, 2020 and September 24-25, 2020 respectively. The
members of joint committee i.e. representatives from MoEF & CC , expert
from IIT Delhi and represemative of Sukhdev Vihar RWA (For Okhla Waste to
Energy Plant) were informed vide email dated September 11, 2020 regarding
the inspection schedule. Representative from MoEF &CC, expert from T
Dalhi were not present during the inspection of Waste to Energy Plants Okhla
& Bawana and representative of RWA Sukhdev Vihar was not present during
inspection of Okhla. Further, subsequent to Ghazipur Plant becoming

Noe
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operational, joint inspection team from CPCB, DPCC and expert from IIT,
Dalhi monitored the plant on October 13-14, 2020. The inspection raports of
the three WIE plants Is givan in the following sections.

o

-ty
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Waste to Energy Plant Okhla
CENTRAL POLLUTION CONTROL BOARD, DELHI
cici
Name and address of the industry M/s Timarpur Okhla Waste
Management Company Limited,
Oid NDMC Compost Plant, Behind
CRR!, Mathura Road, New Delhi-
110025
Coordinates (Longitude & Latitude) Lat. 28.553672 & Long. 77.280838
Name of the occupier/contact person with Mr. Sandeep Dutt
Telephone Mob. 09958360016
Fax
E-mail
Date of inspection / monitoring September 21-22, 2020
Installed processing Capacity As per DPCC Authorization letter
(as per consent) dated 21.05.2020 the unit has
capacity to process 1850 TPD
MSW for subseguent generation of
23 MW power.
Production status (on date of inspection) Operational
Actual Power Generation Details of power generation
ranges during the said inspection
Date Power Generation (MW)
Time Minimum Maximum
21.09.2020 6 AMto 6 PM 18.94 21.61
22.09.2020 6 AMto 6 PM 18.68 21.1
3

oh§?
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7. Process Flow Diagram

The unit has own segregation setup of MSW having two trommels with ballastic
separators for segregation of MSW and production of RDF. The detalled materials
flow sheet is as given below;

I

IERT Lnachate Compest Fraction
{1522 e roas
Gt
8. Air Pollution -~ Emission Sources & Control
Sources of air pollution | Chimney Details APC Emission Quality
Equipment

Stack of the Waste to | 60 mirs Scrubber Stack Monitoring
Energy plant (Three followed by | Conducted by
boilers connected to one bag filters CPCB team &

stack)

results are
tabuiated at Table
-1

9. | OCEMS Status

Installed with stack & was found
operational during the inspection.

10 | Ambient Air Quality

(Conducted at two locations namely
Sukhdey Vihar & STP Okhla)

Ambient Air Quality Status are
tabulated at Table-2

et

4’.\0\

%
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11.

Continuous Ambient Air Quality Station

CAAQMS not yet installed

12.

Bottom Ash & Fly Ash

Analysis resuits of LOI and heavy
metals in Bottom ash and Fly ash
are tabulated at Table-3

Table 1: Analysis results of the stack emission monitoring of the WtE plant Okhla

S. Parameters | Monitor | Standards | Standards @8 | Date of Sampling | Measured
No. by as per per Solid values
Consent to Waste 21-22 Seplomber,
Operate | Management 2020 Stack
issued by | Rules, 20186,
- | pPCC
1. PM 30 mg/Nm? | 50 mg/Nm? 107 [ 44
2 Hydrogen CPCB | 50 mg/Nm? | 50 mg/Nm? 168
Chiotide
3. S0, 100 200 mg/Nm?® BOL | BD
W N
4 NOx 350 400 mg/Nm* 903 | 85,
(NO and NOy mg/Nm? 6
axpressed
as NOp)
5. (o:9) 100 100 mg/Nm? 1.8
mg/Nm*
6. HE_ 0.5 mg/Nm? | 4 mg/Nm? BOL
7. Sb + As + Pb 0.6 mg/Nm? | 0.5 mg/Nm* 0.012
4+Cr+ Co+ Cus
Mn + Ni+ Vs
their
compounds
8. Cd + Th stheir 0.05 0.05 mg/Nm? -
compounds mg/Nm?
9. Po 0.1 mg/Nm?* Not 0.004
prescribed
10. Hg 0.02 0.08 mg/Nm? 80L
= mg/Nm?
11. Dicxin & M/s SR, 0.1 0.1 23-30.3040 0.89
Furans Delhi ngTEQNm | ngTEgNm?
12. Total Organic 20mg/Nm? 20mg/Nm* 72
Compounds(as
C) at 11%0;
5
A"ﬁ BN

2]5%3 1
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Table-2. 24 hourly average values of ambient air quality monitoring

Date of Monitored = Parameters | Prescribed Measured vaiues
sampling by Standard’ Sukhdev STP Okhla
(in pg/md) Vihar Location-ll
Location-1

21-23 CPCB PMo 100 85.66 72.33
September PM:s 60 78 39
2020 NO2 80 41.66 28.33

| SOz 80 8.166 39

*National amblent air qualty standards as notified on dated 16.11,.2009 under the
Environment Protaction Act, 1986.

Table 3: Analysis results of Bottom ash and Fly ash

Date of Parameters Standard/Limit Measured values
sampling
21.09.202 | Loss on Ignition (for <5%* 2.29%
0 Bottom ash anly)
Bottom Ash Fly Ash

Arsenic 5 mg/* BDL BDL

Cadmium 1 mg/i* BDL BDL

Chromium 5 mg/* 0.05 0.28

Manganese 10 mg/¥ BDL BDL

Lead 5 mg/I* 0.03 0.05

Selenium 1 mg/* BDL BDL

Copper 25 mg/* 0.29 BDL

Nickel 20 mg/¥* BDL BDL

Zinc 250 mg/* 0.03 0.15

Cobait B0 mg/F BDL BDL

Vanadium 24 mg/¥* BDL BDL

Antimony 15 mg/* BDL BDL

*Standards prescribed by DPCC in the Consent to Operate.

*Concentration Limit to categorise as hazardous waste as per the Hazardous and Other
Wastes (Management and Tran boundary Movement) Rules, 2018, notified under the
Environment (Protection) Act, 19886.

13. Status of validity & compliance of consent and authorization

Consent/Authorization Validity
| Under Water Act Valid till 24.09.2024
Il Under Air Act Valid till 24,09.2024

6 N \¥
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14. Observations:

a. The processing capacity of the plant is 1950 TPD. However as informed, the plant
received only 1652.51 TPD of mixed Municipal Solid Waste (MSW) on 21.09.2020.

b. As informed, total RDF generation in the plant is approximately 1350 TPD. As per
the logbook RDF used as fuel in boilers on 21.08.2020 & 22.08.2020 is tabulated

at Table 4:
Table 4: RDF Feed Record
RDF Feed (21-09-2020)

S. No Feeding Duration Boller 1 Boiler 2 Boiler 3
1 06:00 07:00 17.8 17.3 17.6
2 07:00 08:00 171 17.8 17.2
3 08:00 09:00 16.9 16.8 16.7
4 09:00 10:00 17.4 16.7 17.7
5 10:00 11:00 17.0 18.2 19.1
6 11:00 12:00 18.0 17.0 16.9
7 12:00 13:00 17.4 18.0 175
8 13:00 14:00 18.0 17.2 17.8
9 14:00 15:00 18.0 16.8 16.1
10 15:00 16:00 17.6 17.2 17.9
11 16:00 17:00 23.4 16.4 17.7
12 17:00 18:00 17.2 16.6 17.7

Total Feed 215.8 2086.0 209.9
RDF Feed (22-09-2020)

S. No Feeding Duration Boller 1 Boller 2 Boller 3
1 068:00 | 07:00 248 18.2 18.5
2 07:00 08:00 17.2 186 18.8
3 08:00 09:00 2186 18.0 17.7
4 09:00 10:00 173 18.2 227
B 10:00 11:00 16.6 186 155
6 11:00 12:00 18.4 20.8 18.1
7 12:00 13:00 18.7 18.6 17.8
8 13:00 14:00 18.0 186 224
) 14:00 15:00 25.2 18.2 18.2
10 15:00 16:00 186 238 185
1 16:00 17:00 18.1 18.3 18.6
12 17:00 18:00 18.3 188 18.3

Total Feed 2338 2285 225.1
7
\ « S
QM Vo ’% @/
/
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c. All the three boilers along with pollution control devices were found operational.
d, The temperature of furnace was maintained between 850-1050°C.

e. Details of power generation during the said inspection is plotted at Figure 1.

Power Generation (in MWh) 21.09.2020
2200 21p.41 2151 .

2131

07:00 G800 09:00 10:00 u.-oo"lz;oo 13:00 1400 1500 1600 17.00 1500
G600 0700 0800 0MOO 10100 1100 12:00 1200 1400 1500 1600 17:00

Power Generation (in MWh) 22.09.2020

PR 710 N
0
s
20m
1850
1900
IS0

uso
170

W26 30 000 D L0 1200 13O0 1400 1500 1600 D0 | IR0

0G0 ORO0 OROD  0G0C J000  JN00 X200 0 II00 100 [ ISO0 1600 1200

Figure 1: Time vs. power generation plot dated 21 & 22" September, 2020

I. Itis observed that power generation during the manitoring (18.5-21.5 MW) less
than the rated power generation capacity (23 MW) of the plant.

ot~ R W
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. Stack emission monitoring results are given in Table 1. Following are the
observations:

. The Dioxin and Furans values (0.99 ngTEq/Nm?) of stack monitoring
exceeded the permissible limit (0.1 ngTEq/Nm?) monitored by Shriram
Institute of Industrial Research (SRI), Delbi.

i. HCL parameter (198 mg/Nm? of stack emission monitored by
CPCB exceeded the prescribed limit (50 mg/Nm?)

lii. Remaining parameters were within the stipulated norms.

h. Online Continuous Emission Monitoring System (OCEMS) for PM, SOz, NOx and
HCI in the stack emission had been instalied and it was found working at the time
of inspection. Result obtained from OCEMS on 21.09.2020 is plotted at Figure-2.
Comparison of OCEMS data with joint monitoring results is also tabulated in
Table 5. Comparison of OCEMS data with joint monitoring results reveals that the
OCEMS data Is not matching with the actual monitoring results, HCI level as per
actual monitoring is higher than that reported by OCEMS. Also levels of PM, SOz
and NOx as per actual monitoring is higher than that reported by OCEMS.

Table-5: Comparison of OCEMS and joint monitoring data of Stack emission

Si. No. Parameters OCEMS Joint
inspection
results

1. PM mg/Nm? 15-20 44107

2. HCL mg/Nm? 10-30 198

3. NO. mg/Nm? 150-200 85-90

4, S0z mg/Nm? 40 BOL

Stack_-Baoller-PM-{mg/Nm3) Normalized, 21,00.2020
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Figure-2: Online Continuous Emission Monitoring System (OCEMS) data for
PM, SOz, NOx and HCL on 21.09.2020.

l.  Ambilent Air Quality monitoring results are given in Table 2. It is observed that
PM2.5 (78 pg/m?) exceeded the prescribed limit (60 pg/m?) at Sukhdev Vihar
monitoring station. Remaining parameters were found within the limit of both
monitoring stations (STP Okhia & Shukdev Vihar).

| M/s. Timarpur Okhla Waste to Energy plant has placed order to M/s JITF
ECOPOLIS for purchase of Continuous Ambient Alr Quality Monitoring Station
(Copy enclosed),

ars " * 37 %
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Analysis reports of loss of ignition (LOI) and heavy metals in fiy ash and
bottom ash are in Table-3. It is observed that monitored levels of all the
parameters are within the specified limit.

Fly ash bricks manufacturing unit is installed but was not operational during the
inspection.

Piant has installed water sprinkling system for dust ssttiement.

To control the emission of fiue gas, the unit is using Ca(OH)2 and Hydrophobic
Organic Carbon (HOC) as dosing and approximately 172 Kg/h and 54.2 Kg/h
of Ca(OH)2 and HoC used for dosing during inspection on 21.09.20.

During inspection, Multi effect evaporator (MEE) was found operational for
treatment of leachate and the treated water was reused as process water.

As informed average 250 MT of inerts are produced every day and disposed of
at Jaltpur site.

Radloactive sensors are installed at gate no. 2 of plant.

Plant has maintained considerable greenery inside the premises and along
boundary wall.

15. Recommendations

I

iil.

Plant to properly control production process and pollution control equipment
to ensure that all parameters including Dioxin & Furans and HCI are within
the stipulated norms.

Plant should implement necessary measures to improve ambient air quality
(including PMzs concentration) in and around the plant.

OCEMS to be calibrated properly to ensure that OCEMS data matches with
actual monitoring resuits,

Okhla plants should utilize 100 % Fly ash for beneficial purposes like bricks
manufacturing etc. and time bound Action Plan to be submitted for the same.
The plant to specify the timeframe within which the online continuous ambient

air quality monitoring station shall be installed.

o T
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Waste to Energy Plant Bawana
CENTRAL POLLUTION CONTROL BOARD, DELHI
e i
1 | Name and address of the industry | M/s Delhi MSW Solutions Ltd,
Pocket N-1, Sector-5, Bawana Industrial area,
Behind Pragati Power Plant
Delhi-110039
Latitude Extension: 28°47'58.36"N
Coordinat (Longitude " Longitudinal Extension: 77° 04'11.79°E
Latitude)
2. |Name of the occupler/contact | K Vijay Kumar Reddy
person with
Mob. 8821124350
Telephone arela@ra
Fax
E-mail
3. | Date of inspection and monitoring | September, 24-25, 2020
4. | Installed processing Capacity 2000 TPD Processing and Disposal facility
(as per consent) with 24 MW Waste to Energy Plant
5. | Production status (on date of | Operational
inspection)
6 | Actual Power Generation Details of power generation ranges during
the said Inspection
Date Power Generation (MW)
Time | Minimum | Maximum
24,09.2020 | 6 AM |
to 1,223 211
PM
25.08.2020 | 6 AM
o 6 214 20.1
PM
%
e ba
12

5&38‘
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7. Process Flow Diagram:

The unit has own segregation setup of MSW having 13 trommels with 4 ballastic
separators for segregation of MSW and production of RDF. The detailed materials

fiow sheet Is as given below:

\ocaming MSW {1007,

Prasorting (Using
T Kbrvived
}

[ Wasta ve trergy P = =' tanchota (822)
o e | ___J—‘ ——
1 ( (14 22) J [ Trestment Plant

!

—__

8. Air Pollution — Emission Sources & Control
Sources of  air | Chimney Details APC Equipment | Emission Quality

pollution
Stack of the Waste to | 60 mtrs Reaction  Tower | Stack Monitoring
Energy plant (Two (lime Spray | Conducted by CPCB
boilers connected to reactor), Activated | team & Dioxin & Furans
one stack) Carbon Injection | by M/s SHR, Delhi.
followed by Bag|Results are given in
filters. Table-6
13 Q Ut

i

or_— e
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9. | OCEMS Status Installed with stack & was found operational
during the inspection.
10 | Ambient Air Quality monitoring Ambient Air Quality Status given in Table -7

Conducted at two locations at near
mmdmeplarn“ﬂraatatbn

Bawana
11. | Continuous Ambient Air Quality  CAAQMS installed & was working
Station
12. | Bottom Ash & Fly Ash Analysis results of LOl and heavy metals in

Bottom ash and Fly ash result in Table-8

Table 6. Analysis results of the stack emission monitoring of the WTE plant Bawana

S. Parameters Monito | Standards as | Standards | Date of | Measured
No. red & | per Consent | as per Solid | Sampli | values in
Analys | to Operate Waste ng mg/Nm?
ed by issued by | Managemen
DPCC t Rules,
2016,
1. | Particulate Matter | CPCB | 30 mg/Nm? 50 mg/Nm® | 24.25 | 16.7, 12.8
2. Hydrogen CPCB | 50 mg/Nm? 50 mg/Nm? | Septem 3.35
Chioride ber,

3. SOz CPCB | 100 mg/Nm® | 200 mg/Nm?® | 2020 | BDL, BDL
4, NOx CPCB | 350 mg/Nm® | 400 mg/Nm? 17.7, 82.0
5. | Carbon Monoxide | CPCB | 100 mg/Nm® | 100 mg/Nm? 0

8. Hydrogen CPCB | 0.5mg/Nm3 | 4 mg/Nm? 8DL

Fluoride
7. | Sb:As+Pb+CriC | CPCB | 0.5mg/Nm® | 0.5mg/Nm? 0.058
0+Cu+Mn+Ni+ Vst
heir compounds
8. Cd+Ti+their | CPCB | 0.05mg/Nm*® | 0.05mg/Nm? -
compounds
9. Pb CPCB | 0.1mg/Nm? Not 0.006
prescribed
10. Hg CPCB | 0.02mg/Nm® | 0.05mg/Nm?3 BDL
11. | Dioxin & Furans 0.1 ngTEGNm* | 0.1 ngTEQNm* 0.49
12| Total Organic | pus 57 [~ 20mgNem’ ZmgNm® | 28.10.2 5.1
Compaunds{as 020
C) at 11%0s

* BDL for SO2 Is <1.0 mg/Nm?, BDL for HF Is <1.0 mg/Nm?, BDL for Hg < 1.0 jg/Nm?

"
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¥

v

40%



2&41

Table 7: zahomiyav«manbhquuamymonmmmwcma at WE

Plant Bawana
Paramet | Dateof | Monitored | Prescribed Measured values
ers sampling by Standard’ Fire Station Near main
(in pg/m®) Bawana gate
Location-| Location-lI
PMo 23-26 CPCB 100 131.33 89.33
PMzs | September 60 84.00 40
NOz , 2020 80 36.33 17.00
S0z 80 11.66 10.66

*National ambient air quality standards as notified on dated 16.11.2009 under the
Environment Protection Act, 1986.

‘l‘uhloszanydsnwlhofLOlandhnvymohlﬂnBoﬂomAshmdFlym

Date of Parameters Limit Measured Values
sampling
t&“mr: oy | 1.67%
Bottom Ash Fly Ash
Arsenic 5 mg/* BOL BOL
Cadmium 1 mg/* BOL BDL
Chromium 5 mg/* 0.08 0.69
Manganese 10 mg/i* BOL BDL
24 Lead 5 mg/* BDL BDL
September,
2020 Selenium 1 mg/* BDL BDL
Copper 25 mg/* 0.01 BDL
Nickel 20 mg/* BOL BDL
Zine ;", 0.02 0.04
Cobalt 80 mg/* BDL BDL
Vanadium 24 mg/V* BOL BOL
Antimony 15 mg/* BDL BDL
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BOL: for Lead <0.013 ug/l, Selenium < 0.018ug/l, for Copper < 0.003 ug), for Nickel < 0.003
ug/l, for Cobalt < 0,002 ug/l and Vanadium < 0.16 ugh.

#Concentration Limit to categorize as hazardous waste as per the Hazardous and Other
Wastas (Management and Transboundary Movement) Rules, 2016, notified under the
Environment (Protection) Act, 1986.

13. Status of validity & compliance of consent and authorization

Consent/Authorization Validity

| Under Water Act Valid thl 05-05-2021
(Copy enclosed)

] Under Air Act Valid till 05-05-2021
(Copy enciosed)

14, Observations

During the inspection on 24-25, September, 2020 following observations were made.

a) The processing capacity of the plant is 2000 TPD. However, the plant receipts 2794
MT and 2800 MT of Municipal Solid Waste on 24.09.2020 & 25.09.2020 respectively,
which is more than the consented capacity of the plant.

b) The unit has own segregation setup of MSW having 6 trommels with blastic
separators for segregation of MSW and production of RDF. Ferrous waste is
segregated manually as well as through magnetic separator installed at conveyor beit
of ballistic separators. Plant Machinery Details DMSWSL Bawana is tabulated In
table 9:

Table 9: Detailed machinery used during segregation of MSW

Section Wise Equipment Name Number of Machinery
Pre Sorting Trommeis- 50 mm 6 No's
Ballastic Separator 4 No's
Preparatory Section | Trommels- 20 mm 4No's
Refinement Section Trommels- 4 mm 3 No's
Bio Mining Puzolana 1No's

c) As informed, total RDF generation in the plant is approximately 1500 TPD. As per the
logbook RDF used as fuel in bollers on 24,09,2020 is tabulated at Table 10:
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Table 10: RDF Feed Record on 24.09.2020

Sl. No. Time RDF Feeding (TPH)
1. 9-10 AM 54
2 10-11 AM 52
3. 11-12 PM 56
4 12-1.0 PM 58
5. 1.0-2.0 PM 56
6. 2.0-3.0 PM 52

d) Details of power generation ranges during the said inspection period is placed at
Figure 3. It is observed that power during the monitoring was less than the (20-22.5
MW) below the rated power generation capacity (24 MW) of the plant-although the

plant was processing waste at full capacity.

Date 24-09-2020 Time Vs Power Generation

Power Generation (MWH)
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Figure 3: Time vs. power generation plot dated 24 & 25" September, 2020,

g) At the time of inspection on 24.09.2020, plant tripped due to grid fluctuation (High
voltage) from 1 PM to 5.30 PM.

f) The two boilers and attached pollution control devices were found operational during
monitoring. The temperature of furnace was maintained between 1142-1162°C.

g) Stack emission are tabulated in Table 6. It was observed that:

I.  Dioxin and Furans values (0.49 ngTEq/Nm?) are exceeding the permissible
fimit (0.1 ngTEq/Nm?) monitored by M/s. SRI, Delhi,

Il.  Remaining parametars were within the stipulated norms.

h) Online Continuous Emission Monitoring System (OCEMS) for PM, SOz, NOx and HCL
in the stack emission had been installed and it was found working at the time of
inspection, Result obtained from OCEMS on 25.09.2020 are plotted in Figure-4.
Comparison of OCEMS data with joint monitoring results Is tabulated in Table 11.
Comparison of OCEMS data with joint monitoring results reveals that the OCEMS
data is not matching with the actual monitoring results. HCL level as per actual
monitoring is less than that reported by OCEMS. Also levels of PM, SO2 and NOx as
per actual monitoring is less than that reported by OCEMS.

180
140
120 ﬁf..“ﬂ‘.
100 - W
80

% s ~4=HCL (mg/Nm3)
yos -8~ NOx (mg/Nm3)
e I
o~ : @ @ g =502 (mg/Nm3)
&, "P@ T

Time

Figure 4: Online Continuous Emission Monitoring System (CEMS) data for PM,
S0z, NOx, and HCL on 24.09.2020.
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Table 11: Comparision of OCEMS data and Joint monitoring data of Stack

emission

SI.No. | Parameters ' OCEMS Joint
inspection
results

1. PM mg/Nm3 13.8-18.41 | 12.8-16.7

2 HCL mg/Nm3 15.02-19.48 | 3.35

3, NOx mg/Nm3 80.4-131.04 | 17.7-82

4, SOz mg/Nm3 0.01-786 BDL

i) Ambient Air quality monitoring results are given in Table 7. It is observed that PM2.5
(84 pg/m?) & PMyo (131. 33 pg/m?) exceeded the prescribed limit (60 pg/m? &100
pg/m?) at Fire Station Bawana. Concentration levels of the remaining parameters are
within the stipulated norms.

) Online Continuous Ambient air quality monitoring station (CAAQMS) has been
installed at faciiity & data is tabulated in Table 12 for 25.09.2020. It observed that
values of PMyo exceeded the standard limit at 12.00 noon (176 pg/m?), 2.30 PM
(166.5ug/m?), 3.15 PM (190.1ug/m? and 4.00 PM (202.1ug/m®) whereas the limit of
PMzs exceeded at 4.00 PM. Other parameters such as SOz (6-6.9 ug/m?), NOx (12.9-
19.5ug/m?®) were found well within the standard limit.

Table 12: Online Continuous Ambient air quality monitoring (CAAQMS)

data on 25-09-2020

Time Parameters

SO | NO NO: NOx PM1o PMs co

ug/m® |pgim® | ug/m® | pgm? | pg/m’ | pg/m® | mg/m?
12.00 6.9 -12 15.9 14.7 176 56.4 -0.46
noon
1.00PM |66 -1.2 17.0 15.7 353 -1.0 -0.45
230PM |56 -1.1 139 12.9 166.5 0.6 -0.42
3.15PM | 6.0 12 15.6 14.3 190.1 378 -0.38
4.00PM |69 -4 18.9 18.5 2021 68.9 -0.36

k) Analysis reports of loss of Ignition (LOI) and heavy metals in fly ash and bottom ash

v " gy O
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are in Table-B. It is observed that monitored levels of all the parameters are within the
specified limit,

I) Segregated rejects, bottom ash and fly ash are disposed into the sanitary landfill site
exisgting within the facility premise at Bawana.

m) Lime and activated carbon are used as a dosing agent in flue gas. Amount of dosing
used at the said Inspection Is plotted as Figure 5. The quantity of lime and activated
carbon doused is observed to be in the range of 572-867kg/h and 16-23 Kg/hr
respectively.

-t limeDosingin Kgs == Activated Carbon Dosing in Kgs
800
700 —_— — o ————
600 #—W‘
sm f— — - -

Dosing (KG) 400 -+~

300

200
100 G .

g f,.«»fx N@Wf

Figure-5: Amount of Lime and Activated Carbon used as dosing on 25-09-2020.

n) Leachate from Waste tipping floor, Windrows floor, sanitary landfill (within its premise)
and the open pre-processed storage Area, are treated in the leachate treatment plant
and treated water is being used for gardening, road wash elc.

o) Treated leachate analysis report is tabulated in Table 13. It has been observed that
the values of TDS & Chloride of treated leachate exceeded the standard fimit on Land
disposal. It is observed that treated leachate is not complying the stipulated standards
with respect to TDS & Chioride

423



217g47

Table: 13: Analysis report of treated leachate of Bawana WIE plant

CBH50H) mg/l, max,

S. No | Parameter Land disposal Treated Leachate
(Standards as per analysis report
SWM Rules, 2016)
1. | Suspended solids, mg/l, max 200 26
2. | Dissolved solids (inorganic) | 2100 6744
mg/l, max.
3. | pH value 5510 9.0
4. | Ammonical nitrogen (as N), |- 1.7
mg/l, max.
5. | Total Kjeldahl nitrogen (as N), |-
mg/l, max.
8. | Biochemical oxygen demand (3 | 100 25
days at 270 C)
max.(mg/)
7. | Chemical oxygen demand, mg/l, | - 261
max.
8. | Arsenic (as As), mg/l, max 02 BDL
9. | Mercury (as Hg), mg/l, max - i
10. | Lead (as Pb), mg/l, max - BDL
11. | Cadmium (as Cd), mg/l, max - BDL
12. | Total Chromium (as Cr), mg/, |- 0.02
max.
13. | Copper (as Cu), mg/l, max. - BDL
14. | Zinc (as Zn), mg/l, max. - 0.08
15. | Nickel (as Ni), mg/l, max - BDL
16. | Cyanide (as CN), mg/, max. 0.2 -
17. | Chioride (as Cl), mg/l, max. 600 1564
18. | Fluoride (as F), mg/l, max : .
19. | Phenolic  compounds (as | - BOL

p) As informed, M/s. Waste to Energy plant Bawana has placed order to M/s. Spray
Engineering Devices Limitad for purchase of 200 KLD Low Temp Evaporator with
Mechanical Vapor Recompression (MVR) System.

q) As informed, after segregation 80 MT of compost is being generated per day and soid
to the market.

21
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r) Radioactive sensors are installed at entrance gate of the plant & was found working
on the date of inspection.

s) Storage and segregation process of MSW being done within a covered area.

1) The facility is collecting sofid waste since 2000 and legacy waste of about 0.8 Million
MT is being stored In an open area of about 8 acres. This waste is also being
processed in the plant.

u) Plant has maintained considerable greenery inside the premises,

15. Recommendations

a) Plant should process the waste as per the consented capacity. The production process
should be optimized so that power generated from the plant is as per the consented
capacity of the plant.

b) Plant to properly control production process and pollution control measures to ensure
that all parameters including Dioxin & Furans are within the stipulated norms.

¢) Plant should implement necessary measures to Improve amblent air quality (Including
PMz.s & PMio concentration) in and around the plant.

d) OCEMS to be calibrated properly to ensure that OQCEMS data matches with actual
monitoring results.

€) Time bound action plan to be submitted for implementation of Fly ash and inert material
utilization measures.

f) Time bound Action Plan to be submitted for Installation of Mechanical Vapor
Recompression (MVR) system for leachate treatment.

2
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Waste to Energy Plant Ghazipur

CENTRAL POLLUTION CONTROL BOARD, DELHI

-

cpch

Name and address of the industry

Coordinates (Longitude & Latitude)

M/s East Delhi Waste Processing
Company Ltd.

Adjacent to Veterinary Hospital
Behind Ghazipur DDA Flats
Ghazipur, Delhi- 110096

Lat. 28.622653, Long. 77.323398

2. | Name of the occupier/contact person with Mr. lype George
Telephone
Fax 8448692608
E-mail
|
3. | Date of inspection and monitoring October, 13-14, 2020
4. | Installed processing Capacity 1300MT of Municipal Solid Waste
(MSW) per day for the generation
of 12MW electricity.
5. | Production status (on date of inspection) Operational
6a. | Power Generation Authorized 12MW
6b | Actual Power Generation Details of power generation

ranges during the said
inspection

Power Generation

range (MW) 6 AM-
6 PM

3.45-8.75

Date

13.10.2020

s —

B

RV,

217%49
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7. Process Flow Diagram
The unit has segregation setup of MSW which consist of trommels with blastic
separators for segregation of MSW and production of RDF,
MSW (1000 TPD)
Inert + others P
s [ ‘
ROF (461 TPD)
v
Leachate Treatment Plant
Boller
r Treated Water Used for the
| | v horticulture and Road
Heat Washing
Fly Ash Bottom Ash
(18 TPD) (170 TPD)
Electricity 12 MW
8. Air Pollution — Emisslon Sources & Control
Sources of air pollution | Chimney Details APC Emission Quality

Equipment

One boiller connected | 60 meters

with one stack of the
waste to snergy plant

Scrubbing Given in Table -14
system

9. | OCEMS Status

installed with stack & was found
operational during the inspection.

10 | Ambient Alr Quallty

Conducted at two locations
(Ghazipur Police station location-1 & Delhi
Transco Limited Ghazipur Location-2)

Amblent Alr Quality results are
given in Table - 15

W
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CAAQMS installed but was not
working

11. | Continuous Ambient Air Quality Station

Analysis results of LOI and heavy
metals in Bottorn ash and Fly ash

are given in Table - 16

12. | Bottom Ash & Fly Ash

Table 14. Analysis results of the stack emission monitoring of the WTE plant,
Ghazipur monitored and analyzed by CPCB.

S. Parameters Monitored | Standard @ Standard | Dateof | Measured
No by § as per as per | Samplin Values
consent Solid g Stack-1
to waste (Average)
operate = Manageme
issued by nt
DPCC | Rules,2016
1 | Particulate Matter CPCB 30 50 mg/MNm® | 13-14 | 62.7, 85.1
_mg/Nm? October,
2 |HCL CPCB 50 50 mg/MNm? | 2020 |407
mg/Nm?
3 |80z cPCB 100 200 BOL, 3.4
mg/Nm? | mg/Nm?
4 | NOx (NO and NO2 CPCB 350 400 869, 104.3
expressed No2) mg/Nm? mg/Nm?
5 | Carbon Monoxide CcPCB 100 100 0
mg/Nm® | mg/Nm?
6 | Hydrogen Fluoride CPCB 0.5 4 mg/Nm? BDL
mg/Nm?
7 | Sb+As+Pb+Cr+Co+ crPCB 0.5 0.5 mg/Nm? 0.164
Cu+Mn+Ni+V+their mg/Nm?
compounds
8 | Cd+Thetheir CPCB 0.05 0.05 0.002
compounds mg/Nm? mg/Nm?
9 |[Pb CPCB 0.1 Not 0.019
mg/Nm® | prescribed
10 |Hg CPCB 0.02 0.05 0.21
mg/Nm? mg/Nm?*
L Dioxin & Furans | M/s SRI, 0.1 0.1 13.10.20 | 0.27
Delhi ngT"E’qlN ngTEQ/Nm? | 20
12 Total Organic 20mg/Nm? | 20mg/Nm? 9.4
Compounds(as C)
at 11%0;
zs Ql LL‘
-

o

y
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* BOL for SO2 Is <1.0 mg/Nm?, BDL for HF Is <1.0 mg/Nm?, BDL for Hg < 1.0

HG/Nm?
Table 15. 24 hourly amblent air quality monitoring conducted by CPCB
Parameters Date of | Monitored | Prescrib | Measured values
Samplin | by ed
g Standar | Ghazipur Delhi Transco
d* Police Limited
station Ghazipur
location-1 Location-2
PMzs October | CPCB 60 127 215
PM10 13-15 100 273.66 404
NO2 80 42.833 3
S02 80 BDL 15.66

BOL for SO2 is < dug/m3

*National ambient air quality standards as notified under the air (prevention and
control of pollution) Act 1981.

Table 16: Analysis results of LOI and heavy metals in Bottom ash and Fly ash

:ﬂ" p"’:ng Parameters | Limit Measured values In %
Loss on ignition
(For bottorn Ash <5%"* 1.89
13.10.2020 only)
Bottom
ash Fly Ash
Arsenic Smg/l # BDI BDL
Cadmium 1mg/l # 0.52 0.14
Chromium Smg/l # BDL BOL
Manganese 10mgi# |3.01 3.15
Lead Smg/ # 0.08 0.04
Selenium 1mg/ & BDL BDL
Copper 25mgN# |1.52 0.83
Nickal 20mg/l# | 042 0.20
Zine 250mgh# | 10.79 11.43
Cabalt BOmgn# 012 0.1
Vanadium 24mg/l# | BDL BOL
Antimony 15mg/ ¥ | 0.36 0.05
XY 4
A @/.
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Note: BDL for arsenic <0.022 mg/l BDL for Chromium<0.002 mg/ BDL for
Manganese for Lead<0.013 BDL for Nickel BDL, 0.003 mg/! for Cobalt BDL< mg/l for
Vanadium BDL<0.16 mg/l

#Concentration Limit of categorise as hazardous waste as per Hazardous and Other
Wastes (Management and Trans boundary Movement) Rules, 2016, notified under
Environment (Protection) Act, 1986. Facility for fly ash and Inert material utilization
are yet to installed.

13, Status of validity & compliance of consent and authorization

Consent/Authorization Validity

| Under Water Act Expired on 08-12-2018, applied for
(Copy enclosed) renewal of the same

|} Under Air Act Expired on 08.12.2018, applied for
(Copy enclosed) renewal of the same

14.0 Observations

a. The plant is operating without valid consent. The plant was given Consent-to
Operate which was valid upto 08.12.2018. The unit has applied for renewal of

Consant.

b. The unit has segregation setup of MSW which consist of trommels with blastic
separators for segregation of MSW and production of RDF, However, the same
was not operational at the time of inspection. Operator informed that the same is

under maintenance.

c. Segregation of waste was being done In partially covered area.

d. The plant was receiving RDF from bio-remediation of waste from Ghazipur
dumpsite. No MSW was received from EDMC on that day. Hence, the plant was

operating at level much below as per its last consent.

e. The plant does not have compasting facility for wet waste and disposing wet waste

when generated in the dumpsite.

f. Average feed rate of the RDF to one boller was observed at 33 MT/hr. As per the
logbook total RDF used as fuel in bollers from 6 AM to 6 PM on 13.10.2020 is

given in Table 17.

X
\g\z
2
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Table 17: RDF Feed Record

Time Fuel Feed to Boiler MT
6:00 AM 35.28
7:00 AM 35.1
8:00 AM 33.25
9.00 AM 35,89
10:00 AM 36.25
11:00 AM 28.95
12:00 PM 31.25
1:00 PM 32.25
2:00 PM 32.65
3:00 PM 33.25
4:.00 PM 31.58
5:00 PM 3258
6:00 PM 31.58

Total Feed 429.86

g. Details of power gensration ranges during the said inspection period is given in
Figure 6. The power generation on 13.10.2020 was in the range of 3.45-8.75 MW
which is much less than the rated power generation capacity of 12 MW. Captive
power utilization of the plant is about 2 to 2.5 MW.

Power Generation MW

-
o

8.648.75

Mw

w— Prower Generation MW

D = NN Y W

i
S S

Time

Figure 6: Time vs. power generation plot dated 13" October, 2020.
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h. One boiler along with pollution control devices was found operational. The average
temperature of furnace was maintained most of the time was 950°C.

I. Stack emission results are given in Table 14. The following are the observations.

i. Dioxin and Furans values (0.27ngTEq/Nm?) of stack menitoring exceeded ths
permissible limit (0.1 ngTEg/Nm?) monitored by M/s. SRI, Delhi.

il. PM (2.7 & 851 mgnNm’), NOx (869 mgnm?) and HCI (407 mgNm)
concentrations were exceeding the permissible limits (30, 350 & 50
mg/Nm? respectively)

iii. Remaining parameters were well within the limit.

j. Online Continuous Emission Monitoring Systemn (OCEMS) for PM, SOz, NOx and
HCI in the stack emission had been installed and it was found working at the time
of inspection except for monitoring PM. Results obtained from OCEMS on
13.10.2020 are piotted in Figure-7. Comparison of OCEMS data with joint
monitoring results Is tabulated in Table-18. Comparison of OCEMS data with joint
monitoring results reveals that the OCEMS data is not matching with the actual
monitoring results. HC| & NOx level as per actual monitoring was more than that
reported by OCEMS. Whereas, SOx as per joint monitoring is lower than the
OCEMS result.

e NOX (Mg/NM3)  eStandard
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Figure 7: Online Continuous Emission Monitoring System (OCEMS) data for
NOx HCL, SOx, and CO on 13.10.2020.

Table 18: Comparison of OCEMS & Joint Monitoring data of the stack
emission

S, No. Parameters OCEMS | Joint
Inspection
results

1. PM mg/Nm3 Not working | 62,7-85.1

2 HCL mg/Nm3 4.86-51.13 407

3. NOx mg/Nm3 132.4-251.71 | B69-104.3

4, S0O2 mg/Nm3 5.79-98.25 BOL

5. Cco 11.35-105.61 | Not
monitored

Ambient Alr quality monitoring results are given in Table-15. It is observed that
PM25 & PMyo at Ghazipur Police station & Delhi Transco Ltd. (127 pg/m® & 215
ug/m® and 273 ug/m® & 404 ug/m® respectively) exceeded the standard of
prescribed limit (PM2.5 : 60 ug/m?® & PM10 100 pg/m?). Concentration levels of the
remaining parameters are within the stipulated norms.

Continuous Ambient Air Quality Monitoring Station (CAAQMS) was not operational
during the inspection.

Lime, Powered Activated Carbon (PAC) and Urea are used as dosing agents in
Flue gas. A graph has been plotted for Lime, Powered Activated Carbon (PAC)
and Urea used on 13.10.2020 during 6.00AM to 6PM as shown in Figure 8. The
quantity of Lime, activated carbon and urea doused is observed to be in the range
of 140-168kg/h, 4-6 kg/h and 20-28.32 Kg/hr respectively.

2 2 B
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Figure-8: Amount of Lime, Activated Carbon and urea used as dosing on
13.10.2020.

m. Analysis reports of loss of Ignition (LOI) and heavy metals in fly ash and bottom
ash are given in Table-16. It is observed that monitored levels of all the
parameaters are within the specified limit.

n. The plant is dumping Bottom Ash, Fly Ash & inerts at Ghazipur Dumpsite. WIE
plant Ghazipur is not utilizing Fly ash for beneficlal purposes like bricks
manufacturing etc.

0. Leachate Treatment plant has been installed and treated leachate is being used
for gardening, road waste stc.

p. During Inspection, Treated Leachate Treatment plant was found operational.
Treated leachate analysis report is tabulated in Table-19. It has been observed
that the value of TDS of treated leachate exceeded the standard fimit on Land

disposal.

32
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Table 19: Analysis report of treated leachate

S, Parameter Land Treated Leachate analysis
No disposal report
(Standards)
Suspended solids, mg/l, | 200 47
max
Dissolved solids | 2100 2532
(inorganic) mg/l, max.
pH value 5510 9.0 -
Ammanical nitrogen (as | - 3.0
N), mg/l, max.
Total Kjeidahl nitrogen | - :
(as N), mg/l, max.
Biochemical oxygen 100 18.2
demand (3 days at 270 C)
mex.(mg/)
Chemical oxygen | - 92
demand, mg/l, max.
Arsenic (as As), mg/, (0.2 BDL

max
me (as Hg)- mgﬂo =
max

Lead (as Pb), mg/, max |-
Cadmium (as Cd), mg/, | -
max
Total Chromium (as Cr), | -
mg/l, max.

Copper (as Cu), mg/, |- 0.03
max.

Zinc (as Zn), mg/l, max, | - 1.25
Nickel (as Ni), mg/, max | - BDL
Cyanide (as CN), mg/, | 0.2 -
max.

Chioride (as ClI), mg/, | 600 =
max.
Fluoride (as F), mg/l, max | - -
Phenolic compounds (as | - BDL
CBH50H) mg/l, max.

g B8

W
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q. Unit has not fixed radioactive sensors on the way of MSW loaded truck.

r. During inspection all drains within the premises were found chocked & MSW found
scattered on roads inside the plant.

s. Plant has not maintained considerable greenery inside the premises.

15. Recommendations

i,

vii.

viil.

Xl

xil.

xlii,

The plant has to upgrade s production process and emission control
measures to ensure that the emission levels of all parameters including (PM,
HCL, NOx, Dioxin & Furans) are within the stipulated limits.

Plant should Implement necessary measures to improve air quality (PM2.5 &
PM10) in and around the plant.

OCEMS installed in the plant to be calibrated to ensure that OCEMS data
matches with the actual monitoring results.

The plant has to ensure that CAAQMS installed in their premises is
operational at all times and the display board for the same should be made
functional,

The plant should upgrade leachate treatment procedure so as to improve the
treated leachate quality before spreading over land.

The plant has to provide facility for treatment of wat waste.

The segregation process of MSW of the plant has to be made operational to
improve efficiency of the plant.

The plant has to be obtained valid consent to operate from DPCC.

The plant has to ensure that it is operational at full capacity when the joint
inspection of the unit is carried out so that the monitoring results are
conclusive,

Time bound Action Plan to be submitted for utilization of fly ash and inern
material.

Green Belt has to be developed around the plant as per Buffer zone
Guidelines for waste processing processing facilities issued by CPCB.

Unit has to fix radicactive sensors at suitable places to effectively monitor the
entering in the plant.

House Keeping needs to be improved.

Name & (Ratnesh (Ramesh Chandra) Atanu Dey,
designation of Kumar), EE, DPCC Delhi RA-I, CPCB
inspecting Sc.'B', CPCB

officer(s) Delhi £ _S
Signature @_.y G’_/ M BVA
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A. No, 1168 of 2017
In
Original Application No. 22 of 2013 Tuc

Sukhdev Vihar Residents Welfare Association & Ors,
Vs,
State of NCT of Delhi & Ors.

CORAM HON'HLE MR. JUSTICE SWATANTER KUMAR, CHAIRFERSON
HON'HLE DR. JUSTICE JAWAD RAHINM, JUDICIAL MEMBER
HON'BLE MR. JUSTICE RAGHUVENDRA §. RATHORE, JUDICIAL MEMBER
HON'BLE MR. BIKRAM SINGH SAJWAN, EXFERT MEMBER

Present: Applicant:

Ms. Alpana Podder, Adv, with Mr. Bhupender
Kumar, LA, Central Pollution Control Hoard |,
Applicant in M.A.

Respondent. @ M:. Tarunvir Singh and Ms. Gunoet Khehar,
Advs,
Ms, Sakahi Popll, Adv. for Delkl Jal Board
Mr. Krishna Komar Singh, Adv. for Ministry of
Eavironment, Forest and Climate Change
Ms, Priyanka Swami, Adv. for Nagar Nigam
Ghariabad
Mr. Hiraja Mahopatra, Adv. and Mr. Dinesh
Jindal, LO for Delhi Pollution Control
Committee

Date and Orders of the Tribunal
Remarks .
Item No,

12 M.A. No. 1168 of 2017

09, 2017 It is contended that keeping in view of the expenses

P involved, the fact is that the Central Pollution Control

Board does not have In house mechanism in  their

laboratones to analyse Dioxin and Ferrons.

The prayer is that instead of monthly it muy be

made once in four months. We allow this prayer. The
Central Pollution Control Board 8 permitted 1o colieet and
analysc the samples of ambient air quality once in four
months, they shall also conduct at lease two surprisc
inspoctions and analysis be made in a year

With the above directions MA. No. 1168 of 2017 |

' stands dispoesed of. No order as to coxt, ‘

(Swatnnter Kumar)
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Item No.
12

09, 2017

2&62

T Tty o s ~alM
(Dr. Jawad Rahim)
...................... TP TomRpeTa—. 1 | |
(Raghuvendra §. Rathore)
O A '

(Bikrum Singh Sajwan|
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 640/2018
(Earlier O.A. No, 22/2013)

Sukhdev Vihar Resldent’s Welfare Association
Vs.
State of Delhi & Ors.

CORAM : HON'BLE MR. JUSTICE ADARSH KUMAR GOEL,CHAIRPERSON
HON'BLE MR. JUSTICE 8.P. WANGDI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: Respondent: Mr, Nilava Bandyopadhyay, Adv. for
Project Proponent, Okhla Project
Date and Orders of the Tribunal
- Remarks ' - __ N !
Item No. 6 ’
‘7 |1, In pursuance of earlicr order of this Tribunal dated

27,2018 | i8.04.2018, joint inspection has been conducted by the
R Central Pollution Control Board and the Delhi Pollution

Control Committec. Findings in the report are that the
Waste-to-Encrgy Plants at Okhla, Ghazipur and Bawans ‘
‘ are non-compliant with respect to the standards of the |
! particulate matter. Following recommendations have been f

| made:

l “Recommendations:

| 1. To enswe better efficiency of the Plant and
| Power generation the unit should feed

segregated wastes.
2. Plant should adopt technologies to reduce
Moisture Content in RDF,
3. Fly ash utilization should be done rather
than dumping it on landfill site. ‘
4. Unit shall install Fly ash bricks

| manufacturing unit.

‘ 5. Flow meters shall be installed at inlet and
outlet of Leachete treatment plant.

6. Plant should adopt technologies o improve
calorific value of RDF.

7. Plant shall be desgned for 30 35 years.”

\
2. The Central Pollution Contrel HBourd may send ey
copy of its report to the projeet proponents of Okhila, |
Ghazipur and Baswana Wasteto-Encrgy Plant  for

ccompliance and conduct another inspedtion within one
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| month in view of the fact that the earlicr inspection was in
Item No. 6 | pohruary, 2018 and requirement of carmying om|
m lmapt:xr.uon is in every 4 months. We do not find any
R lground 10 accept the prayer for relieving Central Pollution
Control floard of s requitement in four monthly
monltoring. If there is a manpower constraing, it 18 fur the |
‘Ccmml Pallution Control Board to make any mhcr!
‘appropriate arrangement for discharging its functions.
i'l’hh cannot be a ground to avold responsibility under the
 binding directions of this Tribunal, '
3. Ilismdedearuminhepmjeclpmmwnufnnto'
maintain the standards, cven after carrying out the
deficiencies noticed (n the joint inspection Report, Central
Pollution Control Hoard may recommend the amount of

environmental diurmage required to be paid by them.

The application is disposed of. |
|
......................................... . CP
(Adarsh Kumar Goel)
............ Nasisievnnmnsvsisassssaidresiid M |
(S.P. Wangdi)
L i M
| (Dr. Nagin Nanda) |
. - 27.09.2018
2
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Annexur

®a vgur Fragor grd
CENTRAL POLLUTION CON’_I’ROL BOARD

ValERoT, a7 TH werary e A Wi wrn
MINISTIY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDLA

BY SPEED POST
F.No. B-11011/UPC-I/MSW/ (WTE)/2020-21 (S\ April 05, 2021

To,
The Chairman,
Delhi Pollution Control Committee,
4th & 5th Floor, ISBT Bullding, Kashmere Gats,
New Delhi, Delhi 110006

Sub: Directions under Section 5 of Environmental (Protection) Act, 1986.

WHEREAS, the Central Government has notified the standards for discharge of
environmental pollutants from various categories of industries under Environment
(Protection) Act, 1986 and the Rules framed there under,

WHEREAS, the Ministry of Environment, Forest & Climate Change has notified Solid
Waste Management Rules, 2016 which inter alla prescribe standards for treated
Leachate (Schedule I-B of the Rules) and emission standards for Incineration
(Schedule 11-C of the Rules).

WHEREAS, under Section 14(a) of the Solid Waste Management Rules- one of the
responsibilities of Central Pollution Control Board Is to coordinate with the SPCBs/
PCCs for implementation of these Rules and adherence to the prescribed standards
by Local Authorities.

WHEREAS, under Section 18(b) of the Solid Waste Management Rules, one of the
responsibiiity of the SPCB/PCC is to monitor environmental standards and
adherence to conditions as specified under schedule | and Schedule Il of waste
processing and disposal sites,

WHEREAS, Hon'ble NGT in its order dated 09/10/2017 in OA No. 22 of 2013 Tc,
directed Central Pollution Control Board to collect and analyse the sampies of the
ambient air quality once in four months, they should also conduct at least two
surprise Inspections and analysis be made in a year" .

WHEREAS, In compliance of above order, periodic monitoring with DPCC of the
three Waste to Energy plants in Delhl (located at Bawana, Ghazipur and Okhla) has
been conducted during the period 2017 to 2020 and last monitoring report has been
filed with Hon'ble NGT on 23.03.2021.

WHEREAS, Hon'ble NGT vide its order dated 11.11.2020 in OA No. 640/2016
disposed of the matter and Issued the following Direction. “Let the CPCB and DPCC
Issue appropriate directions for compllance of the observations and
recommendations by the-Waste to Energy plants in question, The committee is also
at liberty to recover compensation In terms of the order already passed by this

Tribunal for any violation which may be-found.”
i e TR Conid. 2.,

] ] f
TRE o' gEt s R, fewit-110032 o
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
TN/ Tel : 43102030, 22305792, ATTEL Wahsite - wanw ~roh nin in



t2:

AND NOW THEREFORE, in views of above and in exercise of powers vested to
Chairman CPCB under Section 5 of Environment (Protection) Act, 1986 following
Directions are issued to you.

a) To take necessary action including periodic monitoring of the 3 Waste 10
Energy plants, to ensure their compliance with stipulated and environmental
norms as per Solid Waste Management Rules, 2016.

b) To submit periodic status raport including monitoring teport of the 3 Waste to
Energy plants and details of action taken by DPCC for non-compliance, if any,
observed in the Waste to Energy plants.

¢) To submit the status report on half yearly basis, first such report to be filed by
June 30, 2021.

Receipt of these Directions may be acknowledged within 7 days of Issue of the

Direction. W
A —S
(Shiv Das Meena)
Chalrman
Copy for information to:
1. Joint Secretary, HSMD, - for information please
Ministry of Environment, Forest & Climate Change,
Indira Paryavaran Bhawan,
Jor Bagh Road, All Gan|, New Delhi -3 _
2. Shri Vimal Monga, President, « for information please
AWA., Sukhdev Vihar, New Delhi-11 0026
3. Ms Gazala Habib, Associate Professor,  for information please
Civil Engineering, IIT Delhi - 110016
4. Div. Head, Air lab, CPCB Delhi - for information please
5. Div. Head, IT Division, CPCB Delhi - with a request to upload
the direction on CPCB
website
e (Prashan[ Gargava)
e Member Secretary
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Annexure-¥94
Ti
TOWMCL, Okhla WtE Plant (Sep '24 Power Sale) ‘
Electricity Current = Levelized |
| MO+ ~ MW A
Customers ' Tariff Tariff |
BRPL' = 553MU | 769MW | 2307 2281 |
TPDDL? | 381MU | 529MW | 2574 | %583
Other’ | 321MU | 446MW | %865 | -
T&D* 0osMU | oximw | - | -
 Overall | 1263MU | 1755MW | 2527 | ,
-mu Millwa Unn‘s perA.mmm, » MW - Maga Watfs §
v BSES Rn jdhani Power Ltd (Long Term PPA) I
Tata Power Deﬂu Drst Ltd (Long Term Opcu Atcess) x
E Remaining Power Sale in Short Terin Open Access ‘
* T&D Losses only in case of Open Access Power Sale |
Bill Date Customer Name Type Invoice No. Billed Qty (kWh) | Net Qty Billed (kWh)
09.09.2024 Billof Supply  |BS2024200094 7,44,240.00
16.09.2024 Billof Supply  |BS2024200098 7,44,240.00
23.09.2024 |ADARSH STAINLESS PRIVATE LIMITED Sillof Supply _|BS2024200103 7,44,240.00) 32,10,965|
30.00.2024 BillofSupply  |BS2024200106 9,56,880.00
14.10.2024 DebitMemo  |DN2024400007 21,354.82
20.00.2024 . Billof Supply _ |BS2024200109 54,27,920.00,
TETE i e — DebitMemo |DN2024400008 1,05,296.00 ik
30.09.2024 . < BillofSupply  |BS2024200108 38,70.000.00
P i . 10,
T ] et CreditMemo |CN2024300013 50,343.38 s
Total (kWh)| 1,25,54,906
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THIAARATES MANTT BANistntar

Timarpur-Okhla Waste Management Co. Ltd.

Old NDMC Compost Plant, Adjacent to Okhla Sewage Treatmant Plant
New Delhi , Dalhi - 110025,

Tal No:+81 11 28843044 Fax No+81 11 26843044
CIN:U37100UP2005PTCOR9574

PAN : AACCT2592F, GSTIN : OTAACCT2592F 1ZC, Stata Code. 07

New Deihy 110018 Stute Code: 07
GSTIN - 0TAAGCSIBTHZZY, PAN - AAGCSI187TH

Name & Address of Customer / Buyer Invoice No : BS2024200109

BSES Rajdhani Powar Lid.

AVP( PMG ), “C" Block, Il FloorBSES Bhawan, Nehnd Place . Billing Doc Ne . 5040001382

New Daiifsi-110019 Invoice Date 1 01,102024

GSTIN - 07TAAGCS318THZZS, PAN ~ AAGLSI1B7H Payment Term : 30 days Credit

Place of supply : New Delhi Freight Basis | EXW-Ex Works

Stute Code: 07 -

Name & Address of Consignee: Contract No. & Diate - EPABSES/Z0.01 2010/ 20,01 2010
BIES Rajdhan| Power Lid. Customar Billing No INA

AVP{ PMG ), *C* Block, 1| Floor BSES Bhawan, Netvy Placs Biling Penod Month 01,08.2024 10 30.06.2024

Remarks Paymenl Due Date - 31.10.2024

[RTGS Details ==

‘Beneficiary Bank HDFC BANK 1D,

Wﬁz‘ir—nkm No 1312 -

‘Bank Address HOFC BANK LTD, Vashani Vihar Branch, New
Dethi - 110057

IFSC Code 11

SWIFT Code

Terms and conditions:

MM;MMM”W New Deihl- 110015, Indla.
" www jindalecopolis.com

Tel: 481 1145021983 Fax,:+91

Rogd. Of.:A-1,UPSIDC Industrial Aroa Nendgaco Road.
Kos! kalan DistMathum (UP)-281403

Tel 1 06882-232426 , 23200103  Fax. : 08662232577
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ENERGY PURCHASE AGREEMENT
For

Prowrexneﬂof?aweronLongwmbasBﬁ'oumshuonwbesempat
Oldﬂa,NewDelhl

"~ BETWEEN

(ﬂMARPLR-Omu WASTE MANAGEMENT COMPANY PRNATE LIMITED)
(“Generating Plant™)

AND

(BSES Rajdhani Power Limited)
(“Procurer™)

~ (As pe r gumidelines for determination of tariff by bidding process for
procurement of power by distribution licensee)

Long Term Power Procurement (For 25 Years)
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~ Ajay Kumar
Additional Vice President
' BSES Rajdhani Power Ltd.
N
THIS AGREEMENTE made on the 20™ day of January 2010 (herein after called the
Effective Date) '
By and between

TIMARPUR-OKHLA WASTE MANAGEMENT COMPANY PRIVATE LIMITED, a
company registered under the Companies Act, 1956 and having its registered
office at 28, Shivaji Marg, New Delhi - 110 015, India (hereinafter referred to as
the "Generating Company”, which expression shall, unless it be repugnant to
the context or meaning thereof, shall be deemed to mean and include its
wccessorsandpermittedassimeafofmeﬂrstm

And

BSES RAJDHANI POWER LIMITED (BRPL), a company registered under the
Companies Act, 1956 and having its registered office at [BSES Bhawan, Nehru
Place, New Delhi - 110019] hereinafter referred to as “Procurer”, which
expression shall, unless it be repugnant to the context or meaning thereof, be
deemed to mean and include its successors and permitted assignees as party of
the Second Part.

AND WHEREAS, the Generating Company Is engaged in the business of generating

_power from municipal solid waste and development of integrated waste processing
- faciiity and other incidental businesses situated at Timarpur and Okhla in the state

of Delhl, more particularly described in Annexure I attached hereto and made a part
hereof. §

AND WHEREAS, Procurer is a distribution licensee operating In the state of Delhi,
and has license to supply power in the specified municipal area of Delhi including the
project sita at Okhla.
EPA for long term Power Procurement z

F 816612
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BT, coowommgen

Timur-o ia Waste

moent to Ckhls Sewage Treatment Plant

Adj
~ New i, Delhl - 110025,
Tel No:+81 11 26843044 Fax No-+91 11 26843044
CIN:US7100UP2005PTCOBIS T4
PAN: AACCTZ582F, GSTIN : 07AACCT2592F12C, State Coda: 07

Name & Address of Customer / Buyer Invoice No - BS2024200108

Tats Powar Dolhi Distrioution Lit

NDPL House, 2nd Floor, Hudion LinesKingsway Camp Hilling Doc Na : 5040001381
Deds-110009 Invoice Date :01.10.2024

GSTIN - TTAABCHEEHRRIZY. FAN - AABCHISOIR Payment Term : B0 days Credit

Ploce of wpply - et Fraight Basis | EXW-at site

Siate Code: OT -

Name & Address of Consignee: Gontuct N & Date “TPDDLUBAME, 112018/ 19.11 2015
Tata Power Deil Distribition L4, Custimes Diling No. “NA

HOPL o, 2ret Floor, Hudean Lines Kingswsy Camp Al Penced Menth £ 00.09.2034 Yo 30.08.2024
Duihi 110008 Statn Cods: 07

GSTIN - GTAABINSE0BR1ZV, PAN ~ AABCNAOBR

Vihar Branch, New
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INDIA NON JUDICIAL f—
Government of National Capital Territory of Delhi ag A
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i IN-DL78424186191175N
| Cenificate Issued Date t 03-Nov-2015 10:54 AM

| Account Reference : IMPACC (SH)/ dishimp17/ TIS HAZARI/ DL-DLH

Unique Doc. Reference : SUBIN-DLDLSHIMP1754875326868434N

 Purchased by : TATA POWER DELHI DISTRIBUTIONLTD
V% " Description of Dacument - : Article 5 General Agreement i ¥ ,‘z
Property Descripfion : NA ¢ LAl
Consideration Price (Rs.) 0 S

LA

A A e
Fh e
po )}

2
L %
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<
-
SVL Reir et = SO JEVERS -\t S

1< o4
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3

© % First Pany : TATA POWER DELHI DISTRIBUTION LTD ik
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Power Purchase Agreement

This Power Purchase Agreement hereinafier referred to as the “Agreement” is made on the
19 Bc day of Nov 20135 at New Delhi by and between:

Timarpur Okhla Waste Management Company Pvt. Ltd. a company incorporated under
the provision of the Company Act, 1956 having its Registered office at A-1, UPSIDC Industrial
Area, Nandgaon Road, Kosi Kalan, Dist, Mathura, Uttar Pradesh - 281403 |, (hereinafter
referred to as “Seller™ which expression shall include its successor and/or permitted assigns)
of the first part;

AND )
Tata Power Delhi Distribution Ltd., a company incorporated under the provision of the
Company Act, 1956 having its Registered office at “NDPL House”, Grid Sub-Station Building,
Hudson Lines, Kingsway Camp, Delhi-110009 (hercinafter referred to as “TPDDL?” or
“Procurer” which expression shall include its successor and/or permitted assigns) of the
second part;

Each of the parties of the first and second part above shall be individually referred 10 as “a
Party” and collectively referred to as “the Parties™.

WHEREAS:

A. The Procurer had initiated a competitive bidding process through issue of REP for
selecting a Successful Bidder for long term procurement of power from renewable
energy sources (including Solar, Wind, Biomass, SHP, Waste to Energy efc.) for
meeting the Procurer’s Renewable Power Obligation as per the Delhi Electricity
Regulatory Commission (Renewable Purchase Obligation and Renewable Energy
Certificate Framework Implementation) Regulations, 2012.

B. Pursuant to the competitive bidding process, M/S TIMARPUR OKHLA WASTE
MANAGEMENT COMPANY PVT. LTD. has been identified by the Procurer as
the Selected Bidder for sale and supply of the Contracted Energy (as defined
hereunder) from its 16 MW Waste 1o Energy power generating station at Delhi
("Project”) in accordance with the terms of this Agreement.

C. Void

D. M/S TIMARPUR OKHLA WASTE MANAGEMENT COMPANY PVT.
1.TD.has fulfilled the conditions set out in paragraph 2.2.8 and 2.2.9 of the RFP
and has provided to the Procurer the Contract Performance Guarantee as per format
specified in Annexure 5.5 A & B of the RFP.

TATA POWER DELHI DISTRIBUTION LIMITED

Vo~ *
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E. The Parties hereby agree to execute this Agreement setting out the terms and
conditions for the sale and purchase of power up 1o the Contracted Energy from
the Project in each Contract Year.

F. All the other RFP Documents (if any, designated by the Procurer pursuant to the
RFP) will be executed by the Procurer and the Scller simultancously with the
signing of this Agreement,

NOW THEREFORE, in consideration of the premises aund mntual agreements, covenants
and conditions set forth herein, it is hereby agreed by and between the Parties as follows:

TATA POWER DELHI DISTRIBUTION LIMITED Page 3
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3 Timarpur-Okhia Waste Management Co. Ltd.
! !El l-gprous Ofd NDMC Compost Plant Adjacent to Okhla Sewage Treatment Flant

iwiparatyy ocull wanepTemtnl NGW Delh‘ M Dehl o 110025.
Tel No +91 11 26843044 Fax No +81 11 26843044
CIN:U37100UP2005PTCOBS574
PAN | AACCTZ2592F GSTIN . OTAACCT2592F 1ZC, State Code. 07
Name & Address of Customer / Buyer Invoice No : BS2024200123
ADARSH STAINLESS PRIVATE LIMITED
R.ND.70. 5TH FLOGRMOTI MANSION SUILDING NC. 2-12 5TH Billing Doc No . 5040001403
KHETWADI BACK ROAD . Invoice Date 1 22.10.2024
MUMEA|-400004 Payment Term - 3 days Credit
GSTIN = ZTARGCASI12L1Z1. PAN - AAGCAST12L Freight Basis - EXW-AL Site
Place of supnly  MUMBAS :
State Code 27
Name & Address of Consignee: Contract Ne. & Date ASPLIT8 12,2023 / 18 12.2023
ADARSH STAINLESS PRIVATE LIMITED Cuntomer ifling No NA
RND.70. STH FLOOR MOT| MANSION BUILDING NO. 2-12 Biling Penod Manth 15,10.2024 10 21,10.202¢
5TH KHETWADI BACK ROAD
MUMEAI 400004 State Code. 27
GSTIN - 2TAAGCAS112L92), PAN =~ AAGCAS112L
Sho |Description uswsac | oty Ritts Taxable  |RateofTax  [IGST Total Value
e = (NRY :
001 |Eneigy 27160000  [744240.000 |8.65 643767600 |¢.00 000 B437676.)

(KWH]

‘Remarks Payment Due Date 25.10.2024

'RTGS Detalls

‘Beneficiary Bank HOFC BANK LT0.

ress TD. Vashant Vihar h, New

Delhi - 110067

IFSC Code HDF COD00011

SWIFT Gode

Terms and conditions:

Timarpur-Okhla Waste Management Company.,
Corp. Off.: Jindal ITF Centre, 28 Shivaji Marg, New Dethi- 110015, lndia.
Tal.! #81 1145021583 Fax. ; +51 11 48021982 www jindalecopulis.com

Ragd, O A1, UPSIDC Industrial Area Nandgaof Road.
Kosi kalan DistMathura (UP}281403
Tel.. 06662232426 , 2)2001-03  Fay, ' G5662-232577
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reforred to as “Seller”, Which expressionshall unless repugnant to tha contaxt or meaning therqof shall
he deemaed to include its successars, naminses and permitted assigns as the party of the FIRST PART,

AND

2. M/sAdarsh Stainless Pot. Ltd, (ASPL), = company Incarporated under the Companies Act 1956, having
its registered office ot 21-23, Mangal Arcade, 2nd Floar, Teleo Road, Chinchwad, Pune, Maharashtra
hereinafter called” Trader”, which sxpiressian shall unless repugnant to the context or meaning hereo?
shall mean and Include s successars, nominees and permitted assigns), as the party of the SECOND
PART.

Trader and Seiler are herainafter collectively referred to as the "Parties” and individually as a
"Party”.

Whereas:

1. The Seller requires Trader to provide services namaly Supply of Renewable Non-Solar Power
till 31 March 2024 from date of Signing of Agreament and the Saller is engaged in the business
of providing such services and has agreed to perform the Services for the Trader for the
potential buyers on the terms and conditions sstout In this Contract. Accordingly, it ls essantial
to the Trader that the Services to be provided under this Contract are rendered in 3 timely
mianner as envisaged in the Contract. In entering this Comract, Seller acknowledgas that time
Is the essence and agrees 10 the provisions in the Contract addressing that.

2. Trader is an inter-state trading licensee, having been granted category IV, Electricity Trading
License bearing number 104/Trading License/2023/CERC by the Central Regulatory Electricity
Commission under Section 12 of the Electricity Act, 2003 (The Act) and regulated in terms of
the Uicense and Regulations/rules, framed/notifled by the authorities/bodies as provided under
the Act.

3. The (rader has Ued up with different Power Consumers, Utilities, generator and is well
positioned to sell the Power,

MNaw, therafore, in consideration of the respective covenants and mutual promises set forth herein
the parties agree hereto as under: -

1. Definitions & Interpretations: -

1.1 Definitions:

1077



Annexure V|
Analysis results of groundwater collected on 22.10.2024 (From nearby NDMC
building)
"S.N. P—:Eambrs IS 10500:2012, | Permissible Measured Reference
Desirable limit Limits Values 44
(mg/l except for (mg/L) (mg/L) locations
pH) monitored
by DPCC
under
NWMP)
2023)
1 | Arsenic 0.01 0.05 BDL -
2 | Cadmium 0.01 0.003 BDL -
3 | Chromium(as | 0.05 0.05 BDL -
Cré+)
4 | Copper 0.05 1.5 BDL -
6 | Lead 001 001 _BOL =
7 | Mercury 0.001 0.001 BDL -
8 | Nickel 0.02 BDL -
e} Nitrate aﬁ 45 45 8.4 0.30-1.03
NO3
10 | pH 6.5-8.5 8.585 7 6578
11 | lron 0.3 0.3 1.348 -
12 | Total J 600 110-1410
hardness (as 300 800
CaC0O3)
13 | Chlorides 250 1000 406 -
14 | Dissolved 500 2000 1468 214-2889
Solids
15 | Phenolic 0.002 -
compounds | 0.001 BDL
(as
_C6HS0H) |
16 | Zinc 5 15 0.21 -
17 | Sulphate (aﬁ 200 400 362 -
S04)

32)78
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. BILCOF 5OPPLY B |
| —— Tinarpur-Okhia WETJ‘M&;.G&?M Coltd °_“‘“‘"
| _ ‘
i Ol NCme Compps: Flanl Ajacent 1o Okhia Sewape Treatmmn Plan
’ NS o - New Delhi | Dsipy - 110025, }
L lel No+91 11 28843044 Fax No+81 11 gesaana
CIN U37100UP2005PTC 8374 a
PAN AACCT2502F G3TIN O7AACCTI8GIF 12C, State Codp vy
Name 2 Addrass of Customer | Buyar Invaice No - BS2024200115 -
Nw: Dt Musicssal Cebianest
DDHY, Mastigiire Depardmun e Kere Patament Sles Ugth gilling Doc No 040001 335°y
Neowy Ditihi- 1 12030 Invoice Date 14.10.2024 °
CENN « (TAMINzD 750 1216 PAN - AANLNZGTSE - Payment Term ‘ Pay immediataly wio deduction
FI8ce Of supmy - Mo Deth Freight Basis EXW-at site
Sty Code: 07
’ Name & Address of Consignes: Contrist 9. & Gale Saeoet O ) 14 10,2094
New D Mimicipal Counigl Cumtemer S da A
DO, omoymues Denaitrmwnt 2aliky Kengrs Panament Sineey. By Petiod Mo NS
Bt
Nér Trabn $10001 Srate Cade G7
GETIN oywmmun, PAN . ARALNOPED
Pl [Descripyan Msnsac [ o, e Taxatio Rate ol Ty sast Totul Valos ey
Coum tng (i) At ) Lle
: (413 .
¥t | Compoi 000 [asry W00 [eus 40 040 S350
M
%)
100
00
i
Totaj ! ) 5,00 000 8886.00
ymount in Words - EE THOUSAND EIGHT HUNE FIYFIVE anly,
Vehicle No DLIEA D752 _ T
HOFC BANK [TD
| 502 131312
40F LTD Vasham thar Branah, Navw
Crethi - 110057
"COB0GOTT )

ims and conditions:

FPur-Okhia Wasey Managurient Com ..
O Jindal 1TF Cantre, 28 Shiv’:l Mzzy E - Now Delhi- 110015, nedia
L=01 V14802598 Fa 481 11 4 21502 waln&lmmm.com
s, Ofy, AT UPSIGE fivttustriel Asug Nandgaon Byad.
Tulan Ny hurs {UF)-281403
223420 , 23300443 Faw 08852.233577
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Government of National Capital Territory of Delhi

e-Stamp

Certificate Ne. 1 IN-DL4G1824461 74608V
Certificate Isausd Dals . 12-)en-2023 11116 AM
Acoount Aelarence L OIMPACC (W) dIB31 103 DELHY DL-DLH

Unique Doo. Referania : SUBIN-DLDLE3110866075280736051V

Purahesea by ¢ TIMARPUR OKHLA WASTE MANAGEMENT OO LTD
Descriotion of Document I Aricle 5 Guenaral Agreament
Property Description ! Not Applicable

Cansidaration Prics (Fa,) : otZoro)

First Party . TIMARPUR OKHLA WASTE MANAGEMENT CO LTD

Segund Party : O NOME
Stamp Duty Pala By I TIMARPUR OKHLA WASTE MANAGEMENT CO LTD
S Duty Amolini(Fs, . 100

ALY (Rs) (One Hundrad only)
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AGR R PROCUR NT T
RENEWAL OF AGREEMENT IN RESPECT OF BUYBACK ARRANGEMENT OF CiTY COMPOST
FORND v !

An agreement made onl X Nen 193 atween Diractar (Hort), MOH NDMC for and on behalf
of the New Dalhi Munidpal Sounall (INDMC) heminaftar calied the NOMC and M3 Tirnampur-Okhla
Wasts Management Company Limited. (TOWMCL), hereinafier calied !he Agency, Whersds the
Agancy has agreed 1o *PROVIDE 400 MT of CITY COMPOST FOR NRMC" In llau of 1aking Grean
Waate from NOMC with o totnl cost of R, §,00,000/- undar hpad of acoount *MWio Parks snd Garden
2022-23", 88 per tstms & condltions of ths Work Oroer. Tha Agency has agrssd to provids 18.20 MT
par month of cly compost for two years @ Ra, 1500/ Par MT as par rsquireamant of NDMC. The
Agency hes agreed fur deduction of 10% parformance secutity from the running bits of the work. Tha
Agency will provide 400 MT of CiTY COMPOST @ Rs, 1500/ Par MT In 50 Kg HDPE laminated bags
or in bulk/ lnose for use of Horticulture purpose 10 NDMC from time to tima, as par requirement, dunng
the pericd of wvo year, The mites have bean considerad an the basis of Clause 2.5 () of the sxisting
concession agreement held between NDMC znd TOWMCL datd: 24" January 2008. The Agancy will
execule the work es per specifications, tarms & conditions agreed as per ‘Werk Grder and 85 oer
directions of DDHIADH/SO (Hort) NOMC and should comply with all terme and conditions of the
agraement (il its validity,

it has been declded by Cheirman NOMC to rerew the buyback of clly compest lrom
TOWMCL on tha same rates La. Ru. 1500~ Per MT offered by them during inspection of WTE,
{TOWMCL) by NDMC team, vide raport no, R-1898/CMO(Prol) daled: 05.12.2079 and that the
sagregated Honculure waste from NDMC srea shall be disposed off at TOWMCL Compos) Plang,
Okhla which s atout 10 MT/day and in liew of tal Hortiguliure epsriment shall buy back 18-20 MTY
per manth Gty Compos! purely generatad through horloulture wasia fram TOWMCL Plant Okhls,

ITEM OF WORK/ SPECIFICATIC QTY. [RATE AMOUNT

NAME OF WORK-M/o|Procurament of good quality éﬁ? 1500J-|6,0G,000/-
Parks and Garden 2022-|Compost  having meisiure  contant Per MT

23 botween 25%Max., EC <40 dam-1,

Sub-Head:- CiN ratio <20, pH betwean 8510 7.5

PAOCUREMENT  OFfto NOMC in 50 Kg MDPE |aminsted
CITY COMPOST FOR|bags or In bull/ loose for use of
HORTICULTURE Horticulture  purpose. The rate  Isi
oemmmsm NOWC, [inclusive of sl taxes and dutes. The
SHE ==tptetaty |- e procurad by| ! f—
NDMC lrom your Plant in Okhla, Dalhl
and Emply bags wiil he relumad o
you, if taken in bags,

Tha Agancy hes also sgrand (o Iha Rllowing torms snd conditions:-

1. The Agency shall be responsible to start for providing the ltem le. wall dacomposed good
queitity Cily Compost having molsturs ctntent between 25%Max., EC <4.0 dsm-1, C:N ratio
<20, pH betwesn 6.5 to 7.5 in 80 Kg HOPE laminated bags or in bulk/ locse for use of
Hortticuliure purpese, as per raquiremant of e NOMC within. 15 days after placemant of order,
as per specificstions, tarms and conditions and as par directions of concemed
DDH/ADH/SO(Hort,).

2 1t has been agreed mal the trsnsportation will be provided by the NDMC to It the compost from
the plant on monthly basis 8. spprox. 18-20 MT. The agency has to inform NDMC in 2
through smefarnall (7250062455/dd-hort-i@ndme.gov.in) that the desired gquaniity of

%
Is raady o lift
Fz2
FE
P A58
: ‘ELLA!AH \\"c Prea ok
E/ s: &""““"M el e
OR. oH, N.D M%Aw De\m u'gﬂ"
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2. It has been agreod that the loading of matmnal witl oo the respoosibify of the egoncy and
unicading will bo the part of NOWMC.

4. It has boan agreed thist the NOMC will mstum the empty bags (f materlal will be receled in
taga) 0 e Agency altst s use, maximumin 15 days after recziving  Dadsion of Uirestor [Hor. )
NfS shall be final In case any supply o part theren! considered Infariar or net in accordnncs with
he specificalion, It shall bs rejoctod and the Agency shall howvs 1o repisce the rejected ems ot his
own risk-and cost within a week of the intimatipn atwul msjection or non acesptancs of the gobls.

5. The quaniity of rmatarial will ba scoessad In quenesly besis for payment In the event of delay in
providing the materdal anyona of the reasan, that should be compensated an the cumulstive
next monthly quantity. 'n case I falls, the penalty squivaiant to 1% per day for undeliversd
cumufative queniity of particular month will Be imposed subject to meximum of 10% of the totel
valus of monthly quantity.

€. It has bean agreed (et \he paymant of biliis) will be mads 1o the Agency minimum on Quariedy
basls and as per request of Agency. The payinonis will ba mieased by the NDMC (subjsct o
deduction of statutory TS, laxes. lavies etz if any) as por the pravalent faws and rules of
Government of indis and Governmeant of NCT of Delhi In this regard.

7. 1t has baen further agreed that 10% Ferformance Security will be daducted from e running
bills and the same will be relsasec to the Agency on successiully completion of the contacted
work, Iif the Agency falls to supply the ondersd/sgresd ftam Ihe 10% Performance security
deducied from the running bilis Is flable 0 be forfeited by NOMC and tha Agency will have no
objsction to It

8. Tha tine allcwsd snd specification for groviding the matedsl shall be strietly folivwed by the
Agency, If fails cominuously fur these months, the agreement Wil be terminaled without any
notice,

§. In case of disputasidifforences arismg cut of the agreamant, the sama shall be sstiled througn
distusston/conciiletiony  Latwesn the parties within 60 doys of mceipt of written roguost
regarding ssid disputss/ differances sle. from elther party. In the avent of non resalution of said
dispute’difisrancas, the same shall be mfdmed W a Sols Arbitrstar appoinisd by the Chairman,
NDMC with the consent of both the paries, as per the Arbitradon and condiions Azt 1996
{smended up 1o dele}, The sole Arbitrator shall hoid the Arbitvatar st Delhll New Dalhi only and
decided the rofarrad disputes/differsrces es per the provisions of the Arbitrstion and Conditlon
Act 1995, (As applicadle on (Jute)

Tha Chairmar, NDMC has acceptad the said rafes and authorzed to exesute the renewal of
agregment thereo!, Now this agreement Is ad on '\ HB.wWitness g terms & oconditiona,

whicn have been agreed (o oy the said parties.
Sz 4
NF A 4 “‘ W
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9 AGSS

O UTI0O0E 230 B 1O X004RS

Fmasl

ANALYTICAL AND RESEARCH LAB

(A IS0 9001 © 2015, 14807 - 2015, 45001 : 2018 Certified Compaay)

LA & Gk Floee, Lanténde Koo, Imdevrrial Lees, Delki-34
PR 012202208

s lebiogmail viom, swppvartsag idad com Wiek

Yilrasapin

TEST REPORT

were apxelah com
Format No © AGSS/QS 024

(P)LTD,

318

PageNo.:1af2

Terper Lss
Imarpur Gehis Wists Sanagement Company Ltd. Report No. : AGSS/NAZ24010800008
0id NOMC Compost Plant, Mathura Rosd Okhis, New Delhi 110025 Sempla lasvs Date  : 08012024

Reoport lssue Date : 18012024
Hama of The Product ; Chty Compost Sample Roceived Date - OQ/I0N 2024
Proguct Description . NA Analysis Starting Date - DR 2024
Baich Nos/Lol No. - NA Anslysis Completion Dale : 1501/2024
Date of Manufacturing : Not specified Dats of Sampiing Lo
Ciate of Expiry : Not specified Qusntity Received : 2kg
Packing Condiion | Poly Pack Emvironmant Condition  : NA
LotEion : NA Sampling Method : NA
Sample Hecesvad | Collected By | Ashok Kumar Lab Repr Sampling By : NA
Testng Reguired © Chamical & Microblological Temt
Others speaification i NA

TEST RESULT
8.0 Tost Parameters Units Results Aquirement Mathod Of Testing
Chemical Parameters
Y Mosture 200 15-28 As Por FCO 1985
2 |Coloer Black Dark Brown Slack As Par FCO 1985
7 |Odow . None | Ausenices of foul odowr s Par FOO 1985
4 Fatticie Sus . Paases (e tegt | Min S0% <4 Omm IS As Par FCO 1005
Seve
5 | Buk Deesiy gem? 05 <1.0 As Pec FOO 1908
§ | Tols Crgenic Carten % 20 12.0 Min As Par FCO 1885
7 | Total Nktrogen % 70 0.8 Min Ag Per FCO 1986
& | Tota! Prosphate mang 1) 04 Min As Por FCO 1066
3 | Tota) Polessium 098 0.4 Min As Por FCO 1885
L e Hamgen St 10 ) i j———

1 |[pHVakie - A ] 8578 Ay Par FCO 19084
12 | Conductiviy e 2 4.0 Mix As Por FCQ 1088
Hanvy Matals
13 [Amsanic mghg BLOID 05) 10,0 Max AGSE/CHEMSOFP - ICPME-02
& |Ceamum mgAg BLOM.0%) 5.0 e AGSSICHEW/SOP-ICPMS-02
1 |Chrombm mokg | GL0W0.08) 50.0 Max AGSS/CHEWSOP-ICPMS 07
W |Copper preren 1270 3000 Max AGSECHEMWSOP-CPVE T |
7 |Merury momp BLG(0.08) 015 Max AGSS/ICHEWSOR.ICPMS-02

3 'm —
tested and appleabie paramntens. (3) Test repart shall not be repesdhitmt exept sl Withow wrinen wdw &
b N

baboratory. (4] This et ragore shail mot e repesditnd wholly Or Ipart wnd cin ret be vied &2 81 viderce i the et

of lyw withalt ittt spptovdl of MIE RESS 19 The semple will be smomwd up 16 30 chagy froms the 2ase 4f asus of Yest

S
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31454
@ AGSS ANALYTICAL AND RESEARCH LAB (P) LTD.

(A 150 9001 < JDT5, 14001 © 2015, 45001 : 2018 Certified Company)

€ 052 Srd K Ath Flaar, Eavience Rowd Indunividd Avew. Dedhi 4%
Phe.; BIY 2X02I98% BYI18SENID
E-muit agsslsdrsigmatl com sappersaapelivhs romm Web.: wwwe oagsifal com

CIN  UTX0OH 201 6P TEAN0283 Format No.. AGSS/QSIF 024
Fage No- 2 of )
mm Waste Management Company Lid
Old NDMC Compost Plant, Mathura Rosd Okhis, New Delhi 110028 m:am mw&m
Report lssue Date  : 15/01/2024
18.No Test Parameters Units Rasuits Requirement Mathod Of Testing
18 | Ngke! mg/kg 140 50 0 Max AGSSICHEMWSOP ICPWMS. (2
% |Lees Mg BLOYO 05) 100.0 Mex AGSSICHEMSOP ICPMB 02
% (e oy 184 20 1000.0 Max AGSSCHEWSOP-ICAMS-00
Microtialogicsl Parametere (Pathogen)
21 | Paeutamanes seruginoss o Abas i AGSSMICROSOP/04
22 |Ecol o Azsar . 15:5887(F- 1) 1076
23 |Sehmonels g At ; 15 5887 (P-318ec 1 2020
24 [ Shigets 25 Absart . IS:8887¢P-7) 1588

Hemarks . Awy sddition to ODeviation or sxclusions from the methad: No . Speclic enviranment condition during ampling No
| heteby sttedt tu the suthentisity/ceciskan (AGSS/OQM-CSP/06) of the test report that the dats i correct and sccurate to the bent
of my knowledge and that the testing was performod by the procedure teseribed in the SOP/Standard.
| Dol sttmst that this tear was canducted within complisnve.
Note: 1} 8L O=8elow Limit of Quantification. 2) Fgure in brackst indicate limit of guantification.
.OOIMdm...

i

NOTE . (1] The lebotstory sccopts the respomsibainy fior content of repovt. ) The showe retill persin orly 20 the s
tsted and epoicalle paramatan. (3] Test repadt shiall nat be reproduted extei in full. without weitten saproval of Y
Sboratory. (43 The teyr repqrt ol ngt De regroguced WOty OF IRPRIT A0G G0 0T S wisd 81 50 pedance In e Loy
uf G withoe! wemen apgroval of WU AGSS [5) The sieple will Be maees v b0 200 e frm 1he it of faue of test _.;.. ..w'. g 451
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Annexure-VIll
Compliance status of Environmental clearance granted by MoEF&CC
The MoEF&CC has granted EC to the WTE Plant at Okhla dated 15.01.2020 for expansion

of the plant from 16 MW to 23 MW capacity. The terms and conditions mentioned in the

EC is tabulated below:

Table A: EC dated 15.01.2020

Details of Project
s Configuration as per{Compliance Status as informed by
No ltems EC granted by MoEFithe project proponent/Observations|Remarks
5 & cC dated|during inspection by CPCB
15.01.2020
Solid Waste )
i |Processing 1850 \:\éa;tt%;e&e gggaa_}::hg plant ranged from| oo i
Capacity (TPD) ‘
i Power Generation o3 Power generation ranged from 20.60 to| Less than 23|
(MWh) 21.90 MW MW
il |Land Area (cum) |24444 As informed 24444 is the area Complied
iv Source of Water|875 from Okhla STP|Treated sewage from Okhla STP is Coriolied
(KLD) (treated sewage) obtained to use P
operatri g e k. The coskod
Egﬂ;emsgwengfézd Leachate treatmemlcapacly of leachate treatment plant is
v oo for 5ﬁ’,plamof110(:apacitytoK1_D.Upto100Kl_D,ieachateroutedtoan Complied
da ag(’KLD) treat the leachate advanced technology comprising of mulfi
¥ effect evaporators (MEE). Above 100 KLD)
leachate is treated into RO system
gll!:tcmt_)gnyse"-ggneratglm reported, requirement is met by seli-
vi Power emergency generated electricity & for emergency Complied
Requirement requirement unit hes :(evqxlremem unit has one DG set of 320|
one DG set of 320 KVA|
Logbooks of MSW
—— received, treated|
= electric eneration, : .
o M‘iasi;ntenance emissio"g g control Logbooks maintained Complied
system  shall be|
maintained
i No. of RDF Fired|Three bollers of 18.75{Three boilers of 18.75 TPH capacity Complied
Boilers (450 TPD) |TPH capacity each  |each (450 TPD) P
APCD (i) 80 m tall stacks for
ix |Requirement & Air{two units and another| Complied
Quality Measures [80 m tall stack for
single unit  were| Stack height 60 meter, Two stacks
connected for flue gasifound. Only one operational
dispersion at high
elevation o minimise|
the GLC within limits.
(i) High efficiency bag|As informed, High-efficiency bag house
house filters  withifilters installed and functional

452



31%°%°

Details of Proj
Configuration as

Compliance Status as informed by

:'o Items EC granted by Mo project proponent/Observations|Remarks
: & CcC dated|during inspection by CPCB
15.01.2020
filtration efficiency
90.9% installed 1o
reduce PM emissions
1o below 30 mg/Nm3,
glsl)h%l;t;mu;;p‘r:asns{o i Dust suppression system installed
(iv) Greenbelt
caig\éerzéos;:;nﬁznnt in atgg Greqnbel:je in?de & outside plant
plant and ash disposal premises developed
areas,
gguom()::r? mgwatg:.el Quenching bottom ash with water
l(w) v of hydmtedlUse of hydrated lime to control SO; &
ime to control SO, &HCI SMiSEIons
HCI emissions,
(vil) Use of activated
carbon for reducinglActivated carbon usage for reducing|
dioxins and furans as|dioxins, furans, and heavy metals
well as heavy metals,
(vii) Maintaining the|
low excess air forjAs informed , for reduction of Nox low
reducing NOxlexcess air is maintained
emissions
Brick manufacturing unit is installed but
utilization iIs < 1% only using Bottom
S Brick  manufacturingjash. Fly ash is disposed at Sanitary
X wggggmo}\shﬂy unit for utilization of fly]Landfill at Okhla. The concentration of cF:;ti?illyd
ash Cadmium was found at 7.32 mg/L in the P
fiy ash, exceeding the prescribed
standard limit of 1 mg/L.
Online emission
monitoring equipment{Online Continuous Emission Monitoring
for all parameters|System for PM, NOx, SO,, and HCI
provided in thelconnected with CPCB server and|
Guidelines forlvalues displayed at the gate of the
Continuous Emission|facility.
Monitoring  Systems,|However, sensors for other
CPCB' shall be|parameters such as HF, CO, TOC & 2
% |ReeNs installed and|CO; are not installed? m:zd
connected to CPCB
and DPCC servers.  |Temperature sensor is connected to
CPCB server.
OCEMS shall also be|
setup for HF, CO, TOC,|Temperature in the incinerator
CO.. All parameters\maintained between 250-1100°C

including _temperature
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Details of Proj

Configuration as per|Compliance Status as informed by

EC granted by MoEF
& cC d
15.01.2020

project proponent/Observations|Remarks
during inspection by CPCB

in the incinerator shall
be connected 1o server
of CPCB and DPCC.

Temperature o bel
maintained  between
250-1100°C

Xii

Odour

The entry gates of
waste storage pit need|
to be made functional
so that gates should be
closed when there is no
truck unioading the
waste which will avoid
escape of odour.

The entry gate of waste storage pit was

found functional during the inspection.
Odour was not felt during the inspection|

Complied

il

Compost

Storage of compost
matenal after|
segregation (below 20
mm) through Trommeis
is 1o be in the enclosed

area 1o control odourlfound stored in an enclosed area to|& utilization|
from|control odar.

generating
composi. Any waste or|
its material should nof|
be kept in open area.

Complied

(Confirmed
Compost matenal, after segregatioanetails of]|
(below 20 mm) using trommels was|Generation

of compost
is not|
provided)

xlv

Automatic Mode

The plant shall be runiin
automatic mode {0
achieve stable|
operating  conditions
within  the  design
specifications, The
manual mode  of
operafions shall
switched to automatic;
mode

As informed , the plani was found

| i
operational in fully automatic mode. Compiied

Temperature

Incinerator temperature
shall be maimainedl
between 850-1100 °C
during operations so|
that Dioxins and furans
are destroyed at that
temperature,

incinerator femperature was observed

between 880.88 to 1100 °C Complied

Green Belt

Greenbelt around the
power plant shall be setl
up to attenuate noise
and dust emissions.

Greenbelt was developed in and around

|
the facility Complied
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Details of Proj
s Configuration as Compliance Status as informed by
N-o Items EC granted by Mo project proponent/Observations|Remarks
: & CcC dated|during inspection by CPCB
15.01.2020
ga Repl;cec:quaeﬂ fg:éAs informed , replaced filter bags in the
gas . |Flue Gas Cleaning System with
Cleaning System with advanced versions
advanced fiiter bags. )
ii) Replaced corroded| Replaced corroded stack with a new Complied
stack with a new stack. jone. b
if) implemented|installed radioactive sensors for
i E“Vt"o?memﬂl radioactive sensors. __|monitoring.
xvil |Protection " :
Measures gg nnk?«gnczzgtemwa:g; x?\tt% 'sprinkler system for fugitive dust
controlling fugitive dust. '
v) Enriched metal Metal recovery systems at various
recovery systems  allcations
various locations. 3
vi) Installed fly ash|installed brick manufacturing plant to
brick  manufacturingutilize bottom ash; however, fly ash is| complied
plant to utilize fly ash. |disposed at SLF
gg;";‘;g’:’mfgoﬂﬂ Implemented mist spray system for odor Complied
SO, control.
vii) Upgraded the| \
Continuous Emission éfnisgz,mﬁnoﬁﬁgrgde?emomm”ws Complied
Monitoring System. i

Table B: EC dated 09.01.2023

The MoEF&CC has granted EC to the WTE Plant at Okhla dated 09.01.2023 for expansion
of the plant from 23 MW to 40 MW capacity. The terms and conditions mentioned in the EC
is tabulated below. However, it is informed by proponent that no additional upgradation in
the plant & Machinery in this regard has been done till date of the inspection.

S. Details of Project Configuration as per EC | Observation during

No. | ftems granted by MoEF & CC dated 00.01.2023 Inspection

i Power 40 No  physical/infrastructural
Generation upgradation has  been
(MWh) observed as per EC dated

i Land Area | 30444 00.01.2023 by proponent as
(cum) on the date of inspection. The

il | Total Water | 1375 Consent to Establish (CTE)
Requirement for Expansion / Consent to
(KLD) Operate (CTO) has not been

v |Source of | Okhla STP applied with the Delhi
Water Pollufion Control Committee
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S. Details of Project Configuration as per EC | Observation during
No. | ltems granted by MoEF & CC dated 00.01.2023 Inspection
v Effiuent Effluent will be treated, recycled & reused, (Plant | for the expanded capacity (40
Generated will be based on ZLD) MW) of the plant as on the
from MSW date.
during The following points may
Storage for please be noted:
5-7 Days
vi | Power Met by self-generated electricity & for e« OCEMS in existing
Requirement | emergency requirement unit has two DG sets of system coniains Sensors
320 KVA for PM, SOx., NOx and
vii | No. of RDF | Existing three boilers of 18.75 TPH Additional HCL and connected to
Fired Boilers | two boilers of capacity 21 TPH CPCB server.
« CAAQMS is installed
viii | APCD 24 x 7 online monitoring system for ambient air |  ut not connected to
Requirement | quality shall be established with its connectivity CPCB server.
& Air Quality | with SPCB and CPCB server. (Is the existing » Fue gas cleaning
Measures OCEMS connected with CPCB Server) (i) Flue system/desuliphurization

Gas Desulphurisation System shall be installed
based on Lime/Ammonia dosing to capture
Sulphur in the flue gases to meset the SO,
emissions standard of 100 mg/Nm3. (Is it there in
the existing system) (i) Selective Catalytic
Reduction (SCR) system or the Selective Non-
Catalytic Reduction (SNCR) system or Low NOx
Burmmers with Over Fire Air (OFA) system shall be
installed to achieve NOx emission standard of
100 mg/Nm2. (Is it there in the existing system)
(i) High-efficiency Electrostatic Precipitators
(ESPs) shall be installed in each unit to ensure
that particulate matter (PM) emission to meet the
stipulated standards of 30 mg/Nm=. (Is it there in
the existing system) (iv) Stacks of prescribed
height shall be provided with continuous online
monitoring instruments for SOy, NOy, and
Particulate Matter as per extant rules. (v) Exit
velocity of flue gases shall not be less than 20-
25 nvs. Mercury emissions from stack shall also
be monitored periodically. Continuous Ambient
Air Quality monitoring system shall be set up to
monitor (vi) Commonv/criteria pollutants from the
flue gases such as PM10, PM2.5, SO;, NOx
within the plant area at least at one location. The
monitoring of other locations (at least three
locations outside the plant area covering upwind
and downwind directions at an angle of 120°
each) shall be camied out manually. (vii)
Adequate dust extraction/suppression system
shall be installed in coal handling, ash handling
areas, and material transfer points to control
fugitive emissions. (viii) Appropriate Air Pollution
Control measures (DES/DSs) be provided at all
the dust generating sources including sufficient

system has already been
installed.

 No ESP in existing
system.

 Fly Ash sentto SLF

o Zero liquid discharge
system is already in place
for Leachate Management
including MEE and RO.
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Items

Details of Project Configuration as per EC
granted by MoEF & CC dated 00.01.2023

Observation
Inspection

during

water sprinkling arrangements at various
locations viz., roads, excavation sites, crusher
plants, transfer points, loading and unloading
areas, etc.

Utilization of
Fly
Ash/bottom
ash

Brick manufacturing unit for utilization of fly ash
and unsuitable ash to be sent to allotted landfill
site by MCD (Existing Utilization). Fly ash shall
be collected in dry form and ash generated shall
be used in a phased manner.

Partially complied

Green Cover

Extensive green cover within 2 km range of the
piant boundary shall be developed and an action
plan In this regard to be prepared in consultation
with CPCB. (Exsting Green Cover)

A copy of letter dated
05.04.2023 as Action plan for
extensive green cover around
2 km of WTE plant is
submitted to MOEF&CC.

Display

LED display of air quality (Continuous Online
monitoring) shall be installed on the roadside
(within 1 km range) and nearby hotspots viz.
residential  colony, schools, hospitals;
maintenance of devices shall be done on reqular
basis

Already in place

xii

Leachate
Management

A detalled action plan regarding leachate
handiing shall be prepared and implemented In
consultation with SPCB and the same shall be
submitted to the Regional Office of the Ministry.
Zero liquid discharge shall be adopied. Leachate
shall be treated and reused. (Existing Leachate
Management System). Toxicity Characteristics
Leachate Procedure (TCLP) test shall be
conducted for any substance, potential of
leaching heavy metals into the surrounding
areas as well as Into groundwater.

Already in place

xiil

Groundwater
Quality

Monitoring of surface water quality and
groundwater quality shall also be regularly
conducted and records maintained.

Complied

Zero Liquid
Discharge

Effluent wili be treated and recycled and reused.
The plant will be based on Zero Liquid Discharge
System

Already in place for existing
capacity
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Annexure- ||

Meeting

In compliance to
HON'BLE NGT, PB ORDER DATED 13.1.2025 IN OA NO. 536/2024

IN THE MATTER OF

(NEWS ITEM TITLED "WASTE TO ENERGY: SMOKESCREEN OR SOLUTION?"
APPEARING IN THE INDIAN DEVELOPMENT REVIEW DATED 27.03.2024.)

cPCB

UPC-II Div, CPCB
Feb 07th, 2025 ,05.00 PM
( Through Video Conference)
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BACKGROUND

Hon’ble NGT registered a Suo Motu on the basis of News item titled “ Waste to
Energy : Smokescreen or solutions ? Appearing in the Indian Development Review
dated 27.03.2024

Matter is about efficacy and effectiveness of the WTE plants operating in the
country

Hon’ble NGT order vide dated 15.05.2024 , 12.11.2024 & 13.1.2025 sought
response & complete information w.r t WTE plants from CPCB

CPCB letter dt 07.08.2024 & 11.12.2024 to provide information related to Waste to
Energy (WtE) plants operating in their jurisdiction, including the monitoring details
& compliance with the environmental norms, in the prescribed format.

CPCB submitted two reports 11.11.2024 & 10.1.2025 in the matter
Matter is listed on 16.4.2025

1092
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Hon’ble NGT Order dated 13.1.2025

Para4,5,6 & 7

(4) A meeting to be held by CPCB with all States/UTs to ascertain the status of WtE
Plants operating in their territory.

(5) The report dated 10.1.2025 filed by CPCB indicates that WTE Plants operating
are not complying with the requisite norms w.r t following :

i. Correct number of WTE Plants in operation is to be clarified by CPCB in the
next report.

ii. Action taken against the non compliance of three WTE plants monitored in
Delhi ( apart from EC imposition)

iii. There is no disclosure about disposal of bottom ash or its proper utilisation in
making bricks

iv. Some plants are burning waste of low calorific value and causing either
excessive emissions or not meeting designed performance efficiency. CPCB
should disclose actions taken against those plants using low calorific value.

(6) The report of CPCB doesnot indicate actions taken against WTE plants not
complying with the norms and other provisions of MSW rules

(7) Requisite action to be taken , all relevant information to be compiled in two
weeks. A fresh affidavit to be filed within four weeks indicating updated position

1093
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Responsibility of SPCBs/PCCs

Clause 16 of SWM Rules, 2016,

* 1(b) monitor environmental standards and adherence to conditions as
specified under the Schedule | and Schedule Il for waste processing and
disposal sites;

. 1(eJ issue authorisation within a period of sixty days in Form Il to the local
body or an operator of a facility or any other agency authorised by local
body stipulating compliance criteria and environmental standards as
specified in Schedules | and Il including other conditions, as may be

necessary,

* 1(g) suspend or cancel the authorization issued under clause (a) any time,
if the local body or operator of the facility fails to operate the facility as per
the conditions stipulated

* (4) The State Pollution Control Board or the Pollution Control Committee,
as the case may be, shall monitor the compliance of the standards s as and
when deemed appropriate but not less than once in a year.

1094
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RELEVANT PROVISIONS RELATED TO WTE PLANTS

Clause 21, SWM Rules, 2016
Criteria for waste to energy process:

Non-rec&/clable waste having calorific value of 1500 Kcal/kg or more shall not be

disposed of on landfills and shall only be utilised for generating energy either or

ghrquggfrefi,lse derived fuel or by giving away as feed stock for preparing refuse
erived fuel.

Hligh calorific wastes shall be used for co-processing in cement or thermal power
plants.

The local body or an operator of facility or an agency designated by them
proposing to set up waste to energy plant of more than five tonnes per day
processing capacity shall submit an application in Form-| to the State Pollution
Control Board or Pollution Control Committee, as the case may be, for
authorisation.

The State Pollution Control Board or Pollution Control Committee, on receiving
such application for setting up waste to energy facility, shall examine the same
and grant permission within sixty days.
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Standards of processing and treatment of solid waste

* Schedule Il of SWM rules specifies the standard for treated leachate
and incineration :

* Para B, standards for treated leachate : (19 parameters) - Suspended
solids, Dissolved solids, pH, Ammonical Nitrogen, Kjeldahl N, BOD,
COD, As, Hg, Pb, Cd, Cr, Cu, Zn, Ni, CN, Chloride, Fluoride and Phenolic
compounds

* Para C, standards for Incineration : (11 parameters) Particulate
matter, HCI; SO,; CO; TOC; HF; NO,; Dioxin & Furan; Hg & Compounds,
Sb+ As & compounds; Cd+Th & Compounds ; Sb + As + Pb + Cr + Co +
Cu + Mn + Ni + V + their compounds
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Contd....

FoIIow)ing are the major compliances to be ensured by the WtE plants as per Schedule Il (
Para C):

If the concentration of toxic metals in incineration ash exceeds the limits specified in
the Hazardous Waste (Management, Handling and Trans boundary Movement) Rules,
2008, as amended from time to time, the ash shall be sent to the hazardous waste
treatment, storage and disposal facility.

All the facilities in twin chamber incinerators shall be designed to achieve a minimum
temperature of 950 Degree Celsius in secondary combustion chamber and with a gas
residence time in secondary combustion chamber not less than 2 (two) seconds

Incineration plants shall be operated (combustion chambers) with such temperature,
retention time and turbulence, as to achieve Total Organic Carbon (TOC) content in the
slag ﬁnd bottom ash less than 3%, or the loss on ignition is less than 5% of the dry
weight.

As per clause 16 of SWM Rules, 2016, The State Pollution Control Board or Pollution
Control Committee shall monitor environmental standards and adherence to conditions
as specified under the Schedule | and Schedule Il for waste processing and disposal sites.
It shall also issue Authorization to the Waste Management Plants.
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CPCB OBSERVATIONS ( REPORT DATED 10.1.2025)
Total 32 States/UTs have provided the information

25 States/UTs have reported that no municipal solid waste (MSW) incineration-based
Waste-to-Energy (WtE) plant are operational in their jurisdiction ( Arunachal Pradesh,
Andaman & Nicobar, Assam, Bihar, Chandigarh, Chhattisgarh, DNH & DD, Himachal
Pradesh, Jammu & Kashmir, Jharkhand, Kerala, Ladakh, Lakshadweep, Manipur,
Meghalaya, Mizoram, Nagaland, Odisha, Puducherry, Punjab, Rajasthan, Sikkim, Tamil
Nadu, Tripura & West Bengal)

Total 07 SPCBs have provided details of 15 MSW based WtE plants - Andhra Pradesh
(02) , Delhi (04) Gujarat ( 02), Haryana (01), Madhya Pradesh (02), Maharashtra (02)
and Telangana (02).

Four SPCBs/PCCs have not responded to CPCB’s letters viz Goa, Karnataka, Uttar
Pradesh and Uttarakhand

The information provided by 07 SPCBs /PCC is incomplete w.rt norms for WTE plants
as per SWM Rules, 2016
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GAPS OBSERVED ( 7 SPCBs/PCCs)

Details w.r.t grant of Authorization details of WtE Plants has not been provided by Andhra Pradesh, Gujarat,
Haryana & Telangana SPCBs

Calorific value of the waste incinerated at 03 WtE Plants is below 1500 Kcal /kg ( should be 1500Kcal/Kg or
more as stipulated under SWM rules, 2016 ) viz. (at East Delhi Waste Processing Company Pvt Ltd, Delhi ,
Integrated Solid Waste Management Facility at Murthal VillageSonipat District, Haryana, Rewa MSW Energy
Solution Pvt Ltd, Madhya Pradesh )

All parameters stipulated under Schedule Il of the SWM Rules, 2016 for standards of incineration, including
dioxins and furans and complete parameters of standards for treated leachate, are not being regularly
monitored by SPCBs/PCCs.

Analysis of bottom ash and fly ash was not done/not provided by SPCBs/PCCs.

Complete information regarding compliance status of WtE plants w.r.t provisions of SWM Rules and action
taken on non-compliances observed has not been provided by SPCBs/PCCs.

There has also been considerable delay in submission of information by several SPCBs/PCCs.
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Compliance to Hon’ble NGT order 13.1.2025

* Three SPCBs ( Karnataka, Uttar Pradesh, Uttarakhand )to submit the
information urgently. Goa has submitted the information

» 25 SPCBs to confirm that no MSW incineration based WTE plants in
their jurisdiction

» 7 SPCBs to submit the complete information on action taken against
non compliance and to ensure compliance of environmental norms

* ATR to be submitted by DPCC on WTE Plants in Delhi
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Annexure-lV

File No.: CM-1301 1/125/2024-LAW-HO-C/‘{C,}/ ' 13/03/2025
&
To

The Member Secretary
SPCBs/PCCs (As per list)

Subject: Hon’ble NGT order (PB) dated 12.11.2024 & 13.1.2025 in O A No 536/2024 in the
matter of New Item titled “Waste to Energy: Smokescreen or solution?
‘Appearing in the Indian Development Review dated 27.3.2024

Reference: CPCB letter dated 11.12.2024
Madam/Sir,

This is in reference to Hon’ble NGT order in abovementioned subject wherein the
information was sought with respect to status of operational WtE plants (MSW incineration
Based) in your State/UT including the, monitoring details and compliance with environmental
norms in the prescribed format.

In this regard, a meeting was convened with SPCBs/PCCs on 7.2.2025 and it was requested
to provide complete information on WHE plants in the
prescribed format including calorific value of municipal solid
waste used in WtE plants , disposal/utilization details of bottom ash fly ash and
compliance status of the parameters specified in schedule-ll of SWM Rules,
2016 & action taken against WtE plants not complying with the norms and
other provisions of SWM Rules, 2016 latest by March 22nd, 2025, However, the updated
information has not been received till date from your SPCB/PCC.

Further, this is to bring to your notice that Hon’ble Supreme Court in Writ Petition (Civil) no
13029 /1985 in the matter of M.C. Mehta Vs Uol & Ors has given directions to CPCB which is
represented below:

“We direct the Central Pollution Control Board to submit a report to this Court on the impact
of waste to energy projects on the environment and public health”.

In view of the above and considering importance of the matter, it is requested to provide
information on all operational WtE plants in your State/UT including the status and
monitoring details of source emission, ambient air quality and ground water quality in and
around the WTE plant latest by 22/3/2025. The information may be provided at email id
swm.cpcb@gov.in »

= LEAAN

C-f( (Suniti Parashar )
Scientist D, UPC-II
Encl : As above
Copy to
i. DH, Law section: For information, Please.
ii. PSto MS: For kind information to ‘MS’ Please.

/ - \t\
iii.  PSto CCB: For kind information to ‘CCB’ Please. iiﬁf,"f_g—-—-

-

R

S

---------- e

'ﬂ‘é . (Suniti Parashar)
(4

\

Yours faitphfully ~
Qps
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List of SPCBs/PCCs

SN

SPCBs/PCCs

Andhra Pradesh Pollution Control Board
D No 33-26-14 D/2 Near Sunrise Hospital , Pushpa Hotel
Centre , Chalamvari Street , Kasturibaipet, Vijaywada

Delhi Pollution Control Committee
4h floor, C Wing,
Delhi Secretariat, | P Estate, Delhi-110002

Guijarat Pollution Control Board
Paryavaran Bhavan,

Sector-10A,

Gandhinagar-382010 (Gujarat

Haryana Pollution Control Board
Haryana State Pollution Control Board C-11, Sector-6,
panchkula, Haryana - 134109

Madhya Pradesh Pollution Control Board
Paryavaran Parisar, Bhopal - 462 016 (Madhya Pradesh)

Maharashtra Pollution Control Board
Kalpataru Point, 3" and 4™ floor, Opp. PVR Cinema, Sion
Circle, Mumbai-400 022 (Maharashtra)

Telangana Pollution Control Board
Board Sanath Nagar Paryavarana Bhavan, A-3, Industrial
Estate, Sanathnagar, Hyderabad — 500018 (Telangana)

Karnataka Pollution Control Board
"parisara” Bhavan", Church Street, Bengaluru — 560001
(Karnataka)

Uttar Pradesh Pollution Control Board
Building. No. TC-12V

Vibhuti Khand, Gomti Nagar
Lucknow-226 010 (Uttar Pradesh)

10

Uttarakhand Pollution Control Board
Gaura Devi Bhawan, 46 BIT park Sahastradhara,
Dehradun, Uttarakhand- 248001
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Annexure- V
=, \l' l_ FE D UguYT R 9
e \\ / I CENTRAL POLLUTION CONTROL BOARD
\‘sa? d Elri(\'usrtgrlﬁngl ansm}q 3;10:3 Srerary, TRads 316, ARG e,
MENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA.

CPCB

File No.: CM-13011/125/2024-LAW-HO-CPCB-HO Dated 11/4/2025

To

The Member Secretary,
Gujarat Pollution Control Board
Paryavaran Bhavan,

Sector-10 A, Gandhinagar-382010

Subject: Observations of CPCB on the information provided in compliance to
Hon’ble NGT order dated 13.01.2025 in O.A No 536/2024, News item
titled "Waste to energy: Smokescreen or solution?" appearing in the
Indian Development Review dated 27.03.2024

Sir/Madam,

This is in reference to your letter /email dated 20.12.2024 on the above-
mentioned subject. The information provided in the above communication has been
examined by CPCB and following are the observations w.r t WAE plants operational in
your jurisdiction:

e The WIE plant is/are operational without valid authorisation issued by
SPCB/PCC

e All parameters in incinerator stack emission have not been monitored as per
Schedule Il ( C ) of SWM Rules, 2016

e Analysis report of Bottom ash/Fly ash for parameters specified in Schedule |
of SWM Rules, 2016 not provided. Further, the details of disposal method in
accordance with provision of SWM Rules not provided.

o All parameters in Leachate have not been monitored as per Schedule Il ( B) of
SWM Rules, 2016

In view of the above, you are required to take immediate action and submit the ATR
to CPCB within 15 days.

Yours faithfully,

( Divya Sinha)
Director& Divisional Head, UPC-II
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File No.: CM-13011/125/2024-LAW-HO-CPCB-HO Dated 11/4/2025
To

The Member Secretary,

Madhya Pradesh Pollution Control Board
E-5, Arera Colony, Paryavaran Parisar,
Bhopal - 462 016

Subject: Observations of CPCB on the information provided in compliance to
Hon’ble NGT order dated 13.01.2025 in O.A No 536/2024, News item
titled "Waste to energy: Smokescreen or solution?" appearing in the
Indian Development Review dated 27.03.2024

SirlMadam,

This is in reference to your letter /email dated 02.04.2025 on the above-
mentioned subject. The information provided in the above communication has been
examined by CPCB and following are the observations w.r t WtE plants operational in
your jurisdiction:

e All parameters in incinerator stack emission have not been monitored as per
Schedule Il ( C ) of SWM Rules, 2016

e Analysis report of Bottom ash/Fly ash for parameters specified in Schedule I
of SWM Rules, 2016 not provided. Further, the details of disposal method in
accordance with provision of SWM Rules not provided.

e All parameters in Leachate have not been monitored as per Schedule !l ( B) of
SWM Rules, 2016

In view of the above, you are required to take immediate action and submit the ATR
to CPCB within 15 days.

Yours faithfully,

[

(Divya Sinha)
Director& Divisional Head, UPC-II

1105

“gRawr wa et o= R, fewelt - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
S XHIY /Tel : 43102030, 22305792,33'\'?T?2_C'/Website: www.cpcb.nic.in

472



1106

\l' I_ FE D1 uguur FraFer 9
: \ I CENTRAL POLLUTION CONTROL BOARD
7%..—:/ \ p/ lé:_isﬁtgrlﬁnfor gafaRvr, 991 U4 wiararg gRads warey, TRa awaR.
ent MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA.
GPCB
File No.: CM-13011/125/2024-LAW-HO-CPCB-HO Dated 11/4/2025
To

The Member Secretary,

Karnataka State Pollution Control Board
"Parisara" Bhavan", No #49, Church Street,
Bengaluru — 560001

Subject: Observations of CPCB on the information provided in compliance to
Hon’ble NGT order dated 13.01.2025 in O.A No 536/2024, News item
titled "Waste to energy: Smokescreen or solution?" appearing in the
Indian Development Review dated 27.03.2024

Sir/Madam,

This is in reference to your letter /email dated 07.04.2025 on the above-
mentioned subject. The information provided in the above communication has been
examined by CPCB and following are the observations w.r t WtE plants operational in
your jurisdiction:

e The WLE plant is/are operational without valid authorisation issued by
SPCB/PCC

e All parameters in incinerator stack emission have not been monitored as per
Schedule Il ( C ) of SWM Rules, 2016

» Analysis report of Bottom ash/Fly ash for parameters specified in Schedule I
of SWM Rules, 2016 not provided. Further, the details of disposal method in
accordance with provision of SWM Rules not provided.

e All parameters in Leachate have not been monitored as per Schedule Il ( B) of
SWM Rules, 2016

In view of the above, you are required to take immediate action and submit the ATR
to CPCB within 15 days.

Yours fjétifully,
(Divya Sinha)
Director& Divisional Head, UPC-II
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File No.: CM-13011/125/2024-LAW-HO-CPCB-HO Dated 11/4/2025
To

The Member Secretary,

Maharashtra Pollution Control Board,

Kalpataru Point, 3" and 4" floor, Opp. PVR Cinema, Sion Circle,
Mumbai-400 022

Subject: Observations of CPCB on the information provided in compliance to
Hon’ble NGT order dated 13.01.2025 in O.A No 536/2024, News item
titled "Waste to energy: Smokescreen or solution?" appearing in the
Indian Development Review dated 27.03.2024

Sir/Madam,

This is in reference to your letter /email dated 19.8.2024 on the above-
mentioned subject. The information provided in the above communication has been
examined by CPCB and following are the observations w.r t WtE plants operational in
your jurisdiction:

e All parameters in incinerator stack emission have not been monitored as per
Schedule Il ( C ) of SWM Rules, 2016

* Analysis report of Bottom ash/Fly ash for parameters specified in Schedule |l
of SWM Rules, 2016 not provided. Further, the details of disposal method in
accordance with provision of SWM Rules not provided.

o All parameters in Leachate have not been monitored as per Schedule Il ( B) of
SWM Rules, 2016

e Details of Action taken against non-complying WE units has not been provided

In view of the above, you are required to take immediate action and submit the ATR
to CPCB within 15 days.

Yours faithfully,

(Divya Sinha)
Director& Divisional Head, UPC-II

‘gRayr wa" gt o= TR, fewelt - 110032,
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File No.: CM-13011/125/2024-LAW-HO-CPCB-HO Dated 11/4/2025
To

The Member Secretary,
Haryana State Pollution Control Board C-11,
Sector-6, Panchkula, Haryana - 134109

Subject: Observations of CPCB on the information provided in compliance to
Hon’ble NGT order dated 13.01.2025 in O.A No 536/2024, News item
titled "Waste to energy: Smokescreen or solution?" appearing in the
Indian Development Review dated 27.03.2024

Sir/Madam,

This is in reference to your letter /email dated 30.12.2024 on the above-
mentioned subject. The information provided in the above communication has been
examined by CPCB and following are the observations w.r t WtE plants operational in
your jurisdiction:

e Details of Action taken against non-complying WtE unit has not been provided

In view of the above, you are required to take immediate action and submit the ATR
to CPCB within 15 days.

Yours faithfully,

( Divya Sinha)
Director& Divisional Head, UPC-II
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Dated 11/4/2025

File No.: CM-13011/125/2024-LAW-HO-CPCB-HO

To
The Member Secretary,
Uttar Pradesh Pollution Control Board Building. No. TC-12V
Vibhuti Khand, Gomti Nagar
Lucknow-226 010

Subject: Observations of CPCB on the information provided in compliance to
Hon’ble NGT order dated 13.01.2025 in O.A No 536/2024, News item

titled "Waste to energy: Smokescreen or solution?" appearing in the
Indian Development Review dated 27.03.2024

Sir/Madam,

This is in reference to your letter /email dated 08.04.2025 on the above-
mentioned subject. The information provided in the above communication has been
examined by CPCB and following are the observations w.r t WtE plants operational in

your jurisdiction:
The WEE plant is/are operational without valid authorisation issued by

SPCB/PCC
L]
Schedule Il ( C ) of SWM Rules, 2016
Analysis report of Bottom ash/Fly ash for parameters specified in Schedule I
of SWM Rules, 2016 not provided. Further, the details of disposal method in

accordance with provision of SWM Rules not provided
All parameters in Leachate have not been monitored as per Schedule I ( B) of

All parameters in incinerator stack emission have not been monitored as per

Yours faithfully,

to CPCB within 15 days.
(Divya Sinha)

SWM Rules, 2016
In view of the above, you are required to take immediate action and submit the ATR

Director& Divisional Head, UPC-II
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File No.: CM-13011/125/2024-LAW-HO-CPCB-HO Dated 11/4/2025
To

The Member Secretary,

Uttarakhand Pollution Control Board

Gaura Devi Bhawan, 46 B IT Park Sahastradhara,
Dehradun, Uttarakhand- 248001

Subject: Observations of CPCB on the information provided in compliance to
Hon’ble NGT order dated 13.01.2025 in O.A No 536/2024, News item
titled "Waste to energy: Smokescreen or solution?" appearing in the
Indian Development Review dated 27.03.2024

Sir/Madam,

This is in reference to your letter /email dated 2.4.2025 on the above-
mentioned subject. The information provided in the above communication has been
examined by CPCB and following are the observations w.r t WtE plants operational in
your jurisdiction:

e The WIE plant is/are operational without valid authorisation issued by
SPCB/PCC

o All parameters in incinerator stack emission have not been monitored as per
Schedule Il ( C ) of SWM Rules, 2016

e Analysis report of Bottom ash/Fly ash for parameters specified in Schedule ||
of SWM Rules, 2016 not provided. Further, the details of disposal method in
accordance with provision of SWM Rules not provided.

e All parameters in Leachate have not been monitored as per Schedule Il (B) of
SWM Rules, 2016

In view of the above, you are required to take immediate action and submit the ATR
to CPCB within 15 days.

Yours faithfully,

Divya Sinha)
Director& Divisional Head, UPC-II

“gftayr e uat 3= R, fewelt - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
< XHIY /Tel : 43102030, 22305792,37='R1TRNVebsite: www.cpcb.nic.in

477



1111

-
e

AT \'I LiFE B gguYT FriFer @

-X \\/ CENTRAL POLLUTION CONTROL BOARD
7 e iy Lifestyle for wafaror, a9 @ wioaryg uRads Waad, 9Ra G,
‘m‘-ﬁl d Envngnment 1 3
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File No.: CM-13011/125/2024-LAW-HO-CPCB-HO Dated 11/4/2025
To

The Member Secretary,

Telangana State Pollution Control Board

Sanath Nagar Paryavarana Bhavan, A-3,

Industrial Estate, Sanathnagar, Hyderabad — 500018

Subject: Observations of CPCB on the information provided in compliance to
Hon’ble NGT order dated 13.01.2025 in O.A No 536/2024, News item
titled "Waste to energy: Smokescreen or solution?" appearing in the
Indian Development Review dated 27.03.2024

Sir/Madam,

This is in reference to your letter /email dated 09.01.2025 on the above-
mentioned subject. The information provided in the above communication has been
examined by CPCB and following are the observations w.r t WtE plants operational in
your jurisdiction:

e The WIE plant is/are operational without valid authorisation issued by
SPCB/PCC

e All parameters in incinerator stack emission have not been monitored as per
Schedule Il ( C ) of SWM Rules, 2016

e Analysis report of Bottom ash/Fly ash for parameters specified in Schedule I
of SWM Rules, 2016 not provided. Further, the details of disposal method in
accordance with provision of SWM Rules not provided.

e All parameters in Leachate have not been monitored as per Schedule Il ( B) of
SWM Rules, 2016

e Details of Action taken against non-complying WtE units has not been provided

In view of the above, you are required to take immediate action and submit the ATR
to CPCB within 15 days.

Yours faithfully,

(Divya Sinha)
Director& Divisional Head, UPC-II
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CPCB
File No.: CM-13011/125/2024-LAW-HO-CPCB-HO Date: 11/04/2025
To,

The Member Secretary

Andhra Pradesh Pollution Control Board,

Paryavaran Bhavan, APIIC Colony Road, Gurunanak Colony,
Autonagar, Vijayawada- 520007

Subject: Observations of CPCB on the information provided in compliance to

Hon’ble NGT order dated 13.01.2025 in O.A No 536/2024, News item
titled "Waste to energy: Smokescreen or solution?" appearing in the
Indian Development Review dated 27.03.2024

Sir/Madam,

This is in reference to your letter /email dated 20.3.2025 on the above-

mentioned subject. The information provided in the above communication has been
examined by CPCB and following are the observations w.r t WtE plants operational in
your jurisdiction:

The WIE plant is/are operational without valid authorisation issued by
SPCB/PCC

All parameters in incinerator stack emission have not been monitored as per
Schedule Il ( C ) of SWM Rules, 2016

Analysis report of Bottom ash/Fly ash for parameters specified in Schedule Il
of SWM Rules, 2016 not provided. Further, the details of disposal method in
accordance with provision of SWM Rules not provided.

All parameters in Leachate have not been monitored as per Schedule Il (B) of
SWM Rules, 2016

Details of Action taken against non-complying WXE units has not been provided

In view of the above, you are required to take immediate action and submit the ATR
to CPCB within 15 days.

Yours faithfully,
(Divya Sinha)
Director& Divisional Head, UPC-II
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